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 LOX  SABHA  DEBATES

 LOK  SABHA

 Tuesday,  the  6th  August,  1974/
 Sravana  15,  896  (Saka)

 THE  LOK  SABHA  MET  AT
 ELEVEN  OF  THE  CLOCK

 (Mr.  SPEAKER  in  the  Chair.]

 ORAL  ANSWERS  TO  QUESTIONS

 Payment  to  Employees  for  the  period
 uf  Strike

 *225.  SHRI  S.  C.  SAMANTA:  Will
 the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  which  authority  is  dealing  with
 the  large  number  of  appeals  filed  by
 employees  who  were  dismissed,  re-
 trenched  or  removed  from  service
 during  the  last  All  India  General
 Strike  in  the  Railways;

 (b)  what  percentage  of  cases  has
 been  decided  and  how  long  will  it
 take  for  the  rest  to  be  decided  finally;

 and  VE

 (c)  whether  salaries  will  be  paid
 to  such  of  the  employees  whose  appe-
 als  are  decided  favourably  for  ‘the
 time  taken  in  disposal  of  appeals  in
 the  post  strike  period?

 YHE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to
 (c).  A  statement  is  laid  on  the  Table
 of  the  Sabha.

 Statement

 Under  the  Railway  Servants
 (Discipline  &  Appeal)  Rules,  1968,  the
 power  to  decide  an  appeal  against  the
 orders  of  dismissal  or  removal  from
 service  has  been  vested  in  the  autho-
 rity  next  above  the  authority  which

 imposes  such  punishment,  No  re-
 trenchment  has  been  done  in  the
 recent  railway  strike.

 2.  About  40  per  cent  of  the  staff
 whose  services  were  terminated/dis-
 missed  have  since  been  re-instated  on
 Representation/Appeal.

 3.  A  decision  regarding  the  payment
 of  salaries  for  the  period  from  the
 of  dismissal/removal  to  the  date  of
 re-instatement  is  also  taken  by  the
 Appellate  Authority.

 SHRI  S.  C.  SAMANTA:  I  want
 to  know  in  how  many  cases  the  em-
 ployees  were  reported  sick  or  that
 they  were  actually  in  the  hospital.
 Also  I  woulg  like  to  know  how  their
 cases  will  be  disposed  of.

 SHRI  MOHD,  SHAFI  QURESHI:
 I  do  not  have  the  figures  at  this  time
 ag  to  how  many  employees  were  re-
 ported  sick  and  how  many  were  in  the
 hospital.

 SHRI  JAGANNATH  RAO:  How
 are  you  going  to  dispose  of  them?

 SHRI  MOHD,  SHAFI  QURESHI:
 Those  people  who  did  not  join  the
 strike  but  were  reporteg  sick  or  were
 reported  to  be  in  the  hospital—that
 can  be  ascertaineg  and  it  will  be  de-
 cided  on  the  merits  of  each  case.

 SHRI  S.  C.  SAMANTA:  The  state-
 Ment  says  that  about  40  per  cent  of
 the  staff  whose  services  were  termi-
 nated  or  dismissed  have  since  been
 re-instated  on  representation  or
 appeal.  How  many  cases  were  de-
 cided  without  their  coming  up  before
 the  Ministry?

 SHRI  MOHD,  SHAFI  QURESHI:
 In  the  context  of  the  latest  strike,  the
 total  number  of  dismissals,  removals
 from  service  or  termination  was  about
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 16,750,  According  to  the  information
 that  was  furnished  by  the  railways
 upto  1§-7-74,  4,923  railway  servants
 have  been  reinstated.  There  has  been
 ४  progressive  improvement  in  the  last
 few  days  and  upto  20-7-74  the  num-
 ber  hag  come  to  6,497.  That  is  about
 40  per  cent  of  the  staff  who  were  dis-~
 mised  or  removeg  or  whose  services
 were  terminated.  have  been  taken
 back  on  representation  or  appeal,  and
 other  cases  are  pending  consideration.

 SHRI  DINEN  BHATTACHARYYA:
 Uptodate,  in  all  the  railways,  actually
 what  is  the  total  number  of  employees
 whose  services  have  been  terminated?
 Pleasg  don’t  say  anything  which  is
 not  a  fact,  That  is  No.l.

 No.  2—How  many  cases  are  of
 break-in-service  and  how  many  cases
 are  of  suspension  of  permanent  wor-
 kers  and  in  how  many  cases  substi-
 tutes  ang  casual  labourers  have  been
 refused  to  be  employed  again?

 MR.  SPEAKER:
 continuous  question,

 Please  ask  one

 SHRI  DINEN  BHATTACHARYYA:
 That  is  (a).

 Then,  (b)—instances  are  here  with
 me  that  in  many  cases  the  courts  have
 given  injunction  as  well  as  declared
 void  the  rule  under  which  these  em-
 ployees  have  been  victimised.  In
 how  many  cases  the  railway  adminis-
 tration  has  implemented  the  judge-
 ment  that  has  been  given  by  the  diffe-
 rent  courts?

 SHRI  MOHD.  SHAFI  QURESHI:
 The  question  pertains  to  the  removal
 and  dismissal  of  the  railway  em-
 ployees.  With  regard  to  the  infor-
 mation  about  the  actual  number  of
 persons  dismissed  or  removed  from
 service,  I  have  already  stated  in  re-

 ply  to  a  question  earlier  that  16,750
 employees  were  removed  from  ser-
 vice  by  orders  of  termination  or  of
 dismissal...  (Interruptions).  I  have
 given  the  figures  upto  20-7-74,  40
 per  cent  of  these  dismisseq  employees
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 have  been  taken  back  on  work  after
 they  filed  their  appeal  before  the  ap-
 pellate  authority.  These  figureg  are
 upto  20th  July.  To-day  many  more
 appeals  might  have  been  accepted  and
 many  more  employees  might  have
 been  taken  back.

 With  regard  to  break-in  service.  if
 the  employees  go  on  &  Strike  which
 has  been  declared  illegal,  the  break-
 in  service  will  apply  to  every  em-
 ployee  who  goes  on  strike.  The  total
 number  of  employees  in  whose  cases
 the  break-in  service  will  apply  ig  5.5
 Jakhs.  Out  of  these  55  lakhs,  in  more
 than  a  lakh  of  cases  the  break-in  ser-
 vice  has  been  condoned.

 SHRI  DINEN  BHATTACHARYYA:
 You  have  not  given  the  figures  re-
 garding  the  substitutes  and  the  casual)
 workers.

 MR  SPEAKER:  It  is  purely  a
 question  relating  to  dismissal.

 SHRIMATI  PARVATH!  KRISH-
 NAN:  Sir,  I  would  like  to  know  from
 the  hon  Minister,  of  these  reinstated
 cases,  how  many  have  been  demoted
 ang  also  how  much  of  interference  is
 taking  place  from  the  higher  autho-
 rities  when  the  appeals  have  been
 dealt  with  at  lower  down?  Our  in-
 formation  is  that  where  there  is

 something  regarding  reinstatement  in
 the  agenda  for  the  lower  down,
 orders  are  issued  from  the  higher
 authorities—sclective  orders—that
 they  are  not  to  be  re-instated.  There.
 fore  we  would  hike  to  know  whether
 Government  is  giving  a  directive  that
 victimised  workers  are  all  to  be  re-
 instated  apart  frem  those  against
 whom  cases  of  sabotage  may  be  pend-
 ing  which  may  be  dealt  with  later  on.
 Otherwise  until  q  policy  decision  is
 taken,  victimisation  will  continue  in
 the  same  way.  So,  we  would  like
 to  know  whether  Government  is  tak-
 ing  any  policy  decision  because  mere
 guidelines  mean  nothing  at  all,

 SHRI  MOHD,  SHAFI  QURESHI:
 Sir,  under  the  rules,  the  appeal  lies



 $  Oral  Answers  AUGUST  6,  974  Oral  Answers  6

 against  the  punishment  to  the  autho-
 rity  next  to  the  one  which  imposed
 that  punishment.  We  are  not  inter-
 ferring  in  the  due  process  of  law.
 All  appeals  are  being  decided  on
 merits.  All  these  people  have  been
 taken  back  on  the  original  posts.
 There  has  been  no  case  of  demotion
 so  far.  But,  I  would  assure  the  hon.
 Member  that  alj  appeals  will  be  de-
 cided  on  merits  and  according  to  the
 due  process  of  law.

 SHRI  R.  S.  PANDEY:  It  is  really
 very  unfortunate  on  the  parts  of
 Union  leaders  to  ask  the  question
 when  they  themselves  have  misguided
 millions  of  innocent  workers,  I  would
 like  to  know  from  the  hon.  Minister
 whether  the  innocent  labour  and  other
 workers  who  had  been  retrenched  or
 dismissed,  if  they  express  regret,  will
 be  reinstated  (Interruptions).

 PROF,  MADHU  DANDAVATE:  Sir,
 I  rise  on  a  point  of  order,

 SHRI  #  Ss.  PANDEY:  I  do  not
 know  why  they  should  ask  this  ques-
 tion  when  the  innocent  workers  were
 misled  by  these  unfortunate  leaders  of
 the  union

 PROF  MADHU  DANDAVATE:  My
 point  of  orders  is’  While  asking  a
 question  can  the  hon.  Member  ex-
 press  un  opinion?  Sir,  he  is  supposed
 to  ask  quesetion  only.

 Mk  SPEAKER:  No  point  of  order
 38  allowed  on  the  question,

 SHRI  MOHD.  SHAF]  QURESHI  We
 save  already  said  in  this  House  and
 ‘he  other  House  that  we  are  not  going
 ©  give  a  harsh  treatment  to  our  own
 2mployees.  We  shall  try  to  be  very
 liberal.  But.  if  they  express  their
 regrets,  certainly,  that  would  be  con-
 sidered.

 श्री  झील  बिहारी  बाजपेयी  प्रत्यक्ष  जी,
 मैं  यह  जानना  चाहता  हूं  कि  भी  मंत्री  महोदय
 ने  कहा  कि  साढ़े  पाच  लाख  कर्मचारियों  का

 ब्रेक  इन  सर्विस  है  तो  ब्रेक  इन  सर्विस  से  क्‍या
 मतलब  है  ?  क्या  कर्मचारियों  को  यह
 माना  जायेगा  कि  उन्होंने  नये  सिरे  से
 सर्विस  शुरू  की  है  ?  क्‍या  यह  सच  है  कि

 पुरानी  छुट्टियों  से  उनको  हाथ  धोना  पड़ेगा
 और  क्या  वे  सीनियारिटी  में  सफर  करेंगे  ?
 क्या  सरकार  के  लिये  सहानुभूतिपूर्वक  यह
 निर्णय  लेना  सम्भव  नही  है  कि  ब्रेक  इन  सर्विस
 को  लीव  विदाउट  पे  के  रूप  में  देख  लें  कौर
 किसी  तरह  का  ब्रेक  न  करें  ?

 ओ  मुहम्मद  शफी  कुरेशी  :  सर,  यह  जो
 एक  बात  कही  जा  रही  है  कि  ब्रेक  इन  सर्विस
 किसी  तरह  का  विक्टिमाईडेशन  या  पनिशमेत  है
 तो  ऐसी  बात  नहीं  है  t  (व्यवधान)  यह
 एक  कट  का  नतीजा  है  जैसे  कोई  आदमी
 छलांग  मारे,  उसकी  टाग  टूट  जाये  तो  आदमी
 का  विक्टिमाइजेशन  नहीं  है  t  इल् लीगल
 नोटिस  पर  जो  लोग  स्ट्राइक  पर  जायेगे  उनका
 ब्रेक  इन  स्विस  जरूर  होंगा  ।  ब्रेक  इन  सर्विस
 को  हम  खास  खास  कैसे  में  मार  करेंगे
 लेकिन  जिसका  ब्रेक  इन  सर्विस  होगा  उसका  यह
 मतलब  है  कि  उसकी  जो  नौकरी  है  वह  नये  सिरे  से
 गुरु  होगी  और  जो  बीच  को  पीरियड  है
 बह  काउन्ट  नहीं  होगा--पेशन  के  मामले  में,
 लीव  के  मामले  मे  और  पास  के  मामले  में  ।
 इस  वक्‍त  जो  हमने  एटीट्यूड  लिया  है  वह
 यही  है  कि  पाच  लाख  से  ऊपर  कर्म चा  रियो  का
 ब्रेक  इन  स्विम  हुआ  था  जिसमे  तकरीबन

 एक  लाख  से  ज्यादा  को  हमने  कार्डोन  कर
 दिया  है  दौर  आगे  हर  एक  केस  को  इडी-

 विजुअल  तरीके  से  परखा  जायेगा  लेकिन
 आम  तौर  पर  सभी  को  कन्डोम  किया  जायेगा,

 ऐसी  गवर्नमेंट  की  कोई  नीति  नहीं  है  1

 शो  चन्द्रिका  प्रसाद  माननीय  अध्यक्ष

 जी,  यह  बात  सही  है  कि  रेल  कर्मचारियों
 के  प्रति  जो  हमारी  सरकार  की  उदार पूर्ण
 नीति  है  उन  नीतियों  को  कार्यान्वित  करने  में

 बहुत  डिले  हो  रही  है  कौर  इस  मिली  के  लिये
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 मैं  चाहुंगा  कि  जो  हमारे  मंत्री  जी  ने  अपनी
 पालिसी  डिक्लेयर  की  है  वह  पार्लीमैंट  की
 बैठक  के  अवसर  पर  घोषित  कर  दें  ताकि
 जल्दी  से  उसको  इस्प्लीमेन्ट  करने  में  कोई
 बाधा  न  पड़े  |

 शी  मुहम्मद  रफी  कुरेशी  :  :  पालिसी

 इम्प्लीमेंट  हो  रही  है,  यहा  सभा  पटल  पर
 रखने  से  कया  फायदा  है  ।

 SHRI  P.  K.  DEO:  Sir,  it  is  a  matter
 of  great  concern  that  about  60  per  cent
 of  the  employees  have  not  been  re-
 instated.  I  would  like  to  know  if  the
 Government  could  revise  their  decision
 and  not  stand  on  false  prestige  and
 ask  for  an  appeal  from  them  and  give
 a  blanket  order  so  that  all  may  be
 re-instead  and  they  get  all  the
 emoluments  which  are  due  to  them
 for  the  period  of  strike.

 SHRI  MOHD.  SHAFI  QURESHI:
 The  Government  ig  of  the  firm  view
 that  for  ‘no  work’  there  will  be
 ‘no  pay’.

 शी  मच  लिमये  :  क्‍या  मंत्री  महोदय  का
 ध्यान  'इकोनामिक  टाइम्स”  की  उस  रपट
 की  शोर  गया  है  जिसमे  उन्होंने  रेलवे  की
 वित्तीय  स्थिति  का  अध्ययन  करके  यह  कहा  है
 कि  फरवरी  के  बजट  में  जो  रेल  का  किराया

 बढ़ाया  गया  था  उसके  बावजूद  इस  वर्ष  रेल  की
 झामदनी  दस  प्रतिशत  घटेगी  इस  हड़ताल  को

 लेकर,  तो  इसलिए  मैं  मंत्री  महोदय  से  जानना

 चाहता  हूं  कि  क्या  सभी  मजदूरों  को  काम
 पर  वापस  लेकर  उन  लोगों  में  सन्तोष  शौर
 समाधान  उत्पन्न  करके  रेल  की  प्रा मदनी  को
 बढाने  का  बिना  किराया  वृद्धि  के  वे  प्रयास
 करेंगे  ?

 श्री  मुहम्मद  शो  कुरेशी  :  काश  यह
 मशविरा  इन्होंने  हड़ताल  से  पहले  उनको
 दिया  होता  तो  इतना  नुकसान  होता  ही

 नही
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 थी मधु  जिसके  :  इन्होंने  विश्वासघात
 करके  जो  नेतायों  को  गिरफ्तार  किया  उसकी

 वजह  से  हड़ताल  हुई  बरना  सम्माननीय
 समझौता  हो  सकता  था  ।

 श्री  शटल  बिहारी  वाजपेयी  :  इन्होंने
 हडताल  थोपी,  कर्मचारी  हड़ताल  नहीं  करना

 चाहते  थे  ।

 श्री  मुहम्मद  शफी  कुरेशी  यह  वात

 बिल्कुल  सही  है  कि  रेलवे  को  चलाने  के  लिए
 जरूरी  है  कि  जो  कर्मचारी  है  वह  खुशदिल
 हो,  उनके  मन  में  सन्‍तोष  हो  कौर  उसके

 लिए  हम  कोशिश  कर  रहे  है  ।  मुझे  यकीन  है
 हमारे  मोहतरिम  दोस्त  इसमें  हमारा  हाथ
 बटायेंगे  |

 शी  मधु  लिमये  :  श्राप  मध्य  रीति  में

 छुत मत भो।  7  ये  ।  आप  सभी  लोगो  को
 वापिस  ली जिता  काम  पर,  हमारा  सहयोग
 आपको  मिलेगा  ।

 SHRI  5.  M.  BANERJEE:  Mr.
 Speaker,  Sir,  I  would  like  to  know
 from  the  hon.  Minister  whether  any
 guidelines  have  been  issued  by  the
 Railway  Minister  as  to  how  those  who
 have  been  removed,  dismissed  or  dis-
 chalged  from  service  should  be  re-
 instated?  Whether  it  is  a  fact  that  in
 this  country  even  the  worst  criminal
 who  ३38  arrested  under  Section  302  is
 given  a  chance  for  defence  but  in  this
 case  none  of  the  railway  employees
 was  given  adequate  opportunity
 which  is  provided  in  the  Constitution
 and  the  various  service  rules,  So,
 I  would  like  to  know  whether
 general  orders  will  be  issued  on  the
 380  August  or  before  the  l5th  August
 about  what  type  of  criminals  are
 likely  to  be  released  from  jail?  May
 I  know  whether  there  is  going  to  be
 any  general  orders  or  not  that  all
 railway  employees  should  be  released,
 should  be  taken  back  and  reinstated
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 in  service  so  that  a  new  atmosphere  is
 created  and  they  are  able  to  run  the
 railways  smoothly,  which  will  give  a
 good  name  to  the  country?

 SHRI  MOHD.  SHAFI  QURESHI:
 All  the  arrested  employees  have
 been  released  except  those  who  are
 involved  in  sabotage  and  90  criminal
 acts.  Out  of  a  total  number  of  more
 than  39000  who  were  arrested  there
 aie  haidly  600  people  now  who  are
 under  arrest  on  criminal  charges
 Government's  policy  is  that  the  law
 shoulg  have  its  own  course  in  dealing
 with  such  cases  As  regards  termina-
 tion  of  services  and  dismissals  these
 have  been  done  according  to  the  rules,
 and  aliorders  have  been  passed  under
 law  and  under  the  rules  which  are
 prevalent  today  We  have  given  them
 the  right  of  appeal,  and  it  is  as  a
 result  of  their  appeal  that  most  of
 the  employees  to  the  extent  of  about
 40  per  cent,  have  been  taken  back
 on  duty  I  can  assure  the  House  that
 su  far  as  the  very  hard  and  difficult
 cases  are  concerned,  Governments
 attitude  is  that  those  who  are  guilty
 should  be  punished  and  those  who  are
 innocent  should  be  taken  back  on
 duty

 SHRI  5  M.  BANERJEE  On  the
 I5th  August  when  the  Prime  Mun-
 ister  speaks  from  the  house-tops,  that
 is,  from  the  Lal  Kula,  let  her  an-
 nounce  that  all  these  poor  railway
 employees  would  be  reinstated  in
 service,

 st  विराम  झ्र हि वार  प्रत्यक्ष
 महोदय,  मैं  मानवीय  मंत्री  जी  से  जानना  चाहता

 हे ं--सरकार  ने  जो  निर्णय  लिया  है  कि
 जिन  लोगों  ने  हडताल  की  है  और  जितने
 समय  तक  की  है,  उतने  समय  का  बनने  उन
 लोगों  को  नहीं  मिलेगा--क्या  इसकी  धाड़
 में  उसका  मुकदमा  प्लीड  करने  के  लिये  कुछ
 पार्टियों  के  नेताओं  ने  उनसे  चन्दा  वसूल  करना

 शुरू  कर  दिया  है,  जो  लोग  भूखे  मर  रहे  हैं  उन  से
 भी  यह  चन्दा  वसूल  किया  जा  रहा  है  ?

 क्या  आप  ऐसी  व्यवस्था  करेगे  कि  प्राधिकारियों
 की  कोई  कमेटी  बना  कर  इस  के  कैसे  को

 AUGUST  6,  974  Oral  Answers  to

 जल्द  से  जल्द  निबटाए  करायेंगे  ताकि  वें  जोग
 इनकी  वकालत  से  बच  सकें  ?

 करी  मुहम्मद  शायरी  कुरेशा.  मेम्बर  साहब
 ने  जो  यह  कहा  है  कि  कुछ  पारियों  के  लोग
 इन  से  फण्ड  जमा  करके  इन  को  बहकाते  हैं,
 हो  सकता  है  उनकी  यह  इत्तिला  सही  हों,
 लेकिन  मुझे  इसके  बारे  मे  जानकारी  नही  है  ।
 लेकिन  हमारे  कर्मचारियों  को  कानून  के
 तहत  जो  हकूक  हासिल  है,  उन  के  इस्तेमाल
 करने  का  उनको  पूरा  हक़  है  ।

 Recruitment  to  the  Posts  of  Judges  of
 High  Court

 १226  SHRI  B.  V.  NAIK:  Will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state,

 (a)  what  78  the  percentage  of
 direct  recruitment  to  the  posts  of
 Judges  of  High  Courts  and  the  per-
 centage  allotted  for  promotion  from
 judicial  service;

 (b)  whether  there  have  been  re-
 presentations  against  the  present  sys-
 tem  of  recruitment  to  the  posts  of
 Ihgh  Court  Judges  and  ig  so,  the
 nature  and  source  of  complaints;  and

 (९)  what  Government  propose  to
 du  in  this  behalf?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  NITI-
 RAJ  SINGH  CHAUDHARY:  (a)  No
 percentages  have  been  laid  down  for
 appointment  of  High  Court  Judges
 from  the  Judicial  Service  and  the  Bar.

 (b)  Recently  representation  ffom
 some  Judicial  Service  Associations
 have  been  received  urging  that  equal
 representation  should  be  given  to  the
 members  of  the  Service  and  the  Bar
 for  appointmnt  as  High  Court  Judges

 (c)  There  are  no  quotas  provided  in
 the  Constitution  for  recruitment  of
 High  Court  Judges  and  merit  and
 puitability  alone  are  the  criteria  for  all
 such  appointments.
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 SHRI  8,  ्  NAIK:  Will  the  hon.
 Minister  be  please@  to  state  the  fac-
 tual  data  showing  the  number  of  High
 Court  Judges  in  thig  country  who
 have  come  from  the  judicial  services,
 and  those  who  have  come  directly
 from  the  Bar  to  the  Bench,  and  what
 representations  from  judicial  service
 organisations  have  been  received,  the
 contents  thereof  and  the  grounds  on
 which  they  have  asked  for  50:50
 quota?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHRI  H.  R,  GOKHALE):  I  do  not
 now  have  the  actual  number  of  High
 Court  Judges  taken  from  the  services
 and  from  the  Bar,  but  I  am  prepared
 to  supply  the  information.

 SHRI  B.  द्  NAIK:  Any  estimate?

 SHRI  H.  R,  GOKHALE:  There  are
 over  350  Judges.  I  can  tell  you  this
 that  although  there  is  no  stipulation  in
 the  law  laying  down  any  proportion,
 broadly  the  principle  which  has  been
 followed  is  that  it  should  be  a  propor-
 tion  of  one-third  and  two-thirds.  That
 is  on  the  basis  of  what  the  Chief  Jus-
 tices  in  their  conferences  from  time
 to  time  have  thought  was  a  proper
 quota  for  recruitment  from  the  judicial
 services  and  the  Bar.  This  quota  3
 not  exactly  applicable  in  all  the  High
 Courts  because  selection  of  Judges
 eannot  be  done  mechanically.  It  de-
 pends  on  the  availability  of  the  proper
 persons  for  appointment  from  the
 services  88  well  as  from  the  Bar.  Here
 and  there  this  quota  might  not  have
 been  strictly  adhereg  to,  but  by  and
 large  it  is  adhered  to.

 SHRI  B.  ्  NAIK:  What  about  the
 second  part  of  my  question  about  the
 content  of  the  representations?

 SHRI  NITIRAJ  SINGH  CHAU-
 DHARY:  Representations  were  made
 ‘by  the  Delhi  Judicial  Officers  Asso-
 ciation  and  the  West  Bengal  Judicial

 ba  cee
 Association  asking  for  50  per

 e
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 SHRI  B.  द  NAIK:  I  am  afraid  the
 Karnataka  Judicial  Officers  have  also
 made  a  representation,

 SHRI  NITIRAJ  SINGH  CHAU-
 DHARY:  We  have  not  received  it.

 SHRI  B.  म  NAIK:  Since,  the  hon.
 Minister  hag  been  kind  enough  to
 admit  that  even  though  not  de  jure
 but  de  facto  there  is  a  quota  existing
 in  reciuitment  on  the  basis  of  one-
 third  to  two-thirds,  since  there  is  no
 constitutional  ba:  for  recruitment  or
 fixing  up  of  a  quota  and  since  rec-
 ruitment  fiom  big  cities  and  so  on
 mvariably  puts  on  the  Benches  88
 High  Court  Judges  a  large  number  of
 people  with  no  field  experience  Like
 that  of  a  civil  judge  at  the  taluk  and
 tehsil  level,  why  not  accept  the  per-
 centage  of  50.50  de  facto  in  the  first
 place  before  making  it  de  jure?  What
 are  the  objections?

 SHR]  H  R.  GOKHALE:  The  hon
 member  was  refetring  to  the  bigger
 High  Courts  where  he  thought  that
 peuple  having  actual  field  experience
 are  not  there  I  respectfully  disagree
 with  him  Actually,  the  experience
 has  been  by  and  large  that  when  you
 are  able  to  get  goog  and  competent
 people  from  the  Bar,  they  have  proved
 to  be  successful  judges  It  As  also
 equally  true  that  some  judges  who
 have  come  from  the  services  have
 been  found  to  be  very  competent;
 particularly  im  High  Courts  the  kind  of
 work  which  .8  required  to  be  done  is
 appellate  work  and  also  work  dealing
 with  the  provisions  of  the  Constitu-
 tion,  articles  226,  227  etc.  Now  the
 judicial  officers,  by  and  large,  who
 have  served  in  the  lower  ranks  of  the
 judiciary  have  no  experience  of  these
 constitutional  matters,  but  even  then
 some  of  them  have  done  extremely
 well.  Therefore,  in  each  individual
 case,  the  proper  person  competent  to
 come  up  to  the  High  Court  and  found
 available  was  recruited,

 SHRI  SOMNATH  CHATTERJEE:
 At  what  stage  does  the  process  of



 ३3  Oral  Answers

 filling  up  the  vacancies  in  the  High
 Court  or  the  Supreme  Court  start?
 How  long  before  the  retirement  takes
 place?  We  have  found  in  many  cases
 vacancies  are  existing  for  many
 months  together  even  in  the  Supreme
 Court.  When  is  it  started?  How  docs
 it  start?  Does  it  start  from  the  end
 of  the  Chief  Justice  or  from  the  Law
 Ministry?  Is  it  initiated  by  the  Chiet
 Justice  of  the  respective  High  Court
 ur  the  Supreme  Court  or  by  the  Law
 Ministry?  In  how  many  cases  the
 Chief  Justice’s  recommendations  have
 been  rejected  by  the  Law  Ministry?

 SHRI  H.  R.  GOKHALE;  I  am  sure
 the  hon.  member  knows  that  the  pro-
 posals  emanate  from  the  Chief  Justice
 of  the  High  Court.  Although  the
 Constitution  provides  only  for  con-
 sultation,  there  is  no  change  in  the
 existing  practice  which  is  there  for
 the  last  several  years  that  the  Gov-
 ernment,  the  Law  Munistry  in  this
 case,  should  not  initiate  any  proposals
 tor  appointment  of  Judges  in_  the
 High  Courts  The  Chief  Justice  ini-
 tiates  proposals,  In  the  case  of  the
 High  Courts,  the  Constitution  requires
 consultation  with  the  Governor  of  the
 State  und  with  the  Chief  Justice  of
 India.  After  all  this  process  has  been
 gone  through,  the  Law  Ministry  or  the
 Government  of  India  come  into  the
 picture  Invariably  the  recommenda-
 thon  of  the  Chief  Justice  of  India  has
 been  accepted  all  over  the  past  exccpt
 that  when  some  difficulty  was  found
 and  the  Government  did  not  agree.
 they  referred  the  matter  again  for
 advice  to  the  Chief  Justice  of  India

 There  is  undoubtedly,  I  agree  with
 the  hon.  member,  and  this  is  also  a
 matter  of  concern  to  us,  some  delay
 in  some  High  Courts  in  the  filling  up
 of  vacancies,  The  reasons  are  many.
 Unfortunately  the  members  of  the  ba-
 are  not  attracted;  those  who  ought  to
 be  available  are  not  attracted.  I  must
 state  the  facts.  Some  time  is  taken
 in  consultation  with  the  various
 authorities  and  some  time  is  taken  in
 considering  the  judictal  records  of  the
 District  Judges  who  are  considered
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 for  appointment.  This  causes  delay.
 I  may  assure  the  hon.  Members  that
 it  will  be  our  endeavour  to  see  eet
 the  delay  is  minimised.

 SHRI  MOINUL  HAQUE  CHAU-
 DHURY:  Since  the  appointments  are
 made  as  per  policies  taken  ad  hoc
 from  time  to  time  depending  on  who
 38  the  Law  Minister  or  the  Hotae
 Minister,  ag  the  case  may  be,  or  w20
 ig  the  Chief  Justice  of  the  High  Cowwt
 or  the  Supreme  Court,  as  the  case
 may  be,  will  the  Government  think  of
 framing  some  statutpry  rules  with
 regard  to  the  appointment  and  promu-
 tion  of  judges  in  the  High  Courts
 taking  judges  from  the  High  Couzt  to
 the  Supreme  Court?

 SHRI  H.  R.  GOKHALE:  Statutory
 rules  are  not  considered  necessary
 because  the  Constitution  itself  lays
 down  the  guidelines.  I  respectfully
 disagree  with  the  hon.  Member  that  at
 is  done  according  to  the  views  of  the
 Law  Minister  or  the  Chief  Justice.  The
 Chief  Justice  of  India  as  the  highest
 authority  in  the  country  so  far  as  the
 Judicial  field  is  concerned,  is  always
 consulted  In  fact  he  considers  the
 matter  first  before  that  matter  comes
 to  the  Law  Minister  or  the  Govern-
 ment  of  India.  The  present  practice
 hus  been  followed  not  only  after
 Independence  but  also  even  defore
 Independence;  it  has  worked  satis-
 factorily.

 SHRI  P.  VENKATASUBBIAH:
 Arising  out  of  the  hon.  Minister’s  re-
 ply  that  the  best  people  are  not  at-
 tracted  to  the  judiciary,  is  it  a  fact
 that  better  emoluments  are  not  there
 and  even  elementary  amenities  are
 not  given  to  the  judges?  If  that  is
 so  ‘do  the  Government  propose  to
 bring  comprehensive  legislation  to  see
 that  better  emoluments  are  given  to
 the  best  people  who  sit  on  the  bench
 and  that  elementary  facilities  such  as
 housing  are  provided  to  them?

 SHRI  H.  R.  GOKHALE:  I  agree
 with  the  hon.  Member.  One  principal
 reason  why  the  best  men  in  the  bar
 are  not  attracted  is  that  after  the
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 Constitution  was  passed  in  which  the
 salary  of  the  High  Court  Judges  had
 been  laid  down,  there  have  been  no
 changes  in  the  conditions  of  service
 of  the  High  Court  Judges  or  the
 Supreme  Court  Judges.  J  can  take
 the  House  into  confidence  that  the
 Government  is  very  actively  consider-
 ang  the  proposal  for  improving  the
 service  conditions  of  the  High  Court
 judges  in  various  matters  and  I  hope
 we  will  be  able  to  do  it  very  soon.

 SHRI  P.  K.  DEO.  Has  the  Chief
 Justice  of  the  High  Court  or  the
 Supreme  Court  got  a  say  in  the  mat-
 ter,  as  a  person  who  initiates  the  ap-
 pointments  of  the  ‘various  judges”
 From  experience  we  have  seen  that
 Chief  Justices  ate  appointed  by  dubi-
 ous  methods,  rathe:  in  a  pursuit  of
 the  Government  policy  for  a  can-
 mitted  judiciary  against  which  so
 many  Judges  of  the  Supreme  Court
 as  well  as  some  Judges  in  the  Hary-
 ana  High  Court  have  submitted  thet
 resignations”  (interruptions)  Is
 it  not  possible  to  create  some  inde-
 pendent  machinery  fo:  the  appoint-
 ment  of  the  judges?

 MR.  SPEAKER.
 for  action

 It  is  a  suggestion

 SHRI  P  K  DEO  My  question  has
 not  been  answered  My  question  5
 whether  there  will  be  an  independent
 machinery  for  the  appointment  of
 judges  to  replace  the  present  practice
 of  consulting  Chief  Justices  who  are
 also  committed  persons  The  entire
 country  knows  about  it  and  it  should
 be  put  an  end  to

 MR.  SPEAKER:  The  rules  pro-
 vide  that  you  can  put  a  supplemen-
 tary  question  You  are  giving  a  sug-
 gestion.

 SHRI  P,  K.  DEO:
 may  consider  it.

 Government

 MR  SPEAKER  They  may  consi-
 der  it  That  38  your  suggestion.

 SHRI  JAGANNATH  RAO:  Of  late
 the  appointments  of  ad  hoc  judges
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 in  the  Supreme  Court  and  High
 Court  have  become  very  frequent.
 Is  it  because  the  concerned  Chief
 Justice  recommends  the  appointment
 of  retired  judges  as  ad  hoc  judges
 or  ४  at  because  Government  are  fol-
 lowing  the  Law  Commission’s  recom-
 mendations  in  this  regard,  which  the
 Law  Minister  said  they  have  accept-
 ed?

 SHRI  H  R  GOKHALE,  Firstly,  7
 disagree  that  many  appointments  of
 ad  hoc  judges  aie  made  Secondly,
 never  has  any  appointment  of  an  ad
 hoe  judge  been,  made  without  the  re-
 commendation  of  the  concerned  Chief
 Justice  Usually  ad  hoc  judges  are
 appointed  for  disposing  of  the  arrearr
 whith  pile  up  Particularly  after  the
 tlections  a  large  numbei  of  election
 petitions  ate  filed  and  under  the  sta-
 tule  they  have  to  be  disposed  of
 within  one  year,  I  beheve  The  nor-
 mal  strength  of  the  High  Court  is
 not  enough  to  cope  with  the  arrears
 Only  in  such  cases  which  are  not
 many  ad  hoc  judges  are  appointed

 SHRI  EBRAHIM  SULAIMAN
 SAIT  What  part  i.  the  Home  Min-
 istry  playing  um  the  appointments  of
 judges  to  the  High  Court?  Will  the
 minister  agree,  to  the  suggestion  that
 Government  should  discontinue  the
 appointment  of  retired  judges  as  Gov-
 ernors  and  Chauman  of  various  com-
 Missions,  to  sce  that  they  do  not  look
 for  the  favour  of  the  Government  at
 the  time  when  they  are  High  Court
 judges?

 SHRI  H  R  GOKHALE  The  Home
 Ministry  plays  no  part  new  in  the
 appointment  of  High  Court  judges
 It  ४5  only  the  Department  of  Justice
 in  the  Ministry  of  Law,  Justice  and
 Company  Affairs  which  is  concerned
 with  2t  I  do  not  know  whether  there
 are  cases  of  appointment  of  retired
 judges  as  Governors—perhaps  there
 was  one—but  normally  we  would  be
 reluctant  to  take  people  who  are  re-
 tired.  But  various  occasions  arise
 for  commissions  of  inquiry  an  public
 demand  and  people  with  judicial  ex-
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 perionce  have  to  be  appointed  fo.
 this  purpose.

 Setiing  up  of  a  Fertilizer  Plant  at
 Bhatindsa

 *227.  SHRI  B.  S.  BHAURA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  have  fina-
 lised  their  proposals  in  connection
 with  the  setting  up  of  a  fertilizer
 plant  at  Bhatinda  m  Punjab;

 (b)  if  so,  the  main  features  thereof;
 and

 (ce)  when  the  construction  work  is
 likely  to  start?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  of  PETROLEUM  AND
 CHEMICALS  (SHR  SHAHNAWAZ
 KHAN):  (a)  Yes  Sir

 (b)  and  (ce).  The  plant  would  hav«
 a  capacity  of  900  tonnes  of  ammonia
 and  550  tonnes  of  urea  per  day  and
 would  be  baseg  on  fuel  oil  are  the
 feedstock  The  project,  according  to
 present  indications,  is  estimated  to
 cost  about  Rs,  138  crores.  Some
 preliminary  steps  have  already  been
 taken  towards  the  implementation  of
 the  project

 शो  भान  सिह  भोरा  पहले  तो  मैं  यह
 पूछना  चाहता  ह्  कि  श्राप  ने  (सी)  का
 जवाब  नही  दिया  है।  (सी  )  इस  प्रकार  है

 “What  the  construction  werk  is
 likely  to  start?"

 यह  भाप  ने  नहीं  चलाया  ।

 शी  शाहनवाज  खां:  प्रभी  तो  यह
 प्रोपोज  कैबिनेट  के  सामने  है  लेकिन  हस  ने

 कुछ  इब्तदाई  कार्यवाही  शुरू  कर  दी  है  जैस
 कि  जमीन  को  लेता  और  दूसरे  जो  इब्तदाई
 काम  हैं,  थे  शुरू  हो  चुके  है।
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 श्री  भान  सिह  दौरा  क्या  यह  ठीक  है
 कि  इस  प्रोजेक्ट  के  लिए  जापान  ने  कुछ  लोन
 दिया  है?  उ.।  लोन  की  टिम्स  ऐंड  कमीशन
 कथा  है

 श्री  शाहनवाज़  खां  यह  लोन  25  साल
 के  लिए  है  और  पहले  7  साल  म  कुछ  अदा
 भी  करन,  पड़ेगा  |  उसके  ऊपर  चार  प्रतिशत
 इटरनेट  होगा  I

 att  भाग  त्तीय  दौरा  में  मंत्री  महोदय
 4  पूछना  चाहता  हू  कि  चह  प्रोजेक्ट  कितनी
 देर  में  पूरा  हा  जायगा  जौर  ब्रोइवणन  कब

 शुरू  हो  जायगी  ?

 श्री  शाहनवाज  मां  75  प्रोजेक्ट  जो  है
 तखमीना  तीन  साल  इसमे  लगेंगे  ज़ोर  उम्मीद

 सन्‌  77  के  मिडिल  तक  यह  प्लान्ट  प्रोडक्शन
 देना  ह ६.  कर  दगा।

 SHRI  RAGHUNANDAN  LAL
 BHATIA  _  Since  this  project  is  based
 on  fuel  onl,  may  I  know  whether  long
 term  arrangements  for  the  supply  of
 fuel  oil  have  been  made?

 SHRI  SHAHNAWAZ  KHAN;  Yes,
 Sir.  That  has  been  Jooked  into  and
 urranged

 SHRI  BIRENDER  SINGH  RAO:
 Under  the  agreement  with  Japan,
 under  which  this  plant  at  Bhatinda
 is  to  be  set  up,  there  are  two  more
 plants  to  be  set  up,  one  of  them  at
 Panipat  What  are  the  steps  that  are
 being  taken  to  set  up  the  plant  at
 Panipat?

 को  शाहनवाज  स्वां  इस  स्टेज  पर  मे
 झ्रापको  इतना  बता  देना  चाहता  हू  कि  जो
 राज  ह्म  इक्विपमेंट  के  लिए  दे  रहे  है  दोनों

 प्लाट्स  को  महँ नजर  रख  कर  हम  यह  काम
 कर  रहे  हैं  ।
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 Drive  by  LO.C.  and  other  Oil  Com-
 panies  to  Conserve  Fuel  Oil

 +
 *229.  SHRI  JAGANNATH

 MISHRA:
 SHRI  P.  K.  DEO:

 Wull  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  a  concerted  drive  to
 conserve  fuel  oil  has  been  launched
 by  the  Indian  Oil  Corporation  and
 some  foreign  oil  companies;  and

 (b)  if  so,  what  is  the  estimated
 quantity  of  fuel  which  will  be  so
 conserved  as  a  result  of  this  concer-
 ted  drive?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D.  K
 BOROOAH):  (a)  IOC  has  prepared
 a  scheme  of  fuel  efficiency  project
 service  for  the  furnace  oil  (FO)  cus-
 tomers,  jointly  with  National  Produc-
 tivity  Council.  The  service  is  aimed
 at  improving  efficiency  in  the  use  of
 FO,  thus  achieving  savings  in  con-
 sumption.  Foreign  oi)  companies  are
 not  involved  in  this  scheme  at  pre-
 sent.

 (b)  It  is  expected  that  with  the
 drive  proposed  by  IOC  jointly  with
 NPC,  a  saving  of  5  per  cent  in  the
 eonsumption  of  FO  may  be  possible
 by  the  existing  industrial  consumers,
 over  and  above  the  present  efficiency
 saving  of  0  per  cent  introduced  from
 Ist  January,  1974.

 SHRI  JAGANNATH  MISHRA:  May
 I  know  whether  as  a  result  of  the
 saving  in  the  petrol  consumption  dur-
 ing  the  past  some  time  the  import
 of  crude  has  also  been  reduced  and,
 if  so,  to  what  extent  and  what  Is  the
 saving  in  foreign  exchange?

 SHRI  D.  K.  BOROOAH:  I  thought
 this  question  was  about  fuel  and  not
 about  petrol.
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 SHRI  JAGANNATH  MISHRA:  To
 what  extent  the  import  of  fuel  oil
 has  becn  affected  by  this  drive  and
 what  has  been  vur  saving  in  foreign
 exchange?

 SHRI  D.  K.  BOROOAH:  We  use
 a  substantial  quantity  of  fuel  oil,
 about  two  million  tonnes.  We  do  not
 produce  the  entire  quantity.  It  is  not
 available  and  the  prices  are  going
 up.  So,  we  are  trying  to  reduce  the
 consumption  of  fuel  oi  in  this  coun-
 try.  We  have  already  imposed  a
 cut  of  ten  per  cent,  which  will  not
 affect  the  efficiency  of  the  industries.

 Tn  addition  to  that,  we  are  trying  to
 see  if  another  five  per  cent  can  be
 reduced.  In  terms  of  quantity  of
 furnace  oil  or  fucl  oil,  we  are  al-
 ready  short  by  two  milhon  tonnes.  1
 do  not  have  the  exact  figures  of  the
 prices  prevailing  at  present.  It  has
 certainly  gone  up  by  about  90  dollars
 per  tonne,

 SHRI  P.  K  DEO.  In  spite  of  the
 Minister’s  statement  that  there  has
 been  an  increase  in  the  price  of  oul,
 my  impression  is  that  in  the  inter-
 national  market  the  average  price  of
 oil  has  registered  a  downward  trend.
 But  I  do  not  want  to  enter  into
 a  controversy  whether  he  is  right
 or  I  am  right.  In  view  of  our
 friendly  relations  with  the  Arab
 countries,  who  are  the  main  produc-
 ers  of  oil,  I  would  like  to  know  if  the
 Government  are  trying  to  exert  their
 good  offices  with  those  friendly  coun-
 tries  so  that  some  concession  could
 be  extracted  from  them,  so  far  as  the
 import  of  this  kind  of  oil  is  concern-
 ed.

 SHRI  D.  K.  BOROOAR:  There
 has  been  some  talk  about  reduction
 of  international  prices.  But  in  the
 last  Conference,  the  O.P.E.  countries
 decided  to  increase  their  prices  by  0
 per  cent.  There  hag  been  no  decision
 about  the  reduction  in  prices.  I  also
 do  not  want  to  enter  into  any  contro-
 versy  about  it  for  the  simnle  reasen
 that  I  know  myself  to  be  in  the  right.
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 SHRI  P.  K.  DEO:  My  question  has
 not  been  answered.

 In  view  of  our  friendly  relations
 with  Arab  countries,  what  does  the
 Government  of  India  propose  to  do
 to  utilise  the  friendly  relations  in  our
 favour?

 MR.  SPEAKER:  He  should  not  put
 it  so  bluntly  that  because  they  are
 friendly,  we  must  cxploit  them.

 SHRI  P.  K.  DEO:  There  ts  noth-
 ing  wrong  in  calling  a  spade  a  spade.

 Mk.  SPEAKER:  Even  then,  that
 is  too  blunt  a  manner  in  which  he
 has  put  it.  Anyway,  34  do  not  come
 in.

 SHRI  D.  K.  BOROOAH:
 answer  is  understood,

 The

 SHRI  MUHAMMED  KHUDA
 BUKHSH:  May  I  know  what  will
 the  fuel  savings  that  are  likely  to
 be  offected?

 SHRl]  D.  K.  BOROOAH:  The  re-
 duction  will  be  about  5  per  cent,  if
 you  can  achieve  it.  It  will  be  around
 200,000  tonnes  of  furnace  oil  per
 annum.  About  the  price,  I  do  not
 have  the  figures  with  me.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  I  want  to  knew  from  the  hon.
 Minister  whether  it  is  a  fact  that  in
 our  country,  there  is  shortage  of
 furnace  oil  and,  for  that  reason,  the
 steel  plants  and  other  plants  are
 suffering.  May  I  know  what  is  the
 total  amount  of  foreign  exchange  in-
 volved  in  the  import  of  furnace  oil
 and  also  when  our  country  will  be-
 come  self-sufficient  in  furnace  oil?

 SHRI  D.  K.  BOROOAH:  So  far
 as  the  total  fucl  bill  is  concerned,  it
 is  of  the  order  of  about  Rs.  200
 crores.  I  do  not  have  the  break-up
 for  furnace  oil.  As  I  said,  we  get
 about  2  million  tonnes  of  furnace  oil
 from  abroad.  It  is  difficult  to  get.
 The  prices  have  also  gone  up.  There-
 fore,.we  are  trying  to  reduce  the  con-
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 sumption  of  furnace  oil,  not  only  in
 terms  of  reducing  allotments  but  also
 asking  many  of  the  industries  to  use
 coal.  A  number  of  industries  which
 use  furnace  oj]  will  now  use  coal.  In
 fact,  many  of  them  were  using  coal
 eather  and  then  switched  on  to  fur-
 nace  oil.  By  these  two  methods,  by
 switching  over  to  coal  wherever  coal
 is  available  and  also  by  economising
 the  use  of  furnace  oil,  we  hope  to  see
 that  the  wheels  of  the  industry  in
 our  country  do  not  suffer  for  want
 of  energy.

 Priority  for  Licensing  and  other
 Facilities  Sought  by  Drug

 Industry

 +
 “230.  SHRI  SHRIKISHAN  MODI:

 SHRI  RAGHUNANDAN  LAL
 BHATIA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS
 be  pleased  to  state:

 (a)  whether  the  drug  industry  had
 askeq  for  priority  for  licences  for
 the  manufacture  of  drugs;

 (b)  if  so,  action  taken  by  Govern-
 ment  thereon;

 (९)  whether  drug  industry  has
 sought  protection  from  foreign  com-
 panies  invading  this  sector  of  the
 economy;  and

 (d)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  to  (a).  A
 statement  is  laid  on  the  Table  of  the
 House.

 Statement

 {a)  and  (b):  With  the  introduction
 from  !-ll-73  of  the  scheme  of  Sec-
 retariat  for  Industrial  Approvals.
 the  industrial  licensing  applications
 including  those  for  manufacture  of
 drugs  are  being  disposed  of  expedi-
 tiously.
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 (c)  and  (d):  Foreign  majority  com-
 panies  and  branches  and  subsidiaries
 of  foreign  companies  have  been  ope-
 rating  in  the  field  of  drugs  and  phar-
 maceuticals  since  long.  The  majority
 production  of  drugs  is,  however,  no
 longer  by  such  companies  as  it  has
 been  Government’s  policy  to  encour-
 age  the  Indian  sector.  The  50698
 taken  by  Government  0  regulate
 share  of  foreign  companies  in  _  this
 field  and  also  to  build  up  the  Indian
 sector  of  the  industry  are:—

 (i)  The  Indian  sector  of  the  in-
 dustry  is  given  preference  in
 the  approval  of  manufactur-
 ing  schemes;

 Gii)  Manufacture  of  increasing
 number  of  bulk  drugs
 through  public  sector  under-
 takings;

 (iii)  Industrial  licences  are  usu-
 aliy  not  issued  to  foreign
 firms  for  production  of  for-
 mulations  unless  linked  with
 the  production  of  bulk  drugs;

 (iv)  They  are  asked  to  take  up
 the  production  of  bulk  drugs
 from  more  basic  stages  and
 to  make  available  a  suitable
 portion  of  their  bulk  drugs
 production  to  non-associated
 formulators  in  the  country
 as  a  condition  for  being  per-
 mitted  expansion  in  capacity
 or  tor  taking  up  new  activity;

 (v)  Appropriate  export  obliga-
 tions  are  imposed  as  a  con-
 dition  for  permitting  expan-
 sion  in  capacity  or  for  tak-
 ing  up  new  activity.

 (vi)  Progressive  reduction  of
 foreign  equity  participation
 with  corresponding  increase
 in  the  Indian  shareholding  is
 imposed  when  they  are  al-
 lowed  expansion  of  their  ma-
 nufacturing  activity.  Activi-
 ties  of  foreign  companies  are
 also  covered  under  the
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 Foreign  Exchange  Regula-
 tion  Act.

 (vii)  Undertakings  with  an  annual
 turnover  not  exceeding  Ks.
 50  lakhs  have  been  exempted
 from  the  operation  of  certain
 provisions  of  paragraphs  9,
 0  and  3  of  the  Drugs  (Price
 Control)  Order  970  regard-
 ing  prior  approval  of  Gov-~
 ernment  for  fixing/revising
 the  prices  of  drug  formula-
 tions.

 Government  have  on  8-2-l974  ap-
 pointed  a  Committee  on  Drugs  and
 Pharmaceuticals  Industry  under  the
 Chairmanship  of  Shri  Jaisukhlal
 Hathi  one  of  whose  terms  of  refer-
 ence  is  as  follows:—

 “(iii)  To  make  recommendations
 for  promoting  the  rapid
 growth  of  the  drugs  industry
 and,  particularly,  of  the
 Indian  and  small  scale  indus-
 tries  sector.  In  making  its
 recommendations,  the  Com-
 mittee  will  keep  in  view  the
 need  for  a  balanced  regional
 disposal  of  the  industry.”

 श्री  श्रीकृष्ण  मोदी  :  मैं  माननीय  मंत्री

 महोदय  से  जानना  चाहता  हुं--भारत  में

 जितनी  दीवारों  का  उत्पादन  होता  है,  उसमें  से

 कितने  परसेन्ट  फॉरेन-कम्पनियों  तथा  उनकी

 सहयोगी  कम्पनियों  के  द्वारा  उत्पादन  होता  है
 तथा  उनसे  पैसा  पैदा  कर  के  वे  कितना  पैसा

 विदेशों  को  भेजते  हैं?

 श्री  शाहनवाज़  खां  :  हमारे  देश  में  दवाओं

 का  कुल  उत्पादन,  टोटल  टर्न-औ्रोवर,  लगभग

 350  करोड़  रुपये  है,  इसमें  फौरन  कम्पनी

 का,  या  जिनमें  कारन-इक्विटी  कैपिटल  है,
 उन  कम्पनी  का  उत्पादन  लगभग  45  फीसदी

 है  ।  ये  कम्पनी  हर  साल  कितना  रुपया  बाहर
 भेजती  हैं--ये  फिगर्स  इस  वक्‍त  मेरे  पास

 नहीं  हैं,  इसके  लिये  मैं  नोटिस  चाहेगा  ।
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 oft  भरीकृषण  मोदी  आपके  स्टेटमेंट  के

 अनुसार  I~LI-73  को  जो  फैसिलिटी
 श्राप  ने  टी  है,  उसके  तेहत  किसी  इण्डियन
 कम्पनी  की  दरख्वास्त  झ्रापकें  पास  आई  है
 शीर  उनमें  से  कितनों  को  मजूरी  दी  गई  है  ?

 क्या  श्राप  ने  मारी  देते  वक्‍त  यह  शर्त  लगाने
 की  कोशिश  की  है  कि  उत्पादन  के  अन्दर
 डायरेक्ट  या  इन डायरेक्ट  रूप  मे  यदि  किसी  भी
 तरह  कर्ड  एडल्टरेशन  पाया  गया  तो  उनकी

 पूरी  फैक्ट्री  जब्त  कर  ली  जायगी  ?  या
 श्राप  न  ऐसा  कोई  प्रावधान  किया  है  ?

 क्रि  शाहनवाज  तां  :  पहली  नवाब-  ॥

 974  मा  लाइसेंस  देने  का  जी  प्रोसीजर  था
 उसमे  तबदीली  लाई  गई  ।  उसी  तारीख  4

 मिनिस्ट्री  आफ  दण्टस्ट्रियल  डेवतपमट  वे  तहत

 समेटे  रिस्ट  फार  दृण्डस्ट्रियल  एयरवेज'  के
 नाम  से  7  व  महकमा  कायम  या  गया  है,
 जिसके  पास  सारी  दरख्वास्त  भेज  दी  जाती  है  ।

 यह  महकमा  टाइम-यराउण्ट  प्रोग्राम  के  तेहत
 काम  करता  है  हर  एप्लीकेशन  के  लिये  वक्त
 देते  है  कि  ००  दिलो  के  अन्दर  रस  लाइसेंस
 की  दरख़्वास्त  को  डिस्पोज  तर  दिया  जायगा।
 इस  तरह  में  दर ख्वार ता  वा  दिमाग  साफी
 लज्  हो  गया  है|  जितनी  दस्ख्वास्ले  बाई  है,
 इसकी  वाकजैपट  फिगर  मेरे  पास  दस  वक्‍त

 मौजद  नहीं  है  लेकिन  बनना  बतला  सकता  ह
 कि  डिस्पोजल  आफ  एप्लीकेशन्स  का  बाम

 बहुत  तेजी  भें  चत  रह  है।

 SHRI  RAGHUNANDAN  LAL  BHA-
 TIA:  The  Drug  industry  has  pleaded
 for  specia]  protection  against  the
 foreign  companies  invading  this  sector
 of  the  economy  They  say  that  in  the
 matter  of  hcences  and  supply  of  basic
 raw  materials  foreign  companies  are
 preferred  over  the  mdigenous  com-
 panies.  Js  it  not  a  fact  that  Indian
 Drug  and  Pharmaceutical  Company
 which  is  a  Government  of  India  un-
 dertaking  is  giving  basic  raw  material
 to  the  foreign  companies  working  in
 India  ang  preference  js  not  given  to
 local  drug  manufacturers?  I  would
 like  to  know  the  number  of  foreign
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 drug  manufacturing  companies  which
 have  been  given  licences  in  most  of
 the  products  which  is  already  in  the
 field,  where  already  Indian  Drug
 manufacturers  are  working.

 श्री  शाहनवाज़  लें  पहली  बात  तो  मैं
 यह  अर्ज  करना  चाहता  हु  कि  फौरन-कम्पनी
 का  कोई  इन् वें जन  नहीं  हुआ  है  जो  पहले  से  है
 शौर  जिन्होंने  उस  काम  को  किया  हुआ  है,
 वहीं  भी  भी  फील्ड  में  है  कोई  नया  इन् वेजन
 नहीं  हुआ  है  |  सरकार  वी  यह  पालिसी  है  कि

 हमारी  जा  इन् दीजे नम  फर्म्ज  है  हम  उनको  हर
 तरीके  में  एस्क्रेजमेन्ट  दे  जहा  दूसरों  चीजे
 बराबर  हो  वहा  जाइसेस  देने  में  हिन्दुस्तानी
 फर्म  को  तरजीह  दी  जाती  है  ।  फारेन-फर्म्स
 को  उनके  फार्मूले  के  रिप्ले  नये  लाइसेंस  नहीं
 दिये  जाते  है  जब  नव  कि  वे  ड्रग  का  बनवा
 प्रोडक्शन  इस  देश  में  ने  बारे  |  हम लिये  हर
 तरीके  से  हम  अपनी  एन्टीजेन  फऋजें  को  ही
 तरजीह  देते  हैं  ।

 जहा  तक  रा्मंटीरियल  के  7  अलॉटमेन्ट
 का  सवाल  हें--हमारी  देशों  कम  जो  डी०जी०
 टी०डी०  के  साथ  रजिस्टर्ड  है  उनके  पिछले  दो
 सालों  में  जा  सब  ने  ज्यादा  व  र्जम्प्णन  है,  उसके
 आधार  पर  65  फीसदी  ग्रोथ  के  लिये  ज्यादा
 देने  है  ।  उसी  तरह  भ  स्माल  स्केल  इंडस्ट्रीज
 में  पिछले  दा  सालो  वी  कन्‍्ज़म्शन  में  जो
 बिस्ट-ईयर  हो  उसके  उपर  30  परसेन्ट
 एडीशनल  ार्मटीर्यल  एलाट  किया  जाता
 है  ।  बगाल  से  जा  इंडस्ट्रीज  है.  स्माल  स्केल

 टण्डस्ट्रीज  सैबटर  मे  उनको  50  परमिट  ग्रोथ
 का  लिये  एडिशनल  रा-मैटीरियल  एलाट  करत
 है  ।  हम  हर  तरीके  4  अपनी  देशी  फर्मों  को
 एस्त्रेजमेन्ट  देने  के  लिये  पुरी  हौसला-प्रफ़ज़ाई
 कर  रहे  है  ।

 ब्रादरणीय  हाउस  को  मालूम  है  वि  हम  ने
 पिछली  फरवरी  में  एक  कमेटी  जनाब  जिस -
 लाल  हाथी  साहब  की  मरकदंगी  में  म्यारी
 की  है,  जिसकी  एक  टर्म-प्राण  रेफ्रम्स  यह  भी  है
 कि  जो  हिन्दुस्तानी  फर्म  है  उनको  किस  तरह  से
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 बढावा  दिया  जाय  और  किस  तरह  से  उनकी
 हौसला-भिलाई  की  जाय  ताकि  वे  जल्द  से
 जल्द  ऊपर  झा  सके  ।  मैं  उम्मीद  करता  हु  कि
 हाथी  कमेटी  की  जो  सिफारिश  होगी,  उन  पर
 हम  पूरा  प्रमल  करेगे  ।

 SHRI  RAGHUNANDAN  LAL  BHA-
 TIA:  He  has  not  replied  to  one  part
 of  my  question,  I  asked  whether  IDPL
 ls  giving  basic  raw  material  to  foreign
 companies  working  in  India  ang  not
 giving  them  to  Indian  firms,

 SHRI  SHAHNAWAZ  KHAN:  We
 don’t  discriminate  between  them
 Where  foreign  firms  are  the  only  users
 of  those  raw  material  we  give  them.
 Where  Indian  firms  can  also  utilise
 those  bulk  drugs  and  make  formula-
 tions  etc.  we  will  also  make  allotment
 to  them.

 PROF.  MADHU  DANDAVATE:  He
 has  said  that  undertakings  with  an
 annual  turnover  not  exceeding  Rs.  50
 lakhs  have  been  exempted  from  ope-
 ration  of  certain  provisions  of  para
 9,  0  and  3  of  the  Drug  Price  Control
 order  of  3970  regarding  prior  appro-
 val  of  Government  for  fixing  and  re-
 vising  prices  of  drug  formulations
 I,  ॥  not  a  fact  that  there  are  some
 drug  manufacturers  who  try  to  show
 manipulated  turnover,  try  to  circum-
 vent  ths  Drug  Price  Control  Order  of
 970  ang  try  to  take  unduc  advantage?
 How  do  you  propose  to  check  them”
 What  steps  are  being  taken  to  check
 these  malpractices?

 ty  शाहनवाज़  सा  :  अगर  इस  किस्म
 की  कोई  शिकायत  जायेगी  तो  उसके  ऊपर

 मनासिब  कार्यवाही  की  जाएगी  ।

 करो  ह  वष्डवते  मैंने  यह  सवाल  पूछा
 था  कि  क्‍या  इस  तरह  की  मैलप्रेक्टिसिज़  की
 तरफ़  आपका  ध्यान  खीचा  गया  है,  मगर
 खीचा  गया  है  तो  आप  क्‍या  कार्यवाही  कर

 रहे  हैं  ?  श्राप  जवाब  मे  कहा  रहे  हैं  कि  अगर
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 झापका  ध्यान  खीचा  जाएगा  तो  किये-

 वाही  करेगे  ।  भ्र भी  तक  प्रा पका  ध्यान  खींचा
 गया  है  था  नही  ?

 को  शाहनवाज  खां  :  हमारी  नोटिस
 में  कभी  ऐसी  चीज़  नही  शाई  है  ।

 श्री  नवल  किशोर  फार्मा:  भ्रध्यक्ष  महोदय,
 अभी  मन्त्री  महोदय  फर्मा  रहे  थे  कि  हर  भार-
 तीय  दवा  विक्रेता  और  दवा-उत्पादक  को
 प्रिफरेस  देते  हैं--दवाओं  की  खरीद  के  मामले
 में  a  इसी  सन्दर्भ  मे  मै  पूछना  चाहता  हू--कऩ्या
 यह  सही  नहीं  है  कि  डी०  जी०  डी०  डी०  के
 द्वारा  जो  दवायें  खरीदी  जाती  है  डी०  जी०
 टी०  डी०  विदेशी  कम्पनियों  को  ज्यादा
 प्रिफरेंस  देती  है  ?  यदि  यह  सही  है  तो  क्‍या
 शाप  डी०  जी०  टी०  डी०  का  प्रदेश  देंगे
 कि  जौ  दवाइया  भारत  में  भारतीय  कम्पनियों
 में  पैदा  होती  है  उसके  लिये  विदेशी  कम्पनियों
 को  झालर  न  दिये  जाये,  क्या  ऐसा  कोई
 ऐशो रेस  सदन  से  देंगे  *

 श्री  शाहनवाज  खां  डी०  जी०  टी०  to
 मेरी  मिनिस्ट्री  के  मातहत  नाम  नहीं  करनी
 है.  यह  सवाल  आप  उस  मिनिस्ट्री  से  पूछे  ।

 शो  हुकम  चन्द  कछवाय  पिछले  दो
 वर्षों  स  भारतीय  दवाई  बनाने  बाली  कम्पनियों
 को  कच्छा  माल  पर्याप्त  मात्रा  मे  नहीं  मिलता

 है,  जिसकी  वजह  से  दवाइयां  बाज़ार  में  ठीक
 प्रकार  से  नहीं  मिलती  हैं,  जबकि  विदेशी
 क्रम्पनिया  को  पर्याप्त  माल  मिलता  है  शरीर
 उनका  मूल्य  भी  देशी  कम्पनियां  से  भ्र धिक  है,
 वे  अधिक  मनाया  कमाती  हैं,  मैं  जानना

 चाहता  हु--इस  प्रकार  की  जो  शिकायतें
 श्राप  के  पास  झाई  है  क्‍या  शाप  उनकी  जाच
 करायेंगे  कि  इन  को  कम  रा-मैटीरियल  क्‍यों
 दिया  जाता  है,  क्‍या  यह  बात  भी  सही  है
 कि  दवाइयों  का  जो  पैकिंग  होता  है,  यदि
 000  कैपसूल्ज  का  पैकिट  है  तो  उसमें  750
 ा  800  कंपसूल्ज  निकलते  हैं,  इसी  तरह  से
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 गोलियां  भी  कम  निकलती  है--जया  इस
 प्रकार  की  शिकायतें  प्राकार  मिली  हैं  ?

 पेट्रोलियम  और  रसायन  मंत्री  (श्री
 देवकांत  बदगा)  :  माननीय  सदस्य  की  जो

 बुनियाद  है  वह  भी  अशुद्ध  ह ैऔर  उनका  जो
 सिद्धान्त  है  वह  भी  भ्रशुद्ध  है  ।

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Book-stall  Contracts  te  Educated  Un-
 employed  on  Indian  Railways

 *22l.  SHRI  KRISHNA  CHANDRA
 PANDEY:

 SHRI  LALJI  BHAI:

 Will  the  Minister  of  RAILWAYS
 he  pleased  to  state:

 (a)  whether  Government  had  de-
 cided  to  give  book-stal]  contracts  to
 educated  unemployed  youths  and
 discourage  moOnopolists;  and

 (b)  if  so,  reasons  for  renewing  the
 contract  of  Ms.  A.  H  Wheeler  &
 Co?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  (a)  The
 Government  has  decided  to  award
 hookstalls  ty  cooperative/partnerships
 of  unemployed  graduates  at  new  sta-
 tions  and  at  stations  where  bookstalls
 do  not  exist  at  present.

 (b)  Despite  wide  publicity  to  the
 above  policy  the  response  from  the
 unemployed  graduate;  ha.  been  very
 poor  and  therefore  it  was  considered
 necessary  to  ensure  service  to  the
 public  through  existing  contractors  by
 renewing  the  contracts.

 Constraction  of  ‘Mangalore-Hassan
 Railway  Project

 9222.  SHRI  €  LAKKAPPA:

 Will  the  Minister  of  RAILWAYS
 he  pleased  to  state:

 (a)  the  reasons  for  the  slow  prog-
 ress  iy,  the  construction  of  the
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 Mangalore-Hassan  Railway  Project;
 and

 (b)  the  time  likely  to  be  taken  in
 completing  first  phase?

 THE  DEPUTY  MNISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  (a)  The
 slow  progress  in  the  Second  phase  of
 the  project  is  on  account  of  non-avai-
 lability  of  critical  materials,  paucity
 of  funds  and  contractual  complications.
 In  addition  the  work  involves  construc-
 tion  of  a  large  number  of  tunnels  and
 bridges  in  a  difficult  terrain  which
 presents  technical  difficulties,

 (b)  The  first  phase  of  the  project
 has  already  been  completed.

 Appointment  of  Engineers  ang  other
 Educated  Persons  from  Gujarat  in  ०,

 &  NGC.

 *223  SHRI  ARVIND  M  PATEL:
 Will  the  Minister  of  PETROLEUM

 AND  CHEMICALS
 be  pleased  to  state:

 (a)  the  criteria  adopted  for  the
 appointment  of  Gujarati  young  engi-
 neers  and  other  educated  persons  in
 the  O&NG.C,  in  Gujarat;

 (b)  whether  preference  is  not  being
 given  to  locul  people;  and

 (९)  ॥  so,  the  reasons  therefor?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D.  K.
 BOROOAH):  (a)  to  (०)  The  recruit-
 ment  to  all  posts  in  the  Commission
 carrying  a  basic  maximum  salary  be-
 low  Ks.  500|-  per  month,  excepting
 the  post  of  Technical  Assistant  Grade
 II  in  the  pay  scale  of  Rs.  260-470,  is
 decentralised  and  recruitment  to  these
 posts  is  made  on  a  Regional  basis  by
 the  respective  Regional'Project  autho-
 ritices  Posts  carrying  a  basic  salary
 upto  Rs.  209  are  notified  to  local  em-
 ployment  exchanges  only  and  the
 candidates  registered  locally  get  pre-
 ference  in  matters  of  employment,
 Posts  carrying  a  basic  salary  between
 Rs.  20  to  Rs.  499  and  belonging  ०
 scientific  ang  technical  categories  are
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 notified  to  the  local  employment  ex-
 change  and  also  to  Central  employ-
 ment  exchange.  Applications  from
 open  market  for  these  posts  are  not
 invited  unless  a  non-availability  certi-
 ficate  is  given  by  the  employment  ex-
 change.

 Findings  of  Survey  for  Jagadhari-
 Paonta  Railway  Line

 #224,  SHRI  NARAIN  CHAND
 PARASHAR:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  the  survey  for  the
 proposed  Jagadhari-Paonta  Railway
 line  has  been  completed;

 (b)  if  so,  the  findings  of  the  survey
 including  the  estimated  cost;  and

 (c)  the  likely  date  by  which  the
 line  would  be  sanctioned  and  the
 work  started?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  No,
 Sir.

 (b)  and  (c)  Do  not  arise.

 Legal  Aid  to  the  Poor

 #228,  SHRI  D.  P.  JADEJA:
 SHRI  D.  K.  PANDA:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  any  final  decision  has
 been  taken  to  provide  free  legal  help
 to  the  poorer  section  in  the  country;

 (b)  if  so,  the  salient  features  there-
 of;  and

 (c)  if  not,  when  the  final  decision  is
 likely  to  be  taken?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 H.  R.  GOKHLE):  (a)  Government
 have  already  provided  for  legal  aid
 to  the  poor  to  a  limited  extent  in  sec-
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 tion  304  Cr.  P.  C.,  ‘1973,  and  in  Order
 XXXIII  of  C.P.C.  (Amendment)  Bill
 of  1974,  and  in  section  7  re)  (if)  of
 the  Advocates  Act,  1961,  as  amended.
 So  far  as  the  comprehensive  schema
 for  providing  legal  aid  to  the  poor
 is  concerned,  the  Report  of  the  Com-
 mittee  presided  over  by  Shri  Justice
 V.  R.  Krishna  Iyer  has  been  sent  to
 all  State  Governments,  High  Courts,
 Supreme  Court,  Bar  Council  of  India,
 State  Bar  Councils  ang  other  volun-
 tary  organisations  for  their  comments.
 Their  comments  arc  still  awaited.  No
 final  decision  can  be  taken  until  their
 comments  afe  received  and  analysed.

 (b)  In  view  of  the  above,  does  not
 arise,

 (ec)  Does  not  arise,  in  view  of  the
 answer  (a)  above.

 Ceiling  on  the  Number  of  Consumers
 Registereq  With  Indane  Gas  Dealers

 of 10.C,

 #23)  SHRI  ४,  MAYAVAN:
 Will  the  Minister  of  PETROLEUM

 AND  CHEMICALS
 be  pleased  to  state:

 (a)  whether  his  Ministry  has  asked
 the  Indian  Ou  Corporation  to  change
 the  licensing  procedures  and  to  put  a
 ceiling  on  the  number  of  customers
 that  a  dealer  in  Indane  Gas  can
 book;

 (b)  ४  so,  the  reaction  of  the
 Indian  Oil  Corporation  thereto;  and

 (c)  when  new  changes’  will  be
 introduced?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D.  K.  BO-
 ROOAH)  (a)  The  Indian  Oil  Corpo-
 ration  has  been  advised  to  review  its
 existing  dealerships  in  respect  of  their
 size,  profitability,  number  of  agencies
 with  dealers,  etc.  It  hag  also  been  ad-
 viseq  that  all  new  dealerships  for  In-
 dane  Gas  are  to  be  created  in  such  a
 manner  that  a  distributor  serves  on
 an  average  5000  consumers,
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 (b)  and  (c).  Action  has  already
 been  initiated  by  the  Corporation.

 Profits  Earned  by  Soap,  Tyre  and
 Cement  Producing  Firms

 "232,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state  the  total  amount  of  profits
 earned  by  different  Soap,  Tyre  and
 Cement  producing  firms  in  the  country
 during  the  years  97i,  972  and  1973?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 H.  R,  GOKHALE)  The  total  amount
 profits  earned  by  different  automobile
 Tyre,  Cement  ang  Soap  Companies  in
 the  private  sector  during  the  years
 1970-71,  1971-72  and  i972-78  were  as
 under:

 Profit  before  tax
 (Rs.  in  crores).

 1970~  I97I-  I972-
 mn  72  73
 Rs.  Rs.  Rs.

 Tyre.  Mig.  Cos.  (7)  G0  Gt  I6I

 Cement  Mfg.  Gos.  CER)  66  28  1573  7०  47

 Soap  Mfg.  Cos.  @  376  79  2I°8!  20  I9

 me

 According  to  DGTD  Annual  publi-
 cations  for  the  year  ‘1972,  there  are
 24  Soap  manufacturing  companies.
 The  latest  information  regarding  pro-
 fits  of  5  soap  manufacturing  compa-
 nies  js  not  readily  available.  In  the
 case  of  Cement,  according  to  infor-
 mation  furnished  by  DGTD,  there  are
 22  companies  manufacturing  cement.
 The  latest  information  regarding  4
 companies  is  not  readily  available.

 Out  of  the  above  22  Cement  com-
 panies,  there  are  4  cement  manufac-
 turing  companies  which  are  also  of
 diversified  nature  and  are  producing
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 other  commodities  also.  Soap  manu-
 facturing  companies  are  mostly  diver-
 sified  companies,  Companies  are  not
 required  under  the  Companies  Act  to
 file  separate  profit  &  los#  accounts
 products  wise/unit  wise  and  hence
 profit  figures  given  above  are  the
 profits  of  the  entire  business  activities
 of  these  companies.

 Violation  of  Payment  of  Wages  Act
 in  Jaipur  Division  (Western  Railway)

 *233.  SHRI  SARJOO  PANDEY:
 Will  the  Minister  of  RAILWAYS

 be  pleased  to  state:

 (a)  whether  the  authorities  under
 the  Central  Industrial  Relations
 Machinery  have  taken  up  a_  large
 number  of  cases  of  violation  of  Pay-
 ment  of  Wages  Act  and  abnormal
 delays  in  payment  in  respect  of  rail-
 way  workers  of  Jaipur  Division  of
 Western  Railway;

 (b)  if  so,  the  number  of  claimants
 and  the  amount  claimed  for  the
 years  ‘1971,  972  and  973  by  the
 workers  of  Jaipur  Division;

 (c)  whether  many  letters  were
 sent  by  Central  Industrial  Relations
 Machinery  for  expeditious  disposal
 of  cases;  and

 (d)  when  these  cases  would  be
 finally  disposed  of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI  (a)  to  (d).
 No  statistics  regarding  number  of
 claiments  and  amount  claimed  is  main-
 tained.  However,  the  Central  Indus-
 trial  Relations  Machinery  reported
 certain  cases  of  violation  under  the
 Payment  of  Wages  Act  and  cases  of
 delays  in  payment  in  respect  of  rail-
 way  workers  of  Jaipur  Division  of
 Western  Railway,  The  year-wise
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 figares  for  the  last  3  years  are  as
 under:

 Total  No,  Cases  of
 of  viola~  delayed

 Year  tions  payment
 under

 Payment
 of  Wages

 Act.

 १977  .  224  277

 7972  787  2

 7973  959  50

 Communications  sent  by  the  Cent-
 ral  Industrial  Relations  Machinery
 for  disposal  of  the  above  cases  were
 examineg  as  a  result  of  which  out  of
 a  total  of  2370  irregularities  reported
 during  the  years  97  to  973  all  bu?
 28  cases  were  disposed  of.

 Vigorous  efforts  are  bemg  made  to
 finalse  the  remaining  cases  as  early
 as  possible.

 दुर्गापुर  केमिकल्स  में  किला  तथा  पालिका

 एनीक्लोरीझाल  का  उत्पादन

 *234.  श्री  मूलचन्द  डागा  क्या  पढ़ो-
 लियम  दौर  रसायन  मन्त्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  दुर्गापुर  केमिकल्स  प्लाट  में
 i97:  में  फिनाल  तथा  पालिका  एनोक्लो-
 रक्षा  का  उत्पादन  कितना  कम  हुआ
 और  इस  कभी  के  क्या  कारण  हैं,  और

 (@)  कया  इस  यूनिट  को  i996
 में  6600  टन  उत्पादन  के  लिये  लाइसेंस  दिया
 गया  था,  और  यदि  हा,  तो  लक्ष्य  प्राप्त  न  करने
 के  क्‍या  कारण  हैं  ?
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 पेट्रोलियम  धौर  रसायन  मंत्रों  (ली  देख-
 कान्त  बरना)  :  (क)  दुर्गापुर  केमिकल्स  लि०
 (पश्चिम  बंगाल  राज्य  सरकार  का
 उपक्रम)  में  वर्ष  i969,  1970  और  1971
 के  दौरान  सिऩ्थेटिक  फिनाल  धौर  थैलिक

 ऐनिहाइड्राइंड  का  उत्पादन  निम्न  प्रकार

 हुआ  _—

 969  970  1971

 सिऩ्थेटिक  फिनाल  433  76  503

 थैली ऐनी  हाईड्राइड  65  288  790

 इन  गेंदों  के लिए  3300  मी०  टन/प्रति
 वर्ष  प्रत्येक  को  स्थापित  क्षमता  के  बिद्ध  उक्त
 उत्पादन  हा  ।

 दुर्गापुर  केमिकल्स  सशस्त्र  के  प्र पर्याप्त
 कार्य-निष्पादन  में  प्रमुख  कारण  काम  का  बन्द
 होना  था  जिनमे  बिजली  बन्द  होना  श्र
 समस्या,  दुर्गापुर  बन्द  पर्याप्त  अनुरक्षण
 शौर  भारी  जग  का  लग  जाता  है  इस
 भारी  जग  ने  io-i2  महिंदा  की  लम्बी
 वधि  में  श्रोवरहाल  को  पूरा  करना  अनि वा यें
 कर  दिया  था  ।  फिनाल  के  कम  उत्पादन  होने
 का  अन्य  कारण  यह  भी  था  कि  दुर्गापुर
 इस्पात  सम् यन्त्र  से  बेजान  प्राप्त  करने  में  कभी-
 नाई  हुई  ।  थैली  ऐं  हाइड्राइट  के  सम्बन्ध  मे,
 सामान्य  कारणों  के  अलावा,  अनुमेय  रसायन
 श्रेणी  के  अन्तर्गत,  निर्यातकों  द्वारा  प्रायश्चित
 सामग्री  के  वही  भण्डारों  के  कारण  सीमित
 मार्किट  और  नेफ्थालीन  की  मिठाईयों  की
 कठिनाइयों  प्रौद्योगिकी  परिचालन  सम्बन्धी
 समस्यायें  विशिष्ट  कारण  थी  ।

 (@)  मै ससे  दुर्गापुर  कैमिकल्स  वर्ष
 :96i  मे  प्रौद्योगिकी  सम्बन्धी  कमियों  और

 परिचालन  समस्याझह्रो  के  कारण  अपने  पक्ष
 में  लाइसेंस  प्राप्त  सिऩ्थेटिक  फिनाल  के  लिए
 6600  मीत  टन  प्रति  वर्ष  की  क्षमता  स्थापित
 करने  में  समर्थ  नहीं  हुई  है  1
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 yee  शामे  आयुक्त  हारा  पता  लगाने  गये
 वेतन  झ्र दाय गी  भ्र थि नियम  के  प्रस्तुत  मामले

 $235.  जी  झील  बिहारी  बाजपेयी  :
 शी  जगन्नाथ  राव  जोशी  :

 क्या  रेल  मन्त्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्या  973  के  अन्त  तक  मुख्य
 श्रम  मुक्त  द्वारा  पाये  गये  8,000  मामलों
 में  से  2700  मामलों  मे  रेल  प्रशासन  को  वेतन
 दायमी  प्रीमियम  के  श्रुतांत  दोषी  पाया

 मया है;  शौर

 (@)  इस  सम्बन्ध  में  मुख्य  बाते  क्या  हैं,
 ऐसा  होने  का  कारण  क्‍या  है  और  क्या  उप-
 बारात्मक  कार्यवाही  की  गयी  है  ?

 रेल  मंत्रालय  में  उप-मंत्री  (६. |  सुहम्भद
 रफी  कुरेशा):  (क)  कौर  (ख).  वर्ष  i973
 में  मुख्य  श्रम  प्रयुक्त  के  संगठन  द्वारा  मंजूरी
 भुगतान  अधिनियम,  i936  के  अधीन
 (21,766  प्नियमितताए  पकड़ी  गयी  थी
 जिनमे  से  14,300  अनियमितताओं  को
 3i-2-973  तक  ठीक  कर  दिया  गया
 था  ये  प्र नियमितता एं  प्र धि नियमों  तथा
 नियमों  भभोर  नोटिसों  की  प्रतिभा  न  प्रदर्शित
 करने,  रजिस्टरों  के  रख-रखाव  में  कमी,

 भुगतान  में  विश्व,  भ्रनधिकृत  कटौतियों
 आदि  से  सम्बन्धित  थी  |  अधिनियम  की
 अपेक्षा  का  अनुपालन  सुनिश्चित  करने  के

 लिए  विभिन्न  स्तरों  पर  पर्याप्त  तनवर  पहले  से

 ही  मौजूद  है  1

 Complaints  regarding  Sale  of  Petrol
 mixed  with  water  by  some  Petrol

 Dealers  in  Delhi

 *236.  SHRI  PRABODH  CHANDRA:
 SHRI  R.  S.  PANDEY:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  complaints  have  been
 brought  ta  the  notice  of  Government
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 against  petrol  dealers  in  Delhi  for
 selling  petrol  mixed  with  water  in
 the  Ist  week  of  July,  1974;  and

 (b)  if  so,  action  taken  against
 these  dealers?

 THE  MINISTER  OF  PETRO-
 LEUM  AND  CHEMICALS  (SHRI
 D.  छू.  BOROOAH):  (a)  One  such  case
 was  reported  on  4-7-1974,

 (b)  Complaint  was  investigated  by
 the  Tilak  Marg  Police  Station,  and
 found  that  rain  water  had  acciden-
 tally  leaked  into  the  tank  through  a
 petrol  pipeline  which  was  found  to
 be  slightly  loose  No  cognisable  off-
 ence  was  found  to  have  been  com-
 mitted.  Police  are  further  awaiting
 results  of  samples  of  petrol  taken
 from  the  tanks.  In  case  it  is  found
 that  there  was  admixture  other  than
 with  water,  further  action  will  be
 taken  against  the  dealer.

 रेल  हड़ताल  के  दौरान  झ्रापात  स्थिति  में  किया
 गया  व्यय

 #237.  शी  जीरिका  प्रसाद :  क्‍या  रेल
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क  )  क्‍या  सरकार  को  यह  पता  है  कि
 रेलवे  की  हडताल  के  दौरान  आपात  स्थिति
 के  नाम  पर  अत्यधिक  खर्च  किया  गया  ;

 ख)  यदि  हा,  तो  उसकी  मुख्य
 बाते  क्‍या  है,  और

 (ग)  क्‍या  इस  प्रकार  व्यय  को  गई
 राशि  की  कोई  लेखा  परीक्षा  होती  है  ?

 रेल  मंत्री  1६.1६  एल०  एम०  मिश्र)  :

 (क)  से  (ग)  मई,  .974  की  अवध  हड़ताल
 से  उत्पन्न  स्थिति  से  निपटने  के  लिए,  यानी
 जनता  की  सुरक्षा  और  सुरक्षा  के  माथ  साथ

 साल सवारी  गाड़ियों  के  निर्बाध  सचलन
 बनाये  रखने  और  बडे  बडे  रेल  सस्थापताझ्ों
 इरादी  की  सुरक्षा  के  लिए  रेलों  को  कुछ  झापा-
 तिक  व्यय  करना  पड़ा  ।
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 रैलों  द्वारा  किये  गये  कुल  व्यय  की  सेवा-
 परीक्षा  कभी  होनी  है  ।

 Elections  in  Gujarat

 #239,  SHRI  P.  MEHTA:

 Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  whether  the  Election  Commis-
 sion  has  stated  that  it  will  not  be
 possible  to  hold  elections  in  Gujarat
 this  year;

 (b)  if  so,  reasons  therefor;  and

 (c)  when  these  elections  are  likely
 to  be  held?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  H.  R.  GOKHALE):  (a).  No,
 Sir.

 (b)  Does  not  arise.

 (९)  Fresh  deMmutation  of  —consti-
 tuencies  on  the  basis  of  1971  Census
 and  the  preparation  and  _  revision  of
 electoral  rolls  thereafter  with  refe-
 rence  to  the  newly  de-limited  consti-
 tuencies  are  the  two  basic  require-
 ments  which  have  to  be  fulfilled  be-
 fore  General  Elections  are  held  in
 Gujarat  to  constitute  a  new  Legisla-
 tive  Assembly.  The  work  of  delimita-
 tion  of  constituencies  in  Gujarat  has
 already  commenced  ang  is  still  in
 progress.  After  its  completion,  the
 electoral  rolls  will  be  revised  and  the
 question  of  holding  election  will
 then  be  considered.

 Supply  of  Raw  Material  by  S.T.C.
 ang  i.  है  P.  L.  to  Drag  Units

 *239.  SHRI  D.  D.  DESAI:
 SHRI  ANADI  CHARAN  DAS:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  raw  materials  are  not
 provideg  by  the  S.T.C.  and  ID.PL

 Written  Anawers  ब

 tothe  drug  units  jn  adequate  quan-
 tities;

 (b)  if  80,  causes  thereof;  ana

 (c)  measures  taken  to  supply  suffi-
 cient  raw  materials  to  the  drug
 units?

 THE  MINISTER  OF
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH
 NAWAZ  KHAN):  (a)  and  (b).  STC
 and  IDPL  distribute  bulk  drugs  and
 drugiintermediates  canalised  for  im-
 port  to  the  drug  and  pharmaceutical
 units  in  the  country  as  per  their  en-
 titlements.  Whenever  _  shortfall  in
 receipts  of  these  items  arises  due  to
 either  inadequate  indigenous  produc-
 tion  or  on  account  of  their  inadequate
 availability  in  the  international]  mar-
 ket  including  late  arrivals  or  delayed
 shipments,  the  canalising  agencies
 distribute  the  available  stock  on  pro-
 portionate  basis,

 STATE  IN

 (c)  Efforts  are  being  made  (0  pro-
 cure  the  items  in  short  supply  and  to
 increase  the  indigenous  production  to
 ensure  that  the  requirements  of  the
 drugs  and  pharmaceuticals  industry
 are  met  in  full.

 ea  गाड़ियों  में  रेल  डिब्बों  को  संख्या  बढ़ाने
 का  प्रस्ताव

 *240.  भी  'फूल चन्द  बर्मा  :  कया  रेल
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क  )  दूसरी  श्रेणी  के  माओरियों  की  संख्या
 मे  प्रतिदिन  होने  बाली  वृद्धि  को  देखते  हुए
 प्रत्येक  मुख्य  गाड़ी  में  973  में  कितने  कितने
 प्रतिक्रिया  रेल  डिब्बों  जोड़े  गय,  और

 (ख  )  क्या  ष  1974-759  मुख्य
 गाड़ियों  में  दूसरी  श्रेणी  के  कौर  अधिक  रेल

 डिब्बे  जोड़ने  का  प्रस्ताव है? है  ?
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 रेख  अंप्रालय  में  डी-मंत्री  कभी  मुहम्मद
 रफी  क्षुरेज्ी  -  (क)  भोर  (@) एक  शिव-
 रण  सभा  पटल  पर  रख  दिया  गया  है  |

 विवरण

 1973-74  में  महत्वपूर्ण  मेल-ऐेक्सप्रेस  गाड़ियों
 भें  जोडे  गये  डिब्बों  की  सख्या

 (क)  गाड़ियों  की  संख्या  और  बोगियों  बी
 क्रम  सं०  विवरण  माया  बढाना

 l  बड़ी  लाइन

 l  7989/8  डाउन  तूफान  एक्सप्रेस  १

 2  303  बम्बई-कोल्हापुर
 महालक्ष्मी  एक्सप्रेस/
 30  पुणे--बम्बई

 जनता  एक्सप्रेस. ,  4

 3.  31/32  बम्बई-सिक-
 न्दराबाद  एक्सप्रेस  4

 4.  /  2  हवा  कालका  मेल

 5.  33/34  कश्मीर  मेल  2

 bo  83/84  लखनऊ  एक्सप्रेस  l

 7  51/52  सियालदह---

 जम्मू  तवी  एक्सप्रेस  3

 8.  29/39  लखनऊ  मेल  ]

 9.  307/308  ब्लैक  डाय-
 दण्ड  एक्सप्रेस  2

 10.  301/302  हवा--
 टाटानगर  एक्सप्रेस  1

 Ii.  25/26  पश्चिम  एक्सप्रेस  I

 12.  43  भ्रम44  डाउन
 दार्जलिंग  मेल

 13.  7/8  मद्रास-बंगलूर  मेल  2

 14a.  23/24  मद्रास-बेंगलूर
 एक्सप्रेस  .  l

 I5,  26/25  भ्राइलेंड  एक्सप्रेस  2
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 16.  29/30  मालावार  एक्सप्रेस

 7.  4/42 केरल  एक्सप्रेस
 18.  51/52  मद्रास--काजी-

 पेट  लिक  एक्सप्रेस

 मोटर  लाइन  :

 _  97/98  बाड़मेर  एक्सप्रेस

 95/96  मारवात  मेल

 5/6  त्रिवेणी  एक्सप्रेस

 17/18  वैशाली  एक्सप्रेस

 3/4  भ्रहमदाबाद-दिल्ली

 3/4  कासम  मेल  :

 5]  6  कामरूप  एक्सप्रेस

 !ग्रुप2  डाउन  एटी  मेल

 ५  105/106  मद्रास
 त्रिवेन्द्रम  मेल

 rnrydnuwnns

 ६०७

 SS

 L0  77/178  राक  फोर्ट

 एक्सप्रेस

 11  53/154  चालान

 एक्सप्रेस

 l2  85/86  सिकन्दरा बाद-

 बेंगलूर  एक्सप्रेस

 13.  31/32  जयन्ती  जनता  एक्सप्रेस

 I405/6  लखनऊ  एक्सप्रेस

 खोजी  हा।

 पटना  बाद  की  भूमि  को  बिड़ला  अध्यापकों
 को  हस्तान्तरित  करने  का  प्रस्ताव

 1627.  भरी  रामावतार  शास्त्री:  क्‍या

 रेल  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  पटना  सिटी  के

 ब्रन्त्गत  मदनगंज  में  वर्तमान  पटना  घाट

 की  भूमि  को,  उस  केन्द्र  का  विधान  करने  के

 बाद  बिड़ला  बन्धुआें  को  बेचते  के  प्रस्ताव

 पर  विचार  कर  रही  है;  कौर
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 (a)  यदि  हां  तो  इसके  क्या  कारण
 हे?

 रेल  मंत्रालय में  उपमंत्री  (भी  मुहम्मद
 शफी  कुरैशी):  (क)  जी  नही  ।

 (ख  )  प्रश्न  नही  उठता

 Scheme  to  restrict  consumption  of
 Petroleum  Products

 1628.  SHRI  D.  0.  DESAI:
 SHRI  P.  GANGADEB:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  Government  are  consi-
 dering  any  scheme  to  _  restrict  the
 consumption  of  petrol  and  diesel  oil,
 both  high  speed  and  low  _  speed,
 throughout  the  country;

 = “s
 (b)  whether  details  of  the  scheme

 have  been  worked  out;

 (2)  if  so,  whether  they  have  been
 implemented;  and

 (d)  the  broad  outlines  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  and  (b).  Yes,
 Sir.  The  Consumption  of  Motor  Spirit
 ie.  petrol  has  already  come  down
 since  the  increase  in  its  price  in
 November,  1973.  Various  measures  to
 reduce  the  consumption  of  both  high
 speed  and  light  diesel  oil  are  being
 considered  in  consultation  with  the
 concerned  authorities,

 (९)  and  (4).  Do  not  arise.
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 Ban  on  the  use  of  Diesel  Oil  for
 generation  of  Electricity  on  Festive

 Occasions

 1629.  SHRI  MUHAMMED  SHERIFF:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state;

 (a)  whether  Government  have
 banned  the  use  of  high  speed  diesel
 oi]  and  light  diese]  oils  for  generat-
 ing  electricity  on  festive  occasions;
 and

 (b)  if  so,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  and  (b).  Yes,
 Sir.  This  hag  been  done  to  curtail
 the  non-essential  consumption  of
 these  products  which  form  the  vital
 inputs  for  essential  industria]  and
 agricultural  activity  in  the  country.

 Producers  of  Soaps

 63l.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minster  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  who  are  the  principal  producers
 of  80598  in  the  country;

 (b)  licensed  and  installed  capacities
 of  each  producer  as  in  965  and  ‘1973;

 (ec)  whether  some  producers  have
 been  charged  with  unauthorised  ex-
 pansion  of  installed  capacity;  and

 (d)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the
 House.

 (c)  and  (d).  The  information  is  bee
 ing  collected  and  will  be  laid  on  the
 Table  of  the  House.
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 Statement

 8i.  Name  of  the  principal  producers  of
 No.  .  the  ‘soap,

 Licensed/Registered  Installed  Produc-
 (tonnes/per  year)  capactiy  #  tion  of  So-

 a
 2

 rted  by  ap
 .  firm  (Qty.tns.)

 ¢  /per
 annum)

 7965  3973  3973  3973

 t.  Hindustan  Lever  Lid.

 (a)  Calcutta  Factory
 (b)  Bombay  Factory

 2.  Tata  Oil  Muls  Co.  Ltd.

 (a)  Bombay

 (७)  Tatapuram  Factory
 (c)  Madras  Factory

 (a)  Ghaziabad  Factory

 (९)  (एप  Factory

 (f)  Calcutta  Factory.
 M's.  Swastik  Ou  Mulls,  Bombay
 M  s.  Kusum  Products  Pvt.  Ltd.

 M/s.  Government  Soap  Factory,  Bangalore

 Mis.  Asiatic  Soap  Co.,  Calcutta

 M/s.  Bombay  Soap  Factory,  Bombay

 Mjs.  Godray

 छ

 ory

 AM

 +

 ७३

 30  M/s.  Berar  Oul  Industries,  Akola

 74  M/s.  Tungabhadra  Industries,  Kurnool

 33  MJs.  Mods  Soap  Works,  Modi  Nagar

 33  M/s.Vegetable  Products  Ltd.,  Calcutta

 34  Mj.  E.  S.  Patanwala,  Bombay

 M/s.  Calcutta  Chemical  Co.  Ltd.,

 33,000  33,000  60,000  32596
 58,000  $8,000  1,20,000  66,553

 143400,  ¥4,400  21,200  19,710,

 34.460  15,006.  29,480  26,  75
 ‘1,728  1728  75350  4,824

 7500  8,540  ¥4,500  TT,998

 3,000  3,000  6.405  3,806

 9,600  9,600  12,180  $528
 ‘10,920  —-0,920  8,970

 6,500  6.500  30.000  6,808

 6,000  6,000  6,000  5,203

 4,800  4,800  II,700  ३306

 4,500  4500  8,004  8,336
 4,032  4,032  5.37

 T,500  T,500  $004  1,758
 T,800  1,800  5,000  3,069
 3,352  I,252  2,220

 1,500,  3,§00  4,800  2,364

 720  720  2,880  ,§87
 T,200  1,200,  6,696  2,284

 Action  against  Trade  Unionists  Insti-
 gating  far  Fresh  Strike

 1632,  SHRI  SHANKER  RAO
 SAVANT:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  has  any  action  been  taken  or  is

 proposed  to  be  taken  against  those
 trade  umonists  who  incite  railway
 workers  to  go  on  a  fresh  strike;  and

 (b)  if  so,  the  nature  of  the  action
 taken?

 "
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI
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 MOHD.  SHAFI  QURESHI):  (a)  and
 (०).  Strike  on  Indian  Railways  conti-
 nues  to  be  prohibited  under  Section
 8  of  the  Defence  of  India  Ruleg  and
 anybody  inciting  the  railway  workers
 to  go  on  strike  naturally  attracte  the
 provisions  of  the  Law  and  action  as
 igs  appropriate  in  each  case,  is  and
 will  be  taken.

 Offshore  Of]  Exploration  in  Cambay
 and  Saurashtra

 1633.  SHRI  s.  R.  DAMANI:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  preparations  are  made
 to  probe  the  oil-bearing  potentialities
 In  offshore  areas  of  Cambay  and
 Saurashtra;

 (b)  if  so,  the  broad  outlines  there-
 of;  and

 (c)  the  main  features  of  prelimi-
 nary  investigations  made  to  locate
 oil  in  these  areas?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAH  NAWAZ
 KHAN):  (a)  Yes  Sir.

 tb)  and  (c).  Detailed  seismic  map-
 ping  in  certain  parts  of  the  southern
 part  off  Gulf  of  Cambay  (Offshore
 areas  of  Cambay)  and  reconnaissance
 seismic  profiling  in  the  south-eastern
 offshore  area  of  Saurashtra  have  been
 completed,  In  Cambay  Offshore  area.
 three  structures  viz,  Aliabet  West,
 Aliabet  East  and  Tapti  have  been  de-
 lineated.  The  first  offshore  well  drilled
 on  Aliabet  West  yielded  a  non-com-
 meria)  oil  find.

 The  results  of  the  reconnaissance
 seismic  survey  conducted  in  the  Sau-
 rashtra  offshore  area  indicated  the
 need  to  carry  out  detailed  surveys  to
 Jocate  drillable  structures,  These  sur-
 veys  are  proposeg  to  be  carried  out
 by  ONGC  using  its  own  seismic  ship
 which  ig  expected  to  be  delivered
 early  next  year.
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 Decline  in  Production  of  Crude  Oil  in
 Ankaleshwar  Fields

 1634,  SHRI  s.  R.  DAMANI:;  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  the  reasong  for  the  declining
 crude  output  in  the  Ankaleshwar
 fields;

 (b)  the  estimates  made  as  to  for
 how  many  years  these  wells  will  be
 fit  for  commercial  exploitation;  and

 (c)  whether  the  question  has  been
 examined  for  prolonging  the  use-
 fulness  of  these  wells  without  decline
 in  the  yield  and  if  so,  what  are  the
 findings?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH
 NAWAZ  KHAN):  (a)  Every  oil  field
 has  an  initial  period  of  increasing  pro-
 duction,  another  per.od  of  peak  pro-
 duction  and  a  third  period  of  declin-
 ing  production  The  Ankaleshwar  oil
 field  has  been  on  peak  production  for
 quite  some  time  and  the  production
 therefrom  has  recently  started  decli-
 ning.

 (b)  The  technological)  scheme  of
 development  prepared  for  this  field
 envisages  a  certain  number  of  years
 of  commercial  exploitation  for  the
 different  sands.  According  to  this,  the
 shortest  period  of  exploitation  for  the
 sand  which  is  smallest  in  its  areal
 sextent  is  five  years  and  22  years  in
 the  gand  which  is  largest  developed
 in  its  areal  extent.

 (c)  These  studies  are  being  plan-
 ned  and  will  be  carrieg  out  in  the
 near  future  to  minimise  the  decline.

 Utilization  of  था  Drilling  Ship
 “Sagar  Samrat”

 ‘1635,  SHRI  8,  R.  DAMAN}T;  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  the  date  from  which  the  “Sagar
 Samrat”  hae  become  idle  after  comp-
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 letion  of  drilling  operationg  on  the
 first  well  in  the  Bombay  High;  and

 (b)  the  expenditure  incurred  on  its
 maintenance  since  then,  including  the
 daily  expenses  of  foreign  technicians
 assisting  the  Oil  and  Natural  Gas
 Commission  in  the  exploratory  work?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAH  NAWAZ
 KWAN):  (a)  and  (b).  Information  38
 being  collected  and  will  be  laid  on
 the  Table  of  the  House.

 Indian  Participation  in  Discussions
 between  Oi!  Producing  Countries  and

 Consumers

 636  SHRI  D.  ए,  JADEJA:
 SHRI  VEKARIA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (9)  whether  Saud:  Arabia  has  in-
 vited  India  to  participate  in  a  dialo-
 gue  it  has  proposed  between  the  oil
 producing  countries  and  the  consu-
 mers;  and

 (b)  if  so,  whether  India  will  parti-
 cipate  therein?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAH  NAWAZ
 KHAN):  (a)  No,  Sir.

 (b)  Does  not  arise.

 बिग  रेले  के  गिरफ्तार  कर्मचारियों  की

 रिहाई

 1637.  भी  हुकम  शब्द  कछु बाय  क्‍या
 रेल  मंत्नी  यह  बताते  की  कृपा  करेंगे  कि

 (क)  दक्षिण  रेलवे  में  8  मई,  3974
 से  की  गयी  हड़ताल  के  दौरान  कुल  कितने
 कर्मचारी  गिरफ्तार  किये  गये  थे  जिन्हें

 रिहा  किया  जा  चुका  है  ;  शौर

 पु)  इस  समय  कितने  कर्मचारियों
 पर  मुकदमें  चलाये  जा  रहे  हैं  ?
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 रेल  मंत्रालय  में  उप-मंत्री  (लो  मुहम्मद
 रफी  कुरेशी)  :  (क)  (i)  हड़ताल  के  दौरान
 गिरफ्तार  किये  गये  कर्मचारी--2138

 (ii)  att  तक  मुक्त  किये  गये
 कर्मचारी--2131

 (ख)  प्रभी  तक  गिरफ्तार  कर्मचारी-7

 मई,  974  के  दौरान  पश्चिम  रेलवे  में  बौम्सिल
 को  गयी  गाड़ियां

 i638.  श्री  हुकम  चंद  कछवाय  .
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  मई, 1974  के  दौरान
 सरकार  ने  पश्चिम  रेलवे  में  कुछ  गाड़ियों  को
 कैंसिल  कर  दिया  था  ,

 (ख)  यदि  हां,  तो  कितनी  गाड़ियों
 को  रह  किया  गया  था  शौर  उसके  कारण  क्या
 थे;  और

 (ग)  इससे  सरकार  को  अनुमानत:
 कितनी  क्षति  हुई  है  ?

 रेल  मंत्रालय  में  उप-मंत्री  (भी  मोहम्मद
 काफी  कुरेशा)  :  (क)  जी  हां  ।

 (ख)  मई,  974  के  दौरान  हड़ताल
 के  कारण  औसतन  लगभग  4  जोड़ी  सवारी
 गाड़ियां  प्रतिदिन  रह  की  गयी  ।

 (ग)  इसके  फलस्वरूप  करीब  i.8
 करोड  की  भ्र नुमा नित  हानि  हुई  t

 दक्षिण  रेलवे  में  विलादत,  मिल स्थित  तथा
 बहाल  किये  गये  कर्मचारी

 639  भी  ह्क्म  बाद  कड़ुवाई  :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  हे

 (क)  8  भई  से  शुरू  हुई  रेलवे  हड़ताल
 के  दौरान  दक्षिण  रेलवे  के  कितने  कमेंचारियों
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 को  सेवा  से  बर्खास्त  तथा  निलम्बित  किया

 गया,  और

 (ख)  इस  बीच  कितने  कर्म  चारियो  को

 बहाल  कर  दिया  गया  है  ?

 रेल  मंत्रालय  में  उर-मंत्री  (ओ  सुहस्त्य
 शाकों  छुरे सो)  .  (क)  (1)  दक्षिण  रेलवे  पर
 कर्मचारियो  को  सख्या--3  3,558

 (un)  watered  से  हटाये  गये  या
 निलम्बित  कर्मचारियों  की  सख्या--530

 (पा)  मुरत्तिब--248

 (@)  (i)  (क)  (n)  में  से  बहाल
 किये  गये  करमचारियों  की  साया--5

 (४)  (क)  (ut)  में  से  बहाल  किये
 गये  कर्मचारियों  की  Aa — 228

 हड़ताल  के  दौरान  दक्षिण-सूर्य  रेलवे  में  तोड ़-
 फोड़  की  घटनायें

 1640.  थार।  हुक्म  खुद  कठुवाय *
 क्या  रेल  मंत्री  यह  बताने  को  कृपा  करेगे
 कि

 (क)  8  मई  से  शुरू  हुई  रेलवे  हस्पताल
 के  दौरान  दक्षिणी-युव  रेलवे  म  तोड-फोड
 की  कुल  कितनी  घटनाये  हुई,  कौर

 ख)  इसके  परिणामस्वरूप  कुल  कितने

 मूल्य  की  रेलवे  सम्पत्ति  को  क्षति  पहुची  ?

 रेल  मंत्रालय  में  उ-पात्रो  (भी  मुहम्मद
 जकी  कुरेशी)  :  (क)  9  मामले  |

 (ख)  लगभग  एक  लाख  रुपये  |

 मुख्य  अस  आयुक्त  बुधवार  सुने  गये  रेल
 कर्मचारियों  के  आमने

 1641.  श्री  कार  बो०  बड़े :
 क्या  देख  सत्री  यह  बताने  की  कृपा  करेंगे
 कि
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 (क)  बर्ष  1973  के  मस्त  तक  मुख्य
 श्रम  आयुक्त  द्वारा  रेल  प्रशासन  तथा  रेल

 कम  मारियो  के  कितने  मामले  सुने  गये  ,

 (ख)  कितने  मामलों  में  रेल  प्रशासन
 को  दोषी  पाया  गया  ,  शौर

 (ग)  उनसे  अधिकारियों  के  माम  क्‍या

 हैं  जो  ऐसे  मामलो  मे  वास्तविक  प  से  दोषी
 पाये  गये  तथा  प्रत्येक  &  बिरद  क्या  कार्यवाही
 की  गयी  ?

 रेल  मंत्रालय  में  जयनमंत्री  (को  मुहम्मद
 काफी  कुरेशा)  (क)  से  (ग)  सूचना  इकट्ठी
 की  जा  रही  है  ौर  सभा  पटल  पर  रख  दी

 जाएगी  ।

 गोहाना-पायो  रेलवे  लाइन  को  बुना  चालू
 करना

 1642.  शो  मोरेल  तह  राव  :

 को  मुख्तियार  ह  मलिक  :

 क्या  रेल  मंत्री  यह  बताने  की  बरपा
 करेंगे  कि

 (क)  गोहाना-पानीपत  रेलवे  लाइन
 को  पुन  चालू  करने  में  ब  तक  क्या  ब्र मति

 हुई  है  ,

 (ख)  क्‍या  इस  लाइन  पर  काम  शुरू
 किया  जा  चुका  है  ,  भर

 (ग)  कब  तक  बहू  परियोजना  पूरी
 हो  जायेगी  ?

 रेल  मंत्रालय  में  उ-यंत्री  (भो  मुहम्मद

 शफी  कुरेशी)  (क)  जून,  974  8  प्रीत तक
 ]  4  अतिशय  प्रगति  हुई  है

 (a)  जी  हां

 (ग)  शीशा  है  यह  परियोजना  अप्रैल,
 977  लक  पूरी  हो  जा बेसी  ?
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 Lom  sufferea  by  each  Railway  due  to
 Violent  Agitationg  during  ‘1978-14

 1643.  SHRI  BIRENDER  SINGH
 RAO:

 SHRI  MUKHTIAR  SINGH
 MALIK;

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  the  amount  of  loss  suffered  by
 each  Railway  due  to  violent  agitations
 during  ‘1973-74;  and

 (b)  the  steps  taken  or  proposed  to
 be  taken  by  Government  to  prevent
 recurrence  of  such  activities  in  future?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):

 (a)  A  Statement  is  attached.

 (b)  lL  The  Security  branch  of  the
 Railways  keeps  close  liaison  with  the
 Executive  ang  Intelligence  branches
 of  the  State  Police  and  they  exchange
 information  regarding  matters  affect-
 ing  the  running  of  the  Railways  and
 protection  of  important  installations.

 2.  Guarding  of  vulnerable  points
 and  patrolling  of  the  track  in  vulne-
 rable  sections  is  taken  up  by  the  State
 Police  or  the  Railway  Protection
 Force  as  the  case  may  be,  when  trou-
 ble  is  apprehended.

 3.  In  addition  to  strengthening  secu-
 rity  arrangements  at  Railway  Sta-
 tions,  jn  areas  where  trouble  is  likely
 to  occur,  action  is  taken  by  the  Gov-
 ernment  Police  and  the  Railway  Pro-
 tection  Force  to  escort  trains  on
 affected  sections.

 4.  The  local  Police  arrange  protec-
 tions  of  Railway  Stations  and  the
 railway  track  adjoining  educational
 institutions  when  required.

 5.  Steps  are  taken  to  project  before
 the  public  the  baneful  effects  of
 attacks  om  national  assets  like

 Rallwey  peaperty.
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 6.  Press  communique|special  arti-
 cles|brochures  are  being  issued  by  the
 Railway  Board  and  the  Zona]  Rail-
 ways  as  an  educative  measure  against
 such  damage|destruction  of  Railway
 property.  Radio  talks  are  also  given
 by  officers  and  others.  The  subject
 is  also  brought  up  in  the  National
 Railway  User’s  Consultative  Council
 meetings,  seeking  their  co-operation
 in  this  respect.

 Statement

 S.No.  Name  of  the  Railways  Amount
 (an  Rs.)

 ye  Central  70,85,100,
 2.  Eastern  45510,062,

 3.  Northern  +1,22,626

 4  North  Eastern  2335727

 5.  Northeast  Frontier  +1,66,340
 6.  South  Central  8,97,26,000

 7.  South  Eastern  8,59,200

 8.  Southern  (214,050

 cs  Western  62,132,000

 Cases  pending  in  Supreme  Court  and
 High  Courts  at  present

 1644.  SHRI  ०.  हू,  CHANDRAPPAN;:
 SHRI  SAMAR  GUHA;

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be
 pleaseq  to  state  the  total  nimmber
 of  cases  pending  in  the  Supreme
 Court  and  each  of  the  High  Courts
 at  present?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 H.  R.  GOKHALE):  Information  ag  on
 80th  June,  1974  is  available  only  in

 respect  of  some  High  Courts.  In  res-

 pect  of  the  other  High  Courts,  infor-
 mation  as  at  the  end  of  December,
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 3973  35  available.  A  statement  giving
 the  available  information  is  attached

 Pendency  Pendency Name  ofthe  Court  #  the  at  the
 end  of  June,  end  of

 1974  December,
 3973

 Supreme  Court  72  895
 hgh  Counts

 3  Allahabad  89,573
 2  Andhra  Pradesh  22,332,  4584S
 3  Bombay  455145,

 4  Caleutta  66  sb8

 5  Delm  79,730

 6  Gauhan  ्  263

 4  Gujarat  12,860.

 8  Himachal  Pradesh  3,433

 g  Jammu  and  kash-
 mir  2  300

 10  Karnataka  ‘11,601

 i.  Kerala  32.660

 i2  Madhya  Pradesh  3,569

 73  Madras  34,345

 14  Orissa  5.865

 15.  Patna  26,006

 36  Punjab  and  Haryana  25,320

 co 7  Rajasthan  95,83

 See

 Differences  over  Indianisation  of
 Mathura  Refinery

 i645  SHRI  P  A  SAMINATHAN
 SHRI  दि  MAYAVAN:

 Wilt  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 atate

 (a)  whether  there  is  a  Ministerial
 tussle  on  the  question  of  constructing
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 the  proposed  Ra,  97  crores  Mathura  re-
 finery  with  indigenous  resources;  and

 (b)  the  points  of  difference  and
 steps  being  taken  to  resolve  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH
 NAWAZ  KHAN):  (a)  No,  Sir

 (b)  Does  not  arise,

 सिंगरौली  में  एक  उर्वरक  संपत्र  को  स्थापना
 करने  के  लिये  समय  प्रदेश  सरकार  को  मांग

 1646.  भी  श्रीकृष्ण  अयाल  क्या

 पेट्रोलियम  और  रसायन  मंत्री  यह  बताने  की
 कृपा  करेगे  कि

 (क)  क्या  मध्य  प्रदश  स  रकार  ने  केन्द्रीय
 सरकार  से  राज्य  म॑  सिगरौली  स्थान  पर

 एक  उर्वरक  संयत्र  स्थापित  करने  के  लिये
 आग्रह  कया  है  और

 (ख)  यदि  हा,  तो  उस  पर  सरकार  की
 क्या  प्रतिक्रिया  है.  ?

 पेट्रोलियम  शौर  रसायन  भाग्य  में  राज्य
 मंत्री  (शी  शाहनवाज़  खरा)  :  (क)
 कोयले  पर  झ्राधारित  अतिरिकत  उर्वरक  सत्र
 की  स्थापना  क॑े  लिए  मध्य  प्रदेश  सरकार
 द्वारा  स्थानों  ने  बारे  में  दिए  गए  सुझाव  में
 सिंगरौली  एक  क्षेत्र  है  |

 (ख)  सरकार  ने  भारतीय  उर्वरक
 निगम  को  उर्वरक  संयत्र  की  स्थापना  के  लिए
 तकनीकी  अ्राथिक  दृष्टिकोण  से  सिंगरौली
 की  उपयुक्तता  की  जांच  करने  को  कहा
 है  |

 Target  of  mew  Railway  Lines  in
 Backward  Areas  of  Kerala

 647  SHRIMATI  BHARGAV]
 THANKAPPAN:

 Will  the  Minter  of  RAILWAYS
 be  pleased  to  state

 (a)  whether  Government  have  fine-
 liseq  the  targets  of  construction  of  néw
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 railway  lines  in  Keralg  especially  in
 backward  areas  of  the  State;  and

 t
 (b)  if  so,  the  salient  features  there-

 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b):  Targets  for  the  construction  of
 Railway  lines  are  not  laid  State-wise
 but  on  over  all  national  considerations,
 keeping  in  view  the  maximum  utili-
 sation  of  the  natural  resources,  exploi-
 tation  of  mineral  wealth  and  on  ope-
 rational  requirements  of  Railways.
 However,  the  following  Surveys/Pro
 jects  are  in  progressjunder  considera-
 tion  falling  partly  or  wholly  in  the
 State  of  Kerala:

 (i)  A  prelimmary  engineering-
 cum-traffic  survey  for  rail  Ink
 from  Kuttipuram  to  Trichur  via
 Guruvayoor  has  recently  been  sanc-
 tioneg  at  a  cost  of  Rs,  86,  421\-,  Fur-
 ther  consideration  to  this  proposal
 shall  have  to  await  till  the  survey
 reports  are  received  and  examined.

 (u)  The  work  xs  in  progress  for
 the  conversion  of  MG  to  BG  from
 Ernakulam  to  Tmvandrum  and  3s
 expected  to  be  completed  by  976

 (un)  A  BG  rail  link  from  Tnvan-
 drum  to  Tirunelveli  via  Negercorl
 with  a  branch  line  to  Kanyakumari
 has  been  sanctioned  at  an  estimated
 cost  of  Rs.  4.53  crores  and  the
 work  i8  in  progress.

 Gv)  #  traffic  survey  for  a  BG
 link  from  Ernakulam  to  Kayam-
 kulam  via  Alleppey  had  recently
 been  carried  out.  According  to  this
 report  the  lnk  will  be  highly  unre-
 munerative  The  proposa)  has,
 however,  been  included  in  the  list
 of  new  railway  lines  propos-
 ed  to  be  taken  up  m  the  Fifth  Five
 Year  Plan,  for  the  development  of
 the  backward  areas.  Its  construc-

 tion,  would,  however,  depend  upon
 the  allotment  of  additional  funds  by
 the  Planning  Commission  for  the

 purpose,
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 Traing  cancelled  in  Kerala  due  to
 shortage  of  ceal  during  the  last  six

 months

 1648,  SHRIMATI  BHARGAV]
 THANKAPPAN:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  the  number  and  particulars  of
 trains  cancelled  in  Kerala  during  the
 last  six  months  due  to  shortage  of
 coal  together  with  the  date  on  which
 each  of  them  was  cancelled;

 (b)  the  names  of  the  trains,  among
 them,  which  are  proposed  to  be  re-
 started  and  the  time  by  which  these
 would  be  re-started;  and

 (c)  af  there  is  no  proposal  for  re-
 starting  these  trains,  the  reasons
 therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to
 (ce):  The  required  information  is  being
 collected  ang  will  be  placed  on  the
 Table  of  the  Sabha  in  due  course

 New  Railway  Lines  in  Kerala

 i649  SHRIMATI  BHARGAVI
 THANKAPPAN:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state.

 (a)  whether  new  Railway  lines  in
 the  State  of  Kerala,  for  which  survey
 was  made  during  the  year  1972-73.
 were  not  taken  up  till  the  end  of  the
 year  1973-74;  and

 (b)  if  90,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS:  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b):  No  survey  was  carried  out  dur-
 ing  the  year  1972-73,  in  the  State  of
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 Kerala.  A  Treffic  Survey  for  a  rail
 link  from  Ernakulam  to  Kayamkulam
 via  Alleppey  wag  undertaken  in  1970,
 the  results  of  which  were  known  in
 1971.  The  survey  report  revealed
 that  the  line  will  be  financially  un-
 remunerative.  The  proposed  link  has,
 however,  been  included  in  the  list  of
 new  railway  lines  proposed  to  be
 taken  up  in  the  5th  Five  Year  Plan
 for  the  development  of  the  backward
 areas  ang  its  construction  would  de-
 pend  upon  the  allotment  of  additional
 funds  for  the  purpose  by  the  Plan-
 ning  Commusison.

 The  work  is  already  in  progress  for
 the  conversion  from  MG  to  BG  from
 Ernakulam  to  Trivandrum  and  for
 laying  a  new  BG  rail  hnk  from  Tri-
 vandrum  to  Tirunelveli  via  Nagercoil
 with  a  branch  line  to  Kanyakumari
 falling  partly  in  Kerala.  A  survey  has
 also  been  sanctioneg  recently  for  a
 raj)  link  from  Kuttipuram  to  Trichur
 via  Guruvayor,

 Quantity  of  Foodgrains  transporteg  in
 Kerala  since  April

 ‘1650,  SHRIMATI  BHARGAV]
 THANKAPPAN:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state.

 (a)  whether  the  Railways  have
 failed  to  transport  the  requisite  quan-
 tity  of  foodgrams  from  one  place  to
 another  in  Kerala  since  April  of  the
 current  year;

 (b)  the  estimated  target  thereof  and
 the  quantity  of  foodgrains  actually
 transported;

 (c)  the  factors  that  came  in  the  way
 of  transportation  of  foodgrains  and
 the  difficulties  experienced  in  this  re-
 gard;  and

 (d)  the  action  taken  or  proposed
 to  be  taken  to  improve  the  situation?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  No

 (b)  There  are  no  targets  fixed  for
 movement  within  the  State,  but  de-
 mands  are  met  in  full  as  and  when
 indents  are  placed.

 (९)  and  (da):  Does  not  arise.

 Incentive  Bonus  Scheme  for  D.L.W.
 Varanasi

 1651.  SHRI  VEKARIA:
 SHRI  ARVIND  M.  PATEL:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  the  incentive  bonus
 scheme  introduced  in  June,  4969  in
 the  Diesel  Locomotive  Works,  Vara-
 nasi  has  increased  production  in  the
 Factory;

 (b)  ४  80,  how  does  it  compare  with
 production  prior  to  the  introduetion
 of  the  scheme;  and

 (c)  whether  the  scheme  has  also  in
 any  way  made  substantial  reduction
 in  the  labour  force?

 THE  DEPUTY  MNISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes

 (b)  Incentive  working  was  intro-
 duced  in  D.  L.  ्,  in  June  1969.  The
 results  achieved  after  the  introduction
 of  incentive  scheme  have  been  favou-
 rable  in  spite  of  such  hurdles  as  cur-
 tailment  of  power  supplied  by  U.  P.
 State  Electricity  Board  and  labour
 unrest,  Th:g  will  be  substantiated  by
 the  figures  given  in  the  Statement  at-
 tached.

 (c)  There  has  been  no  reduction  in
 the  labour  force  because  the  surplus-
 es  generateg  as  a  result  of  introduc-
 tion  of  incentive  scheme  were  utilis-
 ed  for  jncreasing  the  targetted  out-
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 turn  for  which  purpose  it  would  nor-
 mally  have  been  necessary  to  recruit
 additional  staff.

 Statement
 Direct  Manhour/Locomotve

 JSigures  in  thousands)

 Year.  B.G.  M.G.
 1968-69  350  30  6
 1969-70  33  ०  320
 1970-71  330  200
 7977-72  265  78  4

 “Last  Batch  closed  20  $3  wy  29

 *B.G.—Locos  Nos.  §32  to  523
 M.G.—Locos  Nos.  23  to  737

 Broad  Gauge  lite  from  Mahoba  to
 Khajuraho

 ‘1652,  SHRI  NARENDRA  SINGH:
 Will  the  Mumister  of  RAILWAYS be  pleased  to  refer  to  the  reply Biven  to  Unstarreq  Question  No,  9296
 on  the  7th  May,  974  Tegarding  ex-
 pansion  programme  of  Railways  in
 Madhya  Pradesh  and  state:

 (a)  whether  any  decision  regarding
 construction  of  a  new  broad  gauge
 railway  line  from  Mahoba  to  Khaju-
 Taho  has  been  taken;

 (b)  sf  so,  the  salient  features  there-
 of;  and

 (९)  the  time  by  which  construction
 work  is  likely  to  be  started?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to
 (९)  The  Railway  has  been  asked  to
 send  an  estimate  for  carrying  out  the
 survey  for  construction  of  a  railway
 line  from  Mahoba  to  Khajuraho
 Further  consideration  to  the  proposal
 will  be  given  after  the  survey  is  com-
 pleted,  examined  and  the  results
 thereof  become  known.

 AUGUST  6,  4974  Written  Answers  62

 Construction  of  Satna  Beohar  via
 Rewa  Railway  line

 1653,  SHRI  NARENDRA  SINGH:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  9296  on
 the  7th  May,  7974  regard.ng  program-
 me  of  Railways  in  Madhya  Pradesh
 and  State:

 (a)  whether  the  examination  of  the
 report  regarding  construction  of  Satna
 to  Beohari  via  Rewa  (B.G.)  line  has
 been  completed.

 (b)  if  so,  the  salient  features  there.
 of:  and

 (c)  the  period  by  which  the  report
 7  hkely  to  be  examined?

 THE  DEPUTY  MNISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  The
 examination  of  the  report  is  in  pro-
 gress.

 (b)  The  proposed  line  will  be  27.4
 Kms  long  and  is  estimated  to  cost  Rs
 19.10  crores  It  has  been  revealed
 by  the  survey  report  that  the  project
 will  be  unremunerative  The  final  de-
 cision  regarding  the  construction  of
 the  proposed  line  shall,  however,  be
 taken  after  the  examination  of  the
 report  is  completed.

 (c)  The  examination  of  the  report
 is  likely  to  be  completed  withm  the
 next  two  months,

 Strike  in  Cochin  Division  of  F.A.C  T.
 Udyogamandal

 654  SHRI  RAMAVATAR  SHAS-
 TRI:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 of  the  stmke  going  on  in  FACT  Udyo-
 gamar  da}  (Cochin  Division);  and

 (9)  if  so,  Government's  response  to
 the  d-mands  of  workers?
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 THE  MINISTER  OF  STATE  IN THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH
 NAWAZ  KHAN):  (a)  and  (b)  Nego- tiations  were  held  between  the  FACT
 management  and  the  Workers  Union
 in  regard  to  the  demands  of  workers
 ang  an  agreement  was  reached.  The
 strike  was  called  off  on  i6th  July,  ‘1974,

 Amendment  of  Companies  Act  to  raise
 Remuneration  and  Perquisites  of

 Public  Sector  Managerial
 Personnel

 1655,  SHRI  N.  K.  SANGHI:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleaseg  to
 state.

 (a)  whether  Government  propose  to
 amen  the  Companies  Act  to  raise  the
 remuneration  and  perquisites  of  pub-
 lic  sector  managerial  personnel;

 (b)  if  so,  the  considerations  which
 have  promoted  such  a  move;  and

 (०)  the  nature  of  the  benefits  pro-
 posed  to  be  given  through  proposed
 amendments?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 BEDABRATA  BARUA):  (a)  No,  Sir.

 (b)  and  (c)  Do  not  arise.

 Decline  in  production  at  Cochin
 Refinery

 i656.  SHRI  N.  K.  SANGHI:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  production  in  Cochin
 Refinery  is  likely  to  fall  sharply  dur-
 ing  974  and  has  started  falling;

 (b)  if  so,  to  what  extent  the  produc-
 tion  in  the  Refinery  has  declined;

 (c)  what  are  the  factors  responsible
 for  this  fal]  in  production;  and
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 (d)  what  steps  are  sought  to  be taken  to  see  that  Production  is  at least  maintained  at  its  3973  level?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM AND  CHEMICALS  (SHRI  SHAH
 NAWAZ  KHAN):  (a)  to  (a)  During
 January-June,  1974,  the  Cochin  Re-
 finery  has  achieved  a  crude  through- put  of  16  million  tonnes  as  against 0.86  million  tonnes  during  the  corres-
 ponding  period  of  973  and  .97  mil-
 lion  tones  during  the  whole  year ‘1973,  In  view  of  the  limited  avai-
 lability  of  foreign  exchange  for  im-
 port  of  crude  oil,  some  of  the  refine-
 ries  operating  on  imported  crude  oil
 have  to  operate  at  reduceg  levels
 during  the  current  year.  The  operating levelg  of  refineries  processing  import-
 ed  crude  including  Cochin  Refinery
 are  decided  keeping  in  view  the  re-
 gional  demand  for  products  ang  the
 product  pattern  of  the  refinery.  But  it
 is  expected  that  Cochin  Refinery  would
 be  supplied  with  about  one  million
 tonne  of  crude  oil  during  the  second
 half  of  1974,

 Salient  features  of  besefits  accruing
 from  Miabhoy  Tribunal’s  Recommen-

 dations

 ‘1657.  SHRI  P  VENKATASUB-
 BAIAH:

 SHRI  CHANDU  LAL
 CHANDRAKAR:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  the  number  of  railway  employ-
 ces  benefited  by  the  recommendations
 of  the  Miabhoy  Tribunal:

 (b)  whether  duty  hours  have  also
 been  curtailed  as  a  result  thereof;  and

 (९)  i¢  go,  the  salient  features  in
 this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFT  QURESHI)  4.  (ग)
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 ~About  3  lakhs  (including  casual
 Jabour).

 (9)  Yes.

 (c)  (i)  “Excluded”  class  IV  em-
 “ployees,  viz.  Gatemen  ‘C’,  Saloon  At-
 ‘tendants,  Caretakers  of  rest  houses,
 _reservoirs,  etc.  who  had  to  work  with-
 <aut  limit  of  time  have  been  upgrad-
 -ed  as  “Essentially  Intermittent”  with
 duty  hours  limited  to  72  a  week  if
 there  is  no  preparatory  and/or  com-
 plementary  work  and  upto  75  a  week

 af  there  is  this  type  of  work.

 (ii)  “Essentially  Intermittent”
 workers  other  than  the  3  class  IV
 eategories  mentioned  above  and  such
 of  the  other  “Essentially  Intermittent”
 staff  az  have  been  posted  at  road-side

 stations  and  reside  within  5  Kms.
 from  their  place  of  work  have  their

 -@uty  hours  curtailed  from  75  and  72
 a  week  to  643  and  60  a  week  respec-
 tively  according  as  they  have  or  have
 mot  preparatory  and/or  complemen-

 ‘tary  work  to  do.

 (iii)  “Continuous”  workers  with
 no  preparatory  and/or  eomplemen-
 tary  work  are  to  work  for  8  hours  a
 -day/48  hours  a  week  as  against  their
 present  rostered  hours  of  51/52  hours
 va  week.

 iv)  Some  Section  Controllers  and
 ‘Wireless  Operators  who  have  been
 upgraded  from  “Continuous”  to
 “Intensive”  have  their  duty  hours
 curtailed  from  about  52  hours  a  week
 to  45  a  week  if  preparatory  and/or
 <omplementary  work  is  involved.

 Shortage  of  Es:ential  Drugs

 1658.  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 “state:

 (a}  whether  Government  are  aware
 -of  the  reported  shortage  of  essential
 drugs;  and

 (b)  if  so,  the  reaction  of  Govern-
 snent  thereto?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM.
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  and  (b):
 Reports  of  occassional  shortages  of
 certain  drugs  in  some  parts  of  the
 country,  for  which  similar  prepara-
 tions  of  other  manufacturers  are  also
 usually  available,  are  received  from
 State  Drug  Controllers  from  time  to
 time.  On  receipt  of  such  reports  the
 manufacturing  units  are  contacted
 and  advised  to  supply  the  drugs  to
 areas  from  which  reports  of  shortage
 are  received  and  to  ensure  continuity
 of  supply.

 Accumulation  of  Naphtha  in  Esso  and
 Burmah  Shell  Refineries

 1659.  SHRI  JAGANNATH  MISHRA.
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased’  to
 state:

 tu)  whether  huge  stocks  of  Naph-
 tha  have  got  accumulated  in  the  ESSO
 and  Burmah-Shell  refineries  during
 the  lest  three-four  months;

 (b)  if  so,  the  total  quantity  of  stocks
 available  with  the  two  refineries,  the
 period  over  which  the  stocks  have
 remained  undisposed  of;  and

 (c}  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  to  (ce)
 Some  accumlation  of  Naptha  stocks
 at  Hindustan  Petroleum  and  Burmah~
 Shel)  Refineries  occurred  during  the
 last  four-five  months.  Actual  stocks
 have,  however,  varied  from  month  to
 month.  This  was  mainly  on  account
 of  the  reduced  upliftments  by  Ferti-
 lizer  plants,  for  various  reasons.  Pro-
 duction  of  Naphtha  was  also  increas-
 ed  due  to  a  reduction  in  demand  for
 Motor  Gasolene.  With  the  export  of

 a  few  Naphtha  cargoes  from  Bombay,
 the  position  has  normalised  from  last
 month.
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 Deficit  Financing  in  Railways  till  end
 of  July,  974

 1660.  SHRI  JAGANNATH  MiIS-
 RA:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  the  total  amount  of  deficit  fin-
 ancing  in  Railways  till  the  end  of
 July,  3974  and  the  reasons  for  in-
 erease  in  the  deficit  financing  during
 the  four  months  of  the  current  finan-
 cla}  years;  and

 (b)  steps  taken  by  Government  to
 reduce  the  deficit?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 and  (b).  The  Budget  Estimate  for
 1974-75,  presented  to  Parliament  in
 February,  l974  forecast  a  deficit  of
 Rs,  52.79  crores.  The  accounts  for
 the  month  of  June,  974  will  be  clos-
 ed  about  the  middle  of  Augus:  and
 those  for  July,  974  only  in  the  first
 week  of  September,  1974.  The  posi-
 tion  of  net  traffic  receipts  to  end  of
 May,  i974,  as  compared  to  the  pro-
 portionate  Budget  upio  the  end  of
 that  month  is  as  under:—

 G)  Srortfillin  earnings  :  Rs,  76.02  craves
 (ii)  Saving  in  Revenue

 Exvenditure
 iii)  Net  shertfall  ia

 traffic  Teceipts

 :Rs,  78.8  3d

 The  spatc  of  agitations  and  sirikes
 which  affected  train  operation  and
 loading  on  Railways  continued  in  the
 eurrent  financial  year  also  till  May,
 1974,  when  there  was  an  A!l  India
 Railwaymen’s  strike.

 Due  to  Jarge  seale  immobilisation
 of  wagons  as  a  result  of  the  strike  in
 May,  and  heavy  arrears  in  mainien-
 ance  of  locomotives  and  wagons,
 there  has  not  been  speedy  recovery
 in  loading  in  the  months  of  June  and
 wulv,  In  July  the  unprecedented  rains
 in  Bombay  Area  also  seriously  affect-
 ed  loading.  With  gradual  improvement
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 in  the  position,  Railways  are  endeav-
 ouring  to  meet  the  traffic  require-
 ments  during  the  remaining  period
 of  the  current  financial  year.

 P.V.C.  Resin  Manufacturers

 I66].  SHRI  RAJA  KULKARNI:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state;

 (a)  the  names  of  P.V.C,  Resin  ma-
 nufacturers  in  the  country  anq  the
 total  quantity  produced  by  them  dur-
 ing  the  year  1973;

 (b)  what  controls  Government  ex-
 creisa  on  prices  and  distribution  of
 PVC  Resin;  and

 {c)  has  Government  tried  to  re-
 mMOvVe  causes  of  artificial  shortages
 created  by  manufacturers?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 \ND  CHEMICALS  (SHRI  SHAH-

 NAWAZ  KHAN):

 a’  Nasmef  Mauufacturers  Produc-
 rion  jt

 3973  (MT.  १.

 I.  Shriram  Chemicals,  Delhi  9267
 2.  Mis.  Ahmedabad  Mfg.  Calico

 Pts.  Co.  Ltd.,  Bombay  4247

 3.  Al/s.  Notional  Organic  Chem-
 icils  India  Ltd.,  Bombay  23356

 fe  Chemicals  &  Plastic  (India)
 Litd.,  Macsras  6I32

 5.  Plastic  Resins  ant  Chemicals
 Litd..  Madras  7484

 TOTal.  :  48486

 (b)  and  (ey,  There  is  no  price  and
 distribution  control  on  thermoplastic
 resins  including  PVC.  The  produc-
 tion  of  PVC  has  not  kept  pace  with
 the  inerease  in  demand,  and  short-
 age  is  being  faced  for  some  time.
 The  main  difficulties  in  the  way  of
 augmenting  production  have  been
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 the  non-availability  of  corresponding
 Vinyl  Chloride  production  facilities
 in  the  case  of  two  manufacturers  and
 frequent  power  shortage.  Necessary
 action  is  being  taken  to  ensure  that
 production  of  PVC  is  stepped  up  as
 early  as  possible.

 Loss  sustained  by  each  Zonal  Railway
 during  May,  974  strike

 1622.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  the  total  loss  sustained  by  each
 ona  of  the  Zonal  Railways  during  the
 Railway  strike  in  May,  1974;  and

 (b)  the  daily  break-up  of  the  loss
 in  the  case  of  Northern  Railway?

 THE  DEPUTY  MINISTER  IN  THE
 M™NTISTRY  OF  RATLWAYS  (SHRI
 MOHD.  SHAFT  QURESHI):  (a)
 The  loss  suffered  hy  each  of  the
 Zonal  Railwave  during  the  strike  in
 May,  1974,  is  approximately  as  under:

 (In  lakhs  of  Rs.

 Central  823°70

 Eastern  109346

 Northern  850°  66

 North  Eastern  177°00,

 Northeast  Frontier  206°  63

 Southern  380°55

 South  Ceutral  769  *  47

 South  Eastern  1086-99,
 Wes‘ern  7I7°  26

 (b)  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 Sabha.

 Progress  on  Kangra  Valley  Railway
 Re-alignment

 1663.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  siate:

 (a)  the  latest  position  regarding  the
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 progress  on  the  Kangra  Valley  Railway
 re-alignment;  and

 ib)  whether  any  steps  have  been
 taken  to  expedite  the  work  in  view  of
 the  various  representations  made  by
 the  people  of  Himachal  Pradesh  for  an
 early  completion  of  the  work?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFT  QURESHI):  (a)
 The  overall  progres;  achieved  on  this
 project  upto  end  of  June,  974  is  54
 per  cent.

 tb)  Every  effort  is  being  made  to
 complete  the  work  expeditiously  and
 to  overcome  difficulties  which  arise
 from  time  to  time,  some  of  which
 are  mentioned  below:

 (i)  failure  of  contracts  due  to
 deluy  in  handing  over  the
 Iand  bs  the  State  Govern-
 ment.

 (ii)  Failures  of  pow:  affecting
 the  progress  on  bridge  works.

 Gii)  Shortage  of  matching  —  steel
 for  fabrication  of  girders  for
 bridges.

 liv)  Shortage  of  labour  and  non-
 availability  of  essential  stores
 and

 (v)  Insufficient  allotment  of
 funds  by  the  Beas  Dam
 Authorities.

 Survey  for  Railway  Line  in
 Kashmir  Valley

 1064.  PROF,  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  the  survey  to  provide
 a  railway  line  within  the  Kashmir
 valley  has  been  completed;
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 (b)  if  so,  the  findings  of  the  Survey
 including  the  likely  cost,  and

 {c)  the  likely  date  of  taking  up  the
 project?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI

 ——
 SHAF]  QURESHI)  (a)

 es

 (b)  The  survey  for  an  electrified
 MG|BG  reilway  hne  from  Qazgund
 to  Baramulla  via  Srinagar  8  length
 of  about  22.35  Kms  conducted  as  a
 deposit  work  at  the  cost  of  State
 Government  has  revealed  that  the
 Ime  beth  MG  or  BG  will  be  financial-
 ly  ounremunerative  The  approxi-
 Mate  cost  of  construction  for  MG  and
 BG  lines  will  be  Rs  7]33  crores  and
 Rs  7862  crores  respectively  The
 report  is  however  still  under  cxami
 nation

 ic)  A  decision  on  the  project  will
 be  taken  after  the  examination  of  the
 Survey  report  is  completed
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 बिहार  में  नये  रेल  स्टेशन  का  निर्माण

 1665.  भरी  wer  stare  सिंह  :
 Blo  लक््मोतारायण  पांडेय  :

 क्या  शेल  मिली  यह  बताते  कौ  कपा
 करेंगे  कि

 (क)  क्या  सरकार  बिहार  में  कुछ  नवे
 रेलवे  स्टेशन  बनाने  के  प्रस्ताव  पर  विचार
 कर  रही  है,

 (ख)  यदि  हा,  तो  तत्सम्बन्धी  ब्यौरा
 क्या  है,  कौर

 (ग  )  निर्माण  कार्य  कब  से  शुरू  होगा  ?

 रेल  मंत्रालय  में  उप-यंत्री  (को  मुहम्मद
 काफी  कुरेशी )  (फातिहा।

 (ख)  द्रोह  (7)  समान  विवरण  में

 सूचना  दी  गयी  है  1

 विवरण

 स्टेशन  वा  वर्णन  कार्य  प्रारम्भ  हाने  का  सम्भावित  समय

 दीदार नगर  कौर  दौरा  के  बीच  पुलिया

 धौनी  और  साझा  हार्ट  के  बीच  हाल्ट

 साहिबगंज  कौर  कर्म टाला  क  बीच  महादेव  गज

 गुलजार  बाग  और  पटना  ने  बीच  राजेन्द्रनगर

 तीन  पहाड़  और  राजमहल  के  बीच  हर  बादलपुर

 शिवनारायणपुर  कौर  कह लगाव  के  बीच  हार्ट
 mw

 योजनाओं  के  पूरा  हो  जाने  तया  अनुमानों  की

 मजूरी  जिसके  सम्बन्ध  में  कार्यवाही  हो  रही  है
 और  इनको  प्रगामी  निर्माण  कार्यत्रमो  में
 शामिल  कर  लिये  जाने  के  बाद  काम  शुरू
 किया  जाएगा।

 a”

 कार्य  पूरा  हो  चुका  है।  शीक  ही  खोल  दिया
 जायेगा  |
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 स्टेशन  का  वर्ण न  बय  प्रारम्भ  होने  षा  सम्भावित  समय

 शौ तम धा रा  पर  स्टेशन

 बरवा  काग  रोड  पर  स्टेशन

 भालू  वर्ष  में  आरम्भ  होने  को  सम्भावना हे  ।

 ”

 जन यत गर  कौर  खजुली  के  बीच  हाल्ट  स्टेशन  शीघ्र  शुरू  होने  की  सम्भावना  है

 दरभंगा  कौर  मोहम्मदपुर  के  बीच  हाल्ट

 कमजोर  झर  जागियारा  के  बीच  हाल्ट

 निर्मात्री  जौर  घोगरडीह  के  बीच  हाल्ट

 मुर जी गंज  अगौर  बूढ़ा  के  बीच  हाल्ट  सकरी-

 हसनपुर  नयी  लाइन  पर  झंझारपुर  शौर

 लौकहा  बाजार  पर  दो  हाल्ट

 प्रताप गंज  और  फारबीसगं/  खंड  पर  तीन
 समपार  स्टेशन

 झंझा  कपूर  कौर  लोक हा बा ज।
 र  खंड  पर  चार

 समपार  स्टेशन

 सकरी-हसनपुर  नयी  लाइन  पर  आठ
 समपार  स्टेशन

 शीघ्र  ही  शूरू  होने  की  सम्भावना  है

 ”

 शीघ्र  ही  शुरू  होने  की  सम्भावना  है

 नयी  लाइन  के  निर्माण  के  साथ  न  रू  किया  जायेगा

 नयी  लाईन  के  निर्माण  के  साथ  शुरू  किया  जायेगा

 झलबल  पुर  (पंजाब),  में  काइमीर  मेल  तथा
 नगर  एक्सप्रेस  का  सकता

 1666.  शी  चना  टेलर  सिंह  :
 Blo  लक्ष्मीनारायण  पाण्डेय  :

 क्या  शेल  मंत्री  यहू  बताने  को  कृपा
 करेंगे  कि  :

 (क  )  क्‍या  काश्मीर  मेल  तथा  श्रीनगर

 एक्सप्रैस  गाड़ियां  भल बल  पुर  स्टेशन

 (पंजाब  )  पर  नहीं  सकती  जिससे  दिल्‍ली  से

 पल बल  पुर  जाने  वाले  सैकड़ों  यात्तियों  को

 बड़ी  कठिनाई  का  सामना  करना  पड़ता  है;
 कौर

 ख)  यदि  हूं,  तो  इन  गाड़ियों  को

 प्रबल  पुर  हराने  के  लिये  सरकार  ढारना
 कया  कायें गा हीं की  जो  रही  है

 रेल  मंत्रालय  में  उप  मंत्रों  (भी  मुहम्मद
 शफी  कुरेशा  ):  (कमजोर  (ख).  33/34
 काश्मीर  मेल  और  59/60  श्रीनगर  एक्स  प्रेम
 को  भागलपुर  पर  रोका  जाना  यातायात
 को  दृष्टि  से  उचित  नहीं  समझा  गया  है  भौर
 ६. 3  ही  इन  गाड़ियों  की  तेज  रफ्तार  वाली

 गाड़ियां  बनाये  रखने  के  हित  में  ऐसा  करना

 व्यावहारिक  समझा  गया  है  ।

 Export  of  Naphtha

 ‘1667.  SER]  BISHWANATH
 JHUNJHUNWALA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  India  is  exporting
 naphtha  when  the  same  is  urgently
 needed  for  use  within  the  country;

 (9)  if  ao,  the  total  quantum  of
 naphtha  exported  so  far  tn  1973-18
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 and  those  contracted  for  the  current
 year:

 (९)  whether  the  price  rise  on  petrol
 was  effected  to  save  consumption  of
 petrol  for  production  of  naphtha  for
 fertiliser  production  and  if  50,  the
 Justification  of  such  exports;  and

 (d)  whether  both  petrol  consumers
 and  agriculturists  are  suffering  equal-
 lv  within  the  country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  to  (ce).
 Naphtha  demands  during  the  _  first
 Six  months  of  the  current  year  have
 remained  much  less  than  earlier  anti-
 cipation.  This  was  primarily  due  to
 less  demands  from  fertiliser  plants
 for  various  reasons.  Indigenous  pro-
 duction  was  also  increased  due  to  the
 reduction  in  demand  of  motor  gaso-
 lene  with  the  increase  in  prices  from
 November,  1973.  To  maintain  the
 refinery  operation,  therefore,  some
 exports  of  naphtha  were  firmed  up
 early  this  year.  The  total  foreign
 exchange  earning  from  naphtha  ex-
 ports  is  estimated  at  Rs.  22  crores.
 There  was  no  export  of  naphtha  dur-
 ing  1973-74,  except  for  a  small  quan-
 tity  supplied  to  Bangladesh.

 (d)  Indigenous  demands  of  naphtha
 are  currently  being  met  in  full.
 Efforts  to  economise  on  the  consump-
 tion  of  motor  spirit  (petrol)  will  have
 to  continue  to  provide  for  the  more
 vitally  needed  Naphtha;  demand  for
 which  will  continue  to  increase  fur-
 ther  in  the  coming  months.

 Negotiations  for  takeover  of
 Bu'mah-Shell

 1668.  SHRI  MADHU  LIMAYE:
 SHRI  Y.  ESWARA  REDDY:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS
 be  pleased  to  state:

 (a)  whether  the  Government  have
 started  negotiations  with  Burmah
 Shell  for  its  takeover;
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 (b)  whether  these  negotiations  will
 also  cover  the  question  of  take-over of  other  wings  of  the  Burmah-Shell,
 viz.,  Burmah-Shell  Oil  Storage  and
 Distributing  Company  of  India  Ltd; and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PET  ROLEUM
 AND  CHEMICALS  (SHRI  SHAH- NAWAZ  KHAN):  (a)  to  (०)
 The  matter  is  under  consideration  of
 the  Government  of  India.

 Value  of  Goods  and  Passenger  Traffic
 Carried  by  Railway  in  May,  974

 1669.  SHRI  MADHU__LIMAYE:
 Will  the  Minis.er  of  RAILWAYS
 be  pleased  to  state:

 (a)  what  was  the  number  of  work-
 men-permanent,  temporary  and  casual
 who  were  on  strike  or  were  absent
 each  day  from  2nd  May  to  27th  May,
 1974,  Zone-wise;

 (b)  the  value  of  goods  and  Ppassen-
 ger  traffic  carried  by  the  Railways
 from  8th  May  to  27th  May,  1974;  and

 (c)  what  was  the  value  of  traffic-
 goods  and  passenger-carried  by  the
 Railwayg  from  8th  May  to  27th  May, in  .972  and  19732

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFT  QURESHI):  (a)
 The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 Sabha.

 (b)  It  is  presumed  that  the  Hon’ble
 Member  wants  to  know  the  earnings
 from  the  carriage  of  Goods  and  Pag-
 senger  traffic  during  the  period  stat-
 ed.  The  earnings  from  Goods  traffic
 have  been  broadly  estimated  at
 Rs.  28.72  crores  and  those  from  Pas-
 senger  traffic  at  Rs.  4.05  crores.

 (c)  The  approximate  earnings
 from  Goods  traffic  during  the  same
 Period  in  973  and  972  were  Re  36.I6

 42
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 end  37.2]  crores  and  from  Passenger
 traffic  Re.  24.75  and  22.77  crores  res-
 pectively,

 Preventing  Foreign  Firms  to  operate
 fin  Bombay  High

 ‘1670.  SHRI  8.  A.  MURUGANAN-
 THAM:

 Will  the  Minister  of  PETROLEUM
 -AND  CHEMICALS  be  pleased  to  state:

 (a)  the  reasons  for  which  Govern-
 ment  have  decided  not  to  allow  any
 foreign  firms  to  operate  in  the  Bombay
 High  oi]  exploration;  ang

 (b)  whether  any  other  blocks  have
 "been  offered  to  foreign  firms  to  carry
 out  oj]  exploration?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  Since  ONGC
 have  already  taken  up  operations  in
 the  Bombay  High  structure  and  have
 also  made  an  ol  discovery  there,  it
 has  been  decided  that  the  area  should
 be  explored  and  developed  by  ONGC
 itself.

 (b)  Contracts  have  been  signed
 with  Curlsberg  India  Group  for  the
 Bengal  basin  and  with  the  Reading
 and  Bates  Group  for  the  Kutch  basin

 Broad  Gauge  Line  from  Samastipur  to
 Darbhanga  and  Barabanki  Muzaffarpur

 Samastipur  (North  Eastam  Railway)

 i67i,  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  RAILWAYS
 “be  pleased  to  state:

 (a)  whether  final  decision  for  ex-
 tending  the  broad-gauge  ‘ine  from
 Samastipur  to  Darbhanga  and  Bara-
 banki-Muzaffirpur-Samastipur  in  the
 North  Bastern  Railway  have  been
 taken;  ant

 (bd  if  od;  the  exact  time  schedule
 -of  tha  beginning end  completion  of
 the  work?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAYILWAYs  (SHRI
 MOHD.  SHAF]  QURESHI):  (a)
 Conversion  of  Barabanki-Muzaffar-
 pur-Samastipur  metre  gauge  section
 into  broad  gauge  has  been  satiction~
 ed  and  work  on  this  project  is  in
 progress.  Conversion  of  Samastipur-
 Darbhanga  metre  gauge  section  into
 broad  gauge  has  been  included  in
 the  Budget  for  ‘1974-75  and  the  ques-
 tion  of  sanctioning  the  project  esti-
 mate  is  under  consideration.

 (b)  The  work  on  the  Barabanki-
 Samastipur  M.G.  to  B.G.  conversion
 was  sanctioned  in  April,  1972,  and  iz
 scheduled  to  be  completed  m  early
 1977,  The  schedule  for  the  com-
 mencement  and  completion  of  work
 on  the  Samastipur-Darbhanghe
 MG.H.  to  B.  G.  conversion  wili  be
 drawn  after  the  project  estimate  is
 sanctioned.

 New  Railway  Ling  from  Jhanjharpay
 tg  Loukaha  and  from  Sakri  to  Hasan

 pur  (North  Eastern  Raitwav),
 ‘1672.  SHRI  BHOGENDRA  JHA:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  final  decision  for  con-
 structing  new  raiiway  line  from  Jhan-
 jharpur  to  Loukaha  and  from  Sakri  te
 Hasanpur  under  Samastipur  Division
 of  North  Eastern  Railway  has  already
 been  taken;  and

 (b)  if  s0,  time  schedule  of  the  begin-
 ning  and  completion  of  the  work?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 Construction  estimate  of  the  Jhan-
 jharpur-Loukahabazar  new  M.G.  line
 has  recently  been  sanctioned  and
 earthwork  has  been  taken  up.  The
 estimate  for  the  construction  of  Haa-
 anpur-Sakri  new  M.G.  line  is  under
 consideration  and  is  expected  to  be
 sanctioned  soon.

 (b)  the  expected  target  date  of
 opening  of  Jhanjharpur-Ladkaha-
 bewar  Hne  is  Apelt,  196,  whereas  the
 likely’  daté  of  ‘opening‘‘of  Sakri-Eia-
 anpur  line  is  March,  ‘1978,
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 Demand  for  opening  halts  at
 Movraiths  and  Korahalya

 ‘1678.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  final  decision  for  creat-
 ing  halts  at  Muraitha  between  Kam-
 taul  and  Jogiara  stations  and  at
 Korahaiya  between  Jainagar  and
 Khajouli  stations  under  Samastipur
 Division  of  the  North  Eastern  Railway
 ave  been  taken  and  the  villagers
 have  completegd  earthwork  through
 voluntary  labour;  and

 (b)  if  90,  when  these  two  halts  will
 art  functioning?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 Yes.  Final  decision  for  opening  both
 the  halts  has  been  taken.  Earthwork
 through  voluntary  labour  for  the  halt
 between  Kamtaul  and  Jogiara  stations
 has  not  yet  been  completed.

 {b)  Date  of  opening  of  halt  between
 Sayanagar  and  Khajauli  stations  would
 be  decided  as  soon  as  the  Government
 af  Bihar  suggests  a  suitable  name  for
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 the  same.  Date  of  opening  ef  a  halt.
 between  Kamtaul  and  Jogiara  sta~
 tions  would  be  decided  after  the:
 earthwork  is  completed  by  voluritery”
 labour.

 Setting  up  of  Coal-based  Fertiliser
 Plants

 ‘1674,  SHRI  YESWARA  REDDY:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to:
 state:

 (a)  the  locationg  and  capacities  of
 the  coal  based  fertilizer  plants  ap-
 proved  by  Government  for  construc-
 tion  so  far;

 (b)  when  they  will  be  commissioned;

 (0०)  whether  Government  propose  to
 set  Up  MOre  coal~based  fertilizer  plants
 during  the  Fifth  Plan  period;  and

 (d)  af  so,  the  broad  outlines  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  and  (b).
 The  location,  capacity  and  the  date
 of  commirsioning  of  the  plants  ap-
 proved  by  the  Government  are  given.
 below:

 Capaci'  Expected  date  of
 (oooM'T)  commissioning

 227.7  N2  April,  7976

 227.7  N2  Jequary,  3976

 227.7  N2  January  7978

 (९)  and  (d)  The  public  sector  fer-
 programme,  as  presently  en-

 visaged  In  the  Fifth  Pian,  does  not
 provide  for  the  setting  up  of  addi-
 onal  fertilizer  capacity  based  on
 cwal  as  feed  stock.  However,  studies

 —

 Switch  over  to  Electric  Tractloy  for
 Rallways

 ‘1678.  SHRI  VISHWANATH  PRA...
 TAP  SINGH:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  Government  propose
 to  switch  over  to  electric  traction  for
 Railways;  ang
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 {b)  if  ao,  the  salient  features  of  the
 present  plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 Yes,  in  a  phased  programme  on  selec-
 ted  routes.

 (०)  It  us  proposed  to  energise  800
 Routes  Kilometres  during  Fifth  Five
 Year  Plan

 Refineries  Warking  below  Installed
 Capacities

 1676.  SHRT  ISHAQUE  SAMBHALI
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state,

 (a)  whether  our  refineries  are
 working  very  much  below  the  instal-
 led  capacity  and

 (b)  if  80,  the  facts  thereof  and  steps
 proposed  to  be  taken  for  utilisation  of
 idJe  capacity”

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN)  {a)  and  (b)
 All  the  four  inland  refineries  which
 are  based  on  indigenous  crude  oil
 are  processing  the  entire  quantities
 of  mdigenous  crude  ott  being  supplied
 to  them  from  the  oil  fields  m  Assam
 and  Gujarat  Barnum  Refinery  75
 processing  05  to  06  mullion  tonnes
 per  annum  of  imported  Iraq:  crude
 oil  in  addition  to  indigenous  Assam
 crude

 Among  the  five  coastal  refineries,
 some  may  have  to  operate  at  reduc-
 ed  levels  during  the  current  financial
 year  considering  the  overall  foreign
 exchange  availability  and  the  recent

 Natse  of  the  company
 Mahatashtta  Coopetative  Chemicals  snd

 Fertilizer  Limited
 Dethi  Ctoth  &  General  Milts  Co,  Limited
 Nagatjuna  Fertilizers  Limited,
 Gujaret  Stare  Fertilizers  एन,  Lt4

 1  tlaland  Toveement
 Maen  Ses  fred

 avesem
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 developments  in  the  international
 crude  supply  and  price  situation.

 Fertiliser  Plants  to  be  set  up  in  Filth
 Plan

 3677  SHRI  M.  KATHAMUTHU:
 SHRI  JHARKHANDE  RAI:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state

 (a)  the  names  of  the  companies  con-
 cerned  and  the  places  at  which  new
 fertilizer  units  m  the  Fifth  plan  period
 would  be  set  up;

 (b)  what  would  be  the  total  invest-
 ment,

 (c)  whether  there  would  be  any
 foreign  collaboration  in  this  sector;
 and

 (d)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN)  (a)  Government
 have  approved  in  principle  the  set-
 ling  up  of  five  new  fertilizer  projects
 in  the  public  sector  These  are  pro-
 posed  to  be  located  at  Bhatinda,  Pani-
 pat,  Mathura,  Paradeep  and  Trombay.
 A  new  company  in  the  public  sector
 is  proposed  to  be  set  up  to  imple-
 ment  the  projects  at  Bhatinda,  Pani-
 pat  and  Mathura;  the  Paradeep  and
 Trombay  projects  are  proposed  to  be
 mplemented  by  the  Fertuhzer  Cor-
 poration  of  India  In  addition,  Gov-
 ernment  have  approved  in  principle
 the  setting  up  of  a  fertilizer  plant  at
 Phulpur  (U.P.)  by  M/s.  Indian  Farm-
 ers  Fertilizer  Co-operative  Limited.
 In  addition,  the  following  letters  of
 intent  have  also  been  issued.

 Location

 Bombay  regicn  (Maha’asht*a)

 Kota  (Rajasthan)  (Secon?  Bapansion)
 Kekinade  (Anchta  Pradesh)
 Batoda  (Gujarat)

 Mangalore  (Karnatake)
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 (b)  The  capital  cost  estimates  have
 not  yet  been  Snalised.

 (९)  and  (d)  Over  the  years,  India
 bag  achieved  a  substantial  measures
 of  self-reliance  in  the  fertilizer  field

 -and  external  assistance  is  at  present
 limited  to  areas  like  acquisition  of
 process  know-how,  supply  of  sophis-
 ticated  equipment  and  services  not
 available  in  the  ceuntry.

 ~  Completion  of  Unde-ground  Raliway  in
 Calcutta

 1678.  DR.  RANEN  SEN:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  what  is  the  stage  of  construc-
 tion  work  of  the  Underground  Rail-

 way  in  Calcutta;  and
 (b)  when  it  is  likely  to  be  com-

 pleted?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 Upto  end  of  June,  1974,  an  overall
 progress  of  5.]  per  cent  has  been
 achieved  towards  the  construction  of
 the  Dum  Duwn—Tollygunj  Rapid
 Transit  jane  at  Calcutta.

 (b)  The  Project  is  programmed  to
 be  completed  by  the  end  of  979.  But
 gettiement  of  question;  of  essential
 amports  of  stores  and  equipments,

 sof  problems  of  property  acquisition
 and  road  traffic  diversion  may  inter-
 fere  with  the  execution  of  the  Pro-
 ject  within  the  above  target.

 Credit  from  Italy  and  Austria  for
 Trombay  Fertilizer  Plant

 1679.  SHRI  M.  KATHAMUTHU:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  Italy  and  Austria  have
 agreed  to  grant  credit  assistance  for
 the  expansion  of  the  Trombay  fertili-
 Ser  plant  near  Bombay;  and

 (b)  if  so,  the  facts  thereof?
 THE  MINISTER  OF  STATE  IN

 HE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH
 BWAWAZ  KHAN)  (a)  and  ९४)
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 According  to  present  indlieations  the
 Toreign  exchange  requirements  of  the
 expansion  project  of  the  Tromnay
 Sertilizer  Plant  (Trombay  V  ह...
 ston)  is  likely  to  be  financed  witts
 credits  from  Italy  and  Austria,  While
 Austria  has  indicated  8  credit  avail-
 ability  to  the  tune  of  US  ‘$710  mil-~
 lions,  the  quantum  of  assistance  like-
 ly  to  be  available  from  Italy  has  not
 yet  been  finalised.

 Surface-G:oundg  Tube  Railway  to  mest
 Bombay  Needs

 1680,  SHRI  ISHAQUE  SAMBHALI:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  construct  a  mixed  Surface-
 ground  Tube  Railway  to  meet  the
 road  and  rail  traffic  needs  of  Bombay;
 and

 (b)  if  so,  the  salient  features  there-
 of  and  the  steps  being  taken  in  this
 regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes,
 the  ma.ter  is  under  consideration.

 (b)  It  comprises  of  additional  tracks
 north  of  Bandra  and  Kurla  along  the
 Western  and  Central  Railways  to
 Goregaon  and  Bhandup  respectively,
 and  additional  elevated  cum  under-
 ground  lHnes  between  Reoli  Junction
 near  Wadala  station,  and  Fort  Mar-
 ket.  The  portion  between  Raoli  Junc-
 tion  an  Fort  Market  is  likely  to  be
 constructed  in  the  Fifth  Plan.  The
 scheme  after  sanction  will  take  §
 years  to  complete.

 Companies  set  Up  by  Multi-National
 Corporations  in  Collaboration  with

 Indian  Monopolists

 1681,  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 {a)  how  many  Multi-national  Cor-
 potationg  have  set  up  companies  in
 collaborations  with  Indian:  monepolists
 during  the  last  three  years;
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 (b)  the  names  of  such  multi-national

 ———
 and  Indian  monopolist;

 (¢}  the  total  investment  made  in
 each  company?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  to  (c):  The
 Ministry  of  Industrial  Development
 are  administratively  concerned  with
 the  subject  foreign  collaboration  and
 the  necessary  information  asked  for
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  House.

 Offer  from  United  Arab  Emirates  to
 Build  a  Refinery  in  India

 1682,  SHRI  P.  VENKATASUB-
 BAIAH:  Will  the  Minister  of  PET-
 ROLEUM  AND  CHEMICALS  be  pleas-
 ed  to  state:

 (pe)  whether  the  United  Arab  Emi-
 rates  has  offered  to  build  an  oil  re-
 finery  in  India  and  supply  crude  for  it
 as  well  as  for  the  existing  refineries
 On  soft  terms  of  credit;

 (b)  if  80,  the  broad  outlines  of  the
 offer  made;  and

 (८)  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  to  (९)  Some  prelimi-
 nary  discussions  have  been  held
 with  the  UAE  Vice-President,  and  a
 memorandum  of  undertaking  signed
 on  18-86-1974,  on  the  possibility  of  sup.
 ply  of  crude  oi]  to  India  on  soft  terms
 and  participation  of  UAE  in  an  oil  re-
 finery  in  India.  No  final  decision  has
 yet  been  arrived  at.

 Excavation  of  Earth  fom  the  Raliway
 Property  near  Kolaghat  Railway

 i683.  SHRY  M.  0.  DAGA:  Will  the
 Minter  of  RAILWAYS  be  plessed  to
 wate: +
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 (a)  whether  a  firm  engaged  for  con-
 struction  of  national  highway  No.  6
 excavated  earth  upto  the  depih  of
 10.17  eft.  valued  at  Re.  .25  lakhs
 from  the  Railway  property  near  Ko-
 laghat  Railway  station;

 (b)  whether  the  amount  hag  been
 recovered  from  the  contractor;  and

 (c)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  Yes.
 About  88)  lakhs  c.  ft.  of  earth  was
 excavated  from  railway  land  near
 Kolaghat  railway  station  and  the
 damage  is  assessed  at  about  Rs  l
 lakh.

 (b)  and  (c)  No  A  suit  before  the
 Estate  Officer,  Kharagpur,  under  the
 Public  Premises  (Eviction  of  Unautho.
 rised  Occupants)  Act,  1971,  for  re-
 covery  of  damages  from  the  firm,
 M/s,  Associated  Engineering  Traders,
 Caleutta,  has  been  filed,

 से  _निकल  स्टाफ  दवारा  मास्टर,  973

 से  जनवरी,  .974.ae  “नियमानुसार  काम
 करने”  का  आंदोलन  जलाया  जाना

 1684.  थो  रामावतार  शास्त्री  क्‍या

 रेल  मती  यह  बताने  वी  मुगल  करेंगे  ि

 (कि)  कया  मैकेनिकल  स्टाफ  ने  25

 नम्बर,  9739-7  24  जनवरी,  974  तल

 नियमानुसार  वाम  करने”  वा  आ्ान्दोजन

 चलाया  था,

 (@)  यदि  हा,  तो  क्‍या  आपके  द्वारा

 झाकाशयाणी  पर  भ्रमित  करने  के  बाद  उक्त

 आन्दोलन  वापस  ले  लिया  गया  था  शौर

 क्या  उन्होंने  उक्त  एसोसिएशन  के  नेताओं  को

 कर्मचारियों  के  विर्द  कार्यवाही  ते  कने  का

 आश्वासन  दिया  था;

 (ग)  गया  उनके  आश्वासन  के  बावजूद
 भी  सेटों  कर्मचारियों  के  विर्द  विभिन्न
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 प्रकार  की  कार्यवाहियां  की  गयी  तथा  बिहार
 में  आन्तरिक  सुरक्षा  कानून  के  अन्तर्गत  कुछ
 व्यक्तियों  को  जेल  में  डाल  दिया  गया  है;
 और

 (घ)  यदि  हा,  तो  ऐसे  कर्मचारियों  के
 नाम  क्या  हैं  भौर  उनके  झाश्यामन  के  बावजूद
 भी  कर्मचारियों  को  परेशान  करने  के  क्‍या
 कारण  है  ?

 रेल  संचालक  में  उपमंत्री  (भी  सुहस्त्य
 रफी  कुरेशी)  (क)  जी  हा

 (@)  से  (घ)  मत्ती  महोदय  ने

 “नियमानुसार  कार्य”  आन्दोलन  समाप्त
 करने  के  लिए  केवल  एक  सामान्य  भ्र पील  की
 थी  ।  केवल  चार  कर्मचारियों  को,  जो  पूर्व
 रेलवे  के  साझा  स्टेशन  पर  काय  कर  रहे  थे

 हाल  में  हुई  हडताल  के  फलस्वरूप  आन्तरिक

 सुरक्षा  भ्र धि नियम  के  झन्तगंत  पुलिस  द्वारा

 हिरासत  भें  लिया  गया  था  t  इनमें  से  तीन

 अर्थात्‌  सर्वश्री  मौलवी  राम,  झमन  कन्द  और

 एस०  बी०  कुमार  हिरासत  मे  हैं  कौर  चौथा
 श्री  राम  पवित्र  फरार  है

 Unremunerative  Branch  Lines  on
 Indian  Railways

 1685.  SHRI  KR.  P.  DAS  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 {a)  whether  the  present  uneconomic
 lines  were  uneconomic  from  their
 very  opening  or  have  they  become
 unremumerative  with  the  decline
 of  general  adminictration  and  annual
 fare-hike  or  due  ‘to  rush  of  the

 Lary
 from  the  villages  to  the  town;

 (9)  what  steps  the  Railways  con-
 template  to  adopt  in  dealing  with  this
 groblem  in  future?

 MNIBTRY  OF
 MINISTER  IN  THE

 Y  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  A

 large  number  of  the  branch  Unes  now
 reckoned  as  uneconomic  were  cons
 tructed  at  different  stages  during  the
 last  hundred  years  or  so.  At  this
 distant  date,  it  is,  therefore  not  possi-
 ble  to  state  with  certitude  whether
 these  lines  were  uneconomic  from
 their  very  opening.  The  unremune-
 rativeness  of  these  lines  is  primarily
 on  account  of  low  density  of  traffic.

 (b)  Some  of  the  steps  which  have
 been  imitiated  OL  are  contemplated  for
 reducing  the  losses  are  listed  in  the
 attached  statement

 STATEMENT

 Statement  showing  steps  taken/con-
 templated  to  reduce  the  losses  on  the
 uneconomic  branch  hnes.

 \  Strengthening  of  the  track  of
 certain  nairow  gauge  lines  ay  be-
 ing  considered  with  a  view  to  in-
 creasing  the  speed  and  the  load  of
 trams

 2.  Rolling  stock  is  being  replaced
 on  a  phased  programme  basis

 3  One-engine  system  of  working
 has  been  introduced  on  critain  sec-
 tions

 ‘  On  certain  narrow  gauge  lines
 block  stations  have  been  downgrad-
 ed  and  a  few  others  have  been  closed
 for  good  traffic

 5  Over  certain  narrow  gauge  lines
 train  services  have  been  curtailed.

 6.  Concesstonal  rates  have  been
 quoted  with  a  view  to  capturing  ad-
 ditional  traffic.

 7  Close  hgison  is  maintained  with
 industries  located  in  the  areas  serv-
 ed  by  the  uneconomic  branch  lines
 with  a  view  to  induce  them  to  use
 rail  facilities  to  the  maximum
 extent

 8.  Intensive  checks  are  conducted’
 te  combat  ticketless  travel,

 9,  Split  shift  duties  have  been  in-
 troduced  at  certain  stations.
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 4.  Conversion  of  passenger  trains
 into  mixed  trains  has  been  resorted
 to  on  certain  sections.

 ll.  All  possible  efforts  are  made
 to  move  more  traffic.

 Resumption  of  Trains  suspended  on
 Southern  Railway  ly  December,  973

 1686,  SHRIMATI  PARVATHI:
 KRISHNAN:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  the  trains  suspended
 on  Southern  Railways  on  South  West
 broad  gauge  section  and  meter  gauge
 section  in  December,  3973  have  not
 been  restored  as  yet;  and

 (9)  if  so,  the  reasons  there‘or?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b):  Out  of  54  trains  on  broad  gauge
 and  54  trains  on  metre  gauge  cancell-
 ed  fully/partially  on  the  South  West
 portion  of  Southern  Railway  during
 December,  1973,  35  trains  on  the
 broad  gauge  and  32  trains  on  the  metre
 gauge  still  continue  to  remain  can-
 celled.  Restoration  of  these  trains  is

 being  considered  in  a  phase  manner.

 Import  of  Crude  for  Haldia  Refinery

 1689,  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  bo  pleased  to  state  the
 estimates  of  import  of  crude,  sources
 of  ¢mport  of  crude  for  the  Haldia  Re-

 finery  and  estimate  of  production  of

 different  fractions  of  distillation  of

 crude  there?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND

 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  Indian  Oil  Corporation  has

 a  contract  with  M/s.  Total  Inter-
 national  Ltd,  for  the  supply  of

 Aghajari  crude  for  part  of  the  require.
 ments  of  the  Haldia  Refinery.  Besides,
 IOC  has  other  contracts  also  for  sup~-

 ply  of  crude  oil,  In  view,  however,

 of  the  limited  availability  of  imported
 erode  due  to  foreign  exchange  constra-
 4nts,  its  allocation  to  the  various  re-
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 fineries,  including  Haldia  Refinery,  will
 be  made  keeping  in  view  the  product
 pattern  of  the  refineries  and  the
 demand  of  products  in  different  re-
 gions.

 The  product  pattern  of  Haldia  Re
 finery  when  it  goes  into  full  produc
 tion  as  envisaged  in  the  project  report
 based  on  Aghajari  crude  in  given
 below:

 Crude  Aghajati  2.5  million  tones/yeaT
 Light  ends  and

 gasses  14.7%  by  weight
 Milicle  distillales  39.0%  5,  55
 Heavy  ends  in

 cluding  tubes  &
 bitumen,  35.0%  os  99

 Construction  of  Ernakulam  Alleppey
 Railway  Line

 1650.  SHRI  A.  K.  GOPALAN:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  when  the  construction  work  of
 Ernakulam  Alleppey  Railway  line  is
 likely  to  be  started;

 (b)  the  estimated  cost  thereof;  and

 (९)  when  the  work  is  hkely  to  be
 completed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):(a)  to
 (९)  Traffic  Survey  for  a  BG  rail  link
 from  Ernakulam  to  Kayamkulam  via
 Alleppey  conducted  in  2970  has  re-
 vealed  that  the  proposed  link  will  be
 highly  unremunerative  The  proposal
 has,  however,  been  included  in  the
 list  of  new  railway  lines  proposed  to
 be  taken  up  in  the  Fifth  Five  Year
 Plan  for  the  development  of  backward
 areas  and  its  construction  would  de-
 pend  upon  the  allotment  of  additional
 funds  for  the  purpose  by  the  Planning
 Commission.

 Proposals  Received  to  Increase  the
 Number  of  Judge,  in  High  Courts

 69i.  SHRI  NAWAL  KISHORE
 SHARMA;  Wili  the  Minister  of  LAW,
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 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  some  proposals  from
 the  various  State  Governmenis  have
 been  received  for  increasing  the  num-
 ber  of  Judges  of  the  High  Courts;

 (b)  if  so,  the  salient  features  there-
 of;  and

 (c)  the  reaction  of  Government  in
 this  regard?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  H.  छू  GOKHALE):  (a)  to  (c)
 In  1974,  proposals  for  the  increase  in
 the  sanctioned  strength  have  been  re-
 ceived  from  the  following  High
 Courts:

 (l)  Bombay
 (2)  Delhi

 (3)  Gujarat
 (4)  Madhya  Pradesh

 45)  Allahabad

 (6)  Himachal  Pradesh
 Proposals  in  respect  of  the  High
 Courts  of  Bombay,  Delhi,  Gujarat  and
 Madhya  Pradesh  have  been  agreed  to
 and  those  for  the  High  Courts  of
 Himachal  Pradesh  and  Allahabad  are
 under  examination,

 Drilling  Operations  by  0.  &  N.G.C.
 in  Jaisalmer  District  of  Rajasthan

 1692.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  PET-
 ROLEUM  AND  CHEMICALS  be
 pleased  to  state:

 (a)  whether  Oi]  and  Natural  Gas
 Commission  has  started  deep  oil  dril-
 ling  eperations  in  Jaisalmer  District
 of  Rajasthan  at  Sumey  Ki  Talli;  and

 (b)  if  so,  the  broad  outlines  there-
 of  and  the  time  by  which  the  explo-
 ration  is  expected  to  be  completed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  Yes,  Sir.  at  Shumar-
 wali  Talai  ang  not  at  Sumer  Ki  Talli.
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 (b)  The  well  was  spudded  in  on
 23-12-1973,  and  is  projected  to  a  depth

 of  35000  mts.  It  has  reached  a  depth
 of  2472.25  mts,  as  on  27-7-i9374,  The
 drilling  operations  in  the  well  are  ex-
 pected  to  be  completed  with  about  six
 months  from  now.

 Condonatioy  of  Break-in-Service
 period

 i693.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  the  total  number  of  Railway
 employees  reinstated  after  break-in.
 service  ‘or  participating  in  the  May,
 974  strike;

 (b)  the  total  number  of  such  em-
 Ployees,  Zone-wise,  in  whose  cases
 the  break-in-services  have  been  con-
 doned  by  Government;  and

 (९)  the  total  number  of  such  em-
 ployees  whose  cases  are  still  pending
 and  the  time  by  which  these  would
 also  be  condoned?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI)‘  (a)  Ccn-
 donation  of  Brcak-in-Service  has  been
 granted  to  nearly  1,40,000,  railway  em-
 ployees,

 (b)  and  (०):  Information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  Sabha.

 Caseg  Perndines  in  Bembay  Hich  Court
 aug  Nagpur  Bench  of  High  Ccurt

 1694.  SHRI  VASANT  SATHE:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  the  total  number  of  cases  vend-
 ing  hearing  in  Bombay  High  Court
 and  Nagpur  Bench  of  that  High  Court
 till  the  3ist  July,  1974;

 (b)  whether  Government  propose  to:
 have  any  scheme  to  disnose  cf  the
 pending  cases  expeditiously;  and
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 Ps
 if  my,  the  salient  features  there-

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  प्र,  मे,  GOKHALE):  (a)  In-
 formation  as  on  3ist  July,  974  is  not
 readily  available,  However,  the  num.
 ber  of  cases  pending  as  on  3lst  De-
 cember,  3983  in  the  Bombay  High
 Court  and  Nagpur  Bench  were  34,922
 and  10,223  respectively,

 (b)  and  (c)  (i)  The  State  authori-
 ties  have  been  advised  to  review  the
 Judge  strenzth  w:th  a  view  to  speedy
 disposal  of  cases;

 (ii)  A  Committee  of  Judges  under
 the  Chairmanship  of  Shri  J,  C.  Shah
 had  made  a  number  of  recommenda-
 tions  for  reducing  arrears  and  minim-
 ising  delays  in  dispensing  justice.  The
 recommendations  of  the  Committee
 which  ere  purely  administrative  in
 nature  and  which  do  not  require
 amendment  to  the  Rules,  statute  or
 law,  have  been  communicated  to  the
 State  Governments  ard  the  High
 Courts  for  implementation;

 Gii)  The  Law  Commission  has  sug-~
 gested  certain  specific  amerdments  to
 the  Code  of  Civil  Procedure,  1908,
 with  a  view  to  eliminating  and  mini-
 mising  delays  in  civil  litication  and
 thereby  reducing  costs  The  report  of
 the  Law  Commission  was  exam’  ned
 and  a  Bill  for  amerding  the  Code  of
 Civil  Procedure  is  before  the  Parlia-
 ment;

 (iv)  The  Law  Commission  has  alco
 made  a  number  of  recommendations
 for  amendmert  of  the  procedural  law
 in  criminal  matters,  Based  on  those
 recommendations,  a  new  Code  of  Cri-
 minal  Procedure  was  enacted  recent-
 ly.

 Supply  of  Wax  to  Industrial  Units  in
 Maharisht:a

 1695.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  s‘ate:

 {a}  the  number  of  Industrial  Units

 in  Meherashtra  utilising  Paraffin
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 wax;

 (b)  how  much  wax  has  been  allot-
 ted  by  the  Central  Government  dur-
 ing  the  last  two  years  against  the  de-
 mand  of  the  Industrial  Units;  and

 (c)  what  steps  have  been  taken/
 propused  to  m@ct  the  demand  for
 paraffin  wax  by  the  Industrial  Units?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  The  information  is  be-
 ing  collected  from  the  State  Govern-
 ment  and  will  be  laid  on  the  Table  of
 the  House.

 (9)  and  (c)  Allctment  of  paraffin
 wax  ‘made  to  the  State  of  Maharash-
 tra  during  the  last  two  years  was  as
 under:

 i972
 4973

 Distribution  af  paraffin  wax  among
 the  industrinl  units  within  the  State
 is  arranged  by  the  S.ate  Govern-
 ment  under  the  provisions  of  the
 Paraffin  Wax  (Supply,  Distribution
 and  Price  Fixation)  Order,  ‘1972,

 9470  tonnes
 9659  tonnes

 The  State  Government  is  responsible
 for  tcking  into  account  the  demands
 of  the  various  indu-trial  units  located
 in  the  State.

 Neminees  of  Government  on  the
 Boare:;  of  Directors/Managing

 Committecs  of  Companies

 898  SHRI  SHANKER  RAO
 SAVANT:  Will  the  Min’ster  of  LAW
 JUSTICE  AND  COMPANY  AFFIRS
 be  pleased  to  stnte-

 (a)  the  names  of  the  companies  or
 firms  on  whose  Boards  of  Directors
 of  Managing  Committee  Government
 have  anpointed  their  own  nominees
 during  1972-73,  1973-74,  and  1974-75
 upto  the  end  of  June,  1974;  and

 (b)  how  many  Government  nomi-
 ners  were  withdrawn  during  this
 period  and  for  what  reasons?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  Section  408  of
 the  Companies  Act,  1956,  empowers  the
 Central  Government  to  appoint  Direc-
 tors  on  the  Boards  of  the  Companies,
 the  affairs  of  which  are  being  conduct.
 ed  either  in  a  manner  which  is  op-
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 pressive  to  any  memberg  of  the  com-
 pany  or  in  a  manner  which  is  prejudi-
 cial  to  the  interests  of  the  company  or
 to  public  interest.  A  statement  show.
 ing  the  list  of  companies  in  which
 Central  Government  have  appointed
 Directors  under  the  aforesaid  section
 is  enclosed,

 (b)  Nil,

 STATEMENT

 Sl.  Name  of  the  company No.
 Remarks

 During  the  year  1972-73
 i  My/s.  Indian  Experess  Newspapers  (Bombay)  Pvt.  Ltd.,  Bombay

 During  the  year  1973-74,
 x  M/s.  Andhra  Prabha  ह  Ltd.,  Viyayawada.
 2  M/s.  Belapur  Sugar  &  Alhed  Industnes  Ltd.,  Bombay.

 M/s.  Great  Eestern  Hotel  Ltd.,  Calcutta

 co

 en

 6
 ९५४

 #

 w

 Mis.  Shaw  Wallace  &  company  Lti.,  calcutta  5  ,

 Mis.  Poona  Electrical  &  Industmes,  Ltd.,  Bombay
 M6.  Shree  Changico  Sugar  Mills  L'd  ,  Bombay  .  न

 Mis.  Wasik  Deolali  Elec.  70  Supply  company  Ltd.,  Bomb-y १५
 Mis.  National  Rayon  Corportation  Ltd.,  Bombay

 M's.  WV.  H.  Bray  &  company  Ltd.,  Bombay

 .

 e  .  द
 जज  जज
 नी जल  —  —

 अनजान निभाना  निभा  .  नल».

 ed

 Cee enemas

 During  the  १९४  1974-75,  upto  30th  June,  3974
 1  M/s,  Great  Eastern  Hotel  Ltd.,  Caleu  ta  Directors  appointed

 am  the  year  1979-74
 resigned  and  the
 Central  Go  टन
 m  nt  appointed
 two  ot'  er  directors.

 Recommendation  to  Condone  Break-
 in-Service

 1699,  SHRI  P.  M.  MEHTA:
 SHRI  R  ४  SWAMINA-

 THAN:
 Will  the  Minster  of  RAILWAYS

 be  pleased  to  state:

 (a)  whether  Zonal  Railway  De-
 partments  have  been  asked  to  recom-~-
 mend  the  cases  where  break-in-ser-
 vice  can  be  condoned;  and

 Departments  have  so  far  recommend-
 ed  the  cases?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  (a)  and
 (b)  Instructions  have  been  issued  to
 the  General  Managers  of  the  Zonal
 Railways  ard  Production  Units  that
 in  the  case  of  those  staff,  where  it  has
 been  found  on  verification  that  they
 couid  not  report  for  dutv  for  reasons
 beyond  their  control,  the  G.Ms  may

 (b)  if  so,  how  many  Zonal  Railway  condone  the  break  in  their  service.
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 “Pablieation-  of  Draft  Proposals  on
 wn  Qonatituencies  of  Gujarat  by

 “Delimitation  Commission

 1700.  SHRI  P.  M,  MEHTA;  will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (७)  whether  Delimitation  Commis-
 sion  had  published  its  draft  proposals
 in  respect  of  the  constituencies  in
 Gujarat  on  the  28th  February,  ‘1974;

 (b)  whether  hig  Ministry  have  not
 Started  public  hearings  uptill  now;

 (e)  if  so,  the  reasons  therefor;  and

 (d)  when  the  same  is  likely  to  be
 done  and  the  revised  electoral  rolls
 published?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  NITI-
 RAJ  SINGH  CHAUDHARY):  (a)  Yes,
 Sir.

 (b)  It  is  the  Delimitation  Commis-
 sion  which  has  to  hold  the  public
 sittings  and  they  have  not  been  held
 so  far.

 (0०)  The  last  date  for  receiving  ob-
 jections  and  suggestions  from  the  pub-
 lic  in  respect  of  the  Commission’s
 proposals  notified  in  the  Gazette  was
 specified  as  3lst  March,  1974.  The
 public  sittings  in  Gujarat  could  not,
 however,  be  held  due  to  the  abnormal
 situation  prevailing  in  the  State.  The
 Commission  then  had  a  programme
 of  public  sittings  and  consultations  in
 the  State  of  Kerala,  Karnataka  and
 Andhra  Pradesh.  Thereafter  because
 of  the  outbreak  of  the  monsoon  and
 floods  in  the  Rann  of  Kutch  area  and
 the  Southern  districts  of  Gujarat,  it
 has  not  been  possible  to  hold  public
 sittings  in  the  State,  as  the  public
 would  have  been  seriously  inconve-
 nienced  in  appearing  before  the  Com-
 mission  at  sittings  to  be  held  in  dif-

 .  ferent  parts  ‘of  the  State,  for.  present-
 ing  their  case,  an

 (a)  The  Commission  has  yet  to
 finalise  the  programme  for  the  public
 sittings  in  the  State  of  Gujarat.  Ne-
 cessary  steps  for  the  revision  of  elec-
 toral  rolls  in  the  State  will  be  taken
 as  soon  as  the  Order  for  the  delimi-
 tation  of  parliamentary  and  assembly
 constituencies  in  the  State  of  Gujarat
 is  finalised  by  the  Delimintation  Com-
 mission.

 Steps  to  Increase  Production  of  Crude
 oil

 70l.  SHRI  VAYALAR  RAVI:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  the  results  achieved  by  Govern-
 ment  in  its  efforts  to  increase  the  pro-
 duction  of  erude  oil  in  the  country  by
 increasing  the  production  of  existing
 wells  and  by  digging  new  wells;  and

 (b)  the  total  number  of  new  wells
 dug  for  this  purpose  and  how  many
 of  them  have  produced  encouraging
 results  and  the  steps  taken  to  increase
 the  activity  ip  this  field?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  Oi]  India  Limited  will
 be  able  to  maintain  its  planned  level
 of  production  of  8400  tonnes/day.  The.
 Oil  and  Natural  Gas  Commission  is
 expected  to  achieve  by  Ist  April,  1975,
 an  increase  in  their  production  poten-
 tial  by  400  tonnesiday  compared  with
 the  present  production  of  about  809
 tonnes/days.

 (b)  The  Oil  and  Natural  Gas  Com-
 mission  have  dril’ed  3i  wells  for
 development  and  production  in  dif-
 ferent  fields  during  the  period  1-7-1973
 to  i-7-974.  Nineteen  of  these  have
 shown  encouraging  results,  nine  are
 yet  to  be  tested,  one  was  found  water
 bearing  and  two  wells  were  aban-
 doned  due  to  technical  reasons,

 Oil  India  Limited  have  drilled  .six
 wells  trom  1-7-1074  to  30-7-I974,  four
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 of  whom  shown  oil,  one  is  yet  to  be
 tested  and  one  was  found  dry.  <Addi-
 tional  drilling  rigs  and  other  equip-
 ments  are  being  procured  to  increase
 drilling  activity  of  both  the  Oi)  and
 Natural  Gas  Commission  and  Oil
 India  Limited.

 Funds  for  Development  Work,  at
 Varkalg  Railway  Station

 1702.  SHRI  VAYALAR  RAVI:
 Will  the  Minister  of  PETROLEUM
 be  pleased  to  state:

 (a)  the  progress  made  in  the  vari-
 ous  development  works  at  the  Var-
 kala  Railway  Station  in  Kerala;

 (b)  whether  smooth  progress  of  the
 works  has  been  hindereg  due  to  non-
 availability  of  adequate  funds  for
 these  works;  and

 (९)  af  so,  the  steps  taken  by  Gov-
 ernment  to  provide  enough  fundg  to
 complete  the  development  works  of
 this  umportant  station?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  The
 progress  of  development  works  at
 Varkala  Railway  Station  is  ind«ated
 below:  —
 Name  of  work  Pregiess

 oo  Bxtension  cfpassenger  Since  com-
 platfotm  ro  accommy-  pleted.
 date  36  bogies  tlains

 2  ImpTovements  to  watet-
 ing  a'Tangments  4%

 3  Shelcreting  the  citculating  Estimate
 atea  unter  sanc-

 tion
 4  Remogelling  ofa  portion

 of  the  old  stration  building  15%

 (b)  No.
 (c)  Does  not  arise,  oe

 ‘Wagon  loads  of  bananas  and  mangoes
 standing  at  Tughlakabad  Station

 1703,  SHRI  VARKEY  GEORGE:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  fifteen  wagon  loads  of
 bananas  and  mangoes  have  been
 standing  at  Tughlakabad  =  station
 since  0th  July,  1974;
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 (9)  whether  those  wagons  had
 arrived  from  Itarsi  where  they  were
 held  up  for  More  than  36  hours;

 (c)  whether  the  Railway  authori-
 ties  have  failed  to  bring  the  wagons
 within  the  stipulated  period  of  four
 days  with  the  result  that  the  perish-
 able  fruit  is  rottmmg  m  the  heat;

 (d)  whether  the  merchants  have
 threatened  that  they"  would  refuse
 to  take  delivery  of  the  fruit  if  such
 conditions  continued;  and

 (€)  the  appropriate
 Government  propose  to
 arrange  an  carly  delivery
 perishable  fruits?

 measures
 adopt  to

 of  the

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  (a)  No

 (b)  No.

 (९)  Consignments  have  taken  a
 hittle  longer  time  as  the  banana  traffic
 hus  just  started  and  specials  could  not
 be  run  as  sufficient  loads  were  not
 offered

 (9)  No  such  report  has  been  made
 to  the  Northern  Railway.

 (e)  Normally  plantain  and  mango
 traffic  are  moved  in  specials  whenever
 there  has  been  materialisation  of
 traffic  In  the  period  under  reference
 the  materialisation  of  traffic  has  not
 warranted  the  running  of  specials.
 However,  special  watch  is  being  kept
 on  the  movement  of  this  traffic.  Suit-
 able  instructions  for  keeping  special
 watch  over  this  traffic  exist  and  have
 been  reiterated.

 Cot  on  Import  of  Crade  on

 704  SHRI  gE  V.  VIKHE  PATIL:
 Will  the  Minister  of  RAILWAYS  be
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  the  extent  to  which  a  cut  has
 been  imposed  on  the  import  of  crude
 oil  during  the  current  financial  year;
 and
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 (b)  whether  this  cut  will  have
 adverse  affect  on  the  production  of
 various  types  of  fertilsers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  (a)  On  the  basis  of  exist-
 ing  prices,  the  import  of  crude  ०
 during  the  current  financial  year
 is  expected  to  be  of  the  order  of  3
 million  tonnes  as  against  a  hittle  over
 74  milhon  tonnes  last  year

 (b)  No,  Sir.

 Expenditure  on  Territorial  Armymen
 during  Railway  Strike

 1705  PROF  MADHU  DANDA-
 VATE  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state

 (a)  what  is  thc  total  amount  spent
 by  Government  on  Territorial
 Armymen  deploved  dung  the  last
 Railway  strike  and

 (b)  whether  this  and  other  ex-
 pendituie  in  connection  with  =  the
 strike  would  adversely  effect  the
 budgetary  position  of  Railway?

 THE  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  RAILWAYS  (SHR)
 MOHD  SHAFI  QURESHI)  (a)  In-
 formation  3५  being  collected  and  will
 be  laid  on  the  Table  of  the  Subha

 (b)  Yes

 Deteriorating  condition  of  stations
 between  Gomoh  and  Barwadih  and

 Barwadih  and  Dehri-on-Sone

 7706  SHRI  R  P  YADAV  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  the  condition  of  the
 stations  between  Gomoh  and  Bar-
 wadih  and  Barwadih  and  Dehri-on-
 Sone  are  far  from  being  satisfactory
 inasmuch  ss  there  is  no  sufficient
 arrangements  of  water  taps  on  rail-
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 way  platforms,  waiting  roomg  are
 dirty  and  without  sufficient  furnie
 ture  and  only  obsolete  bogies  ply
 between  these  routes,  and

 (b)  whether  in  view  of  the  above,
 Government  propose  to  improve  the
 condition  of  these  stations?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI)  (a)  and
 (b)  Infoimation  is  being  collected  and
 will  be  laid  on  the  table  of  the  Sabha

 “ए!  श्रेणी  के  नगरों  में  रहने  वाले  रेल  कमेंट'  रियों
 लया  भग्य  सेवायों  के  कर्मचारियों  की  परिधीय

 में  भ्रन्तर

 1707.  श्री  माधवराव  सीरिया  :
 श्री  ईश्वर  चौधरी  :

 क्या  रल  मंत्री  यह  लान  की  पा
 करेगे  कि

 (क)  7  श्रेणी  के  नगर  में  रहने  वाले
 उस  रेल  कर्मचारी  वा  कुल  मास्क  वेतन
 कितना  हे  जिह्वा  मल  वेतन  70  स्प्रे
 प्रति  मास  है

 (खत  7  श्रेणी  के  नगर  मे  केन्द्रीय
 सर्वर  की  अन  प्रात  के  राष्ट्रीय  वैको,
 रिजर्व  वैब  तथा  संस्कारी  फार्मेस्यों  के
 पत्रवाहकों  की  कुल  मासिक  वेतन  रोश
 कालिनी-ग्लानि  है.  और

 (ग  )  दल  शिकारियों  के  वेतनों  मे  इस
 विपमता  को  दूर  करने  के  लिये  क्या  कार्य  बाहर
 की  गई  है  अ्रथवा  की  जानी  है  ?

 रेल  मंत्रालय  सें  उप  सत्र।  (अ।  सुहम्भद
 ओफो  कुरेदा)  (क)  70  रुपये  का  मूल  वेतन
 पाने  वाले  शरार  श्रेणी  के  के  नगरो  मे  रहने'
 वाले  रेल  कर्मचारियों  द्वारा  ली  गयी  कुल
 मासिक  पाकतिया  20i  70  स्वयं  है,  परन्तु
 I--973  से  संशोधित  वेतनमान  शुरू
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 किये  जाने  से  यह  रकम  बढ़कर  277.  35
 रुपये  हो  गयी  है  a

 (@)  कौर  (ग)  सूचना  इकट्ठी  की  जा
 रही  है  शौर  सभा-पटल  पर  रख  दी  जायेगी  |

 Construction  of  New  Railway  Lines  in
 West  Bengal  during  Fifth  Plan

 1708,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  how  many  projects  for  ex-
 pansion  of  existing  railway  lines  and
 construction  of  new  nes  in  West
 Bengal  have  been  included  in  the
 Fifth  Five  Year  Plan,

 (b)  whether  any  scheme  for  ex-
 pansion  of  railway  faclitics  in  Dia-
 mond  Harbour  Sub-division  of  24
 Parganas  district  and  North  Bengal
 have  been  included,  and

 (९)  if  so,  the  salient  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAF]  QURESHI),  (a)  Pro-
 posals  for  new  lines  to  be  taken  up
 in  the  Fifth  Five  Year  Plan  as  a
 whole  have  not  yet  been  finalised
 However,  in  the  State  of  West  Ben-
 gal,  a  69  Kms.  long  line  between  Pan-
 kura  and  Haldia  is  under  construction
 and  work  has  been  completed  upto
 Durgachak,  This  line  is  also  being
 electrified.  In  addition  construction
 of  (i)  a  B,  G  line  in  the  area  served
 by  the  former  Howrah-Amta  Light
 Railway  including  Bargachia-Cham-
 padanga  Branch  and  (ai)  BG.  line  in
 the  area  served  by  former  Howrah-
 Sheakhala  Light  Railway  was  includ-
 ed  in  the  Supplementary  Railway
 Budget  for  (1973-74,  Work  on  the
 construction  of  Howrah-Amta/Cham-
 padanga  has  been  inaugurated  by  the
 Prime  Minister  on  16-7-1974,  The
 participation  of  the  West  Bengal  State
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 Government  is  algo  envisaged  in  com-
 ipleting  this  line.

 Surveys  have  been  completed  for—
 (i)  Purulia-Kotshila  conversion

 from  N.G.  to  B.G.  (ii)  Bklakhi-
 Balurghat  new  B.G.  line  and  the
 reports  therefor  are  under  examina-
 tion  In  addition  Surveys  for  new
 lines  in  the  Sundarban  areas  of
 West  Bengal  are  in  progress  and
 will  be  completed  shortly,

 (b)  It  is  proposed  to  carry  out  a
 traffic  survey  for  a  new  BG.  line
 from  Budge  Budge  to  Namkhana  via
 Diamond  Harbour.

 (ey  The  sahent  features  will  be
 known  and  the  proposal  further  consi-
 dered  after  the  proposed  survey  38
 completed  and  resutls  thereof  become
 known.

 Decision  not  to  establish  any  refinery
 except  the  one  at  Mathura

 709  SHRI  RAGHUNANDAN  LAL
 BHATIA:  Will  the  Mimster  of  PET-
 ROLEUM  AND  CHEMICALS  be
 pleased  to  state:

 (a)  whether  Government  have
 taken  a  decision  not  to  allow  estab-
 lishment  of  any  refinery  except  the
 one  at  Mathura;

 (b)  if  so,  causes  thereof;  and

 (c)  whether  Mathura  Refinery
 would  be  adequate  for  the  country’s
 needs?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  to  (०.  In  addition  to
 the  Mathura  refinery,  the  refineries
 at  Haldia,  and  Bongaigaon  and  expan-
 sion  of  Koyali  will  also  be  commission.
 ed  during  the  Fifth  Five  Year  Plan
 period.  With  this  additional  refining
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 capacity  it  ४  expected  to  meet  sub-
 stantial  part  of  the  demands  for  pet-
 roleum  products  in  the  country  The
 level  of  product  demand  and  the  op-
 timum  refining  capacity  to  be  estab-
 lished  in  view  of  the  recent  far-reach-
 ing  changes  in  the  world  crude  prices
 are  under  review

 Application  of  Pay  Commissions  Re-
 commendationg  to  all  categories

 770  SHRI  DEVINDER  SINGH
 GARCHA

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state

 (a)  whether  a  final
 since  been  taken  regarding  imple-
 mentation  of  the  recommendation,
 of  the  Pay  Commission  in  respect  of
 all  categories  of  the  Railway  work-
 ers  and

 decision  has

 (b)  af  not,  the  reasons
 same’

 for  the

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI)  (a)  and
 (b)  Revised  scales  of  pay  based  on

 the  recommendations  of  the  Third
 Pay  Commission  have  been  notified  for
 most  of  the  categories  of  Railway
 employees  Revised  scales  m  respect
 of  the  remaining  categories  will  be
 announced  shortly

 Most  of  the  categories  left  over  are
 munor  oneg  not  specifically  dealt  with
 by  the  Pay  Commussion  for  which
 revised  scales  have  to  be  allotted  on
 the  basis  of  affiliations  with  the  major
 categories  There  are  also  some  cases
 where,  for  certain  reasons,  Govern-
 ment  has  not  yet  been  able  to  arrive
 at  a  final  decision  on  the  recommend-
 ed  scales.

 Expenditure  on  Implementation  of
 Miabhoy  Tribunal’s  Recommendations

 1711  SHRI  DEVINDER  SINGH
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 ‘Will  the  Minister  of  RAILWAYS
 be  pleased  to  state

 (a)  wheth  all  the  Zonal  Ral-
 ways  have  implemented  the  Mha-
 bhoy  Tribunals  recommendations  as
 desired  by  the  Railway  Board,  and

 (db)  af  not  the  reasons  for  the
 same  and  the  financial  umplications
 of  accepting  these  recommendations?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHA:sI  QURESHI)  (a)  A
 statement  showing  the  position  of  im-
 plementation  of  the  recommendations
 of  the  Miabhoy  Tribunal  is  laid  on  the
 Table  of  the  House  [Pleced  m  Lib.
 rary  See  No  LT  8i30/74]

 (vu)  The  fall  implementation  of
 some  of  the  accepted  recommendations
 entaus  considerable  work  and  =  will
 naturally  take  time  The  financial
 implications  of  accepting  these  re~
 commendations  according  to  the  latest
 estimates  are  about  Rs  40  crores  per
 year

 Fertilizer  Producers  in  Private
 Sector

 1713,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  PETROLEUM

 AND  CHEMICALS
 be  pleased  to  state

 (a)  the  names  of  concerns  m_  the
 private  sector  producing  fertihzers  m
 the  country,

 (b)  who  controls  each  of
 concerns,

 these

 (ce)  total  capital
 each  concern  todate,

 investment  in,

 (da)  mstalled  capacity  ang  actual
 production  of  fertilsers  by  each  of
 the  Private  Sector  plants,  year-wise
 during  the  last  three  years;

 (e)  total  profits  earned  by
 concern,  year-wise  during  the
 three  years;  and

 each
 last
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 (f)  performances  of  the  public
 sector  plignts  on  each  item  referred
 to  above?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAH  NAWAZ
 KHAN):  (a)  and  (d)  A  Statement
 is  lad  on  the  Table  of  the  House.
 (Statement  No.  I)  [Placed  in  Lib-

 wary.  See  No.  LT  8i3i/74].

 (b),  (०)  and  (e)  The  information
 is  collected  and  will  be  laid  on  the
 Table  of  the  House

 (f)  A  Statement  s  laid  on  the  Table
 of  the  House  (Statement  No  II).
 [Placed  in  Library.  See  No  LT
 8131/74].

 i2  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Supreme  Court  Jupces  (TRAVELLING
 ALLOWANCE)  AMENDMENT  RULES,

 974

 fafa,  cara  शौर  कम्फतो  कार्य  मंत्रालय
 में  राज्य  मंत्री  (को  नी विराज  सिंह  चौधरी  )
 अध्यक्ष  महोदय,  मैं  उच्चतम  न्यायालय  न्याय-
 धीर  (सेवा  को  शर्तें)  अधिनियम,  i958  को

 घारा  24  की  उपधारा  (3)  व  अन्तर्गत  उच्चतम
 न्यायालय  न्यायाधीश  (यात्रा  भत्ता)  संशोधन

 नियम,  974  (हिन्दी  तथा  अग्रेजी  संस्करण),
 जो  भारत  के  राजपत्र  दिनांक  35  जून,
 974.%  अधिसूचना  सख्या  सा०  सा०  मिर
 579  मे  प्रकाशित  हुए  थे,  की  एक  प्रति  तथा

 एक  व्याख्यात्मक  ज्ञापन  सभा  पटल  पर  रखता

 ह।

 (Placed
 8125/74)

 द  Library  See  No  LT-

 Rewance  Accounts  OF  THE  UNION
 GOVERNMENT  For  970-7l  AND
 NOTIFICATION  UNDER  Customs

 Act,  962

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  Sir,  on

 SRAVANA  75,  4886  (SAKA)  on  the  Table  १05

 behale  of  Shri  K.  8.  Ganesh,  I  lay on  the  Table:

 qa)  A  copy  of  the  Finance  Ac-
 counts  of  the  Union  Gov.
 ernment  for  the  year  970-7I
 (Hind:  version)  [Placed  in

 a
 See  No.  LiT-825/

 (2)  A  copy  of  Notification  No.
 GS.R.  358(E)  (Hinds  and
 English  versions)  published
 in  Gazette  of  India  dated  the
 Ist  August,  1974,  under
 section  59  of  the  Customs
 Act,  962  together  with  an
 explanatory  memorandum
 {Placed  in  Library.  See  No.
 LT.824/74]

 Drugs  (Prices  Control)  Amendment
 Order,  797  and  Revmew  and  Annual
 Report  of  Hindustan  Orgame  Chem.
 cals  Ltd,  Resawani,  Maharashtra  for
 1972-73  with  Audited  Accounts  etc.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAH  NAWAZ
 KHAN).  I  lay  on  the  Table:

 qa)  (7)  A  copy  of  the  Drugs
 (Prices  Control)  Amendment
 Order  797  (Hindi  and  Eng-
 lish  versions)  published  in
 Notification  No  S.O.  226A  in
 Gazette  of  India  dated  the
 llth  January,  97l.  under
 sub-section  (6)  of  section  3
 of  the  Essential  Commodities
 Act,  ‘1955,

 (n)  A  statement  (Hindi  and
 English  versions)  showing
 reasons  for  de  in  laying

 the  above  ‘otification.
 [Placed  in  Library.  See  No.

 LT-8i26/74].

 (2)  A  copy  ¢ath  of  the  following
 papets  (Hindi  and  English
 version’)  ‘unter  sub-section
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 (l)  of  section  6I9A  of  the
 Companies  Act,  1956; —

 {i)  Review  by  the  Government
 on  the  working  of  the
 Hindustan  Organic  Chemi-
 cals  Limited,  Rasavani
 (Maharashtra),  for  the  year
 ‘1972.73,

 ii)  Annual  Report  of  the
 Hindustan  Organic  Che-
 micals  Limited,  Rasavani

 (Maharashtra),  for  the
 year  972.73  along  with  the
 Audited  Accounts  and  the
 comments  of  the  Comptrol-
 ler  and  Auditor  General
 thereon  [Placed  wn  Lab-
 rary  See  No,  LT-827/74].

 NOTIFICATION  UNDER  Navy  Act  957

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J
 8  PATNAIK)  I  lay  on  the  Table
 a  copy  each  of  the  following  Notifi-
 eations  (Hindi  and  English  versions)
 under  section  485  of  the  Navy  Act,
 i957-—

 (i)  The  Naval  Ceremonial,  Con-
 «  ditions  of  Service  and  Muscel-

 laneous  (Sixth  Amendment)
 Regulations,  ‘1973,  published
 m  Nottfication  No  SRO
 92  in  Gavette  of  India  dated
 the  8th  June,  974

 (i)  The  Navy  (Discipline  and
 Miscellaneous  Provisions)
 (Second  Amendment)  Regu-

 lations,  1978,  published  in
 Notification  No  SRO  99
 in  Gazette  of  India  dated  the
 8th  June,  974

 <iii)  The  Naval  Ceremonial,  Con-
 ditiong  of  Service  and  Miscel-
 laneous  (Second  Amend-
 ment)  Regulations,  974  pub-
 lished  in  Notification  No.
 S.R.O.  25  in  Gazette  of

 AUGUST  6,  394  Message  from
 Rajya  Sabha

 India  dated  the  20th  July,
 1974.  [Placed  in  Library,  See
 No.  LT-828/74],

 m0

 Rartway  (Norices  AND  INQUIRIES  INTO
 Accipents  Ruxes,  1973.

 THE  DEPUTY  MINISTER  IN  THER
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  I  lay
 on  the  Table'—

 (I)  A  copy  of  the  Railway  (No-
 tices  of  and  inquiries  nto
 Accidents)  Rules,  973  (Hindi
 and  English  versions)  publi-
 shegd  in  Notification  No
 GSR  575  in  Gazette  of
 India  dated  the  2nd  June,
 1973,  issued  under  section  84
 of  the  Indian  Railways  Act,
 890

 (2)  An  explanatory  note  (Hindi
 and  English  versions)  giv-
 ing  reasons  for  not  laying
 the  above  Notzfication  earlier.
 [Placed  wn  Library.  See  No.
 LT-829/74]

 MESSAGE  FROM  RAJYA
 SABHA

 SECRETARY-GENERAL  Sir,  I
 have  to  report  the  following  message
 received  fiom  the  Secretary-General
 of  Rajya  Sabha-—

 “In  accordance  with  the  provi-
 sions  of  sub-rule  (6)  of  rule  86
 of  the  Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya  Sabha,
 I  am  directed  to  return  herewith
 the  Pondicherry  Appropriation  Bill,
 ‘1974,  which  was  passed  by  the
 Lok  Sabha  at  its  sitting  held  on
 the  30th  July,  1974,  and  it~
 ted  to  the  Rajya  Sabha  for  its  re-
 commendations  and  to  state  that
 this  House  has  no  recommendations
 to  make  to  the  Lok  Sabha  in  regard
 to  the  said  Bill.”
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 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  ILLEGAL  TRANSMISSION  OF
 FOREIGN  EXCHANGE  WITH  FAKE  RESERVE

 Bank  PERMITs

 SHRI  YAMUNA  PRASAD  MAN-
 DAL  (Samastipur);  I  call  the  atten-
 tion  of  the  Minister  of  Finance  to  the
 following  matter  of  urgent  public  im-
 portance  and  I  request  that  he  may
 make  a  statement  thereon: —

 The  reported  involvement  of  an
 American  bank  and  a  leading  na-
 tionaliseq  bank  an  illega]  transmis-
 sion  of  foreign  exchange  with  fake
 Resé#ve  Bank  permits.

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 Mr.  Speaker,  Sir.  on  llth  July,  4974
 Vijaya  Bank  Ltd.  remitted  a  sum  of
 US  $30,000  to  Hongkong  on  the  basis
 of  a  permit  purported  to  have  been
 issued  by  the  Reserve  Bank  of  India.
 This  permit  wag  presented  to  Vijaya
 Bank  Ltd.  by  one  Shri  Deepak  Shan-
 tilal  Jain.  On  the  l9th  July,  1974,
 Shri  Deepak  Shantilal  Jain  approach-
 ed  Vijaya  Bank  Ltd.  for  remitting  a
 sum  of  US  $1.30,000  to  Hongkong  on
 the  basis  of  two  similar  permits
 amounting  to  US  $  80,000  and  $  50,000
 respectively.  As  fairly  large  amounts
 were  involved,  the  Manager  of  Vijaya
 Bank  Ltd,  approached  the  Reserve
 Bank  of  India  on  9th  July,  974  for
 purposes  of  checking  the  authenticity
 of  these  permits  as  alsd  the  permit
 on  the  basis  of  which  remittance  of
 US  $30,000  had  already  been  remit-
 ted.  On  finding  the  permits  to  be
 spurious,  the  case  was  handed  over
 to  the  Enforcement  Directorate  for
 investigation.  Naturally,  the  remit-
 tance  to  the  extent  of  US  $  1,80,000
 ‘was  not  permitted.

 Preliminary  investigations  reveal
 that  similar  remittance  based  on
 spurious  permits  may  have  been  made
 through  more  than  one  bank.  On  the
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 basis  of  investigations  undertaken  80
 far,  permits  involving  a  sum  of  Rs.
 2.34  crores  have  been  segregated  for
 scrutinising  their  authenticity.  Re-
 mittanceg  in  relation  to  these  permits
 were  made  through  Vijaya  Bank  Ltd.,
 the  Bank  of  America  and  the  Bank
 of  India.  As  the  investigations  are
 in  the  preliminary  stage,  it  is  not
 porsible  to  quantify  the  exact  mag.
 nitude  of  the  remittances  which  have
 been  effected  through  spurious  per-
 mits  or  indicate  the  number  of  banks
 through  whom  these  remittances  have
 been  made.

 T2

 Shri  Deepak  Shantilal  Jain  and  one
 of  his  accomplices  have  been  appre-
 hended.  Furthermore,  an  amount  of
 about  Rs.  42  lakhs  in  the  accounts  in
 the  name  of  Deepak  Shantilal  Jain
 and  his  accomplices  with  the  Vijaya
 Bank  Ltd.  has  been  frozen.

 Two  officers  of  the  Reserve  Bank
 of  India  have  been  placed  under  sus.
 pension  and  crimina]  cates  are  being
 registered  against  them,  as  prima  fa-
 cle,  they  appear  to  be  involved  in  this
 fraud.

 SHRI  YAMUNA  PRASAD  MAN-
 DAL:  Mr.  Speaker,  Sir,  All  India
 Radio  today  gave  this  news  to  the
 country  that  this  sort  of  shady  thing
 has  been  happening  to  the  great  Joss
 of  the  country  to  the  tune  of  crores  of
 rupees,  I  do  no  know  how  many
 crores  of  rupees  it  woulg  amount  to.
 We  have  come  to  know  about  black
 money  and  about  other  black  things
 and  every  day,  every  month  and
 every  year,  the  people  like  Shri
 Shantilal  Jain  have  been  carrying  on
 these  nefarious  activities  in  this
 country  to  the  loss  of,  if  I  maximise
 it  or  if  I  exaggerate  it,  several
 hundred  crores  of  ruppes.  Only
 the  Finance  Minister  can  say  how
 they  do  this  business.

 Especially  there  are  some  traders  in
 the  country  who  carry  on  over-invoic-
 ing  and  under-invoicing  only  for  this
 purpose,  It  ts  good  that  the  Ministry
 has  apprehended  Deepak  Shantile?
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 Jain  and  his  other  accomplices  and
 their  accounts  have  been  frozen  with-
 mm  amonth  But  only  two  jumor  offi-
 cers  of  the  Reserve  Bank  of  Inda
 have  been  brought  to  book  whereas
 the  really  responsible  big  people  have
 been  left  out  Criminal  cases  should
 also  be  started  against  Deepak  Shant-
 Jai  Jain  and  his  accomplice  I  am
 glad  to  know  that  the  Government
 have  acted  very  promptly  The  state-
 ment  of  the  hon  Mmuste:  As  very
 carefully  worded  but  the  Way  of  the
 Government  hould  be  to  put  all  these
 things  m  such  a  manner  so  that  the
 truth  comes  out  I  ask  the  Fimance
 Minister,  1s.  it  the  first  case  or  there
 have  been  several  similar  cases  mm  the
 past  also?  Even  in  the  streets  of
 Bombay  and  Calcutta  people  have
 been  talking  of  shady  busines  of
 some  of  the  officers  of  the  Reserve
 Bank  of  India  The  Finance  Ministry
 should  be  equally  vigilant  and  care-
 ful  to  see  that  these  things  do  not  re-
 eur  To  root  out  this  evi]  for  all
 time  to  come  I  would  be  verv  glad  to
 know  if  there  is  any  cell  m  the  Fin-
 ance  Ministry  and  if  the  Government
 is  thinking  on  these  lines  so  that
 there  34  more  coordination  and  the
 Reserve  Bank  of  India  may  work
 more  efficiently  in  future

 SHRI  YESHWANTRAO  CHAVAN
 Sir,  I  am  gratefu]  to  the  hon  Mem-
 ber  for  exprersing  his  sense  of  ap-
 preciation  for  what  the  Enforcement
 Directorate  has  done  in  this  matter
 There  ig  some  deficiency  :n  the  proce-
 dure’  Fortunately  this  is  the  first  tame
 this  thing  has  been  revealed  I  do
 not  think  any  offence  of  this  type  was
 revealed  before  RBI  has  promptly
 acted  and  taken  many  steps  to  pre-
 vent  this  Particularly,  certain  pro-
 cedures  had  to  be  changed  and  certain
 powers  of  delegation  which  had  been
 given  to  take  a  final  view  in  such
 matters  have  been  corrected  I  think
 there  will  be  much  more  vigilance  in
 this  matter.

 fy  सतपाल  कपूर  (पटियाला)  मिनिस्टर

 साहंद  ते  कहा  है  कि  दस  से  पहले  ऐसा  कोई
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 वाकया  नहीं  झा  है  ।  लेकिन  3  जलाई,
 का  फिनाइल  एक्सप्रेस  लिखता  है  कि  फोन
 साल  पहले  इसी  अ्मराकन  ब्रेक  ने  दस  लाख
 रुपए  का  इसी  तरह  का  एक  परमिट  कैश
 करवाया  ।  मिनिस्टर  साहब  बताये  कि  क्‍या
 यह  फै क्च मल  बात  है  या  नहीं  ।  यह  बड़े
 अफसोस  और  दुख  की  वात  है  कि  इतना  बरच्छा
 और  बढ़िया  इन्तजाम  शरार  इतनी  सिक्यूरिटी
 श््रौर  कान  होने  ?  बावजूद  रिजर्व  बैक  से  एक
 कान्‍्स्पीरसी  4  जरिए  इस  तरह  इतने  बड़े
 एमाउट  के  फक  परमिट  सय  है,  और
 स्टेटमेंट  मे  यह  भी  नहीं  बलाया  गया  कि
 यह  दो  जूनियर  झ्ाफिसन  <  निवेश  किए  गये
 उनके  नाम  क्‍या  है  इसमे  और  कौन  कौन  से
 आफिसर  आते  है  श्री  दीपक  गाती लाल
 जन  के  अलावा  और  कौन-कौन  सो  पाटिया
 इसी  इन् वाल्व  है--ऐसा  कुछ  नहीं  बताया
 गया  ।  सिर्फ  जैन  के  बारे  मे  कहा  गया  कि  दो

 एकाउन्ट  हहे--एक  एकाउन्ट  28  लाख
 रुपए  का  और  एक  एकाउन्ट  पेपर  के  मुताबिक
 l4  लाख  रुपए  का  है  लकिन  शाया  यह  जो
 42  लाख  स्टेटमेंट  मे  बताया  गया  बह  व्हाइट
 मनी  था  या  ब्लैक  मनी  था,  क्या  बिजनेस  करते
 थे,  उससे  पहले  उनका  क्या  कॉन्डक्ट  था,  उससे

 पहले  कछ  से  बैक  के  साथ  इन्वाल्ब्ड  हैं,  बैक  के

 एकाउन्ट्स  कब  से  खुले  हुए  हैं--इन  सभी
 बातों  की  शोर  कोई  ध्यान  नहीं  दिलाया  गया

 है  इसपर  कोई  रोशनी  नहीं  डाली  गई  है
 इसलिए  में  आपकी  मार्फत  फाइनेंस  मिनिस्टर
 से  यह  प्रार्थना  करता  हु  कि  यह  स्टेटमेंट  जो

 उन्होने  दिया  है  वह  बहुत  नाकाफी  है,  पूरे
 डिटेल्स  हाउस  के  सामने  कराने  चाहिए  ।  स्पीकर

 साहब,  यह  बात  भी  गैरमुनासिब  नही  होगी  कि
 श्राप  कोई  टाइम  मुक़र्रर  करे  शौर  रिजर्व  बैक
 तथा  बैक  आफ  अमेरिका  ने  इस  किस्म  की  जो
 गड़बड़  की  है  उस  पर  इस  हाउस  में  चर्चा  करने
 का  मौका  दे  ताकि  मेंडिस  के  प्वाइन्ट  आफ  व्यू
 और  गवर्नमेंट  का  'जाइन्ट  श्राफ  व्यू  सामने  भा
 सके  बौर  फैक्टर  पर  मेनाद  अ्रपनी  राय  दे
 सके  क्योकि  यह  इन्फार्मेशन  पूरी  तौर  से  इस
 स्टेटमेंट  से  नहीं  मिलती  है  y
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 SHRI  YESHWANTRAO  CHAVAN:
 The  hon.  Member  is  entitled  to  have
 his  own  views  about  the  statement
 that  I  have  made  and  I  do  not  want

 ‘to  comment  on  that.  But  I  can  only
 say  that  I  have  tried  to  give  as  much
 information  as  possible.  Of  course,
 he  is  entitled  to  know  the  names  of
 the  officers  who  are  involved  in  this.
 ‘The  names  of  the  officers  are:  Y.  R.
 Mantri,  Staff  Officer,  Grade  II,  and

 “Shri  B.  S.  Pradhan,  Exchange  Con-
 troller.  These  are  the  two  officers
 who  have  been  placed  under  suspen-

 -sion  and  the  cases  are  being  register-
 ed  against  them.

 As  I  have  said  already,  the  name  of
 the  main  person  involved  in  this  has
 been  given  already.  His  other  ac-
 complice  is  called  Pratap  Singh,  In-

 vestigation  are  going  on,  They  have
 also  revealed  the  name  of  a  third  per-
 son  but  who  is  absconding,  and  there-
 fore,  in  the  interest  of  the  investi-
 gation,  I  do  pot  propoze  to  reveal  his
 name.

 The  number  of  permits  which  are
 under  gcrutiny  reveal  an  amount  of
 more  than  Rs.  2  crores.  But  I  can-
 not  say  yet  that  the  entire  money  can

 “be  treated  as  spurious  amount;  some
 of  it  mijht  possibly  be  due  to  some
 genuine  transactions,  I  do  not  know
 “what  more  information  I  can  give.
 As  for  the  discussion  in  the  House,  I
 do  not  stand  between  the  hon.  Mem-
 ber  and  the  Speaker.

 SHRI  SAT  PAL  KAPUR:  What
 about  the  Rs.  28  lakhs  and  Rs.  24
 lakhs  accounts?

 SHRI  YESHWANTRAO  CHAVAN:
 I  have  already  said  in  my  statement

 ‘that  furthermore,  an  amount  of  about
 Rs.  42  lakhs  has  been  frozen.

 SHRI  JAGANNATH  RAO  (Chatra-
 -pur):  What  about  his  antecedents?

 SHRI  SAT  PAL  KAPUR,  What  was
 their  modus  operandi?

 SHRI  YESHWANTRAO  CHAVAN:
 ‘The  modus  operadi  in  this  matter  ap-

 pears  to  be  like  this,  that  these
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 officers:  concerned  have  been  ‘alleged
 to  have  signed  blank  papers  or  blank
 forms  which  are.  treated  as  -permits
 and  handed  over  to  some  persons.  It
 is  on  that  basis  that  the  whole  thing
 has  been  found  out.

 SHRI  SAT  PAL  KAPUR:  Such  a
 simple  thing?

 SHRI  YESHWANTRAO  CHAVAN:
 It  is  complicated.

 SHRI  BHOGENDRA  JHA  §  (Jai-
 nagar):  It  is  a  very  serious  incident
 and  we  were  apprehending  this  all
 along.  The  statement  of  the  hon.
 Finance  Minister  does  not  go  to  the
 depth  of  the  matter.  We  were  ap-
 prehending  this  even  at  the  time  of
 nationalisation  of  banks  because  the
 foreign  banks  had  been  left  out,  One
 cannot  be  sure  whether  only  this  par-
 ticular  American  bank  is  involved  in
 this.

 AN  HON.  MEMBER:  Most  of
 them.

 SHRI  BHOGENDRA  JHA:  I  do  not
 know;  most  of  them  may  be  involv-
 ed  because  it  is  Watergate  democracy
 and  Watergate  finance  and  therefore,
 there  may  be  nothing  surprising  about
 it.

 Two  days  ago  news  appeared  of  the
 arrest  of  one  important  US  citizen
 who  is  a  Vice-President  of  the  Wes-
 tinghouse  Corporation  which  is  a  sub-
 sidiary  of  come  Swiss  firm  which  is
 a  subsidiary  of  an  American  firm
 which  is  multinational,  There  in
 India  itself  the  payment  has  been
 made.  The  Times  of  India  news  of
 4th  August  says:

 “According  to  official  sources,  the
 scrutiny  of  the  seized  materials  re-
 vealed  that  the  expenses  of  the
 company  in  India  were  met  out  of
 the  funds  of  the  American  company.
 Only  a  portion  of  the  expenses  was

 sent  from  abroad  through  legal
 banking  channels.  ‘The  balance  was
 met  through  undisclosed  sources
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 and  by  unauthorised  deals  in
 foreign  exchange”.

 Thig  38  another  thing,  for  the  infor-
 mation  of  Shri  Piloo  Mody

 SHRI  PILOO  MODY
 What  did  he  say?

 SHRI  BHOGENDRA  JHA  I  said
 this  8  another  scandal,  Here  an
 American  firm  dealing  in  Indra  which
 is  a  subsidiary  of  the  Swiss  firm
 Westinghouse,  which  ts  again  a  sub-
 sidiary  of  an  American  firm,  has  been
 meeting  its  expenses  in  India  partly
 through  legal  channels  and  partly
 through  unknown  illegal  channels,
 unauthorised  channels  This  is  ano-
 ther  instance  in  Delhz  itself

 (Godhra)

 PROF  MADHU  DANDAVATE
 (Rajapur)  How  rm  Piloo  Mody  invol-
 ved  in  it?

 MR  SPEAKER  He  Wy  odding
 new  dimensions  to  his  question  Con-
 fine  yourself  onl,  to  this  issue

 SHRI  BHOGENDRA  JHA
 again  foleign  cxchange  is

 Here
 involved

 MR  SPEAKER:  Yes.  This  deals
 with  one  sssue  You  are  generalising
 It  is  not  very  far

 SHRI  BHOGENDRA  JHA  I  stres-
 “ing  one  point  In  this  case  the  offi-
 cer  m  charge  the  Vice-Pres  dent  of

 the  firm,  a  US  citizen,  was  trying  to
 escape  He  was  detected  and  not
 allowed  to  escape  He  was  arrested
 But  then  he  has  been  bailed  out  I
 do  not  know  what  are  the  sureties
 Here  Rs  40  lakhs  are  involved  by  way
 of  evasion  of  mcome-tax  With  =  8
 bail  of  Rs  50000  naturallv  he  can
 go  out

 MR  SPEAKER:  Please  come  to
 this  issue

 SHRI  BHOGENDRA  JHA  Here  93
 Rs.  72  crores  are  involved  in  the  ex-
 change  racket  It  is  now  proved  that
 fake  permits  were  issued  It  is  also
 admitted  in  the  statement  that  this
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 Js  not  last  thing  Many  such  fake
 permits  have  been  issued  At  least
 200  fake  permits  are  utilised.  The
 amount  involved  can  only  be  conjec-
 tured,  it  cannot  be  exactly  stated

 In  such  a  situation,  I  would  lke  to
 know  whether  for  the  present  at  least
 Government  propose  to  take  over  the
 management  of  the  Bank  of  America
 because  that  bank  is  involved  The
 second  thing  is5  that  some  junior  offi-
 cers  have  been  penalised  But  the
 Reserve  Bank  officers  must  be  involv-
 ed  when  blank  permits  were  issued
 which  have  been  misu*ed  in  this  way
 I  want  to  know  whether  some  semor
 officers  have  been  or  are  goiny  to

 be  penalised  or  not  Thirdly—this  pty
 a  basic  thing—in  the  hght  of  the
 Jessons  learnt  do  Government  pro-
 pose  to  nationalise  all  the  remaining
 banks  includ  ng  all  the  foreign  banks
 or  not?

 SHRI  YESHWANTRAO  CHAVAN:
 As  far  as  the  preliminary  remarks  are
 concerned  I  do  not  think  I  can  go
 into  them  In  the  last  part  a  specific
 question  ha,  been  put  to  me  why  25
 at  that  only  small  officers  have  been
 penahsed?  Nobody  has  been  penalis-
 ed  Investigations  are  being  made  and
 only  those  against  whom  some  prima
 facie  case  had  been  found  had  been
 suspended  Cases  have  been  register-
 ed  If  any  other  officer  is  also  found
 to  be  involved,  action  would  be  taken
 against  him  also,  nobody  would  be
 spared  As  far  as  the  American  and
 other  banks  are  concerned,  I  will  have
 to  be  fair  to  the  banks  as  such  It  is
 quite  possible  that  some  individual
 officers  might  have  been  negligent  or
 might  have  involved  themselves  even
 conseious!y  Whatever  the  investiga-
 tions  reveal,  action  would  be  taken
 accordingly  But  I  cannot  say  that
 those  banks  themselves  are  respon-
 sible  for  these  things  because  they
 seem  to  have  acted  on  bona  fide  belief

 (Interruptions)  That  is  also  a
 matter  of  further  investigations  If
 something  else  is  revealed,  certainly
 action  will  be  taken  against  the  per-
 sons  concerned  But  I  cannot  be  un-



 ag  Beating  of  people  SRAVANA  16  3896  (SAKA)

 fair  to  the  banks  as  such;  they  have
 done  nothing  deliberately  in  this  mat-
 ter.  I  find  it  is  not  only  the  Bank  of
 America  but  also  one  of  the  nationa-
 lised  banks,  which  is  involved...  (In-

 .terruptions).  I  do  not  know,  If  you
 let  loose  your  imagination  many
 things  can  be  said  but  I  have  to  make
 a  statement  on  the  basis  of  facts  as
 they  were  revealed.  There  is  no
 question  of  taking  over  any  bank  as
 such.

 SHRI  BHOGENDRA  JHA;  Against
 this  particular  bank.  American  Bank.

 SHRI  YESHWANTRAO  CHAVAN:
 There  is  nothing  against  the  bank  as
 such.

 32.22  hrs.

 STATEMENT  RE,  ALLEGED  AS-
 SAULT  BY  BRTF  PERSONNEL
 ON  SOME  PEOPLE  OF  JOWAI

 IN  MEGHALAYA

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  Mr,  Spea-
 ker,  Sir.  Hon’ble  Shri  Jyotirmoy
 Bosu  mentioned  in  the  Lok  Sabha  on
 the  28th  July  about  an  incident  which
 took.  place  near  Jowai  village  on  the
 llth  July  involving  the  personnel  of
 the  Border  Roads  Organisation  and
 local  civilians  resulting  in  an  unspe-
 ecified  number  of  deaths  and  injuries
 to  both  sides.  The  Hon’ble  Deputy
 Speaker,  who  was  in  the  Chair,  ob-
 served  that  it  is  in  the  interest  of  the
 country  that  the  Defence  Minister
 should  come  forward  at  the  earliest
 opportunity  to  make  a  statement  as  to

 -what  the  facts  of  the  case  are.  what
 acion  has  been  taken  and  whas  is
 proposed  to  be  done.

 The  facts  of  the  ९४8९  as  gathered
 upto  now  are  as  follows:

 fi)  On  1th  July,  1074,  a  signal
 was  received  by  the  Head-
 quarter,  of  the  Border  Roads
 Organisation  from  the  Chief

 (ii)

 ii)

 telephone  on

 ‘Engineer.  Project  PUSHPAK

 in:  Meghat

 situated  in  another:  State.
 ‘about  200  miles  ‘away  that:on
 lith  July  the  camp  of  406°.

 Platoon  © Road  Maintenance
 was  attacked  by  local  civilians:
 between  4  pM.  and  6.5  P.M.
 by  throwing  stones  and  ine
 trusion  through  barbed  wire
 fencing  as  a  result  of  which
 a  number  of  Border  Roads
 personnel  were  injured—
 three  of  them  sustained
 serious  injuries  and  were
 hospitalised  in  the  Mission
 Hospital  in  Jowai.  The  signal
 further  stated  that  the  local
 police  were  contacted  and
 protection  for  the  camp  was
 arranged.

 Subsequent  report  from  the
 Directorate  General  of  Bor-
 der  Roads  indicated  that  on
 llth  July  974  a  local  fair
 was  held  near  the  Border
 Roads  camp  on  the  Jowai-
 Badarpur  road  near  Jowai.
 This  fair  was  organised  by
 the  local  civilians.  In  the
 afternoon,  some  of  the  local
 civilians  taking  part  in  the
 fair  got  drunk  and  entered  the
 Border  Roads  camp  forcibly
 by  cutting  the  wire  fence  and
 attacking  the  Border  Roads
 personnel  and  their  families
 who  were  in  the  camp.  As
 a  result  of  this  attack,  three
 camp  members  were  seriously
 injured.  All  this  happened
 while  the  men  of  the  unif
 were  away  at  work.  On  their
 return,  the  men  found  the
 injured  persons  and  removed
 them  to  the  hospital  ag  well
 as  made  a  search  for  the  cul-
 prits  who  could  not  be  found
 A  report  was  lodged  with  the
 Police  who  have  since  pro-
 vided  a  Police  Guard  as.  the
 unit  does  not  keep  an  armed
 guard  itself.

 The  Meghalaya  State  Govern.
 ment  was  contacted  over.  the

 July  197€.
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 and  their  report  has  now
 been  received.  According  to
 that  report—“ag  part  of
 annual  festival  in  Jamtia  hills
 called  BEHDENTNKHLAM,  a
 bull  fight  was  organised  on
 llth  July,  974  at  a  place

 eight  miles  from  Jowai-
 Badarpur  road  now  looked
 after  by  BRTF.  About  3000
 people  witnessed  bull  fight
 which  ended  at  about  430
 hours  peacefully  and  crowd
 dispersed.  Suddenly  about  100/
 3850  persons  of  the  crowd
 decideg  to  hold  football
 matches  in  the  same  field
 situated  adjacent  tn  g  small
 BRTF  camp  While  second
 match  was  on,  some  BRTF
 personnel  wanted  to  join  the
 game  but  refused  by  local
 people  and  clash  ensued.
 BRTF  personnel  chaseq  to  the
 camp  and  crowd  pelted  stones
 on  the  camp  retahated  by
 BRTF  Meanwhile,  on  inti-
 mation  sent  io  the  next  camp,
 about  a  furlong  away,  rein-
 forcement  of  BRTF  personnel
 rushed  to  thy  site  Clashes
 occurred  at  different  places
 belween  personnel  of  the
 camp  reinforcement  and
 members  of  dispersing  crowd
 Many  austained  injuries  on
 both  sides  Incident  occurred
 at  about  1700/1730  hours.
 Next  morning  two  dead  bodies
 of  local  villagers  recovereq  in
 the  area  with  marks  of  assult
 with  sharp  and  blunt  weapons
 On  receipt  of  information
 Superintendent  of  Police,
 Jowai  rushed  to  the  spot  about
 2200  hours  /2th  night
 Cases  registereqg  from  both
 sides  and  under  investigation.
 No  complaint  of  any  musbe-
 haviour  bv  any  one  towards
 any  girl/women  in  this
 incident.

 ‘Regolution  adopted  ina  public
 meeting  in  the  area  on  24th
 July  in  this  regard  also

 AUGUST  6,  074  की.  Meghalaya  (St)  ३३२

 refers  to  unspecified  past  in-
 incidents  of  molestation  of
 modesty  of  local  women  by
 BRTF  personnel  and  general
 trespass  into  fields  etc.  but
 this  has  no  direct  hnk  with
 incident  reported  above.”

 I  regret  there  was  a  clash  between
 the  Border  Roads  per<onnel  and  the
 local  civilian,  resulting  in  casualties
 on  both  sides  The  matier  is  now
 under  investigation  bv  the  Police.  fhe
 law  enforcement  machinery  will  no
 doubt  take  necessary  action.  to  bring
 the  culprits  to  book.  I  may  assure
 the  Hous«  that  the  Border  Roa.Js
 Organisauion  will  fully  cooperate  with
 the  State  Authorities  in  this  regard

 o_o
 72  27  hrs.
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 qa)  SErRIougs  Drovucur  COoNnprrrons

 In  ORISSA

 SHRI  CHINTAMANI  PANIGRAHI
 (Bhubaneswar):  Sir,  I  would  like  to
 draw  the  attention  of  the  House  and
 of  the  Government  to  the  serous
 drought  conditions  in  Orissa.  Re-
 cent'y  there  was  a  PTI  report  which
 has  been  published  in  the  Patrtot
 dated  5th  August  and  in  other  papers
 also  I  quote

 “Drought  conditions  have  deve-
 loped  in  varying  degrees  in  all  the
 38  districts  of  Orissa  on  account  of
 scanty,  irregular,  untimely  and
 patchy  rains  during  the  last  two
 month  The  drought  has  brought
 in  its  train  suspension  of  agricul-
 tural  operations,  unemployment  and
 distress  conditions  in  different  parts
 of  all  the  13  districts.  The  prices
 of  paddy  and  rice  has  also  sharply
 risen  during  the  past  few  weeks
 The  agricultural  labourers  in  the
 rural  areas  have  been  worst  hit  by
 the  drought  conditions  for  want  of
 employment.”

 The  drought  in  Orissa  is  most  severe.
 Famine  conditions  are  prevailing.
 Recently  I  went  to  many  parts  of  my
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 constituency  and  into  the.  interior
 areas  and  saw  the  condition.  myself.
 The  Prime  Minister  also.  went  to
 Orissa  recently  to  see  how  agricul-
 tural  production  can  be  stepped  up
 there.  At  this  stage,  because  of  the
 lack  of  rainfall,  there  are  serious
 drought  conditions.  I  am  happy  the
 minister  concerned  is  present  here.
 Reports  of  starvation  deaths  are  ap-
 pearing.  I  hope  the  minister  will  give
 due  attention  to  the  serious  drought
 condition  there.  The  Government  of
 India  should  sympathetically  consider
 what  further  assistance  can  be  given
 to  Orissa  at  this  stage  so  that  the
 present  crisis  could’*be  overcome  and
 the  agricultural  production  in  Orissa
 could  be  increased.

 (ij)  LarGE  SCALE  LANDSLIDES  IN  IDIKKI
 DISTRICT  OF  KERALA

 SHRI  C.  M.  STEPHEN  (Muvattu-
 puzha):  Mr.  Speaker,  Sir,  I  rise  with
 a  heart  full  of  anguish  and  a  voice
 cheked  with  pain,  so  to  say,  to  report
 to  you  a  case  of  complete  disaster
 which  has  overtaken  certain  parts  of

 ‘Kerala,  especially  the  district  from
 where  I  have  been  elected  to  the
 House,  namely,  Idikki  District,  What
 has  happened  there  is  neither  flood
 nor  drought.  What  has  happened
 there  is  landslide  on  a  vast  area.  Hills
 after  hills  just  exploded  and  huge
 mass  of  boulders,  sand  and  dust  came
 rushing  in.  Thousands  of  homes  have
 been  razed  to  the  ground  and  thou-
 sands  of  people  have  been  rendered
 homeless.

 The  Idikki  District  happens  to  be
 an  area  where  we  have  got  our  hydro-
 electric  project.  Some  of  these  areas
 also  have  been  affected.  Thousands
 of  people  have  been  affected.  This
 district  has  come  out  of  a  forest  area
 during  the  last  twenty  years.  What
 has  happeneg  is  a  complete  destruc-
 tion  of  the  whole  district.

 This  is  a  challenge  before  the  State
 Government  and  the  Central  Govern-
 ment.  The  challenge  is  not  of  ex-
 tending  relief  to  the  people  but  of

 reconstructing  .  the.  whole  district This  is  a  superhuman  task,  a  stupen- dous  task  facing  the.  Government,
 After  visiting  that  area,  our  Pradesh
 Congess  Committee  President,  Shri. A.  K.  Antony,  has  sent  a  petition  to
 the  Prime  Minister,  a  copy  of  which I  have  with  me  here,  I  would  like to  read  one  or  two  sentences  from
 that.  He  says:

 “Tens  of  thousands  of  acres  have
 been  laid  waste  by  landslides  and
 floods....  Never  before  has  such  a
 devastation  occurred  there.  For
 miles  on  miles  crops  have  been
 compietely  destroyed  ang  Sand  and
 rocks  cover  the  once  very  fertile
 Jands.  Thousands  of  homes  have
 been  razed  to  the  ground  or  carried
 away  by  floods.  34  people  are  re-
 Ported  to  have  dieg  in  this  district
 alone.  Thousands  of  cattle  also
 have  succumbed  to  the  landslides
 and  floods...  Roads  have  been  dis-
 rupted  and  many  parts  of  the  dis-
 trict  have  become  inaccessible.  oe
 The  farmlands  that  have  been  cov-
 ered  by  rocks  and  sand  cannot  be
 made  cultivable  again  very  easily.
 In  this  district  where  agriculture  is
 virtually  the  sole  source  of  employ-
 ment  this  will  leave  tens  of  thou-
 sands  of  able-bodied  men  and  wo-
 men  unemployed  for  a  long  time  to
 come....  The  total  damage  in
 Idikki  District  alone  is  estimated  to
 be  in  the  region  of  Rs.  6  crores.
 This  has  got  to  be  tackled  on  a  war
 footing.  Food,  clothing  anq  other
 materials  have  got  to  be  rushed,
 setting  aside  all  other  priorities.
 The  State  Government  is  doing  all
 within  their  power  and  resources  to
 rush  help  and  provide  relief  to  the
 people  affected.  But  the  immensity
 of  the  problem  is  far  beyond  their
 power  to  tackle.  Without  larger
 scale  and  immediate  help  from  the
 Centre  they  cannot  tackle  it,  Words
 are  not  enough  for  me  to  convey
 the  whole  picture.”

 The  Finance  Commission  has  allotted
 only  a  meagre  amount.  It  80  happens
 thet  Kerala  is  given  only  Re,  30-Iakhe
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 per  year  the  lowest  amount  for  any
 State.  This  House  has  got  to  feel  the
 agony  of  the  people.  Therefore,  Sir,
 I  am  appealing  to  you  to  give  us  some
 time  to  discuss  this  matter  so  that  the
 Finance  Mamister  could  also  take  ac-
 count  of  the  whole  situation  Money
 will  have  to  be  rushed  to  this  place
 This  1s  an  area  here  we  have  got  cash
 crops  which  fetch  foreign  exchange
 We  are  producing  power  for  the  entire
 area  This  is  an  area  where  human
 labour,  labour  power,  invested  in
 fertile  land  has  built  a  new  district,
 so  to  say  The  whole  thing  has  been
 destroyed  It  has  to  be  reconstructed
 Sir,  may  I  appeal  to  you  to  kindly
 allot  some  time  so  that  the  whole
 matter  could  be  discussed,  the  ques-
 tion  of  relief,  the  question  of  assis-
 tance  under  the  recommendations  of
 the  Finance  Commission,  everything
 could  be  discussed  So  JI  again  re-
 quest  that  trme  may  be  allotted  for
 a  discussion  on  this  matter

 SHRI  S  M  BANERJEE  (Kanpur)
 Sir,  I  want  to  raise

 MR  SPEAKER  He  has  written  to
 me  in  the  matter  Why  should  he  not
 hand  it  over  to  the  Minster  himself?
 He  wants  me  to  hand  it  over  to  the
 Minister  Do  not  do  it  always  in  the
 way  you  hke  You  have  to  follow  the
 procedure

 Qin)  HANpcuFFING  oF  SHRI  ISHWAR
 Cuavupnry,  M  P

 aft  जगन्नाथ  राव  जोशी  (णा जा पर)
 मैं  आपकी  अनुमति  से  एक  मामला  सदन
 उठाना  चाहता  हु।  हद कल  के  "भारत

 टाइम्स  मे  यह  ख़बर  छपी  है  कि  इसे  सदन  के

 एक  सम्माननीय  सदस्य  श्री  ईश्वर  जो  चौधरी
 को  जब  पाथ  तारीख  को  कोट  में  जेल  से  ले  जाया
 गया  तो  और  सत्याग्रहियों  के  साथ  उनको  भी

 हथकड़ी  लगा  कर  लाया  गया  ।  स्वान  नता
 के  इतने  सालों  के  उपरान्त  वास्तव  में  लोकता
 में  अपना  विरोध  शान्तिपूर्ण  प्रकट  करने  का
 तथा  सत्याग्रही  के  रूप  में  जेल  मे  जाने  का  जो
 तरीका  है  वह  सर्वमान्य  होना  चाहिए!  ऐसी
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 स्थिति  मे  संसद्  सदस्य  के  साथ  ईस  प्रकार  का

 अपमान  जनक  यवहार  हो  ईस  का  साफ  अर्थ

 यह  हैं  सस  सदर;  का  ही  नहीं  सात  का  भी
 यह  अपमान  है  ।  मुझे  लगता  हैं  कि  यह  सवाल
 संसद  सदस्य  का  भी  नहीं  है  बल्कि  शान्तिपूर्ण
 तरीके  से  सत्याग्रह  करके  जेल  में  जाने  का  है
 और  उन  लोगो  का  हथकड़ी  लगा  कर  उनके  साथ
 व्यवहार  करन  का  जा  कि  अपमानजनक  और
 आपत्तिजनक  है|  मैं  चाहता  ट  गह  मंत्री  इसका
 स्पष्टीकरण  दे  और  आगे  ऐसी  घटनाये  न
 घटे  इस  आर  ध्यान  दे  ।

 MR  SPEAKER  Mr  Banerjee,  what
 do  you  say?

 SHRI  S  M  BANERJEE  Sir,  this
 is  the  bottie  of  milk  supphed  by
 DMS,  given  to  me  by  one  resident,
 Shri  Manmohzn,  of  Old  Rajendra
 Nagar  Thi  bottle  of  milk  contains
 insects  He  says  that  this  is  the  re-
 gular  thing  happening  in  _  that  area.
 In  North  Avenue  and  in  South  Aven-
 ue  where  we  stay  we  never  get  such
 milk

 MR  SPEAKER’  These  are  _  the
 complaints  which  should  normally  go
 to  the  administration  They  should
 not  be  raiseq  on  the  floor  of  the
 House

 SHRI  5  M  BANERJEE  You  may
 ask  the  Minister  to  take  note  of  it

 MR  SPEAKER  Even  if  you  had
 gone  to  the  Minister,  he  is  bound  to
 take  note  of  it  Unnecessanily,  the
 tume  of  the  House  38  taken  cn  such
 matters  ‘You  can  go  directly  to  the
 Manister  There  are  many  ¢ther  re-
 medies  available

 को  एस०  एम०  बीजों  :  मैं  आपकी

 गाइडेंस  चाहता  था  ।

 इ्रध्यक्ष  महोदय  :  जो  चीज  डिपार्टमेंटल

 हैश  के  नोटिस  मे  लाई  जा  सकती  है  उसको

 भी  यहा  ले  पाते  हैं
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 भी  एस०  एस०  बनी  इस  दूध  को

 मिनिस्टर  पिये,  अपनें  बालवच्ची  को  पिलावें
 सब  पता  चले  ।

 १32  38  hours

 OIL  INDUSTRY  (DEVELOPMENT)
 BILL

 THE  MINISTER  OP  PETROLEUM
 AND  CHEMICALS  (SHRI  D  K.
 BAROOAH)  Mr  Speaker,  Sir,  I  beg
 to  move*;

 “That  the  Bill  to  provide  for  the
 establishment  of  a  Board  for  the
 development  of  ०  industry  and
 for  that  purpose  to  levy  a  duty  of
 excise  on  crude  ol  and  natural
 gas  and  for  matters  connected  there-
 with,  be  taken  into  consideration”

 The  purpose  of  this  Bull  is  very
 simple  and  defimte  As  we  know,  one
 of  cur  difficulties  in  the  economic  ad-
 vancement  of  our  country  has  been
 the  non-availability  of  crude  oil  as
 well  as  its  high  price  Last  year,  we
 were  buying  crude  ol  at  2  dollars
 and  6  cents  and,  in  the  same  year,  it
 went  up  to  more  than  i!  dollars  with
 the  result  that  our  bill  for  crude  0०
 has  very  much  gone  up

 MR  SPEAKER  Just  a  minute  Mr
 Madhu  Limaye  has  sent  me  a  note
 saying  that  he  wants  to  object  to
 certain  matters  relating  to  the  Bill  I
 think,  when  he  speaks  on  that,  you
 reply  to  that  also

 क्रि  मु  लिमये  (बाबा)  गायकों  याद

 हगा.  जब  मची  महोदय  ने  अपना  यह  विधेयक
 बेश  करना  चाहा  था  22  तारीख  का  इस
 विधेयक  के  बार  में  आपत्ति  उठाई  गई  थी
 कि  इसका  बाकायदा  नोटिस  नहीं  दिया  गया ।
 उस  समय  इन्होंने  कहा  था  कि  यह  गठन  विधेयक

 है,  सीक्रेट  बिल  है  पौर  इस  वजह  से  वह  डकसन
 नोटिस  नहीं  दे  सकते  ।  आपने  बहुत  झगड़ा

 होने  के  बाद  उनका  इजाजत  दी,  लेकिन  बाद
 में  इनका  जो  रहस्य  है  वह  खुल  गया  कौर
 भ्रामक  महोदय,  मेरी  राय  में  जिस

 {(Bevelopment)  आड़  x28
 सीक् रेसी  के  लाम  पर  उन्होंने  शिया  नोटिस  इस
 विधेयक  की  रखते  का  प्रवास  किया  था  वह
 एक  विशुद्ध  धोखाधड़ी  थी  ।  धाप  के  ऊपर
 और  सदन  ने  अपर  एक  फ्राड  परपीट्रेट  किया  गया

 है  कौर  इसलिए  मैं  श्राप  का  फैसला  नियम  74
 शौर  संविधान  के  ग्रनुच्छेद  220  के  तहत
 चाहता  हूँ

 नियम  74  इस  प्रचार  है

 “When  a  Bill  is  introduced  or  on
 some  subsequent  occasion,  the  mem.
 ber  in  charge  may  make  one  of  the
 following  motions  in  regard  to  his
 Bill,  namely

 qa)  that  it  be  taken  into  con-
 sideration,  or

 (a)  that  it  be  referred  to  a
 Select  Committee  of  the  House,
 or

 (au)  that  it  be  referred  to  a
 Jornt  Committee  of  the  Houses
 with  the  concurirence  of  the
 Council,  or

 (iv)  that  it  be  circulated  for
 the  purpose  of  eliciting  public
 opinion  ”  7

 सवाल  यह  होता  है  ि  सदस्यों  ह 28  भी
 सोहरन  देने  वा  अधिकार  है  1  मै  सोच  रहा
 था  इस  विधेयक  के  बारे  में  मैं  सलेक्ट  कमेटी
 का  प्रस्ताव  दू  ,  जैन  पाम  बाबू  ने  दिया  है,
 या  मैं  ज्वाइट  पालियामंटरों  कमेटी  के  लिये

 प्रस्ताव  दूं.  ।  इसके  ऊपर  मैंने  बहुत  सोचा
 लेकिन  जब  तक  इनका  फैसला  नहीं  होता  है
 कि  यह  मनी  बिल  है  या  दही  तब  तब'  इसके
 बारे  में  नोटिस  देना  मेरे  लिये  सम्भव  नहीं
 था।

 प्रथ  इन्होंने  शुद  कहा  कि  विकेट  बिल  और

 फाइनेस  बिल  एक  तरह  का  बिल  है।  लेकिन
 मेरी  समझ  में  नहीं  भावा  कि  एस  बिल  से
 दो  अलख  अलग  फल्पनापें  क्यों  हैं।  एक  कंपता,

 *Moved  with  the  recommendations  of  the  President.
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 एक  सुझाव  तो  यह  है  कि  तेल  उधोग  के  विकास
 के  लिये  एक  बोर्ड  का  गठन  किया  जाय  और

 ह ५६१३  यह  है  कि  एक्साइज  ड्यूटी  कड  घायल
 के  ऊपर  लगायी  जाय  जो  कह  आयल
 त  देश  में  पैदा  होता  है।  व  अध्यक्ष

 महोदय,  ऐंक्वाइज  ड्यूटी  को  जहां
 सक  बढ़ाने  का  सवाल  है  क्या  वित्त  मो
 द्वारा  जो  बिल  3  जुलाई  को  यहां  रखा
 ह & |  था  उसके  तहत  यह  सुझाव  नहीं  प्रा
 खकता था ?  कौर  अगर  उन  को  रखना  ही  था
 सी  एफ  झाग  बिल  के  रूप  में  रखते  ।  इन
 दोनों  चोरों  को मिलाकर  सदन  के  साथ  बहुत
 था  अन्याय  किया  है  ।

 अध्यक्ष  महोदय,  अनुच्छेद  3i0  में
 शप  बिल  की  व्याख्या  की  गई  है  और  उसका
 £ ! ड  बिल  से  सम्बन्ध  भाता  है

 “ll0()  For  the  purposes  of  this
 Chapter,  a  Bill  shall  be  deemed  to
 de  a  Money  Bill  sf  it  contains  only
 provimons  dealing  with  all  or  any
 of  the  following  matters,  namely

 (a)  the  imposition,  abolition,
 remission,  alteration  or  regulation
 of  any  tax;”

 और  इपके  तहत  मापकों  यह  भ्रधिकार  दिया
 जया  है  तीसरे  अनुच्छेद  मे

 “te  any  question  arises  whether  a
 Bill  's  8  Monéy  Bill  or  not,  the  de-
 eision  of  the  Speaker  of  the  House  of
 the  People  thereon  shall  be  final.”

 wa  मेरा  हू  कहता  है  कि  एक्साइज
 अविधान  को  लेकर  यदि  ड्राप  यह  निर्णय
 देते  हैं  कि  यह  मनी  बिल  है  तो  नतीजा  यह  होगा
 कि  राज्य  सभा  के  जो  अधिकार  हैं  विधयको
 के  बारे  में,  धौर  उसके  अधिकारों  शौर

 हमारे  अधिकारों  में  मोद  तौर  पर  कोई
 we  नही  है,  राज्य  सभा  के  प्राधिकार  खत्म

 हो  व  रेंगे  a  और  आपकों  मदि  शाप  मनी  बिल
 मानने  से  इन्कार  करेंगे  तो  इसमें  टैक्सेशन
 का  प्रपोजल  है  शौर  टैक्सेशन  के  प्रोपोज

 के  आरे  में  श्राप  जानते  हैं  कि  राज्य  सभा  के
 अ्रधि  कार  बहुत  सीमित  हैं  भौर  हमारे  अधिकार
 ज्यादा  हैं  ।  तो  झगर  आप  उसकी  कहते  हैं
 कि  मती  बिल  नहीं  है  तो  मतलब  होगा  एक्साइज
 ड्यूटी  के  बारे  मे  जो  सुझाव  है  उस  के  ऊपरे
 अपनी  राय  देते  समय  लोक  सभा  शौर  राज्य

 सभा  एक  स्तर  पर  जरा  सई  I  तो  हसी  विचलित
 स्थिति  उत्पन्न  हो  जाती  हैं  ।  झगर  आप
 इसको  नान-मनी  बिल  कहते  हैं  तो लोक  सभा
 के  प्राधिकारों  का  हनन  होता  है,  कौर  मनी
 विधेयक  मानते  हैं  तो  क्या  राज्य  सभा  को

 महू  भ्रधिकार  समान  रूप  से  आप  दे  सकते  हैं
 टैक्सेशन  के  बारे  मे

 ?
 झगर  एक्साइज  भमेडसेट

 बिल  होता  तो  राज्य  सभा  को  संविधान  के

 अनुच्छेद  09  के  तहत  ये  अधिकार  दिए
 हुए  हैं

 “10B01)  A  Money  Bill  shall  not  be
 introduced  in  the  Council  of  States.

 (2)  After  a  Money  Bull  has  been
 passed  by  the  House  of  the  People  it
 shall  be  transmitteg  to  the  Council  of
 States  for  its  recommendations  and
 the  Council  of  States  shall  within  a
 period  of  fourteen  days  from  the
 date  of  its  receipt  of  the  Bill  return
 the  Bill  to  the  House  df  the  People
 with  its  recommendations  and  the
 House  of  the  People  may  thereupon
 either  accept  or  reject  all  or  a  ny  of
 the  recommendations  of  the  Council
 of  States”

 और  अध्यक्ष  महोदय,  उस  के  बावजूद
 राज्य  सभा  के  सुझावों  को  हम  नहीं  मानेंगे
 तो  भी  यह  कानून  हो  जायेगा  ।  और  यदि
 राज्य  सभा  i4  दिन के  अन्दर  चिल  रिटर्न

 नही  करती  तो  भी  हमारे  द्वारा  पास  हो  जाने
 के  बाद  यह  विधेयक  कानून  बन  जायगा  1
 तो  मामला  सीधा  सादा  नहीं  है।  भ्रमर

 इस  को  शाप  मनी  बिल  मानते  हैं  तो  राज्य
 सभा  हमारे  भ्र्चिकारों  के  ऊपर  अतिक्रमण
 करती  है  मगर  नान  बनी  बिल  मानते  हैँ
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 तो  लोक  सभा  के  टैक्सेशन  के  बारे
 में  जो  भ्र धि कार  हैं  उनका  हनन  हो  ता  है  ।
 इसलिये  मेरा  कहना  है  कि  यह  बहुत  ही  गलत
 काम  है  मल्ली  महोदय  q  एक्साइज  के  बारे  में
 जो  उनका  सुझाव  है,  घायल  इंडस्ट्री  के
 डेवलपमेंट  के  बारे  में  जो  सुझाव  है  उनको
 मिलाकर  उन्होंने  दोनों  सदनों  का  घोर
 अपमान  किया  है  शौर  दोनों  सदनों  के  ऊपर
 आक्रमण  किया  है  |  राज्य  सभा  वाले  स्त्री

 महोदय  का  किस  तरह  से  स्वागत  करेगे  वह
 मेरा  विषय  नहीं  है  t  लेकिन  जहा  तक
 टैक्सेशन  का  सवाल  है  उस  के  बारे  में  कहना
 है  कि  टैक्सेशन  के  बारे  में  निर्णय  करने  का

 हमारा  भ्रधिकार  है,  राज्य  सभा  केवल  सिफारिश
 कर  सकती  है  1  भ्रमेंडमेट  देने  को  और  पास
 करने  का  उनको  कोई  अधिकार  नही  है  ।

 जरगर  यह  सीक्रेट  बिल  के  रूप  मे  नहीं
 धाता  तो  उस  दिन  इन  का  जो  बोर्ड  का  सुझाव
 था  उस  के  बारे  में  हम  लोग  अपनी  राय
 अभिव्यक्त  कर  सकते  थे  ।  यह  आयल  इडस्ट्री
 बोर्ड  जो  कायम  किया  है  इन्होंने  वह  कुछ
 झपने  चेलों  को  नौकरी  देने  के  लिये  रखा  है  ।
 विगत  7,  8  दिन  में  लगातार  एक  के  बाद

 एक  बिल  जाते  हैं,  भाप  जनता  के  ऊपर  टैक्स
 भगाते  जा  रहे  हैं,  लेकिन  नौकरशाही  का  विस्तार
 करने  वाले  सारे  आपके  बिल  हैं।  इसी  तरह
 माननीय  गुजराल  का  विधेयक  भाया,  एग्री-
 कल्चर  कमीशन  की  भी  वही  बात  है  1

 घायल  बोडो  क्या  हैं?  यह  यहा  से  कुछ
 बैंसी  घायल  बोर्ड  को  देना  चाहते  हैं  ताकि
 इन  के  ऊपर  सदन  का  नियंत्रण  समाप्त  हो  ।

 यही  इनकी  मंशा  है  ।  वर्तमान  पेट्रोलियम
 मिनिस्ट्री  का  जो  सेट  भ्रम  है  उसके  तहत
 यह  काम  यों  नही  हो  सकता  है  ?  इसके  लिये
 स्टेटमेंट  साफ़  झौबजक्ट्स  कौर  रिजर्व  मे
 कोई  दलील  नहीं  दी  गई  है  ।  इसलिये

 वालियामेंट्री  कन्ट्रोल  से  मुक्त  होने  के  लिये

 बहू  गंगा  जमुनी  बिल,  मिश्रित बिल,  मिलावटी
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 (Begusarai):
 whether  two  entirely  different  cen-
 cepts  could  be  joined  together  as  it  is
 sought  to  be  done  in  this  Bill.  That  is
 to  say,  we  have  to  see  whether  the
 concept  of  management  and  the  con-
 cept  of  raising  tax  could  be  joined  to-
 gether.  In  the  past  such  instances
 have  met  with  the  disapproval  of  the
 Chair.  Speaker  Mavalankar  disap-
 proved  of  such  joining  together  of  two
 entirely  different  concepts  and  Mr.  T.T.
 Krishnamachari  had  once  to  concede
 that  it  was  not  proper  to  do  so,  What
 we  think  is  that  it  is  a  matter  for  you
 to  consider  whether  the  Minister  can
 be  alloweg  to  join  two  different  con-
 cepts,  It  is  a  composite  Bill.  It  is  a
 cross  of  two  different  things.  Whether
 such  a  Bill  could  be  presented  to  the
 House  is  the  main  question  before
 us  just  now.  Also  the  House  is  being
 placed  in  such  a  position  in  which  it
 has  to  deprive  the  other  House  of  its
 right  as  Mr.  Madhu  Limaye  said.

 (Burdwan):
 is  this.  Clause  5(2)  of  the  Bill  says:

 >  *t  +  3
 (Development)  Bill  13

 बिल  बाप  लाये  है।  इसका  कौर  कोई  उभरा

 *उद्देश्य  नही  है  ।

 ह-0:8:48  SHYAMNANDAN  MISHRA.
 You  have  to  consider

 SHRI  MADHU  LIMAYE:  Or  the
 other  way  round.

 SHRI  SOMNATH  CHATTERJEE
 What  I  wish  to  submit

 “Every  duty  of  excise  leviable
 under  sub-section  (l)  on  any  item
 shall  be  payable  by  the  person  by
 whom  such  item  is  produced.”

 This  is  the  provision  for  imposition
 of  duty.  Then,  Sir,  the  entire  amount
 goes  to  the  Consolidated  Fund  of  India,
 Please  see  Clause  16.  It  says: a

 “The  proceeds  of  the  duties  of  ex+
 cise  levied  under  section  5  shall:
 first  be  credited  to  the  Consolidated  !
 Fund  of  India  ang  the  Central  Gov-
 ernment  may,  if  Parliament  by  ap-
 propriation  made  by  law  in  this  be-
 half  so  provides,  pay  to  the  Board
 from  time  to  time,  from  out  of  such
 proceeds,  after  deducting  the  expen-.

 ses  of  collection  such  sums  of  money~
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 Sree *  as  it  may  think  fit  for  being  utilised
 exclusively  for  the  purpose  of  this

 Act.”

 <¢
 Sir,  under  Article  l0(i).  a  Bill  shall

 be  decmcd  to  be  a  mone,  Biil  if  it
 contains  only  provisions  dealing  with
 all  or  any  of  the  following  matters,
 namely:

 +  (  a  )  *  *  ie  है;

 -  (b  )  *  %  F4  2

 (c)  the  custody  of  the  Consolidated
 Fund  or  the  Contingency  Fund  of

 “India,  the  payment  of  moneys  into »  thar  f or  the  withdrawal  of  moneys  from
 ai.  any  such  Fund.”

 Therefore,  eny  bil  dealing  with  the
 payment  that  goes  into  the  Consolida-
 ted  Fund  and  expenses  out  of  it  shall
 be  a  money  Bill  within  the  meaning  of
 Article  l0.  Kindly  see  the  main  object
 of  the  Bill,  That  is  to  impose  taxa-
 tion.  As  it  appears  from  the  State-
 ment  of  Objects  and  Reasons  of  this
 Bill  also,  the  primary  objects  of  the
 Bill  is  to  impose  taxation  in  the
 grab  of  regulating  and  controlling
 the  oil  industry  by  setting  up  a
 Development  Board,

 The  real  object  is,  therefore,  to  re-
 cover  money  by  imposition  of  duty
 and  new  taxes.  Therefore  this  is  a
 Money  Bill.  The  question  arises,  if

 *-#the  primary  purpose  of  this  Bill  is  to
 recover  excise  duty  or  levy  taxation,
 ean  such  a  Bill  can  be  brought  for-

 “ward  in  the  garb  of  a  regulatory  Bill
 for  controlling  the  industry?  It  is
 being  sponsored  by  the  Petroleum
 Minister  and  not  by  the  Finance

 «Minister.  Under  Art.  110,  it  has  to
 be  a  Money  Bill.  Therefore  it  is  not
 fair  to  Lok  Sabha.  As  Shri  Limaye
 pointed.  out,  Rajya  Sabha  has  got  all
 the  powers  of  amendments  and  to

 s  bring
 about  changes  in  the  Bill.

 SHRI  R.  V.  BADE  (Khargone):  In
 ye  the  Statement  of  Objects  ang  Reasons

 of  the  Bill,  it-is  said:

 ‘To  begin  with,  it  is  proposed  to
 recover  by  way  of  a  cess  in  the

 He
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 form  of  a  duty  of  excise  of  Rs.  60
 per  tonne  on  crude  oil  preduced
 in  the  country  and  =  delivered  te
 the  refineries.”

 That  means  they  want  to  collect
 Rs.  GO  per  tonne  on  crude  oil  and
 want  to  put  it  in  the  Consolidated
 Fund.  If  it  is  so,  then,  it  is  purely
 a  money  Bill  and  therefore,  I  agree
 with  what  Shri  Somnath  Chatterjee
 said  just  now,

 SHRI  H  N,  MUKERJEE  (Calcutta
 —North-East):  I  submit  that  the
 technical  plea  with  which  this  Bill
 is  brougit  has  to  bea  taken  very
 seriously  into  consideration,  because
 we  cannot  have  miscellaneous  and
 anomalous  legislation  of  this  sort
 passed  aimost  on  the  sly  in  this  House.
 I  say  this  because,  earlier,  the  Govern-
 ment  came  forward  in  this  House  in  a
 surprise  manoeuvre,  and  even  though
 they  gave  notice,  after  all,  that  kind
 of  manoeuvre  could  not  so  casily  pass
 muster.  They  have  com:  forward
 again  with  this  hybrid  composition  in
 jurisprudence,  which  is  a  ver-;  peculiar
 thing.  I  would  wish  you,  in  vour  wis-
 dom,  to  not  only  give  your  ruling  in
 regard  to  the  utter  inadmissibility  of
 this  particular  form  of  Bill  but  also
 in  regard  to  the  kind  of  muanouvre
 which  the  Government  appears  to  have
 been  practising,  far  Heaven  knows
 what  reasons  mgiht  lie  behind  it.

 MR.  SPEAKER:  It  is  since  this
 morning  when  I  reccived  this  inti-
 mation  from  Shri  Madhu  Limaye  that
 I  have  been  trying  to  apply  my  mind
 to  it.  The  basic  trouble  has  started—
 I  am  not  to  blame  for  it—because  I
 thought  that  that  was  a  very  very
 confidential  thing,  and  if  that  goes  out
 it  deprives  the  State  of  a  lot  of  funds,
 budget  and  all  that,  and  so  I  accepted
 that  it  was  all  right  let  that  Bill  re-
 mains  secret.  But,  I  must  say  with  a
 lot  of  hesitation  that  again  I  have  been
 thinking  over  it  and,  indirectly,  I  re-
 ferred  my  views  to  the  hon.  Minister
 also  I  think  a  very  extraordinary  pro-.
 cedute  was  adopted  in  this.
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 Now,  if  the  Minister  says  that  this
 Bil  xs  a  secret  one  and  if  the  Speaker
 says  something  and  if  something  goes
 out,  the  heavens  may  rock.  If  we  have
 at,  then  the  Speaker  is  to  be  blamed.
 As  the  whole  story  unfolds,  I  find  that
 an  this  Bill,  under  clauses  35  ang  36
 you  are  levying  taxes.  The  Chair  is
 there  afturall,  to  see  that  we  observe
 the  rules,  we  follow  the  Constitution
 and  not  completely  tit  everything  in
 your  favour.  This  is  my  view  Now
 you  have  put  me  in  a  very  difficult
 situation,  Mr  Minister.  If  I  now  sav
 it  will  not  be  a  money  Bull,  ]  will  be
 unjust  to  myself  If  I  say  it  5  a
 money  Bill,  I  will  be  depriving
 Rajya  Sabha  Now,  let  me  know
 what  I  should  do.  What  38  there  m
 the  code  of  secrecy  that  you  plan-
 ned  for  these  unforeseen  objections
 So,  I  woulg  ask  you  to  please  explain
 it

 SHRI  D.  K  BOROOAH  Sir,  I  am
 grateful  to  the  hon,  Members  as  well
 as  to  you  for  the  views  expressed.
 This  Bill,  when  30  was  introduced,  was
 introduced  as  a  secret  Bill,  because  our
 Constitution  permitted  a  secret  Bull  to
 be  introduced,

 MR.  SPEAKER  That  is  during  the
 ‘war,

 SHRI  0,  K  BOROOAH  I  placed  it
 before  you  that  it  should  be  permitted
 to  be  introduced  as  a  secret  Bill.  The
 decision  is  not  mine.

 SHRI  SHYAMNANDAN  MISHRA:
 Be  is  letting  down  the  Chair

 SHRI  0.  K  BOROOAH:  What  am  I
 here?  Who  am  I  here?  I  am  an  ordi-
 nary  member.  I  have  the  same  rights
 as  any  other  Member

 (Interruptions)

 MR,  SPEAKER:  May  I  request  you,
 after  all  we  have  to  reach  certain  con-
 clusions.  He  can  have  his  say.

 SHRI  D.  K.  BOROOAH:  Therefore,
 rt  was  brought  because  it  was  under-
 gtood  that  this  Bill,  the  day  it  is  in-
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 troduced,  will  enable  the  Government
 to  collect  the  levy  which  is  envisaged
 by  the  Government.  You  will  remem.
 ber,  an  hon.  Member,  Shri  Jyotirmoy
 Bosu  asked  the  specific  question
 whether  on  the  introduction  of  this
 Bill  you  will  levy  anything  on  the  ofl
 companies  as  well  as  O.N.G.C,  I  re
 plied  that  we  will  collect  from
 ON,G.C.,  Assam  Oil  Company  and  aise
 Oil  Indis—50  per  cent  of  which  ts
 owned  by  Government  and  50  per  cent
 by  the  BOC.  The  purpose  is  very
 simple.  It  will  enable  us  to  collect
 dues  88  soon  as  it  is  introduced  in
 this  House  Therefore,  it  was  intro-
 duceq  and  you  permitted  its  introduc-
 tion  and  the  House  accepted  it.  I  am
 the  servant  of  the  House  as  well  as
 under  your  control.  I  will  abide  by
 whatever  you  decide.  When  I  intro-
 duceg  this  Bill  there  was  objection
 from  some  of  the  Members,  but  in-
 spite  of  this  I  was  allowed  to  introduce
 this  Bill  and  the  House  permitted  ite
 introduction.  Now,  what  is  the  point
 in  raising  it  at  this  stage  now.  (Inter-
 ruptions).

 I  will  entirely  abide  by  your  deci-
 sion.  I  suggest  that  this  Bill  is  a  BM
 which  certainly  charges  a  levy  on
 crude  oi]  but  it  has  one  motivation
 only,  that  charges/levies  is  a  cess  on
 the  crude  03  and  the  point  is  that  thi
 money  will  be  used  by  a  Board  subject
 to  the  control  of  the  Comptroller  and
 Auditor  General  of  India

 That  is  the  purpose  There  is  no
 dual  purpose  in  this,  The  purpose  is
 that  this  money  will  be  collected  and
 it  will  be  spent  for  the  development
 of  the  oi]  industry  in  accordance  with
 the  decision  of  this  House,  subject  té
 the  contro]  of  the  Comptroller  anf
 Auditor-General  That  is  the  purpose.

 383  hrs.

 SHRI  MADHU  LIMAYE:  May
 say  a  word?...

 MR.  SPEAKER;  Let  him  please  sit
 down,  I  know  it.

 SHRI  MADHU  LIMAYS:  ¥  wilt
 to  read  out  from  the  proceedings  of
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 the  22nq  July,  just  to  refresh  your
 memory.

 MR.  SPEAKER:  Why  is  he  so  im-
 patient?

 I  may  tell  Mr.  Borooah  that  when
 this  Bill  was  just  brought  on  the  spot,
 since  ng  Member  has  seen  it,  [  had
 said  that  after  it  was  introduced,  hon.
 Members  could  raise  their  objections
 at  the  time  it  was  taken  up  because
 they  said  that  the  Bill  had  just  been
 lsid  on  the  Teble  and  thev  did  not
 have  the  time  to  go  through  it.  That

 +»  is  why  they  have  a  right  to  raise
 .«  their  objections  now.

 Now,  according  to  the  hon.  Minister,
 if  I  were  to  accept  what  he  has  said,
 his  levy  may  come,  but  he  expects
 me  to  go  out  of  the  rules  and  _  the
 constitution  for  the  sake  of  his  levy;
 he  expects  the  Speaker  to  ignore  the
 rules  and  ignore  the  _  constitutional
 provisions.  It  means  also  the  setting
 of  a  very  very  bad  precedent.  If  it
 were  only  for  myself,  I  might  oblige
 him,  but  this  has  to  go  down  to  my
 successors  also.  That  is  the  reason.
 The  hon.  Minister  himself  has  been
 Speaker  of  the  Assam  Assembly,  and
 I  do  not  think  that  he  would  have
 accepted  this  position.  For  the  sake  of
 his  levy,  he  is  advising  me  that  I
 should  ignore  the  rules  and  the  Cons-
 titution.....

 SOME  HON.  MEMBERS:  You  can-
 not.

 MR.  SPEAKER:  Of  course,  I  can-
 not.  He  is  giving  me  the  bait  in  the
 form  of  the  money  that  will  come
 to  the  country;  he  had  justified  it  in
 his  own  way;  that  may  be  all  right
 for  him,  but  he  thinks  that  I  must  also
 swallow  everything.

 Now,  let  him  proceed  on.  But  it  is
 for  me  to  further  consider  in  the  light
 of  this  as  to  what  I  shall  do.

 J  shall  have  to  evolve  a  procedure.
 But  in  future,  let  all  the  Ministers
 take  it  for  granted  that  I  shall  never

 allow  a  secret  Bill  unless  they  assure
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 me  in  writing  that  there  are  no  taxa-
 tion  proposals  in  it.  I  thought  that
 this  must  be  something  very  innocent
 and  in  the  interests  of  the  country
 ang  it  might  be  something  very  big
 and,  therefore,  I  had  allowed  it.

 SHRI  MADHU  LIMAYE:
 fraud.

 li  is  a

 MR.  SPEAKER:  Let  him  not  call
 it  so.  The  hon.  Minister  is  very  genuine
 and  he  is  desiring  to  have  the  money;
 he  is  not  having  tnis  levy  for  himseif,
 but  it  is  for  all  of  us,  and  for  the
 Government.  But  here  ig  the  poor
 Speaker  who  is  also  asked  to  safeguard
 it.  Iam  going  to  keep  this  and  I  am
 going  to  study  that.  We  shall  have
 to  evolve  a  procedure.

 SHRI  MADHU  LIMAYE:  We  can-
 not  proceed  with  the  Bill  now.

 SHRI  SHYAMNANDAN  MISHRA:
 There  is  one  other  thing  also  to  which
 you  have  to  address  yourself.  Probab-
 ly,  the  hon.  Minister  would  have  done
 some  justice  to  the  House  if  he  could
 have  made  this  also  a  part  of  the
 second  Finance  Bill.

 MR.  SPEAKER:  That  wags  the  pro-
 per  thing,

 SHRI  SHYAMNANDAN  MISHRA:
 The  second  Finance  Bill  was  already
 in  the  offing  and  he  should  have  done
 it.

 MR.  SPEAKER,  That  was  the  pro-
 per  thing  which  should  have  been
 done,  but  he  has  not  done  it.  So,
 what  can  we  do?  Both  the  cats  ave
 already  come  out  of  the  bag.  His  cat
 is  out  of  the  bag,  and  the  Finance
 Minister’s  cat  is  also  out.  We  cannot
 put  them  in  the  bag  again.  That  is
 also  out  of  the  secrecy  bag.  We  cannot
 he’p  it.  Everything  is  now  in  the
 interests  of  the  country.  We  shall
 have  to  evolve  certain  procedures.

 SHRI  SHYAMNANDAN  MISHRA:
 Jf  all  the  Ministries  were  to  ‘have
 their  own  levies,  then  there  would  be
 no  need  for  a  Finance  Minister  orf
 a  Finance  Bill  or  a  budget.
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 SHRI  SOMNATH  CHATTERJEE:
 The  point  is  that  this  levy  will  be
 on  Government  undertakings  or  gsemi-
 Government  undertakings.  What  was
 the  difficulty  am  realising  the  tax
 from  them?  It  as  not  going  to  be
 reahsed  from  the  common  people  at
 least  directly  but  perhaps  only  in-
 directly.  So,  what  was  the  secrecy
 about  it?  Why  should  the  Government
 undertakings  not  pay  the  cess?

 MR.  SPEAKER,  In  the  broader
 interests,  now  it  is  all  mght.  We
 cannot  put  them  in  the  bag  again

 SHRI  SHYAMNANDAN  MISHRA:
 My  submission  is  that  the  cess  aspect,
 the  levy  aspect,  of  it  could  be  put  in
 the  Finanss  Bill  and  sep  rated  from
 the  management  aspect.  That  is  the
 simple  thing  which  can  be  done.  Let
 them  amend  the  Finance  Bull.

 SHRr  H  N  MUKERJEE:  Let
 there  be  a  shor!  adjournment.

 SHRI  MADHU  LIMAYE  =  Let  us
 adjourn  3t

 ओ  अटल  बिहारी  वाजपेयी”  गा  ह  )
 अध्यक्ष  महोदय,  इस  जियघेक  एस  चर्चा  स्थगित
 था  हो  जा।।  इस  विधेयक  पर  आगे  चर्चा

 नंद  हो  सकती  ।  आगे  इस  मम  7  वो  देख

 लेंगे  ि  विद  तह  से  रास्ता  सील  है,
 उसके  बारे  में  विवार  धार  लें।  ।  पर  इस  समय

 हुए  पर  चर्चा  स्थगित  की  साथ  |

 MR.  SPEAKER,  It  is  a  very  diffi-
 cult  situation  in  which  we  are  put.
 We  want  time  to  apply  our  minds  ta
 ft.  You  kindly  wait  for  some  time.
 Postpone  it.

 3  00  hrs.

 STATEMENT  ON  FLOODING  OF
 POWER  HOUSE  AT  BHAKRA

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K.  C.  PANT):
 Flooding  of  the  galleries  at  El.  80
 of  the  Left  Bank  Power  House  at
 Bhakra,  apparently  through  draft
 tube  dewatering  valve,  was  noticed,
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 at  .50  hrs.  on  ‘5-B-74,

 Power  House  (St)  140
 All  the  Units

 of  the  Left  Power  House  were  stopped
 and  dewatering  operations  were  stare
 ted  immediately  Since  the  inflow
 exceeded  the  pumping  capacity,  the
 water  level  in  the  galleries  kept  ris-
 ing  and  reached  an  elevation  of  11590
 at  900  hours  The  water  started
 receding  at  that  time  and  the  dewater-
 ing  operations  were  completed  at
 7  AM  ‘oday  (6  8-74)  Drying  opera-
 tions  of  air  compressors,  motors,  cool-
 ing  water  motors  etc.  of  Unit  I  were
 started  and  it  was  brought  back  into
 operation  at  045AM  today  (6-8-74),,
 The  power  supply  position  is  now
 normal  With  the  shutting  of  Left
 Power  House  (generating  80  MW  at
 that  time)  at  50  hrs  load  shedding
 wes  resorted  to  from  १200  hrs  on
 5-8-74  when  the  syctem  jozd  ya,  538
 MW.  The  load  was  transferred  to
 the  right  bark  af  tre  Power  House  ind
 the  Ningay  Power  Hat  ey  (Gare  ह ज  at
 and  Kotla)  The  load  wie  progress
 sively  reduced  to  235  MW  at  1400  hrs.
 to  faci)  tate  ते  wateriie  opccat  on.  and
 thereafter  it  wae  again  raiscd  which
 reached  394  MW  at  600  hrs  which
 was  almost  the  normal  demrind  of  that
 time  Fowever  the  Nangal  Fertihser
 load  (72  MW)  whirh  is  dire  tlv  con-
 nected  to  the  Left  Power  Hore  could
 not  be  met  because  of  mutations  of
 transfer  eanety  from  the  night
 side  Power  House  The  facto’v  was
 being  supphed  48  MW  since  3600  hrs,
 yeeterday  hut  hee  cinte  ban  raced
 to  72  MW  with  effect  from  3045  hrs
 thie  morning  The  total  renerition
 during  24  hrs  ending  3800  hrs.  on
 §-8-74  ७७०५  !]  "3  M  TWhits  against  the
 normal  schedule  of  80  M  Units.

 नपी  'गा साथ  शव  जोगी  (शायर)
 पाती  तौर  आया,  इस  छह  कुछ  पता  लगा  ?

 झिझक  होरी  पानी  तो  राज  सुबह
 अखियाँ  में  थ्री  क्या  कि  स्पीड  हो  गया  |

 SHRI  DINFN  RHATTACHARYYA
 (SERAMPORE):  ‘We  wanted  to  ask
 some  questions,

 MR.  SPEAKER:  Mr.  Kamlapeti
 Tripathi.
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 THE  MINISTE  OF  SHIPPING  AND
 TRANSPORT  (SHRI  KAMLAPATI
 TRIPATHI):  I  thought  my  Bill  could
 be  taken  up  after  the  lunch  recess.

 MR.  SPEAKER:  Yes.

 SHRI  C.  M.  STEPHEN:  rose—

 BIR.  SPEAKER:  Mr.  Staphen,  we
 will  try  to  find  out  time.  I  think  we
 will  save  one  hour  tomorrow  and
 finish  it  tomorrow  evening.  I  will  have
 to  see  the  time  already  allocated  to
 the  business.  Out  of  that,  we  will
 have  to  squeeze  some  time.

 SHRI  DINEN  BHATTACHARYYA:
 Let  us  adjourn  the  discussion.

 MR.  SPEAKER:  I  am  referring  to
 a  debate.  They  say  there  was  some
 earthquake.  that  it  was  not  because
 of  the  floods  or  some  hill,  falling,  but
 due  to  an  earthquake,  boulders  and
 all  that.  I  said  they  coulg  have  half
 an  hour  or  one  hour  separately  for
 that.  rs  |

 3.0  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  fiteen  minutes  १४३४  Fourteen  of

 the  Clock.

 The  Lok  Sabha  re-assembled  efter
 Lanch  at  twenty  minutes  past  Four-

 teen  of  the  Clock.

 (Me.  Depury-SpeaKer  in  the  Chair)

 MAJOR  PORT  TRUSTS  (AMEND-
 MENT)  BILL

 THE  MINISTER  OF  SHIPPING  AND
 ‘TRANSPORT  (SHRI  KAMLAPATI
 TRIPATHI):  Sir,  I  beg  to  move:

 “That  the  Bill  to  amend  the
 Major  Port  ‘Trusts  Act  963  be  taken
 into  consideration.”

 भाग्य वर,  यह  बिल  मेहर  पौद  स  कमीशन

 को  सिफारिशों  के  मुताबिक  लाया  गया  है  ।
 प्लस  समय  बम्बई,  कलकता  कौर  मद्रास-य

 हमारी  तीनों  बहुत  मेजर  पोर्टल  हैं  भोर  इन

 AUGUST  6,  4974  (Amendment)  Bill  {42

 के
 अलग,  अलग  कानून  है  ।  बम्बई  का  कानून

 879%  बना,  कलकत्ता  का  फ  में  और
 मद्रास  का  905  में  बता  था  ।  उस  बाद  के
 963  में  इसी  सदन  में  एक  कानून  बसा-मेजर

 पॉट्स  ट्रस्ट्र,  कट,  963,  उस  के  मुताबिक
 बम्बई,  फनवात्ता  और  मद्रास  को  छोड  कर
 जितनी  दूसरी  मेजर  पोर्टल  थी,  मन  उम  के
 अधीन  लाई  गई,  जैसे  विशाखापत्तनम  परमदीप,
 कोचीन,  मा रमा गोवा,  ये  सब  इस  तत  कानून
 के  द्र धीन  लाये  गये  ।

 उस  वक्‍त  भी  सदन  में  इस  बात  की  चर्चा

 हुई  थी  कि  जब  इस  एक्ट  को  ला  रहे  हैं,  तो
 इस  बम्बई,  कलकत्ता  और  मद्रास  को  अलग
 क्यों  पप्  रहे  हैं।  उस  समय  यह  सोचा  गया
 कि  इन  पोएस  के  एक्ट्सबहुत  पुराने  है,  इस
 लिये  इन  पोटास  के  लिय  बाद  में  एक  काम्प्रीहैन्तिद
 एक्ट  लाया  जायगा  ।  इसी  बजह  से  968
 में  एव  कमीशन  बनाया  गया-“मिजर  पोर्टल  हम
 कमीशन  i"  उस  ने  सिफान्शि  की  कि  एक  ऐसा

 एक्ट  होना  चाहिये  जो  सारी  मेजर  पोर्टल  को
 कवर  करे,  बम्बई,  कलकत्ता  और  मद्रास  जहा  भव
 सके  उनके  पुराने  कानून  लागू हैं,  उनके  लिय  भी

 क्या  एक्ट  होना  चाहिये  जिस  के  जरिये  उन्हें
 भी  कवर  किया  जो  सके  ।  उन  की  सिफारिशों
 में  यह  भी  लिखा  था  कि  ये  पुराने  एक्शन  है,
 आज  की  स्थिति  में  ये  एक्स  बहुत  बेकार
 हो  गये  हैं  प्रो  उन  की  जरूरत  को  पूछ  नहीं
 करते  हैं।  पुराने  एक्ट  के  कुछ  इस  प्रकार  की

 एडमिनिस्ट्रेटिव  तथा  फाइनेन्शियल  रिजोडिटी

 है  जिन  की  बजह  से  काम  करने  में  बाधा

 हो  रही  है  ।  बल्कि  .963  के  एक्ट  में  काफ़ी
 फ्लैक्सिविलिटी  है,  एडमिनिस्ट्रेटिवलो  भी

 बहू  एक्ट  ज्यादा  अच्छा  है,  इस  लिये  उप्त  को

 ही  बेसिक  बना  कर  बड़ा  एक्ट  लाया  जाये  जिस
 से  यह  तीनों  पार्टस-बम्बई,  कलकता  कौर
 मद्रास-उस  के  ग्रीन  झा  जाये  ।  उठी

 सिफारिश  के  अधीन  यह  बिल  लोया  गया  है--
 मेजर  पोर्टो  ट्रेस  एक्ट  अमेम्डमेंल्ट बिल,  जिसे
 आप  की  भाषा  से  प्रस्तुत  कर  रहा  हूं  -  हम
 लोगों  ने  इस  के  लिये  ह. ६  रखकर  इस  लिये  भी
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 रसयुक्त  समझा  कि  i963  के  एक्ट  में  जहां
 कही  कुछ  कमी  रह  गई  है  या  पिछले  i0  साल
 कै  अनुभव  के  मुताबिक  कोई  कमी  मालूम  हुई
 है  तो  ५: क  भी  इस  वक्‍त  झमेण्ड  कर  दिया  जाय

 आर  ऐसा  एक्ट  बना  दे  जिस  से  मद्रास,  बम्बई
 मोर  कलकत्ता  के  एक्स  रिपोल  हो  जाये  कौर
 शन  की  जगह  पर  वह  नया  एक्ट  झा  जाय  I

 343

 इस  सम्बन्ध  में  बम्बई  पोर्ट  के  चैयरमैन,
 शमिता  पोर्ट  के  कमिश्नर  और  मद्रास  पोर्श
 &  चेयरमैन  से  भी  बातचीत  हुई  और  इन
 लोगों  ने  भी  बातचीत  के  बाद  एग्री  किया
 ह;  यह  भझच्छी  बात  है  कि  एसा  एक्ट  बनाया
 साय  ।  यह  बिल  उसी  एक्ट  को  बनाने  के  लिये
 खान  के  सामने  पेश  किया  गया  है  t

 अरब  इस  बिल  में  963  के  एक्ट  की
 करब  करीब  24  घारा शि  मे  हम  साधन  कर

 रहे हैं।

 यह  भाषा  सामने  पेश  है।  संशोधन

 के  द्वारा  इसमे  कुछ  नयी  बाते  रखी  गई  है
 बैंस  दि  पुराने  एक्ट  मे  यह  आदेश  नही  था  कि

 इवेन्ट  घिसो  पालिसी  के  मिल  में  पाटस

 की  कोई  विदेश  दे  सकती  है।  कोई  डायरेक्टिव

 ह्यू  भरने  का  अधिकार  सेन्ट्रल  गवर्नसेन्ट  को

 पालिसी  मैट से  में  मेजर  पदों  के  ट्रस्टियों  के  लिए

 सही  था-न  बम्बई  मे,  न  मद्रास  मे  झोर  न

 कलकत्ता  पोर्ट  में  । कमोशन  जो  बना  था  उसने

 जरूर  सिफारिश  की  थी  कि  जब  कोई  कानन
 बने  तो  उत्तम  सेन्ट्रल  गवर्नमेंट  को  पोर्टल  को

 डायरेक्टरी  देने  का  अधिकार  होना  चाहिए
 बोलती  अब  सेन्ट्रल  गवर्समिन्ट  वा  बडा  पैसा

 बहा  द्य  होता  है  और  बहुत  सी  एडमिनिस्ट्रेटिव
 जूते  बढ़  गई  हैं  इसलिए  पालिसी  मोटर्स  मे

 ह...  डायरेक्टरी  तय  करने  का  प्रकार

 सश”  वो  होना  चाहिए  |  तो  एक  चीज़

 बहू  संताप  के  माध्यम  से  कर  रहे  है  कि  जो

 डाएस्टिवज  हैं  दह  मुद्रा  गव्नेमेन्ट  की  शोर

 &  पालिसी  मैर्दर्स  में  इश्यू  की  जा  सके  ।

 मेहर  पोर्टस  कमीशन  की  दूसरी  सिफारिश
 ह;  फाइनेंशियल  कौर  एडमिनिस्ट्रेटिव

 %

 SRAVANA  I5,  896  (SAKA)

 4

 (Amendment)  14
 Bit

 भ्धिफार  जो  पुराने  एक्टर  में  दिए  गए  हैं
 1879,  890  और  905  में  कलकत्ता,

 बम्बई  कौर  मद्रास  पोस्टेड  को  वह  बहुत  कठोर

 हैं,  उसमे  बहुत  रिजिडिटी  है  कौर  राज  के
 जमाने  मे  उसे  फ्लेक्जिबिल  बनाने  की  जरूरत

 है,  वह  थोडा  सा  लचीला  बने  जिससे  ओर
 अधिकार  दिय  जा  सके  ।  फाइनेंशियल  भी
 कौर  एडमिनिस्ट्टिय  भी  ।  इसके  लिए  एक

 दूसरा  संशोधन  इस  भ्र मे डिग  बिल  में  किया  गया

 है  जिससे  इसको  चोला  बनाने  की  कोशिश
 की  गई  है  किसी  प्रकार  उसको  और  भ्रधिकार

 हो  जाये  प्रशासनिक  भी  और  फाइनेंशियल  भी॥

 तीसरे  हमारे  पोटास  के  पेंसिल  कौर  उस-
 के  कम्पोज़िशन  के  बारे  में  इसमें  मेर  पार्ट्स
 ?  शव  की  सिफारिश  के  मुताबिक  संशोधन

 कपा  गया  है  यद्यपि  उनमे  थाना  सा  मतभेद

 है  ।  प्रभी  पोर्टल  का  वम्पोंजीशन  भिन्न

 भिन्न  है  जैशे  कलकता  म  विकलता  बोझ  जो  हैं
 उसके  लिए  24  मेम्बर  हो  सकते  है,  मद्रास
 में  21 डूम्टीज  हो  सकते  है  ।  तो  कमीशन

 की  सिफाश्शि  यह  थी  कि  इसमे  ण्  यूनि-
 कार मिटी  लाई  जानी  चाहिए  ।  कमीशन  ने

 खुद  सिफारिश  बी  कि  i9  gr  चाहिए
 मेजर  पोर्टल--कलकत्ता,  बम्बई,  मद्रास---

 में शौर  7  होने  चाहिए  एक्सक्लूसिव
 चेयरमेन  एण्ड  डिप्टी  चेयरमैन  यानी  उनको

 लेकर  9  होने  चाहिए।  इसी  प्रकार  जो

 छोट  पोम  हैं  उनमे  is  होगे  चाहिए  एक्स

 बुकिंग  चेयरमैन  एड  डिप्टी  चेयरमैन  शौर

 उनको  मिलाकर  हो  जायेंगे  i5,  तो  यह
 १9  कौर  5  की  जो  सिफारिश  थी  उस  पर

 बहुत  विचार  किया  गया  भर  उसके  बाद

 हम  इस  नतीज  पर  पहुचे  कि  यह  संख्या  कुछ
 कम  होगी  लेकिन  यूनि फार मिटी  जरूर  लानी

 चाहिए  परन्तु  सख्या  थोडी  सी  एसी  हो  जिससे

 पोस्टेड  के  डस्टी  बनाने  में  सरकार  को

 सुविधा  हो  सके,  मामितेशन  करने  में  और

 जो  इस्ट्स्ट्स  पैदा  हों  उनका  बापरे  रि प्रजेंटेशन

 हो  सके  ।  इसलिए  यहां  रखा  गया  है  कि

 यह  संख्या  a  कर  दी  जाये  मेजर  1...
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 के  सिए  शोर  i9  की  संख्या  कर  दी  जाये
 स्मगलर  पौदे'  के  लिए  ।  इस  के  लिए  भी  एक
 संशोधन  इसमे  रखा  गया  है  ।  इसमे
 रिप्रेजन्टेशन  के  लिए  भी  पहले  यह  था  कि
 जो  प्रेजेन्टेशन  होता  था  उसमें  यूचर्स  का
 प्रिडोमिनेन्स  होता  था,  जो  उनको  उपयोग
 में  लाते  थे।  इस  प्रचार  चेम्बर  आफ  कामर्स

 के  बड़े  बढ़े  लोगो  ह: 1  'रिप्रजन्टेशन  होता  था
 शौर  उन्ही  के  ज्यादा  ध्रधिकार  होते  थे  ।
 तो  इसमें  सैनिक  को  बदलने  वी  भी  कुछ
 कोशिश  की  गई  है  इनमे  यह  (क  ग  गया

 है  कि  शिप-ओनर,  शिप सं  हो  सबसें  हैं  और
 उसके  बाद  ऐसे  इन्ट्रेस्ट्स  भी  इसमे  |  प्रिन्ट

 किए  जा  सकते  हैं  लोकल  अंक  पब्लिक  दाडीज
 के  जिन्हे  गवर्नमेंट  मुनासिब  मुझे  ।  जैसे

 हमारे  यहा  बडी  बडी  पब्लिक  प्रन्डश्टविग्ज

 हैं  जो  बहुत  मा  माल  बाहर  एक्सपोर्ट  शौर

 इग्नोर  पति  है  इर  लिए  उनका  स्प्रिज्न्टशन
 भी  क्लब  से  हो  जायेगा  ।  इसलिए  उतनी

 तादाद  रखी  जाये  और  उतने  प्रिया  दिये

 लाये  ६7 उ  गवर्न्मन्ट  जिसको  जितना  चाहे
 नॉमिनेट  कर  सके  -  झ्रावश्थकता  के

 मुताबिक  उसी  सख्या  के  भीतर  उतने  प्रसाद-

 क्यों  को  गवर्नमेंट  नॉमिनेट  कर  सकती

 है  t

 इसमे  एक  बात  कौर  रखो  गई  है  1

 मजदूरों  के  प्रतिनिधि  पुराने  ए  बट  में  है उसको

 नही  बदला  गया  है  ।  मजदूर  जो  है  वह

 दो  रह  सकते  हैं  ।  मजदूरों  के  दो  प्रतिनिधि

 रहे  ।  (व्यवधान  )  शास्त्री  जी  का  एक  धमेला-

 कमेन्ट  है  लेकिन  इसमें  ऐसा  है  ि  गवर्नमेंट  को

 प्राधिकार  दिया  गया  है  कौर  यह  2  तो  मिनी

 है,  इसको  डिस्टर्ब  नहीं  किया  गया  है,  कोई

 चाहे  उसमे  4  करदे  तो  उसके  लिए  रुकावट

 नहीं  है  क्योंकि  उसमें  कोई  साया  निर्धारित

 नही  की  गयी  है  कि  इतनी  इसकी  होनी  चाहिए।
 ऊपर  से  नीचे  तक  सारी  सख्या  में  गाने  कमेन्ट
 प्र पने  डिस्क्रिप्शन  के  मुताबिक  दृष्टि  रख

 सकती  है,  हूं  लेबर  के  जरूर  2  प्रतिनिधि

 होने  चाहिए  जमीन  2  डी  जगह  4  रखते  पर

 AUGUST  6,  794  (Amendment)  Bill  746७

 कोई  बैन  नही  है  ।  फिर  4  ही  क्यो,
 कही  जरूरत  हों  तो  6  रख  जाय  ।  इसमे
 इसलिए  कोई  संशोधन  करने  की  आवश्यकता
 नही  है  ।

 मैं  शॉप्स  सिकंदर  कर  रहा  था  कि
 ऑरटीज  की  यह  संख्या  बनाई  गई  है  ।  जो
 मेजर  पोर्टल  ट्रस्ट  एक्ट  है  उसमे  यह  प्रोविजन
 है  थि  लेबर  का  प्रतिनिधि  पोर्ट  का  एम् लाई
 भी  हो  सकता  है,  पहले  यह  था  कि  पोर्ट  के
 जो  एम्प्लाई  हों,  जिनका  कोई  किसी  तक  का
 ६  क्यनियरी  इन् ट्रस्ट  हो  वह  उसमे  ट्रस्टी  नहीं
 हो  रूकते।  तो  मेजर  पोर्ट  एक्ट  जब  बना
 उसमे  नया  गया,  मजदूरों  के  लिए  लेबर  का
 प्रत्गि.पध  जो  है,  मगर  एम्प्नाई  भी  होता  है
 तब  भी  हो  शबाना  है  ।  इस  प्रकार  हमने
 चर  बन  हटाया  है  ि  लेबर  के  प्रति'  घि
 भी  हो,  पब्लिक  भ्रन्डट्टपग्ज  के  प्रतिनिधि
 हो  वह  डिस्कशन  में  तथा  वोटिंग  मे  पार्ट
 ले  सकते  हैं।  सभी  कमीटोज़  में  वे  हिस्सा
 ले  रावते  है।  इस  रह  जो  वैन  रहा  है  वह
 हटाया  गया  है  t  इस  प्रचार  हममे  5-6
 मेजर  सुधार  किए  गए  हैं

 eat  ware  इ  समे  नियुक्ति  और  पदोन्नति
 के  बारे  मे  भी  बोर्ड  को  उसके  बोझ  मे  शनि
 टिया  गया  है  ।  सुनने  कानूनों  में  यह  था
 कि  बोर्ड  जो  है  वह  एम्बाहन्ट  पिता  फर  था
 लेपित  अब  यह  हा  गया  है  हि  थे  “मैन  शौर
 डिप्टी  चेयरमैन  का  एप्वाइन्टमेन्ट  तो  सर्फ
 करेगी,  हेड  श्राफ  दि  रिपोर्ट  मैन्क्स  ह1 0  एप्ब।इन्ट-
 कमेन्ट  कौर  जनरल  मैनेजर  गा  एप्वाइन्टमन्द
 भी  साकार  करेगा  ।  ऐसे  पदाधिकारी
 जितनी  तनख्वाह  दो  हजार  था  उपज  अधिक

 हो  उनमे  एप्वाइन्टमन्ट  सेन्ट्रल  गवर्नमेंट
 करेगी  इस  ४०  देवन  विद  दि  नस्  t
 बोर्ड  वो  अरब  क  अलग  दिया  ग०  है  क्योंकि
 बोर्ड  में  जब  कोई  एप्वाटन्टमेन्ट  ष  मामूर  होता

 है  तो  बहुत  सी  ला बिग  शौर  बहुत  सी  ऐसी-
 टैक्स  चलती  है  कि  कौन  जिसको  भतों  कराता

 है  wa  यह  स्वीकार  सरकार  धपने
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 हाथ  में  ले  रही  है  ।  इस  प्रभार  यह  कुछ
 संशोधन  इसमें  किए  गए  हैं।  पिछले  10-12
 वर्षों  में  मेजर  पोर्टल  ऐक्ट  के  अ्रन्तमत  जो
 काग  हुआ  है  उपने  जो  कमाया  थी  उठो
 संशोधित  “के  यह  बिल  पेश  किया  गया  है

 इसमें  यह  भी  किया  गया  है  कि  अभी
 तक  जो  झूम  एण्ड  रेगुनेशनन्त  बने  हुए  है  वह
 कन्टोन्यु  करेगे  ता  ऐस  न  ही  कि  काम  में

 अ्पसेटिक हो हो  जाये  1  जन  तक,  नये  एक्स  के
 श्न्तगंत  रूस  एण्ड  रेग्यूलेशन  नहीं  बनते

 L975-76  तक  तब  ते  बहू  कन्टौन्पु  करेगे
 ताकि  क  ई  शून्यता  न  पैदा  हो  जाये  |  हममे  रखा
 गया  है  कि  तब  तक  व  कन्टीस्यु  करेगे  ज।  तक
 कि  नए  कानन  के  माता  के  नये  बाई  एलबर्ट

 नही  हां  जात  1  दस  प्रकार  की  खोजे  इसमे  रखी

 गई  हैं  और  यह  एक  ऐसा  बिल  है  जिनमे
 थिरे  7  -बचा  की  अर  बादल  ता  नही  ज

 हमारे  भारती  जी  का  एक  प्रस्ताव  है  वह  जब
 पेश  करेंगे  तब  यदि  सम्भव  हुआ  ता  आपका

 एक  &11:8  प्रस्ताव  स्वीकार  भी  कर  लेगे।
 यद्यपि  उसकी  कोई  झ्रावश्यकता  नहीं  है  फिर
 भी  एक  आध  संशोधन  मजूर  कर  लेने  से  माननीय

 सदस्य  प्रसन्न  हो  जाते  है।  तो  आप  की  प्रसन्न  दल

 के  लिये  उप  मजूर  कर  लगा  ।  बहरहाल
 बाप  की  आजा  से  मान्यवर,  विचार  करने  के

 लिये  मैं  यह  विधेयक  प्रस्तुत  करता  हू  हि

 हू  पर  विचार  किया  जाव ।

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan).  This  Bill  purports  to

 give  effect  to  some  recommendations
 of  the  Commission  on  Major  Ports
 which  ६४४९  its  report  in  1970,  I  tind
 from  this  report  that  altogether  60
 recommendations  were  made  by  this
 Commission  and  after  about  four
 years  of  supposed  deliberations,  the
 Government  hag  thought  fit  now  to
 bring  forward  a  Bill  dealing  with  one
 07  two  of  the  recommendations.  To
 the  major  recommendations  of  this
 Commission  for  the  better  and  improv-
 ed  functioning  of  the  different  ports
 in  India  no  attention  has  been  given,
 as  ig  apparent  from  the  Bill  that  has
 been  brought.  The  only  proposal  हई
 to  constitute  or  reconstitute  the  Port

 i47  SRAVANA  I5,  896  (SAKA)  (Amendment)  L
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 Trusts  or  the  Boards  of  Management
 wathout  looking  into  the  various  im-
 portant  recommendations  of  the  Com-
 mussion.  Therefore.  it  seems  that  the
 Government  thought  that  since  am
 important  Commission  has  made  some
 recommendations  about  4  or  §  years
 ago,  something  has  to  be  done  and
 et  us  do  with  the  minimal  of  it’,
 namely,  the  constitution  of  the  Board.
 And  the  Major  things  remain  un-
 attended,

 So  far  as  the  reconstitution  which
 has  been  contemplated,  kindly  see
 that  the  whole  of  the  Bombay  Port
 Trust  Act  ang  the  Calcutta  Port  Trust
 Act  have  been  stated  here  to  be  no
 longer  operative  except  in  respect  of
 one  very  important  thing—see  clause
 38  relating  to  the  municipal  assess-
 ment  of  the  property.  Now,  one  of
 the  major  recommendations  was  that
 these  provisions  in  the  old  Act  would
 not  be  retained.  Now,  this  {is  am
 attempt  still  to  continue  those  pro-
 visions  whereby  the  Government  avoid
 payment  of  the  municipal  rates  and
 taxes  in  respect  of  the  Port  Trust
 property.  Although  the  Commission

 bas  recommended  otherwise,  the  Gov-
 ernment  has  not  accepted  it.  Now,  ap
 attempt  is  sought  to  be  made  to  create
 an  impression  ag  if  the  Board  is  not
 functioning  properly  and  that  if  there
 is  a  change  in  the  Board,  all  the  ills
 and  difficulties  faced  by  the  aifferent
 ports  will  be  solved.  That  is  not  the

 position.  I  want  to  make  this  submis-
 sion  that  this  is  a  sort  of  an  attempt
 to  create  an  impression  for  the  people
 that  these  different  Boards  which
 have  been  constituted  under  the  old
 Act  are  not  functioning  properly  and
 the  only  cure  is  to  reconstitute  oF

 change  them.  I  do  welcome  any

 change  for  the  better.  But  why  is

 tinkering  with  the  problem  and  not
 facing  and  trying  to  solve  the

 problem?
 I  do  not  wish  to  sound  parochial.

 But  what  is  the  position  of  the  Caleut-
 ta  Port  .  which  is  the  most

 important  port  in  the  whole  of  the

 country?  What  is  being  done  with

 in  re
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 regard  to  the  Calcutta  port?  Even  in
 the  last  two  yeais,  the  volume  of
 traffic  has  fallen  from  6.6  million
 tonne’  in  1972-73  to  6.23  million  tonne,
 wn  ‘1973-74,  It  appears  now  that  in
 view  of  the  present  navigable  posi-
 tion  of  the  river  Hooghly,  no  ship
 with  a  draft  of  38  and  above  will  be
 able  to  reach  Calcutta  port  or  leave
 it  after  4  years  if  in  the  meantime
 no  water  is  released  from  Farakka.
 This  is  the  position  with  regard  to
 the  Hooghly  river.  The  Calcutta  port
 depends  upon  the  navigability  of  the
 Hooghly  river.  Now,  what  is  being
 doc?  We  have  been  promised  by  this
 Government  that  this  water  will  come
 from  Far.  kka,  but  this,  hke  their
 usual  promise,  has  not  been  kept.  The
 position  is—I  will  just  read  a  report
 frem  the  Stulestant  which  says:

 “At  present  navigation  on  the
 Hooghly  was  carried  out  by  day-
 to-day  manoeuvres  ”

 This  is  the  stage  to  which  it  has
 prought  the  Calcutta  port

 “They  said  it  was  easier  for  ships
 to  trith  Calcutta  by  taking  the
 help  of  the  tide  but  they  had  to
 face  many  obstacles  during  their
 way  back.”

 Sir,  many  suggestiong  have  been
 made  but  they  have  not  been  imple-
 mented  The  usual  speeches  are  there.
 And  I  find  once  or  twice,  our  popular
 Deputy  Minister  here  bad  gone  there.
 He  rave  us  hopes.  but  |  am  cure  he  is
 very  much  a  prisoner  in  the  whole
 set  up  and  cannot  do  anything  even
 if  he  tries,  I  wish  to  place  before  the
 honorable  House  one  or  two  other
 important  aspects  with  regard  to  the
 Calcutta  Port.  Here  it  is  said:

 “The  vessels  during  their  outward
 Movement  row  have  to  follow  a
 hop,  step  and  jump  method.  Ships
 maust  cross  the  first  bar  20  miles
 from  Calcutta  popularly  known  as
 low  water  crossing  so  that  they  are
 eble  to  cross  more  formidable  ones
 like  the  Fastern  Ghat  during  the
 highest  stage  of  tidal  rise.

 AUGUST  6  974  (Amendment)  Bill  5°

 The  hydiaulic  experts  said  that
 the  navigational  channels  on  the
 Hooghly  was  becoming  natrower
 every  day.  Safe  anchorages  for
 ships  during  the  crossing  of  bars
 were  also  becoming  fewer  than
 before.  This  situation  had  inevitably
 restricted  the  number  of  vessels
 that  could  move  in  and  out  of  Cal-
 cutta.”

 But,  Sir,  the  position  is  that  as
 early  as  in  3928  one  million  tonnes
 of  cargo  could  be  carried  from  Cal-
 ships  were  required  for  removal  of  the
 suting  and  other  hazards  in  ‘19TLLTT
 shipg  were  required  for  removal  of
 the  same  quantity

 MR  DEPUTY-SPEAKER:  This  is
 an  important  point  you  are  making,
 but  does  it  come  within  the  scope  of
 this  Bill?

 SHRI  SOMNATH  CHATTERJER:
 Very  much  so  This  is  regarding  the
 implementation  of  the  reports  of  the
 Major  Ports  Commission.

 MR  DEPUTY-SPEAKER:  Farakka
 35  a  complicated  question,

 SHRI  SOMNATH  CHATTERJEB:
 It  is  very  important.  This  is  a  major
 port.  We  are  having  8  legislation
 which  will  only  be..

 MR.  DEPUTY-SPEAKER:  It  is  re-
 lated  also  to  our  relation  with  Bang-
 ladesh,

 SHRI  SOMNATH  CHATTERJEE:
 My  point  is  that  the  smendment  does
 not  take  into  consideration  the  major
 recommendation  and  there  38  no  pro-
 vision  made  with  rerard  to  the  better
 working  of  the  major  ports  This  is
 my  submission.  And  there  is  no  point
 in  saying  that  once  you  put  two
 labour  representatives  everything
 will  be  all  right.  We  welcome  the
 proposal.  We  want  it  to  be  four
 as  Mr,  Ghastri  has  proposed.  But
 what  I  want  to  say  is  this.  Don’t  try
 to  give  an  impression  to  the  country
 that  you  had  not  been  given  sufficient
 powers,  in  order  to  bring  about  im-

 i  नि  eng  he  ed > 7
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 provement  in  the  functioning  of  the
 major  ports  in  the  country.  Merely
 changing  the  number  ७१  trustees  from
 20  to  77  or  30  to  77  do  not  think  that
 you  will  make  wonders,  This  is  not
 going  to  be  the  position.  You  have  to
 approach  the  problem  with  a  proper
 perspective.  You  should  try  to  solve
 the  problem  instead  of  tinkering  with
 it.  Don’t  think  that  our  country  will
 march  towards  progress  if  the  Calcut-
 ta  port  is  killed;  please  do  not  have
 such  illusion.  J  am  not  speaking  for
 my  State  only.  I  am  not  parochial.
 Let  that  impression  be  not  there.
 Don't  think  this  country  can  progress
 further  if  the  Calcutta  port  is  ruined.

 gt

 MR.  DEPUTY-SPEAKER:  I  do  not
 think  anybody  has  that  impression,

 SHRI  SOMNATH  CHATTERJEE.
 My  point  is  this,  Sir.  I  wish  to  point
 out  that  while  this  report  is  there
 on  all  these  matters,  no  worth-while
 attempt  has  been  made  to  remedy  the
 defects  to  improve  the  working,  the
 functioning,  of  the  Calcutta  Port.  This
 ig  my  submission.  A  large  amount  of
 expenditure  ig  beihg  incurred  on  ate
 count  of  dredging  Dredging  can  never
 solve  the  problem  permanently.  There
 are  various  suggestions  made  by  eX-
 perts.  I  want  to  know  as  to  what
 steps  are  taken  for  improvement  of
 the  Calcutta  Port.  One  suggestion  was
 regarding  construction  of  barrage  with
 Jocks  and  regulating  gates  on  Hooghly
 near  Pakuria  near  Falta,  Then  ships
 of  35’  draught  will  eome  to  the  port
 of  Calcutta.

 Then,  there  is  need  for  another
 barrage  below  Haldia  with  locks  and
 regulating  gates  to  be  constructed
 There  should  be  two  dykes  on  both
 sides  of  Hooghly  near  sand  head  which
 will  narrow  the  fifteen  mile  breadth
 of  Hooghly  to  two  to  three  miles.
 The  silt  will  not  accumulate  at  the
 sand  head.  Rather  it  will  remain
 deep.  These  are  very  important  pro-

 which  have  00  be  implemented
 and  seriously  considered  by  Govern-
 ment.  §  want  a  |  assurance
 40070  the  Minister  as  to  the  point  of

 SRAVANA  I5,  898  (SAKA)  (Amendment)
 Bill

 time  from  which  this  water  from
 Farakka  will  be  available  to  the  river
 Hooghly.  We  have  been  promised  and
 and  promised  that  40,000  causes  of
 water  would  be  available.  Nothing  is
 going  to  happen  before  Calcutta  port
 is  made  a  desert,  Can  you  give  us
 all  assurance?

 १452

 No  modern  facilities  for  landing
 have  been  given  so  far  as  Calcutta  Port
 ig  concerned.  This  was  one  of  the
 important  recommendations  of  this
 Commission.  I  do  not  find  that  at  all
 excepting  a  provision  that  has  been
 made  for  the  bathing  ghat,  etc.  There
 iy  no  proposal  made.  Nor  any  change
 is  affected  for  bringing  about  im-

 provements  for  loading  and  unload-

 ing,  or  road  facilities.  This  was  one
 of  the  major  recommendations  for  all
 the  ports  in  this  country  without
 which  the  ports  cannot  work  properly.
 No  provision  has  been  made  with  re-

 gard  to  improvements  in  loading  and

 unloading  facilities  to  these  port?
 There  are  various  scales  of  charges

 in  different  ports  in  India  which  are

 hampering  the  functionine  of  the  ports.
 The  Commission  has  recommended  for

 the  creation  of  a  Central  Port  Rates

 authority  for  going  into  this  question.
 But.  we  do  not  find  anything  with
 regard  to  this  at  all.  The  hon.  Minis-
 ter  said  that  some  proposals  have  been
 made  which  would  only  mean  that:

 Government  «ili

 greater  control  now.

 I  am  not  enamoured  of  the  Central

 Government's  having  a  control.  That
 means  bureaucratic  control.  My  point

 is  that  the  Central  Government's  con-

 trol  can  be  given  statutory  recognition
 with  definite  guidelines.  We  do  not

 find  any  guidelines.  That  meang  ab-

 solute  bureaucratic  controls  are
 Because  Central  Government's  con-

 trol  is  there,  all  the  giMieulties  will

 not  be  overcome.  I  am  not  accepting

 that  proposal.  So,  I  would  like  the

 hon.  Minister  to  consider  framing  of

 bye-laws  or  guidelines  sp  as  to  get  rid

 of  the  difficuities,  We  do  not  know

 under  what  limited  conditions  these

 bureaucrats  would  fmction.  i  de  Bot
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 think  i¢  more  powers  are  given  to  the
 Chairman  they  can  function  better.

 Now,  Sir,  why  should  there  be  such
 a  discrepancy  in  the  powers  of  the
 Chairman  and  the  Board  as  a  whole.
 The  Board  of  Trustees  will  have  re-
 presentations  of  different  imteiests.
 Why  should  not  the  Board  of  Trustees
 have  powers?  Why  should  the  Chair-
 man  have  greater  powerg  than  the
 Board  itself?  So  far  as  employee's  re-
 presentatives  are  concerned,  thcre
 should  be  an  adequate  representation.
 I  would  like  to  point  out  that  these
 matters  should  not  be  left  merely  to
 the  discretion  of  the  Government.  The
 amendment  which  is  being  proposed
 only  fixes  the  minimum  number  with
 regard  to  the  labour  representatives.
 It  does  not  fix  the  basis  on  which  dif-
 ferent  numerical  strength  of  different
 interests  will  be  projected  in  the
 Board.  There  ought  to  be  some  guide-
 lines  which  should  not  be  left  merely
 to  the  Central  Government  to  decide

 —
 any  principles  being  indica-

 So  far  as  apopintments  of  officers
 are  concerned,  it  ig  a  matter  which
 should  certainly  be  dealt  with  at  the
 higher  level.  I  would,  however,  like
 to  point  out  that  so  far  as  different
 ports  are  conce:  ned,  serious  charges  of
 corruption  and  misuse  of  power  are
 being  made  We  would  like  to  know
 what  the  Government  is  doing  with
 regard  to  them.  In  so  far  as  the  func-
 tioning  of  some  of  the  officers,  whom
 I  do  not  want  to  name,  are  concerned,
 in  Calcutta  Pott,  they  have  become  a
 matter  of  scandal  This  should  be  im-
 mediately  looked  into.  I  welcome  the
 limited  amendment  proposed.  Though
 some  changes  are  made,  yet  I  feel  that
 aome  sort  of  uniformity  has  to  be
 brought  about  in  regard  to  all  major
 ports  In  India  What  is  brought  about
 by  the  Major  Port  Trust  Amendment
 Bil]  should  not  be  the  last  word  in
 the  matter  of  bringing  about  improve-
 ments  in  all  major  norts  in  India  The
 hen.  Minister  should  at  least  assure
 the  House  that  Government  is  serious-
 lv  thinking  on  the  acceptability  or

 -otherwise  of  the  recommendatiuns
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 made  by  this  Commission  and  the
 steps  they  propose  to  take  to  imple-
 ment  those  proposals,  when  they  pro-
 pose  to  bring  forward  a  further  legis-
 lation-a  more  comprehensive  legisia-
 tion—-they  should  not  bring  forward
 legislation  piecemeal  in  order  to  give
 an  injustified  impression  to  this  coun-
 try.

 SHRI  B.  V.  NAIK  (KANARA):  Siz,
 I  welcome  the  Bill  that  has  been
 presented  by  the  hon.  Minister  for
 Shipping  and  Transport.  The  reasons
 for  fais  Bill  have  been  stated  in  the
 Statement  of  Objects  and  Reasons,
 namely,  to  give  effect  to  certam  recom-
 mendations  of  the  Major  Ports  Com-
 mission  accepted  by  Government.  This
 was  in  1968.  There  hag  been  a  consi-
 derable  period  of  time  which  have
 accepted  since  968  and  1974,  About
 the  same  time  this  Commission  was
 going  into  the  question  of  major  ports
 there  was  another  study  team  which
 at  the  instance  and  invitation  of  the
 then  Minister,  Dr.  V.K.R.V.  Rao,  had
 visited  this  country  and  made  a  re-
 port,  This  was  by  the  International
 Association  of  Ports  and  Harbours
 where  is  a  fund  of  information  which
 has  been  given  by  this  Commission  as
 well  which  I  am  quite  sure  has  also
 got  the  attention  of  the  hon.  Minister.
 I  shalj  refer  to  the  general  recom-
 mendations  of  that  study  team  later
 but  as  for  the  specific  case  I  would  like
 to  submit  while  this  Bill  takes  care  of
 the  enti~e  coastline  of  3,500  miles  m
 this  country  spreading  from  Calcutta
 to  Kandla  we  may  see  almost  every
 State  in  this  country  which  is  a  mari-
 time  State  in  this  country  has  been
 taken  care  of  and  serviced  by  a  major
 port  Maharashtra  is  serviced  by  Bom-
 bay;  West  Bengal  by  Calcutta;  Tamil
 Nadu  by  Madras;  Andhra  Pradesh  by
 Vishakhapatnam;  Orissa  by  Paradip;
 Kerala  by  Corhin  and  the  State  of
 Gujarat  by  Kandla.  I  do  not  know
 one  single  reason  why  the  State  of
 Karnatakea....

 SHRI  KAMLAPATI  TRIPATHI:
 Maitelore  has  been  taken  up  and  it  is
 now  a  major  port.



 SHRI  B.  V.  NAIK:  I  am.  glad  the
 hon.  Minister  has  preferred  to  give
 the  clarification  on  this.  Of  course  there is  Murmageo  but  as  far  as  the  State
 of  Karnataka  the  purport  of  this  Bill
 does  not  seem  to  be  clear,  It  has  not
 been  iisted  as  a  major  port  as  far  as
 this  Bill  is  concerned.  I  am  very  giad
 that  the  hon.  Minister  now  makes  a
 statement  that  Mangalore  will  be  a
 major  port,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  It  is,  al-
 ready.  i

 SHRI  B.  V.  NAIK:  I  would  like  the
 hon.  Deputy  Minister  to  kindly  assure
 us  of  one  thing.  Is  it  a  major  port
 trust  as  coming  within  the  ambit  of
 this  Bill  or  not?

 SHRI  PRANABKUMAR  MUKER-
 JEE:  I  may  clarify  the  position  and
 say  that  two  ports  have  been  declared
 as  major  ports,  namely  Tuticorin  and
 Mangerlore.  Since  they  have  just
 been  declared  as  such,  no  port  trust
 has  been  formed,  nor  are  they  gov-
 erned  by  the  Major  Port  Trusts  Act,
 1963.  But  they  are  being  run  de-
 partmentally.  zi

 MR  DEPUTY-SPEAKER:  But
 what  he  would  like  to  know  is  whe-
 ther  Manglore  will  come  under  the
 Major  Port  Trusts  Act  after  it  has
 been  amended.

 SHRI  KAMALAPATI
 Of  course,  it  will  come,

 TRIPATHI:

 MR  DEPUTY-SPEAKER:  I  think
 he  should  be  satisfied  with  that.

 SHRI  A.  K.  M.  ISHAQUE  BASIR-
 HAT:  Would  there  be  any  provision
 in  this  Bill?

 MR  DEPUTY-SPEAKER:  That
 does  not  matter.  That  can  be  bro-
 ught  in  later  on.  I  think  there  is
 some  provision  in  the  Bill  under  which
 they  can  include  any  other  port,
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 SHRI  PRANAB  KUMAR  MUKER.- Ji:  It  will  be  extended.

 SHRI  8.  ७,  NAIK:  Since  Alangalore has  aircady  been  declared,  as  the
 nen.  Minister  has  also  declared  just
 how,  as  «  mejor  port,  I  would  re-
 quest  the  hon,  Minister  to  go  through the  stutement  made  by  the  Karnat-
 aka  State  Minister  for  Ports  and  Har-
 bours,  Mr  Syed  Ahmed  Mohammad
 Umar  Yahya,  in  the  month  of  July,
 974  in  front  of  the  Karnataka  Cham-
 ber  of  Commerce  and  Industry.  It
 seems  that  he  has  been  trying  to  draw
 the  attention  of  the  Centre  to  the
 need  for  further  development  of  the
 Mangalore  port.  The  details  will  be
 available  in  his  statement.  His  re-
 marks  might  be  a  little  critical  and
 unvalatabie  as  far  as  the  original  de-
 cision  in  regard  to  the  selection  of  the
 site,  etc.  is  concerned.  However,  let
 bygones  be  bygones,  and  we  would
 not  like  to  deal  with  this  specific  case.
 But  the  sclection  of  the  future  ports
 at  least  will  have  to  be  done,  bearing
 in  mind  the  fact  that  in  regard  to  the
 question  of  ports,  harbours  and  such
 other  technological  developments,
 political  considerations  of  local  pres-
 sure  groups  or  political  lobbies  should
 bear  the  least  amount  of  relevance
 when  ultimately  the  decision  is  made-
 by  the  Ministry  in  regard  to  the  lo-
 cation  of  the  sites  of  major  national
 development.

 The  only  point  in  regard  to  the  port
 trusts  which  I  have  reason  to  comp-
 lain  about  to  that  there  major  port
 trusts  in  this  country  have  always
 grown  and  all  continue  to  grow  be-
 cause  of  the  undivided  attention  paid
 by  the  Government  of  India  at  the
 cost  of  the  minor  ports  and  the  inter-
 mediate  ports.  Therefore,  while  we.
 do  appreciate  the  fact  that  the  three
 pioneer  ports,  namely  Bombay,
 Calcutta  and  Madras  have  now  been
 equated  with  the  rest  of  the  major
 ports  in  this  country.  I  would  like  to
 know  whether  it  w'll  not  be  poscible
 for  the  Government  in  the  Ministry
 of  Shinning  and  Transnort  to  bring
 forward  a  uniform  Act  in  regard  ta
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 all  the  ports  that  are  there  in  these
 3500  miles  of  the  Indian  coastline,  so
 that  we  have  a  common  law  Why
 shoul:  these  be  treated  as  something
 special  and  something  at  a  higher  Je-
 ver  which  needs  the  urdivided  at-
 tention  of  the  Government  of  India?
 What  wrong,  for  example,  have  the
 undeveloped  but  potentially  tremen-
 dous  poris  like  Karwar  have  done?
 What  harm  has  it  done?

 Whaat  has  Bhatkal  done?  What  has
 Ma'pe  done?  There  are  hundreds  of
 such  ports  which  are  languisning  for
 want  of  consideration  and  avtention,
 financial  assistance  and  so.  on.  If
 the-e  are  identified  and  prompted,  the
 congestion  and  other  problems  of  the
 maior  ports  and  port  trusts  can  be
 solved  not  through  administrative
 measures  but  by  providing  the  mer-
 chant  navy  an  alternative  option.

 One  of  the  handicaps  in  this  behalf
 is  this.  Again  take  Karwar.  The
 shipyard  cannot  come  there  because
 it  is  not  a  major  port.  A  major  port
 cannot  come  because  there  is  no  rail-
 way  line.  A  railway  line  cannot  come
 unless  there  is  a  major  port.

 SHRIMATI  PARVATI  KRISHNAN:
 The  railways  have  neo  money—at
 least  that  is  what  they  say.

 SHRI  B.  V.  NAIK:
 found  provided  it  gets  priority.  I
 would  say  this  is  a  vicious  circle.
 Therefore,  I  would  suggest  that  until
 and  unless  you  bring  in  uniform  leg-
 islation,  things  in  regard  to  the  rest
 of  tre  ports  in  the  country  will  not
 br’ghten.  That  would  be  a  major
 national  loss.

 Money  can  be

 Coming  back  to  the  recommenda-
 tions  made  by  this  International  As-
 soc  ation  of  Ports  ang  Harbours,  some
 of  them  ?re  sort  of  eve-openers,  One
 is  that  the  Central  Government  should
 clocely  not  contro]  port  purchase  of
 co-tly  ernital  equipment.  This  is
 not  verv  finttering  for  our  port  trust
 administrations.  What  do  they  mean
 bv  that?  I  am  not  critcising  the
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 study  team.  I  am  asking  what  is
 wrong  with  our  port  trust  administ-
 rations.  In  other  words  are  the  top
 managements  of  the  ports  not  cap-
 able  of  making  proper  purchases?
 That  means  purchases  decisions  have
 to  be  taken  out  of  their  hands.  In
 plain  terms,  they  ailude  to  corrup-
 tion  in  purchases.  This  is  not  very
 flattering,

 Then  they  should  there  should  be
 clearance  facilitins  avoidance  of  de-
 murrage  charges.  the  waiting  that
 goes  at  the  ports  should  be  brought
 down  to  24  hours.  This  is  something
 like  asking  for  the  moon,  We  get
 well-loaded  fertiliser  and  food  ships
 which  come  there  and  wait  upstream
 for  a  period  of  15  days.  The  whole
 country  pays  in  foreign  exchange  the
 demurrage  charges  worth  hundreds
 of  thousands  of  rupees,  I  do  not
 know  whether  this  legislation  alone
 will  be  able  to  prevent  this  wastage
 of  our  foreign  exchange.

 The  last  point  75  this.  Are  we  in
 a  position  at  least  to  utilise  the  full
 capacity  of  these  major  port  trusts?
 At  present  what  is  the  handling  capa-
 city  and  what  are  the  plans  and  pro-
 grammes  to  fully  utilise  the  built-in
 capacity  of  the  major  ports  of  this

 country?

 With  these  few  remarks,  I  support
 the  Bill.

 SHRIMATI  PARAVATI  KRISHNAN
 (Coimbatore):  I  welcome  the  thought

 that  it  is  there  behind  this  Bill  of
 bringing  about  uniformity  amongst  the
 major  port  trusts.  But  I  have  got  my
 qualms  and  these  are  what  I  would
 like  to  give  experession  tc  now,  speak--
 ing  on  this  Bill.

 Firstly,  what  is  disturbing  is  that:
 clauses  9,  0  and  ll  of  the  Bill  seek
 to  give  the  Chairman  extraordinary
 powers  and  will  militate  more  and
 more  againt  the  democratic  function-
 ing  the  port  truts.  At  the  moment,
 the  port  trustees  do  have  certain
 powers  but  these  clauses  seek  to  take.
 away  those  powers  and  give  further-
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 powers  to  the  Chairman  who  already
 has  so  many  powers,  We  have  ex-
 perience  of  the  functioning  of  these
 port  trust  boards,  We  know  that,
 saddled  as  they  are  with  a  large
 number  of  representatives  of  various
 government  departments,  when  the
 Chairman  happens  to  be  4n  IAS  or  ICS
 officer,  these  poor  Johnnies  are  most
 nervous  to  open  their  mouths  to  pro-
 test  against  what  the  Chairman  may
 be  doing  which  they  consider  may  not
 be  correct
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 Again,  the  functions  of  the  various
 members  of  the  board  have  not  been
 defined  specifically  in  order  to  create
 the  basis  for  demorcatic  functioning of  these  Boards  The  Chairman  has
 the  power  to  reject  any  point  that  a
 member  of  the  board  may  send  to  be
 included  in  the  agenda;  he  does  not
 have  to  assign  any  reason.  He  may say:  “I  do  not  hke  your  face  or  I  do
 not  like  your  voice  and  therefore.  I
 had  not  included  it  in  the  agenda.”
 Therefore,  it  is  necessary  that  these functions  should  be  clearly  defined  so
 that  we  safeguarg  against  autocratic
 and  bureaucratic  functioning.  It  will
 be  in  the  Interest  of  the  efficient
 working  of  the  ports  if  the  boards  are
 Yun  properly;  otherwise  why  have
 these  boards  at  all?  Is  it  to  show
 that  there  is  democratic  functioning
 in  the  ports  in  democratic  India,
 where  incidentally  most  things  are
 done  by  Ordinances?  Why  have
 these  boards?  You  can  as  well  func-
 tion  through  Ordinances.  Therefore,
 I  would  have  been  happier  if  the  Bill
 did  not  contain  these  clauses  which
 seek  to  restrict  the  powers  of  the
 boards  and  enlarge  the  powers  of  the
 chairman  8६  these  will  only  lead  to
 distortion  in  the  working  of  the
 boards

 For  instance,  till  recently  the  chair-
 man  has  had  the  power  to  sanction
 work  upto  a  sum  of  Rs  25000  with-
 out  the  prior  sanction  of  the  board:
 he  could  go  to  the  board  for  ex  post
 facto  sanction  That  amount  has  re-
 cently  been  increased  by  the  Govern-
 ment.  He  has  been  given  more  and
 more  powers  ang  the  powers  of  the

 SRAVANA  15,  896  (SAKA)  (Amendment)
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 board  as  such  are  being  restricted,  I
 would  therefore  appeal  to  the  Minis.
 ter,  broadminded  as  he  is  and  having
 been  brought  up  in  a  syctem  of  demo-~
 cracy  till  now,  that  he  should  with-
 draw  these  clauses  from  the  Bill.
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 I  should  next  ike  to  refer  to  an.
 other  provision  that  affects  the  func~-
 tioning  of  these  boards.  Today  there
 as  no  uniform  policy  regarding  recog-
 nition  of  trade  unions  among  the
 various  ports;  it  varies  from  port  to
 port.  As  a  result  of  verification
 having  been  gone  through,  certain
 unions  had  got  representation  on  the
 boards,  But  that  trade  union  tl]  re-
 mains  unrecognised.  The  leader  of
 our  party.  Shri  Inderjit  Gupta  is  the
 president  of  the  Calcutta  Port  and
 Dock  Workers’  union  and  was  a  mem-
 ber  of  the  port  trust  from  April  70  to
 March  1974,  But  the  union  was  not
 recognised,  in  terms  of  industrial  re-
 lations.  It  was  so  inspite  of  verifica-
 tion.  The  result  was  that  a  vast  num-
 ber  of  problems  and  disputes  which
 would  come  up  and  which  could  be
 settled  at  the  grass  root  leve)]  dcross
 the  table  would  have  to  be  processed
 by  the  Labour  Ministry  and  then  the
 Ministry  of  Transport  and  Communi-
 cations  according  to  the  usual  proce»
 dures  and  delays.  Files  had  to  be
 chased  from  one  Ministry  to  another.
 We  would  have  to  wait  when  the
 Minister  in  dharge  was  changed  be-
 caure  of  Cabinet  reshuffle.  With  the
 result  the  sores  were  festering  more
 and  more  leading  to  disharmony.
 When  the  workers  reach  the  end  of
 their  patience  and  a  strike  takes  place
 then  there  is  a  hulla-baloo  about  how
 they  are  holding  the  country  to  ran-
 som,  as  was  done  about  the  railway
 workers,  There  is  the  same  kind  of
 bankruptcy  in  respect  of  industria}
 relations  in  other  departmerts  ard
 ministries  also.  )  wov'd  therefore,
 appeal  to  the  hon.  Minister  that  at
 least  he  should  have  the  foresight
 and  make  some  provisions  for  fhe
 recognition  of  unions  and  have  the
 atmosphere  cleared  in  the  hoard  for
 proper  industrial  relations  so  that
 labour  and  irdustrial  nroNeme  could
 be  settled  in  the  shortest  possible
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 time  by  the  creation  of  facilities  for
 across  the  table  settlements.  Take
 for  instance  the  revognition  of  the
 Madras  Port  United  Labour  Union.
 ASK  is  the  President  of  that  union.
 Today  by  virtue  of  vertification,  he  is
 a  member  of  the  Port  Trust;  he  is  a
 trustee.  At  the  same  time,  the  union
 is  not  still  recognised,  although  last

 year  jt  had  a  membership  of  6400,
 ‘There  have  been  more  than  one  strike
 during  the  last  two  years  in  that  par-
 ticular  port  and  they  could  be  settled
 only  when  this  union’s  representatives
 were  called  to  Delhi  by  the  Transport
 Ministry  or  the  Labour  Ministry.  Why
 get  to  that  stage?  Why  not  have  a
 proper  policy  of  recognitjon  of  unions
 for  settling  industrial  disputes  and
 maintaining  industrial  harmony?

 I  am  glad  we  have  heard  a  voice
 speaking  for  Mangalore  I  think  I
 should  also  speak  what  I  am  com-
 mitted  to  speak  for  my  State  of

 Tamilnadu  Why  is  it  that  Tuticorin
 has  been  left  out?

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE-  It  has  already  been  declared  a
 mayor  port  Notification  has  been
 issued  But  some  work  is  still  to  be
 completed

 SHRI  8  ४  NAIK:  The  Deputy
 Minister  is  contradicting  his  senior
 colleague  While  we  have  been  given
 a  clean  assurance  in  regard  to
 Mangalore

 MR  DEPUTY-SPEAKER:  I  raised
 that  question  and  he  _  said,  nothing
 stands  in  the  way  of  Mangalore  and
 other  ports  being  brought  within  the
 purview  of  this  Act  through  an  ad-
 ministrative  measure

 SHRIMATI  PARVATHI  KRISH-
 NAN:  We  have  experience  of  Gov-
 ernment’s  functioning.  First  it  is
 urider  consideration, then  active  con-
 sideration,  then  urgent  consideration
 atid  months  end  yéars  pass  by.
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 SHRI  B.  ्  NAIK:  It  should  be
 dotie  by  a  legislative  measure.

 MR.  DEPUTY-SPEAKER:  If  you
 are  so  keen,  you  should  have  sent  in
 an  amendment  that  these  ports
 should  be  included  here,

 SHRIMATI  PARVATHI  KRISH-
 NAN:  The  State  Government,  in  the
 midst  of  all  its  preoccupations,  has
 also  recommended  that  Tuticorin  be
 included  as  a  major  port.  It  is  not
 only  a  question  of  this  legislation
 covering  Tuticorin  Port.  The  pro-
 blem  will  be,  whether  the  workers  of
 the  harbour  project  in  Tuticorin  are
 to  be  absorbed  in  the  Port  Trust  or
 not.  That  demand  is  still  outstand-
 ing.  That  is  why  we  would  like  the
 minister  to  include  Tuticorin  in  this
 Bill  itself  so  that  the  various  pro-
 blems  that  exist  there  with  regard  to
 labour  can  also  be  settled  without
 any  delay.

 SHRI  CHINTAMONI  PANIGRAHI
 (BHUBANESWAR):  Sir,  I  welcome
 this  Bill.  I  welcome  also  the  way  in
 which  the  hon.  Minister  presented

 this  Bill,  This  is  a  major  develop-
 ment,  so  far  as  bringing  about  uni-
 formity  in  all  the  major  ports  is  con-
 cerned,  and  this  is  something  for
 which  we  have  been  trying  all  these
 years,  because  there  were  different
 legislation  for  different  ports.  There-
 fore,  I  appreciate  the  step  the  Gov-
 ernment  have  taken.

 So  far  as  representation  of  labour
 is  concerned,  it  ig  provided  here  that
 before  appointing  any  person  to  re-
 present  labour  employed  in  the  port,
 the  Central  Government  shall  obtain
 the  opinion  of  the  trade  union,  if  any,
 composed  of  persons  employed  in  the
 port  and  registered  under  the  Trade
 Unions  Act,  1926,  and  that  the  num-
 ber  of  persons  so  appointed  shall  not
 be  less  than  two,  The  number  can
 ‘be  increased  to  four  also.  So,  there
 is  not  much  of  controversy  on  this
 point.

 Will  it  not  be  more  useful  and
 helpful  if  the  local  MLA  and  MP  are
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 nominated  by  the  Government  to  the
 port  trust  of  that  area?  That  will
 help  in  democratising  the  port  trust
 when  the  elected  representatives  are
 included  there.  I  hope  the  hon.
 Minister  will  take  this  point  into
 consideration,

 Then  I  come  to  the  present  position
 of  Paradeep  port,  which  is  a  major
 port.  I  am  very  happy  that  it  is  re-
 ceiving  the  attention  of  the  hon.
 Minister.  Recently  I  had  been  to
 that  port,  I  was  happy  to  find  that
 the  Railway  Convention  Committee
 and  the  hon.  Deputy  Minister  visited
 that  port  Paradeep  port  was  a  gift
 by  the  State  Government  to  the  Cen-
 tral  Government.  The  State  Govern-
 ment,  built  that  port  by  their  own
 effort  and  they  spent  Rs  36  crores.
 Though  the  Central  Government  pro-
 mised  to  reimburse  that  amount.  they
 have  not  done  it  so  far.  It  is  a  big
 burden  on  the  Orissa  Government
 because  they  have  to  pay  interest  on
 these  Rs  6  crores.  Yet,  the  Central
 Government  have  not  kept  their  pro-
 mise,

 Though  this  38  one  of  the  deepest
 ports,  yet  for  the  last  many  years  it
 is  languishing,  because  three  agencies
 are  now  working  in  that  port,  name-
 ly,  the  Port  Trust,  the  railways  and
 the  MMTC  The  Cuttak-Paradeep
 railway  link  was  constructed  by
 spending  Rs.  36  crores  to  l7  crores.
 That  has  been  opened  only  to  goods
 traffic  to  carry  iron  ore  to  be  export-
 ed  to  Japan,  After  the  completion  of
 the  track,  it  was  thought  that  annual-
 ly  three  to  four  million  tonnes  of  iron
 ore  would  be  exported.  Today  not
 even  60,000  tonnes  of  iron  ore  m  a
 month  goes  to  that  port  because  the
 railways  do  not  provide  the  wagons.
 When  we  met  al)  the  three  agencies
 separately,  the  railways  laid  the  blame
 on  the  MMTC,  the  MMTC  on  the  Rail-
 ways  and  the  Port  Trust  on  the  rail-
 ways.  Though  these  agencies  have
 been  entrusted  with  the  responsibility
 of  exporting  4  million  tonnes  of  iron
 ore  and  even  though  so  much  money
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 has  been  spent,  here  ig  no  coordina-
 tion  between  these  three  agencies.

 MR.  DEPUTY-SPEAKER:  This.  is
 what  the  Americans  call,  passing  the
 buck,

 SHRI  CHINTAMONI  PANIGRAHI:
 I  am  very  happy  to  know  that  the_
 hon.  Deputy  Minister  has  been  ap-
 prised  of  the  whole  matter  and  that’
 he  has  set  up  a  committee  after  his
 return  from  that  place.  I  do  not  know
 whether  the  committee  will  be  able
 to  coordinate  the  work  of  the  differ-
 ent  agencies.  Anyhow  the  present
 position  is  that  the  vast  patential  of
 that  port  is  languishing.

 Now,  the  proposal  for  providing
 wagon  tippler  system  and  tur  com-
 pleting  the  port  railway  system  is
 lying  with  the  Transport  Ministry  for
 the  last  three  years.  The  design  has
 been  completed  in  Vishakhapatnam,
 In  one  hour,  25  wagons  of  iron  ore  is
 being  fed  into  the  ship  at  Visakha-
 patnam  For  the  last  three  years,
 the  proposal  is  still  lying  with  the
 Transport  Ministry  They  are  work-
 ing  out  whether  it  should  be  25  wa-
 gons  per  hour  or  45  wagons  per  hour.
 This  argument  is  going  on.  They  do
 not  agree  as  to  whether  it  should  be
 25  wagons  per  hour  or  45  wags  per
 hour.

 Let  them  agree  to  figure  of  30  or  35
 wagons  per  hour,  strike  a  mean,  and
 introduce  this  system  so  that  the
 Paradeep  port  handles  more  traffic.
 The  proposal  has  not  yet  been  cleared.
 It  is  still  lying  with  the  Transport
 Ministry.  I  would  request  the  hon.
 Minister  to  kindly  look  into  this
 matter,  When  the  design  has  been
 completed  in  Vizag,  why  should  it  not
 be  introduced  in  the  coming  2-9’
 months,  in  any  modified  form,  in  the
 Paradeep  port  so  that  you  could  ex-
 port  fron  ore.

 About  the  general  cargo  berth,  the
 Government  of  India  has  already
 sanctioned  it.  Not  even  one  cargo
 berth  has  been  completed  though  in-
 the  Fifth  Plan,  the  target  is  to  have’



 165  Major  Port  Trust

 77  general  cargo  berths.  The  capa-,
 city  of  the  Paradeep  port  will  cover
 the  entire  hinterland,  right  from
 Madhya  Pradesh,  all  this  area,  and  it
 can  export  7  million  tonnes  of  goods.
 According  to  a  recent  survey  conduct.
 ed,  it  can  go  even  upto  9  million
 tonnes.  With  such  potentialities,  if
 the  Transport  Ministry  does  not  take
 a  httle  more  interest,  the  Paradeep
 port  35  not  going  to  develop

 Another  problem  in  the  Paradeep
 port  ३38  the  serious  erosion  that  is
 taking  place  there  Three  years  ago.
 I  went  to  the  place  where  Nehru  laid
 the  foundation  stone  and,  at  that
 time,  rea  was  3  miles  away  from  the
 Nehru  Bungalow’  Today,  it  75  only
 200  ft  away  Such  a  rapid  erosion  33
 taking  place  They  have  spent  Rs  34
 crores  on  such  a  major  port  If  the
 erosion  is  not  checked  we  are  going
 to  lose  such  a  big  achievement  in  our
 State  It  46  a  national  achievement.
 I  hope,  the  Government  will  do  some-
 thing  about  it  I  urge  upon  the
 Minister  to  :ovk  into  this  problem
 also

 Lastly,  I  must  congratulate  the
 Minister  for  giving  a  little  hope  to
 the  people  of  Orista  about  the  ship
 building  yard  Though  it  2s  not  with-
 in  the  purvicw  of  the  discussion  of
 this  Bill,  I  am  digressing  a  litle
 When  the  question  came  up  about
 locating  the  ship  building  yard  in  the
 country,  I  am  verv  happy  to  sa,  that
 his  reply  gave  hopes  to  the  people  of
 Orissa  that  the  Government  of  India
 is  taking  nto  consideration  the  ques-
 tion  of  having  a  ship  building  yard
 at  Paradeep  I  welcome  this  measure

 sit  भारत  सिंह  चौहान  (धार)  उपाध्यक्ष

 महोदय,  मन्त्री  महोदय  जो  बिल  लाये  है  मुझे  ऐसा
 लगता  है  कि  963  के  बिल को  ही  इन  तीनो

 मेजर  पोर्टल  के  लिए  लागू  करना  चाहते

 हैं।  लेकिन  सवाल  यह  है  कि  क्या  963  के

 इस  कानून  को  इस  पार्टस  पर  लागू  करते  से

 इनका  विकास  हो  जायेगा।  अपने  जो  विवरण

 दिया  है  उससे  भी  विकास  की  कोई  बात  जाहिर
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 नहीं  होती  है।  बम्बई,  कलकत्ता  शौर  मद्रास
 के  जो  पहले  कानून  बने  थे  वे  उन  पर  पोर्टल
 की  विशेष  महत्ता  को  ध्यान  मे  रख  कर  बताये
 गये  थे,  कब  जब  श्राप  उनके  लिये  नये  कानून
 बनाने  जा  रहे  हैं  तो  आपको  यह  ध्यान  रखना

 चाहिए  था  कि  इन  मेजर  पोर्ट स  की  अन्तर्राष्ट्रीय
 महत्ता  को  कसे  बढा  सकते  हैं।  आप  के  इस
 बिल  से  न  तो  कोई  भन्तर्राप्ट्रीय  महत्ता  बढती
 दिखाई  देती  है  कौर  न  कोई  विकास  हैं।  होता
 दिखाई  देता  है।  इन  तीनों  पोर्ट्स  का  सम्बन्ध
 विश्व  के  व्यापार  से  है,  लेकिन  उसका  द्रापने
 इसमे  कहीं  कोई  जिक्र  नहीं  क्रिया  है  कि  हम

 अन्तर्राष्ट्रीय  कानूनों  को  भी  ध्यान  मे  रख  कर

 इन  पोर्ट  के  लिए  ऐसा  कानून  लाये  है  जिस
 से  कि  इन  तीनो  पोर्ट्स  की  महत्ता  बढ़े  t
 तो  यह  जो  कानून  लाये  है  उससे  मै  ऐसा  समझता

 हु  कि  मन्त्री  लोग,  जो  कमीशन  ने  रिपोर्ट  दी

 है  उसकी  कुछ  बाते  लेकर  जनता  को  एक  तरह
 से  यह  बतलाना  चाहते  है  कि  हम  कुछ  कर  रहे
 हैं  पोर्टल  के  सम्बन्ध  में,  लकिन  दरअसल  उससे
 कोई  विशेष  लाभ  होने  वाला  नहीं  है।  पिछले
 समय  में  जिस  तरह  से  थई  क्लास  को  सेकण्ड
 क्लास  से  परिवर्तित  कर  दिया  उससे  कोई
 बड़ा  भारी  परिवर्तन  नहीं  हया  लेकिन  एक
 स्पष्ट  जरूर  हो  गया  कि  भाई  हमने  थड़े  क्लास

 को  समाप्त  कर  दिया,  सेकेण्ड  क्लास  बना  दिया  ।
 उसी  प्रकार  का  स्पष्ट  करने  के  लिए  यह  बिल
 भी  लाया  गया  है  वरना  इस  बिल के  द्वारा  कोई
 भारी  परिवर्तन  होगा  या  पार्ट्स  का  विकास

 होगा  ऐसा  लगता  नहीं  है।  इस  बिल  को  लाने
 के  पहले  मैं  समझता  पोर्टल  ट्र्स्ट्स  ने  जरूर
 श्रमिकों  सुझाव  दिए  हैं  और  उसमे  कई  सुझाव
 ऐसे  हैं  जो  लागू  किए  जाने  चाहिए  लेकिन  आपने
 तो  केवल  अधिकार  लेने  के  लिए,  पोर्ट सू  को

 पावर्स  मे  एन्क्रोचमेन्ट  करने  के  लिए  शौर  अपना

 झाधिपत्य  जमाने  के  लिए  यह  बिल  पेश  किया

 है--इस  बिल  से  यह  बात  साफ  लगती

 है।  बाप  यह  बिल  उन  तीनो  पोर्ट्स  पर  लागू
 करके  जो  पोर्टल  भ्रन्सर्राष्ट्रीय  महत्ता  रखते

 हैं  उनकी  पास  को  कर्ब  कर  रहे  हैं  या  समाप्त

 कर  रहे  हैं।  इसलिए  मैं  मम्मी  महोदय
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 निवेदन  करूंगा  कि  वे  इस  पर  गम्भीरता  से
 विचार  करें  शोर  इन  तीनों  पोटास  को  महत्ता
 जो  राज  से  नही,  स्वराज्य  के  पहले  से  है,  उनकी

 झन्तर्ाष्ट्री प t  agar  ate  'डिगनिटी  को  बनाये
 रखने  की  आवश्यकता  है  अगौर  इसी  बात  को
 ध्यान  में  रखते  हुए  संशोधन  किए  जायें

 छोटे-छोटे  पोस्टेड  पर  यह  बिल  लागू  या
 जिसको  आप  बडे  पोर्ट्स  पर  लागू  कर  रहे  हैं।
 आवश्यकता  इस  बात  की  थी  कि  उसमे  जो

 कुटिया  थी  उनको  दूर  करके  भ्रच्छे  परिवर्तन
 किए  जाते  लेकिन  उसको  न  करते  हुए  ऐसा
 लगता  है  कि  केवल  कुछ  परिवर्तन  करने  है
 ताकि  जनता  को  यह  पता  लगे  कि  ट्रांसपोर्ट
 एण्ड  शिपिंग  मिनिस्ट्री  भी  कुछ  काम  कर  रही
 है।  इसके  अ्रलावा  इप  बिल  में  मुझे  कौर  कोई
 भी  समझ दारो  को  बात  नहीं  दिखाई  देती  ।
 गोवा  के  पोर्ट  के  बारे  मे  पिछले  समय  में  बडे-
 बड़े  आश्वासन  दिए  गए  थे  और  यह  बतलाया  गया
 था  कि  उसके  लिए  27  करोड़  रुपए  सेक्शन
 किए  गए  हैं।  मुझे  यह  अच्छी  तरह  से  मालूम
 है  कि  गोवा  पोर्ट  को  वरन्  सबसे  अच्छा  ओर
 बड़ा  पोर्ट  बनाया  जा  सकता  है  लेकिन  27  वर्षों
 के  वाद  भी  वह  पोर्ट  अभी  तक  विकास  को  आर

 नही  गया  है।  यहा  पर  झगड़े  मीर  स्ट्राइप्स
 होती  जा  रही  ये।  वह  एक  नैचुरल  पोर्ट  का
 स्थान  रखता  है  और  बम्बई,  कलकता  या
 मद्रास  के  पोर्ट  ऐसे  नहीं  हैं  जहा  पर  बड़े-बड़े

 जहाजो  को  लाया  जा  सके  लेकिन  फिर  भी  गांव
 पोर्ट  का  विकास  रुका  पडा  है।  पिछने  समय  मे

 यह  जरा  ?  बतलाया  गया  था  कि  हमने  इतने
 करोड  रु  ये  उसके  विकास  के  लिए  मजूर
 किए  है  लेकिन  वहा  पर  जिस  तरह  से  मैनेजमेंट
 चल  रहा  है  उसमें  स्ट्राइप्स  हा  रहो  है,  काम  में
 रूकावट  जाता  हैँ  ।  अगर  इसी  तरह  से  काम
 चला  तो  यह  जो  पोर्ट  स  क॑  विकास  की  बाल  कहा
 जा  रही  हैं  वह  कानून  लागू  करके  होते  वाली

 नही  हैं  ।  साल'  में  मनतक़ी  महोदय  से  निवेदन
 करूगा  कि  इन  पोर्ट स  का  अस्र्राष्ट्रीय  महत्ता
 को  विशेष  रूप  से  धयान  म  रखा  जाता  चाहिए।
 आप  भी  भाति  जानते  हैं  कि  इन  पोर्ट स  से  किस
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 प्रकार  विदेशों  को  व्यापार  का  भ्रावागसन  होता
 है।  यदि  उनको  धक्का  लगा  तो  झपके  विकास

 झौर  व्यापार  में  तथा  शिपिंग  के  काम  में  बड़ा  भारी

 नुकसान  होने  को  सम्भावना  है।  इमलिए  में
 समझता  हूं  कि  इस  तरह  हैफेड  वे  में  परिवर्तन
 करना  उचित  नहीं  होगा।  मेरा  निवेदन  है  कि
 मन्त्री  जी  इस  पर  गम्भीरता  से  विचार  करे।

 इस  सम्बन्ध  में  मुझे  यही  कहना  है।

 शो  शिवनाथ  लिए  (शानू)  उपाध्यक्ष

 जी,  राज  हमारे  देश  में  जितने  मेजर  पोर्टल
 हैं  वह  चार  प्रकार  के  काननो  से  गवन  होते  है  ।

 इस  विधेयक  के  द्वारा  हम  एक  कानून  से  उनको

 गिनें  करना  चाहते  है  ।  यह  विधेयक  एक
 स्वागत-योग्य  कदम  है  और  मैं  इस  का  समर्थन

 करता  हु  ।  इस  विधेयक  का  समर्थन  करते  हुए
 मैं  कुछ  बातो  की  ओर  माननोय  मित्रों  जो

 का  ध्यान  दिलाना  चाहता  हू  t  एक  बान  मैं

 चाहूगा  जो  यदि  अभी  इस  समय  न  हो  सके  तो

 आइन्दा  उसके  ऊपर  ध्यान  रखकर  बाद  में

 इम्प्रूव  करने  को  कोशिश  करेगे।  जहा  तक

 बोर्ड  श्राफ  ट्रस्टी  का  सवाल  है,  आप  ने  लेबर

 को  रिप्रेजेस्टेशन  दिया  है  कि  कम  से  कम  दो

 आदमी  लेबर  के  उसमें  होगे  लेकिन  आपका

 जो  स्प्रिजेन्टेशनन  देने  का  तरीका  है  उनमे

 झ्रापने  कोई  सुधार  नहीं  क्या  है।  दूसरे  शिप

 बोनस  वगैरह  के  इन्ट्रेस्ट्स  का  आप  ने  जा

 रि प्रेजेन्टेशन  दिया  है  उनमे  उन  लांगा  में  में

 वे  चुनकर  आयेंगे  लेकिन  लेबर  का  जा  रिप्ले-

 जेनरेशन  होगा  उसमें  गवर्नमेंट  नॉमिनेट  करेगा  ।

 इस  प्रकार  से  एक  डेमोक्रेटिक  रोके  को  छोड़
 कर  सरकार  ने  उनको  नॉमिनेट  करने  को  जो

 पावर  अपने  हाथ  मे  रखो  है  वह  रोका  काई
 अच्छा  रहो  है।  इससे  लेबर  यूनिवर्स  मे  काम

 करने  वाले  नाराज़  हो  सकते  है  और  इसको
 लेकर  ट्रेड  यूनियन  की  रिकरग्नाईज्ड  या  अनन

 रिकग्ताइज्ड  यूनिवर्स  में  झगड़े  हो  सकते  हैं।
 इसलिए  जितने  भो  लेबर  एप्प्लायड  हो  उनका

 सभी  का  रजिस्ट्रेशन  हो,  वे  चाहे  किलो  भो

 बू नियत  के  सदस्य  हो,  उसका  एक  कर्ता-

 लिमिटेड  रजिस्ट्रेशन  हो  और  बहो  लोग  झपने
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 बाप  में  से  चुनकर  अपने  प्रतिनिधि  भेजें।
 चाहे  कोई  यूनियन  रजिस्टर्ड  हो  या  भ्रनरजिस्टर्ड

 हो  उनमे  कोई  भेदभाव  न  रखा  जाये,  उनका

 एक  इलेक्टोरल  कालेज  बनाया  जाये  जिसके
 द्वारा  2  प्रतिनिधि  या  बरच्छा  होगा  4  प्रतिनिधि
 भेजे  जायें  तो  मैं  समझता  हू  भ्रामक  वह  एक
 सही  कदम  होग।।  वरना  मैं  समझता  हू  ट्रेड
 यूनियन  में  झगड़े  चलते  रहेंगे,  कोई  कहेगा
 झाई  एन  टी  यू  सो  का  हो  कौर  कोई  कहेगा

 ए  झाई  टी  यू  सी  का  हो  ।  इसके  भ्र लावा  जो
 लोग  जाना  चाहेंगे  वे  वहां  के  प्राधिकारियों  की

 ख़ुशामद  करते  रहेगे  शौर  वे  बहा  पर  जाकर
 लेबर  का  सही  प्रतिनिधित्व  नही  करेगे  ।  ऐसी
 स्थिति  में  मैं  निवेदन  करूगा  कि  कसी  तरीके
 से  आप  इसमे  सुधार  करें।

 दूसरे  आपने  बोर्ड  श्राफ  ट्रस्टी  मे  उन

 स्टेट्स  को  रिप्रेजेल्टेशन  दिया  है जिनकी  जमीन
 पर  वह  पार्ट  स्थित  है  लक्नि  जैसे  आपका
 काइला  पांडे  है  उसके  जा  मेन  यूज सं  है  बहू
 हरियाणा,  पजाब  जौर  राजस्थान  हैं  ।  इन

 स्टेट्स  की  भी  समस्यायें  है  इसलिए  इन  तीनों
 प्रान्तों  को  भी  वहा  रि प्रेजेन्टेशन  दना  चाहिए।
 यह  नहीं  होना  चाहिए  कि  जिस  प्रान्त  में  पार्ट

 हां  यहा  की  स्टेट  गवन  कमेन्ट  को  ही  रिप्रेजेन्टेगन
 दे  बल्कि  वहां  से  सामान  भेजने  वाली  जो  और

 स्टेट्स  हैं  उनको  भी  रि प्रेजेन्टेशन  दिया  जाय

 यह  मेरी  बाप  से  प्रार्थना  है  कौर  इसकी  ओर
 शाप  अवश्य  ध्यान  देने  की  कृपा  करे  ।

 इस  बिल  में  नई  संशोधन  किये  गये  हैँ
 जो  स्वागत  योग्य  है  लेनी  एक  संशोधन
 मंत्री  जी  ने  रखा  है  कि  कुछ  कीन्स  के  अधीन

 एनिमल्स  हा,  सामान  हां,  पहले  अनब्नेम्ड  का
 ओपन  झौकशन  से  बेचा  जाता  था,  लेकिन  भ्रम

 यह  किया  गया  है  कि  प्रयास  में  निमोशियेशन्स
 कर  के  या  डेन्दर्स  काल  कर  के  बेचा  जायगा  |
 इसमें  प्राधिकारियों  द्वारा  गडबड  किये  जाने  की
 आशका  होता  स्वाभाविक  है  ।  पब्लिक  भौकशन
 में  फ़ेयरनेस  जाती  है  कौर  बाद  मे  चाहे  कत् सनई
 पार्टी  को  क्लास  भी  देन  पडता  हो,  तो  भी  सही
 चीज  मिलती  है।  इसलिये  पब्लिक  प्रमोशन
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 के  बजाय  प्राइवेट ली  टेण्डर  काल  कर  बेचने  की
 व्यवस्था  करना  सही  नहीं  है  शौर  अ्रधि-
 कारियों  के  ईमानदार  होने  पर  भी  उन  पर
 लांछन  लग  सकते  हैं  ।  इसलिये  पब्लिक

 झ्रौवशन  ही  रहना  चाहिये

 अभी  एक  माननीया  समस्या  ने  कहा  कि

 सेन्ट्रल  गवर्नमेंट  ने  या  चेयरमैन  ने  अ्रपने  पास
 पावर्स  रखने  को  अधिक  चेष्टा  की  है  ।  मैं
 इसका  स्वागत  करता  हु  कि  आप  ने  नियुक्तियों
 के  बारे  मे  केन्द्रीय  सरकार  के  पास  प्राधिकार
 रखा  है।  यह  ठीक  है  कि  जो  जिम्मेदारी  की
 जगह  हैं  उन  पर  केन्द्र  सरफार  नियुक्ति  करे।

 दूसरा  प्राविधान  यह  है  कि जिनकी  2,000  रू०
 से  प्रतीक  तनख्वाह  होगी  वह  भी  बोर्ड  की
 राय  से  सेन्ट्रल  गवर्नमेंट  नियुक्त  करेगी।

 लेनी  ब्रदर  पोस्ट्स  को  आप  ने  चेयरमैन  को
 दिया  है।  पहले  बोर्ड  की  राय  से  चेयरमैन

 नियुक्ति  करता  था,  परन्तु  ब  चेयरमैन  को  ही
 पूरा  अधिकार  दिया  गया  है  जो  मेरी  राय  मे
 ठीक  नहीं  है।  श्राप  जानते  हैं  कि  राज

 नियुक्तियों  के  इन्दर  फेवरटिज्म  चलता  है।
 जानने  भी  पब्लिक  अन्डरटेक्ग्सि  के  चेयरमैन
 हैं  वह  अपने  ही  आदमियों  को  नौकरी  देते  है
 इसलिये  चेयरमैन  को  अधिक  पावर  देना  ठीक
 नहीं  है  इसका  मिसयूज  अधिक  हो  सकता  है

 मुझे  एक  झा शका  कौर  है  जैसे  कलकत्ते  के
 अन्दर  श्राप  ने  प्राइवेट  पब्लिक  लैंडिंग  प्लेस
 भी  रखेंगे  7  जहा  तक  ब्रदर  प्लेसेज़  का  सवाल  है
 उनको  यूज़  करने  का  सवाल  है  मुझे  कोई
 आपत्ति  नहीं  है।  लेकिन  जो  पब्लिक  लैंडिंग
 बाप  ने  रखा  है  कही  ऐसा  न  हा  कि  प्राइवेट
 झ्रादमी  झपती  प्ले सेज  बना  ले  और  उसका
 उपयोग  न  कर  कहीं  उनकी  मोनोपली  न  हो  ।
 मैं  चाहूंगा  कि  उसकी  प्रो नर शिप  पोर्ट  ट्रस्ट  के
 साथ  रहती  चाहिए  जिससे  प्राइवेट  लोग
 नाजायज़  फ़ायदा  न  उठा  सकें  |  इसका  प्रोविजन

 होना  चाहिए।

 पार्ट्स  की  क्‍या  हालत  है?  माननीय
 सदस्य  ने  कलकते  के  बारे  मे  कहा  ।  हम  गाहते
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 हैं  कि कलकते  का  पोर्ट  जितना  अच्छा  बन  सके,  depth  into  the  entire  matter  of  Ports
 बनाया  जाय  ताकि  बड़े  से  बड़े  जहाज  वहां
 जा  सकें।  लेकिन  कांडला  पोर्ट  मैंने  देखा  है
 और  उसके  बोर्ड  शाम  ट्रस्टी  से  बात  की  है।
 यह  हमारे  देश  का  सब  से  अच्छा  पोर्ट  है  लेकिन
 उसका  पूरा  उपयोग  नहीं  हो  रहा  है।  उस  पर
 आपका  मंत्रालय  ध्यान  दे  तो  उसका  सुधार  हो
 सकता  है।  बडे  बडे  जहाज़  वहा  रेगुलर  नही
 जाते  हैं।  लोग  कहते  है  कि  जब  तक  कार्गो  नही
 होगा  तब  तक  बडा  जहाज़  नहीं  जायगा।

 हिटर  लैड  मे  जितना  सामान  है  लाने-ले  जाने
 का  उसको  काला  पोर्ट  के  जरिये  ही  प्रख्यात-
 निर्यात  किया  जाय  और  इसके  लिये  जरूरी  है
 कि  हिटर  बैड  में  जितने  साधन  बढा  सकते  है
 बढ़ाये ।  दूसरी  शिकायत  यह  है  कि  रेल  द्वारा
 बॉम्बे  सामान  ले  जाने  की  दरे  कौर  काला
 पोर्ट  को  सामान  ले  जाने  की  दरे  एक  नही  हैं,
 उनमे  भिन्नता  है।  एक  सामान  राजस्थान  से
 बॉम्बे  भेजा  जाता  है  तो  किराया  कम  लगता  है
 और  काला  भेजने  है  तो  भ्र धिक  किराया
 लगता  है।  इसलिये  व्यापारी  लोग  पोर्ट  को
 ज्यादा  सामान  नहीं  भेजते  है।  इसलिये  मैं

 चाहता  हू  कि  काडला  पोर्ट  के  डेवलपमेंट  को
 शोर  अधिक  ध्यान  दिया  जाय।

 इन  शब्दों  के  साथ  मैं  इस  बिल  का
 स्वागत  करता  हू

 SHRI  SURENDRA  MOHANTY
 (Kendrapara):  Mr.  Deputy-Speaker,
 Sir,  it  is  common  knowledge  that  to-
 day  most  of  our  major  ports  are  limp-
 ing  and  are  in  the  red.  Their  effec-
 tiveness  leaves  much  to  be  desired.
 In  that  context,  I  do  expect  that  this
 Bill  should  not  merely  think  of  the
 problems  but  should  have  covered  the
 entire  aspect  of  the  reorganisation  of
 the  major  ports  so  as  to  make  their
 functioning  more  effective?

 The  House  would  recal!  that  a  Study
 Team  on  the  Major  Ports  which  had
 been  appointed  in  the  year  968  made
 a  recommendation  which  I  quote:

 “We  therefore  urge  that  the  Indian
 Government  authorise  a  study  in

 Trust  organisation.”

 “We  suggest,  therefore,  that  when
 the  reorganisation  study  of  the  Port
 Trusts  is  initiated,  the  services  of  a
 foreign  management  consulting  firm
 having  expertise  in  the  field  of  orga-
 nization  be  engaged  despite  the  fact
 that  the  services  of  such  firms  are
 generally  expensive.”

 In  pursuance  of  this  recommendation,
 a  Major  Ports  Commission  had  been
 appointed  which  had  Made  many  re-
 commendations  out  of  which.  if  I
 remember  correctly,  the  only  recom-
 mendation  which  this  Bill  ig  going  to
 implement  is  to  bring  the  three  major
 ports,  Calcutta,  Bombay  and  Madias,
 on  par  with  the  other  ports  like  Vizag,
 Tuticorin,  Paradip,  Kandla  and  Mar-
 mugao  in  pursuance  of  the  Port  Trust
 Act,  963  Beyond  that,  I  do  not  find
 any  significant  recommendation  which
 is  sought  to  be  implemented  by  this
 Bill  I  hope  the  hon.  Minister  will
 explain  to  us  while  replying  to  this
 debate  as  to  why  he  has  chosen  not
 to  implement  the  other  major  recom-
 mendations  which  the  Major  Port
 Trusts  Commission  had  recommended

 In  that  context,  I  shal]  invite  the
 attention  of  the  House  to  one  signifi-
 cant  fact.  Ag  regards  the  organisation
 of  the  Port  Trust,  the  Chairman
 occupies  a  pivotal  position  in  it  But,
 unfortunately,  the  position  of  the
 Chairman  of  the  Port  Trust  is  not
 very  complimentary.  I  quote  from
 the  Report  of  the  Study  Team  on
 Major  Ports  of  India.  On  page  47,
 this  is  what  is  stated  therein:—

 “We  have  previously  presented
 our  general  impressions  of  the  re-
 lationships  which  exist  between
 first,  second  and  third  level  officials
 at  major  ports.  We  add  here  that
 while  there  are  many  obvious  weak-
 nesses  in  the  relationships  between
 these  officials,  the  majority  of  Chair-
 men  at  the  individual  ports  who  are
 members  of  the  Indian  Administra-
 tive  Service  (IAS)  or,  ina  few
 casa,  the  Indian  Civil  Service
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 (ICS),  have  had  extensive  adminis-
 trative  experience.  As  we  have  said,
 sthe  basic  fault  we  find  ig  the  very
 ‘fact  that  these  individuals  are  ad-
 ministrators  rather  than  managers. This  appears  to  be  more  a  fault  of
 the  ‘system’  than  of  the  individuals.”

 ‘The  Study  Team  has  categorically
 stated  that  the  Chairmen  should  be
 more  of  managers  than  of  administra-
 tors.  But,  what  do  we  find?  Some
 administrators  function  ag  bureaucrats
 and  nct  as  Chairmen  What  is  the
 result  of  all  this?  I  would  invite  the
 attention  of  the  Minister  to  page  147
 of  thig  Report  I  quote,

 “The  current  Chairman  o9f  the
 Port  Trust  has  served  since  May
 1967.  He  had  no  experience  m  port
 uperation  or  management  prior  to
 becoming  Chairman"

 So,  a  man  without  any  experience  and
 without  knowing  the  A,  B  or  0  of  a
 port,  5  appointed  as  Chairman  merely
 because  of  the  fact  that  he  belongs  to
 the  IAS  What  has  been  ihe  net
 result?  Only  yesterday,  the  hon
 Minister,  in  reply  to  a  question,  in  this
 House  has  said  that  Paradip  Port  has
 been  incurring  a  loss  at  the  rate  of
 Rs  3  crores  a  year

 This  ig  the  result  when  you  put  an
 administrator  as  the  head  of  a  port
 trust  who  has  got  no  experience  of
 the  port  whatsoever  But  what  do
 we  fing  in  this  Bill?  We  find  the  Gov-
 ernment  has  not  educated  itself  from
 ‘the  past  experience  but  on  the  other
 hand  it  has  given  a  position  of  further
 ‘premium  to  these  Chairmen  who  have
 no  experience  of  port  trusts

 Further,  the  study  team  had  rightly
 recommended  that  the  Chairmen
 should  be  divesteg  of  their  gdminis-
 trative  duties  and  they  should  be  more
 entruste@  with  the  operational  acti-
 vities.  Towards  that  end  the  team  had
 rightly  urged  the  creation  of  a  new
 position  designated  as  the  General
 Manager  for  each  of  the  major  ports

 “who  would  manage  the  day-to-day
 activities  of  the  “port  trusts,  I  hope

 AUGUST  6,  974  (Amendment)  Bill  74

 the  hon,  Minister  owes  an  answer  to
 thig  House  as  to  why  this  recommen-
 dation  has  not  been  implemented,  why
 non-technical  men  who  have  no  ex-
 perience  of  the  port  trusts  work  are
 entrusted  with  the  management  of  the
 port.  I  hold  on  this  account  our  major
 ports  are  decaying  and  their  effective-
 ness  is  dwindling.

 Coming  to  Paradip  port  I  would
 invite  the  attention  of  the  hon.  Minis-
 ter  to  Chapter  0  of  the  recommenda-
 tions  of  the  Major  Ports  Commission
 in  which  they  have  made  certain  spe-
 cific  recommendations  regarding  the
 ports  of  Kandla,  Paradip,  Tuticorin
 and  Mangalore.  As  the  earlier  speaker
 pointed  cut  the  Government  of  India
 has  so  far  paid  Rs.  6.20  crores  as  loan
 to  the  Pa  -adip  port  whose  interest  has

 a  crippling  effect  on  its  development.
 The  House  will  be  amused  to  learn
 that  some  time  back  the  treasures  of
 the  Paradip  port  had  been  hypothecat-
 ed  to  a  nationalised  bank  to  pay  the
 salaries  of  its  employees.  In  that  zon-
 text  the  Mayor  Ports  Commission,  has
 recommended  in  Chapter  10:

 (i)  provide  an  outright  grant  to
 the  extent  of  20  per  cent  of
 the  capital  cost  of  civil  works
 including  berths,  breakwatcrs,
 reclamation,  capita]  dredging
 etc.,  but  exclusive  of  the  ex-
 penditure  on  mechanical
 handling  plants  and  cquip-
 ment;

 limit  the  obligation  of  these
 ports  to  the  payment  of  :n-
 terest  and  repayment  of  the
 principal  to  only  50  per  cent
 of  tme  caiptal  outlay  after  de-
 ducting  the  cast  grant.  These
 ports  would  be  reuqired  to
 pay  the  appropriate  rate  of
 interest  as  applicable  to  all

 long  term  loans  advanced  by
 Government  during  that  year:

 (iii)  permit  the  interest  to  be
 capitalised  during  the  cons-
 truction  stage  of  the  project;

 di)

 (iv)  apply  a  repayment  schedule
 for  the  loan  during  8  period
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 of  30  years,  the  first  instal-
 ment  of  repayment  to  com-
 mence  from  the  eleventh  an-

 niversiry
 of  ६  tommission-

 ing  of  project;

 Now,  what  is  happening?  As  regards
 Paradip,  after  its  sixth  annivetsary  the
 Government  has  been  realising  not  only
 the  capital  but  also  the  interest  ‘which
 has  a  crippling  effect  and  which  has
 forced  the  Port  Trust  to  hypothecate
 its  treasures  to  get  money  to  make
 payment  to  its  employees.

 J  would  only  and  by  saying  that  only
 8  more  cursory  and  casual  attention
 has  been  paid  to  the  development  of
 our  major  ports.  It  is  common  know-
 ledge  that  our  major  ports  are  today
 dwindling  and  declining.  Not  only
 Calcutta  but  all  the  ports  including
 Kandla,  Bombay,  Madras  etc,  are  hav-
 ing  a  declining  profitability  rate
 Therefore,  we  would  have  expected
 that  the  hon  Minister  should  have
 come  forward  with  a  Bill  which  would
 have  covered  the  entire  ground  of  r*-
 organising  the  port  trusts  to  make
 them  more  profitable  so  that  they  can
 effectively  function  and  they  can  con-
 tribute  effectively  to  the  growth  of
 our  economy.  I  hope  that  the  hon.
 Minister  will  bring  forward  in  the  near
 future  a  more  comprehensive  Bull  to
 serve  this  end

 क्रो  मूल  चन्द  डागा  (पाली)  इस

 बिल  को  लाने  के  लिए  मै  मंत्री  महोदय  को

 धन्यवाद  देता  हू  7  इस  तरह  का  बिल  लाने

 की  सिफारिश  953  %  हुई  थी।  एस्टीमेट्स
 कमेटी  ने  पनी  रिपोर्ट  मे  यह  कहा  था  :

 “The  Committee  regret  to  note
 that  though  gq  sub-committee  consis-
 ting  of  senior  representatives  of
 Calcutta,  Bombay  and  Madras  Port
 Trusts  was  set  up  as  early  as  July,
 1963,  to  recommend  amendments  cf
 Bombay,  Calcutta  ahd  Madrag  Port
 Trusts  Acts,  they  took  more  than
 three  years  to  submit  the  report.”

 बह  एक  छोटी  सी  कमेटी  थी।  उसके  बाद

 मई  कमेटी  बैठी।  उसकी  रिकोर्मेंडेशंड  होने
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 के  बाद  झाग  बाप  इस  बिल  की  लाये  |  इतनी
 देर  से  ही  सही  लेकिन  इस  बिल  को  लाने  के  लिए
 श्राप  धन्यवाद  के  पात्र  हैं।

 झापने  मेजर  कौर  माइनर  पार्ट्स  में

 डिस्ट्रेस  किया  है।  भाई  |  स्टिल  टू  भंडर स्टैड
 दी  डिफरेंस  बीवी  मंज़र  एंड  माइनर  पोर्ट स  ।
 पोर्ट  सीज  पोर्ट  -  क्‍यों  बाप  दोनों  में  भेद
 करते  हैं।

 जो  कमेटी  बाप  ने  प्वाइंट  की  थी  उसके
 जो  टम्स  साफ  रेफरेंस  थे उनमे  से  कुछ  ये  थे

 “(in)  to  consider  broadly  their  deve-
 lopment  programmes  i,  the
 context  of  present  and  future
 national  needs  with  special
 reference  to  the  changing
 shipping  and  port  technology;
 and

 (in)  to  examine  specifically  the
 followang  aspects  of  port
 working

 (a)  management,
 (b)  financing,  and
 (ey  personnel,  and

 (av)  to  consider  in  the  light  of  all
 the  above,  tne  capacity  of  the
 ports  to  enhance  the  current
 rateg  of  ex-gratia  payment;
 and

 (v)  tg  review  the  arrangements
 that  exist  for  coordination
 among  the  different  ports,  and

 (vi  to  make  recommendations  on
 the  above  and  other  ancillary
 matters”,

 उस  कमेटी  ने  27  रिकोमेडेशस  की  in  शायद

 झापने  बिल  लाने  में  जल्दी  की  है  प्रौढ़  केवल

 एक  एसपेक्ट  को  आप  थे  टच  किया  है।

 मैं  जानना  चाहता  हूँ  कि  बाकी  की  जो  रिको-

 मेडेशंज  हैं  उनके  बारे  में  भाप  क्या  कर  रहे  हैं,

 ब्या  उनको  इम्प्लीमेंट  कर  रहे  हैं  ।  पार्ट्स  की

 हालत 1]  खराब  है।  वहां  मिसमैनेजमेंट  है।

 उसको  बजह  से  डेमेज  लगता है  हस  हल्दिया
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 पोर्ट  तथा  कौर  भी  कई  पोटास  को  देखने  गये  थे  ।
 वहा  लेबर  का  प्रवेश  है।  इक्विपमेंट  का  है,
 'रोज़  का  है।  भ्रायरन  शौर,  साल्ट  आदि
 जो  हम  बाहर  भेजते  है  या  जो  चीजे  इम्पोर्ट
 करते  है  हमे  देखना  होगा  कि  हम  इस  मामले
 में  दूसरे  दे  r  से  कम्पीटीशन  में  खडे  रह  सकेंगे
 या  नहीं  ?  इन  सारे  प्राबलेम्ज़  को  कौन  टच
 करेगा  ?  आपने  तो  सिर्फ  एक  बात  कह  दी  है  $
 कमेटी  ने  जो  दूसरी  रिकोमेडेशज़्  की  है  वे
 सख्या  में  बहुत  अधिक  है  कौर  शायद  वे  एक
 बड़ी  किताब  के  रूप  में  हैं,  इसलिए  शायद
 मशैटेरिएट  मे  कराके  उनको  देखा  नहीं  और
 देखा  है  तो  उनको  लाने  की  कोशिश  नहीं  की  t
 इसमे  जो  बडो  बडी  बाते  थी,  उनकी  तरफ
 ध्यान  नहीं  दिया  गया  है  ।  एस्टीमेट्स  कमेटी
 की  रिपोर्ट  और  दूसरी  रिपोर्ट्स  मे  जिन  बातों
 की  तरफ  ध्यान  दिलाया  है,  उन  पर  तवज्जह
 नहीं  दी  गई  है।  इन  सारी  रिक  मेडेशन्ज  का
 परपज  क्या  है  ?  लोग  ड्राई  पोर्ट  की  बात  करते
 है  जब  कि  पार्ट्स  भी  ठीक  तरह  से  एक्शन

 नही  बर  रहे  है

 SHRI  B  दि  NAIK  Are  there  any
 dry  90455  anywhere  in  the  woild’

 mae  ड  ग.  में  रिपोर्ट  वी  दो-तीन
 बाते  आपके  सामने  रखेन,  चाहता  हू

 “The  l.rgest  single  commodity  in
 Indias  seaborne  trade  is  Iron  ore
 Total  iron  ore  exports  form  India
 increased  from  03  millon  tonnes  an
 ‘1955-56  to  52  million  tonnes  in
 ‘1968-69  Lowering  of  transporta-
 tion  costs  by  the  use  of  large-sized
 ships  can  play  a  sigmficant  role  n
 ensuring  the  competitive  character
 of  Indian  iron  ore”.

 इस  बिल  में  मेजर  पोटा  की  महत्वपूर्ण
 समस्याध्रो  की  तरफ  कोई  ध्यान  नहीं  दिया

 गया  है।  इसमे  मिक  सर्विसिज़  और  लेबर

 बारह  के  रिप्रेजेश्टेशन  की  व्यवस्था  की  गई  है
 मंत्री  महोदय  को  ऐसा  बिल  लाना  चाहिए,
 जिससे  हमारे  पोर्टल  का  डेवेलपमेंट  हो  सके  ।

 AUGUST  6,  1974  (Amendment)  Bilt  17

 श्री  मधु  लिया  (बांका)  :  उपाध्यक्ष

 महोदय,  सब  से  पहले  मैं  खंड  4  के  बारे में
 यह  कहना  चाहता  हूं  कि  इस  विधेयक  में
 विभिन्न  हितो  को  बोर्ड  आफ़  ट्रस्टी  में  प्रति-
 निधित्व  देने  का  प्रयास  किया  गया  है,  लेकिन
 मत्ती  महोदय  की  नजर  से  महानगरपालिका  या
 नगरपालिका  कैसे  छूट  गये,  यह  मेरी  समझ  में
 नहीं  श्र  रहा  है।  इस  विधेयक  के  द्वारा
 मजदूरों,  मर्कान्टाइल  मरीज  डिपार्टमेंट,
 कस्टमर,  राज्य  सरकारों,  सुरक्षा  मंत्रालय  कौर
 रेलवे  को  बोर्ड  ग्राफ  ट्रस्टी  में  प्रतिनिधित्व
 दिया  गया  है।  यह  आवश्यक  है  कि  इन
 बन्दरगाहों  के  विकास  में  महानगरपालिकाओं
 का  और  जहा  महनगरपालिकाये  नही  है,  वहा
 नगरपालिकाझों  का,  योगदान  होना  चाहिए
 श्र  इसलिए  बोई  आफ  ट्रस्टी  मे  इन
 संस्थाओं  का  कोई  प्रतिनिधि  होना  चाहिए।
 मैं  यह  बात  विकेन्द्रीकरण  की  दृष्टि  से  कह
 नहा  हु।

 सब  से  पहले  मैं  यह  सुधार  चाहता  ह्
 कि  महानगरपालिका“"  के  कम  से  कम  दो
 प्रतिनिधि  बोई  आफ  ट्रस्टी  में  होने  चाहिए  )
 पाट  ट्रस्ट  के  इलाके  मे,  बांबे  रेक्लेमेशन  में  ही
 इस  वक्‍त  जो  गैर-कानूनी  काम  हो  रहा  है,  उस
 को  लेकर  बम्बई  म्यूनिसिपैलिटी  और  राज्य
 सरकार  में  सघर्ष  और  टकराव  उत्पन्न  हुआ  है  I
 उसके  बारे  में  मैं  बाद  में  बोलना।  मैं  यह
 आवश्यक  समझता  ह  कि  बन्दरगाहों  के  बोर्ड
 ग्राफ  ट्रस्टी  में  दो  प्रतिनिधि  म्यूनिसिपैलिटी
 के  जरूर  होने  चाहिए।

 इलाज  के द्वारा मूल  खड़  25  मे  जो
 परिवर्तन  किया  गया  है,  उसका  भ्रामक  यह  है
 कि  बोर्ड  के  अधिकार  छीन  कर  चेयरमन  को
 दे  दिये  जाये  a  सरकार  यह  कोई  प्नच्छा  काम

 नहीं  कर  रही  है।  मेरी  राय  मे  मूल  धारा
 ठीक  है  और  इस  सशोधन  को  बिल्कुल  काट

 देता  चाहिए।

 जहां  तक  ब्लाक  22  कौर  23  का

 सम्बन्ध है,  पहले  पोर्ट  ईस्ट  में  जो  माल  पढ़ा
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 रहता  था,  जिसको  कोई  उठाता  नहीं  था,

 उसको  झ्राकशन  से  डिपो  शरीफ़  कर  दिया
 जाता  था,  लेकिन  इन  लाज़िम  के  द्वारा  ये  शब्द
 रख  दिये  गये  हैं  :  “बाई  टेंडर,  प्राईवेट  एग्रीमेंट
 कार  इन  एनी  शदर  बैनर”  |  टेंडर  की  आत
 तो  मैं  सम  सकता  हूं,  लेकिन  “प्राईवेट  एग्रीमेंट”
 म्रौर  “इन  एनी  दर  बैनर”  का  क्या  अर्थ  है  ?

 इसको  काट  देना  चाहिए  प्रौढ़  “प्रकाशन”
 रखना  चाहिए,  या  “आक्शन”  और  टेंडर"
 रखने  चाहिए।

 जहां  तक  क्लास  20  कौर  कलाम  36
 का  सम्बन्ध  है,  मैं  इस  सदन  में  लगातार  समुद्र

 के  नीचे  की  जमीन  का  सवाल  उठाता  कराया  हूं  !
 श्रान्त  में  मैंने  इस  बारे  में  इस  स  दन  में  एक  बिल
 भी  पेश  किया।  ऐसा  लगता  है  कि  सरकार
 पर  उसका  थोड़ा  असर  हुआ  है,  और  वह  सीधे

 तरीके  से  नहीं,  बल्कि  घूम-फिर  कर  इन  कामों
 को  करना  चाहती  है।

 मेरे  पास  लगातार  पत्र  कराते  रहे  हैं।
 उनमें  एक  पत्न  वां दरा  से  पाया  है,  जो  इस
 प्रकार  है  :

 “My  dear  Mr,  Limaye,

 I  am  glad  you  have  taken  up  the
 “question  of  the  ownership  of  the
 foreshore  jands.  Besides  the  Bombay
 reclamation  scheme,  the  Government
 of  Maharashtra  has  been  reclaiming
 other  foreshore  lands  on  the  coast  of
 Bombay  and  selling  them  to  vested
 interests  to  the  detriment  of  the  general
 public.  In  Bandra  a  piece  of  foreshore
 land  has  bee,  sold  to  Otters  Club  on
 Carter  Road  and  another  piece  has
 been  given  to  a  five  star  hotel  at  Lands
 End.  In  the  Mahim  Creek  the  Gov-

 ernment  has  acquired  about  30  acres
 of  foreshore  land  and  given  it  to  the
 housing  board.”

 ये  जो  मकान  बन  रहे  हैं,  ये  भी  अमीरों
 के  लिए  बन  रहे  हैं।  वास्तव  में  ओ  पोर्ट  ट्रस्ट

 की  जमीन  है,  महाराष्ट्र  की  सरकार  उस  पर

 SRAVANA  15,  3896  (SAKA)  (Amendment)  380
 Bill

 एक  भ्र रसे  से  भ्राक्ृमण  कर  रही  है।  मुझे
 अफ़सोस  है  कि  इसके  बारे  में  बम्बई  का  पोर्ट
 ट्रस्ट  सो  गया  है।  केन्द्रीय  सरकार  पर  मुझे
 यह  सीधा  आरोप  लगाना  है  कि  वह  राज्य
 सरकार  से  मिल  कर  इस  लूट  में  हिस्सेदारी
 कर  रही  है।  मैं  संक्षेप  में  बम्बई  रिक्‍्लेमेशन
 को  तस्वीर  रखना  चाहता  हूं  :

 “A  large  part  of  the  area  covered
 by  the  scheme  i,  submerged  in  water
 even  at  low  water  including  plot
 No.206,  20  to  224  of  block  III;  plot
 Nos,  73A,  74,  83  and  84  of  block  No.
 V  are  covered  by  water  even  at  low
 tide.  The  Naval  chart  of  the  Bom-
 bay  Harbour  prepared  by  the  Naval
 Hydrographical  office  of  India  shows
 that  even  at  low  tide  all  the  said
 plots  and  almost  the  whole  scheme
 woulg  be  under  water....”

 MR.  DEPUTY  SPEAKER,  You  are
 putting  the  Minister  in  serious  diffi-
 culty.

 it  मधु  लिमये  :  यह  एक  सीरियस  मैटर

 है।  मंत्री  महोदय  के  प्रशिक्षण  के  लिए  मैं

 बहुत  ही  मेहनत  के  बाद  यह  बम्बई  हार  का
 नक्शा  खाया  हूं।

 36  hrs.

 MR.  DEPUTY  SPEAKER:  You  can
 pass  it  on  to  the  Minister.

 st  मधु  लिमये  :  मैं  इसको  सदन  के
 टेबल  पर  रखना  चाहता  हूं  ।  इस  मैप  का
 'रीडिफ  करने  के  लिए  मुझे  पाठ  घंटा  मेहनत
 करनी  पड़ी  है।  इस  समय  मुझे  शाद  घंटे  का
 टाइम  कहां  मिलेगा  ?  इसको  मैं  टेबल  पर
 रखता  हूँ।

 टाइड  के  बारे  में  भी  एक  किताब--
 इंडियन  टाइड  टेबल--मुझे  बड़ी  मुश्किल  से
 मिली  है।  यह  भी  में  मंत्री  महोदय  की

 लिखित  में  पेश  करता  चाहता  हूं।  वह  इसका
 अध्ययन  करें।  हे



 8x  Beating  of  people

 wat
 रिलेक्जेशन  स्कीम  का  आधार

 यह  हूं  कि  वहां  जमीनें  सीधे  बेच  नहीं  जाती
 है  फ्री  होल्ड  के  रूप  में  ।  इस  में  होता  यह  है  कि

 “The  value  of  land  in  the  Bombay
 ‘Backbay  reclamation  scheme  is  on  a
 national  basis  and  what  the  lessee
 has  to  pay  is  ground  rent  at  6.5  per
 cent  per  annum  calculated  on  the
 notional  value  of  the  land  ver  gq.
 metre.”

 964  में  एक  वर्ग  मीटर  जमात  का  दाम
 पाच  हजार  रुपये  था  और  राज  उस  का  दाम  तीन
 गुना  हो  गया  है।  बैंकों  रिलेक्जेशन  में  जो  जमीन
 है,  उस  बे:  एक  वर्ग  भीटर  का  दाम  राज  मन्द्र
 हजार  रुपये  हो  गया  है  ।  चूकि  म्यूनिसिपैलिटी
 कस  कर  विरोध  कर  रही  थी,  इस  लिए  महाराष्ट्र
 सरकार  ने  कुछ  पार्टियों  को  चुपके  से,  चोरी  से,
 जल्दबाजी  में  lb  प्लाट्स  बच  है।  इन
 पार्टीज  के  नाम  भी  मेरे  पास  है  1  एक  है
 मेंबर्स  इल/मल  एड  सनम,  दूसरे  है  सनी राम
 मित्तल,  तीसरे  है  मैसेज  दल सियानी  विंडसर
 प्राइवेट  लिमिटेड.  ,

 MR  DEPUTY  SPEAKER:  Is  .t  your
 contention  that  all  this  land  belongs

 to  the  Bombay  Port  Trust?

 श्री  मधु  लिये  जी  हा  जोरशोर  का

 हिस्सा  है  बाम्बे  पोर्ट  ट्रस्ट  एक्ट  के  तहत  लो

 टाइड  के  परे  जो  है  विलार्ड  दि  लो  टाइड  पार्क

 वह  डर  धाटिकिल  297  भ्राता  है।  बहुत  सारे

 लोग  यहा  से  बोले  नहीं  है  7  मगर  समय  देंगे

 तो  मैं  हमवार  दलील,  स्टेप--आई  स्टेप

 झपने  भार गू मेट  धाप  के  सामने  रखेगा  ।

 फिर  है  नेशनल  कंस्ट्रक्शन  कारपोरेशन  |

 उस  के  बाद  सी  डी  रहेगा,  मैसेज  सुप्रीम  प्रीमियर

 प्राइवेट  लिमिटेड,  मसें  प्रेरणा  प्रिमियर्ज

 प्राइवेट  लिमिटेड,  विश्वनाथ  मित्तल,  फ्री

 प्रेस  जनरल,  जो  कप्तानी  ने  लिया  है,  कलकत्ता

 के  एक  बड़ें  सेठ  हैं।  उस  के  बाद  सेन्ट्रल  बैक

 साफ  इंडिया  में  भी  इस  तरह  के  काम  करते  हैं।

 इस  पर  जो  हमारे  बनाने,  जो  बिल्डर  है,

 विकार  को  इसमें  75  लाख  हु०  एक
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 कंस्ट्रक्शन  में  मिलने  वाला  है  a  फिर  है
 बैक  आफ  इंडिया  ।  ये  दोनों  नेशनेलाइजड बैक
 हैं।  फिर  हरि  भाई  स्टेट्स  प्राइवेट  लिमिटेड  |

 इस  में  एक  प्लाट  पर  जब  वह  रेट  पर
 दिया  गया  तो  एक  आदमी  ने--उच्चतर
 स्तर  पर  यह  बात  महाराष्ट्र  में  हो  गई  है--
 एक  टुकड़े  पर  5—20  लाख  रुपये  की  रिश्वत
 दी  है  ।  कुल  मिला  कर  इस  का  हिसाब  जोड़ा
 गया

 MR,  DEPUTY-SPEAKER:
 admire  your  resourcefulness.  This
 came  as  a  constitutional  issue.  Now
 you  are  putting  the  baby  flat  on  the
 lap  of  the  Minister!

 I  really

 stag  fend  वह  पचास  रूप  में  जायेगा,
 मैं  तो  परसु  करूगा  इस  को  1  2  करोड  80  लाख
 रुपये  की  रिश्वत  दी  गई  है।  जब  यह  मामला
 अदालत  में  गया  और  इंजक्शन  पाया  तो  थे

 सब  लोग,  6  प्लाट  खरीदने  वाले,  चिल्लाने
 लगे  और  हम  लोग  के  जो  वकील  है  उन  के  पास

 आने  लगे  कि  हम  लोग  तो  मर  गए  कयोंकि

 इंजैकशन  झा  गया  और  पन्द्रह  लाख,  बीस  लाख
 पाया  एक-एक  प्लाट  पर  हम  ने  दिया  है---
 (व्यवधान  )--पंडित  जी,  मै  आपकी  जानकारी

 के  लिए  कह  रहा  हू  ।  उस  समय  आप  नर

 प्रदेश  में  थे।  आपकी  जानकारी  के  लिये  मैं

 कहना  चाहता  हू  कि  एक  दफा  प्रधान  मंत्री

 जी  के  पास  यह  मामला  कराया

 श्यो  कमलापति  त्रिपाठी:  मैं  यह  पूछ

 रहा  था  कि  यह  मामला  सब-जूडिस  तो  नहीं
 है?

 शोमू  लिये  :  मैं  जो  बोल  रहा  हूं

 यह  सब-जुडी़  नही  है।  मैं  केवल  जो  स्थिति  है
 बकने  रिक्‍्लेमेशन  स्कीम  के  बारे  में  वह  श्राप

 के  सामने  रख  रहा  हू  ।  प्रधान  मंत्री  तक  यह
 मामला  पाया,  तबे  महाराष्ट्र  के  मुख्य  मंत्री

 ने  कहा  कि  बैक  रिक्‍्लेमेशन  नहीं  होना  चाहिए,
 बाप  कहती  हैं  कि  पॉल्यूशन  झोर  कंचन
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 का  सवाल  है  तो  जो  पच्चास  लाख  रुपया  972
 कौर,  972  के  चुनाव  में  दिया  जमा  था  बहू
 कहा  से  पाया था  ?  वह  इसी  में  से  तो  भाया
 था  ।  तब  मामला  केन्द्र  स्तर  पर  भी  ठप्प
 ही  गया  |

 अब  मैं  कानूनी  स्थिति  की  शोर  आप  का
 ब्यान  खीचना  च्यह्ता  हू  -  आर्टिकल  297
 देख  तोजीए  उस  में  यह  स्थिति  बताई
 गई  है

 “All  lands,  mimerals  ang  other
 things  of  value  underlying  the  ocean
 within  the  territorial  waters  of
 India  shall  vest  in  the  Union  and  be
 held  for  the  purposes  of  the  Union.”

 तो  मैं  स्त्री  महोदय  से  सीधा  सवाल  करना

 चाहता  हूं  कि  बेहद  'व्क्लिमेशन  स्कीम  के
 इन्दर  जो  भी  क्षेत्र  है,  जो  लो  वाटर  टाइड  में
 भी  24  घटे  और  साल  भर  पानी  के  नीचे

 रहता  है बह  297  के  तहत  श्वेता  है  या  नही”?
 बहू  जमीनें  जब  बेची  जा  रही  हैं-घ्ोर  यह
 मैंने  आप  को  हाइड्रोलिक  मैप  दिया  है,  तो
 श्राप  क्‍या  कर  रहे  है  ?  श्राप  काल् यजन  मे  है
 या  नहीं  ?  सीधा  मेरा  सवाल  है

 Whether  the  Central  Government  is
 not  in  collusion  with  the  State  Gov-
 ernment?

 यूनियन  के  अ्रधिकारों  की  सुरक्षा  कौन
 करेगा  ?  आप  क्यों  नहीं  कर  रहे  हूँ  ?

 MR  DEPUTY  SPEAKER:  The  only
 relevant  question  38  whether  the  M:-
 nister  of  Shipping  ang  Transport
 would  claim  that  this  foreshore  land
 belong  to  the  Bombay  Port  Trust  You
 have  made  your  point.

 भी  मु  लिमये  ऐसा  नहीं  है  |  मैं

 एक  एक  कर  के  कहता  हू  ।  297  के  तहत
 मेरा  यह  कहना  है  कि  साल  भर  जो  जमीन
 पानी  के  नीचे  रहती  है  24  घटे,  बियाड  दी

 लो  वाटर  मार्क  इन  दी  सी  वर्ड  डायरेक्शन,

 समुद्र की  भोर,  वह  जमीन  तो  केन्द्र  की  है।  इसके
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 बारे  मे  सुप्रीम  कोर्ट  क्या,  हाई  कोर्ट  क्‍या,
 कोई  भी  बाप  से  असहमत  नहीं  हो  सकता  |

 MR  DEPUTY-SPEAKER:  That  is
 a  much  bigger  constitutional  question.

 SHRI  MADHU  LIMAYE:  How  can
 I  come  ta  the  foreshore  until  I  develop
 the  paint?

 MR  DEPUTY-SPEAKER  I  would
 admit  thie  only  to  the  limiteg  extent
 where  you  would  say  that  this  land
 belongs  to  the  Bombay  Port  Trust.  You
 The  Minister  hag  either  to  admit  that
 or  deny  that  But  do  not  go  into  the
 bigger  constitutional  question

 ett  मत  लियें  मैं  तो  एफ  रेखा  खीच

 रहा  हु  कि  लो  वाटर  मार्क  के  परे  जो  जमीन  है
 उस  के  बारे  मे  कोई  विवाद  नहीं  है  कौर'  न
 होना  चाहिए  |  श्री  मैं  फोर  शोर  की  और
 आता  हु  ।  फोर  शोर  की  व्याख्या  मेजर  पोट

 एक्ट  में  की  गई  है  1

 SHRI  B  दि  NAIK  When  the  re-
 claimed  land  rises  above  the  sea  level
 then  it  ceases  to  be  covered  by  article
 29

 शो  मत  लिये.  पहले  जा  जमीन  समद्र
 के  नोचे  थी  और  हैं  उसकी  चर्चा कर  रहा  ह।

 MR  DEPUTY-SPEAKER:-  Do  not
 go  too  far  I  do  not  think  it  i,  within
 the  scope  of  the  Bill  You  are  raising
 a  very  interesting  pomt,  an  important
 point  But  I  am  only  pointing  out
 that  the  broader  constitutional  umpli-
 cations  cannot  be  discussed  now  he-
 cause  it  38  not  within  the  scope  of  the
 Minister  for  Transport  and  Shipping
 to  go  into  the  constitutional  interpre-
 tation  of  these  things  All  that  I
 want  to  say  is,  that  if  it  is  your  case
 that  these  so-calleq  reclaimed  fore-
 shore  lands  should  properly  be  the
 property  of  the  Bombay  Port  Trust
 then,  of  course,  it  28  within  the  scope.
 It  58  for  the  Mimister  to  say  whether
 iti  sg  “yes”  or  “no”.

 थी  द  लिमये  कभी  मैं  ने  मेरे  दलीलों

 का  मीर  डाली  ।  अब  मैं  मिले  पर  था  रहा  हू  V

 आप  जरा  इमारत  को  पूरे  सम्पक रूप  में  देखे
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 फोर-शोर  के  बारे  मे  भी  हमारे  कानूनों
 मे,  मेजर  पोर्ट  स  एक्ट  मे,  इडियन  पोर्ट्स  एक्ट  में,
 बाम्बे  पोर्ट  ट्रस्ट  एक्ट.  में  व्याख्या  की  गई  है
 शर  यह  मानी  हुई  श्री  है  कि  लो-वाटर
 कौर  हाई-वाटर  मार्क  के  बं।च  में  जो  जमीन है
 उसे  को  फोर-णो  कहा  जाता  है।  पहले
 मैंने  बताया  कि  फोर-शोर  के  परे  जो
 जमीन  है  वह  केन्द्र  की  हैं।  जब  मैं  फोर-शोर
 के  बारे  में  श्मा  रहा  हू  ।  फोर-शोर  ता  इसी  का
 विषय  है।  जो  पुराना  पोर्ट  ट्रस्ट  एक्ट  है.  उसी  से
 यह  शुरू  होता  है  क्योकि  बम्बई  में  पोर्ट  ट्रस्ट
 काई  एक  दिन  में  नहीं  पाया  ।

 979  से  मैं  शुरू  करने  वाला  हू  ।

 यह  जा  इस  के  शरू  के  लाग  टाइटल  आर  एक्टिंग

 फार्मूला  बरगेरह  है  वे  दस  प्रकार  हैं

 ‘An  Act  to  consolidate  the  ammo-
 vable  ang  other  property  vesting  in
 the  Trustees  of  the  Port  of  Bombay
 and  certain  other  property  on,  or
 connected  with  the  foreshore  of  the
 Island  of  Bombay  intu  one  estate,
 and  to  vest  the  contro]  and  munage-
 ment  of  the  same  in  one  Public
 Trust  and  for  other  purposes

 WHEREAS  it  ts  expedient  that  the
 ammovable  and  other  property  vest-
 ing  m  the  trustees  of  the  Port  of
 Bombay  should  be  consolidated  with
 certain  other  property  on  or  con-
 nected  with  the  foreshore  of  the
 Island  of  Bombay  into  one  estate,
 and  that  such  consolidated  estate

 shculd,  together  with  the  rights  and
 powers  now  exercisable  by  the  said
 trustees  be  vested,  subject  to  the
 provisions  hereinafter  appearing,  in
 new  trust,  it  is  enacted  as  fol-
 lows  —”

 उस  में  लैंड  की  व्याख्या  दी  गई  है--

 aand  includes  the  bed  of  the  sea  below
 the  high  water  mark.

 हैं  लो  वाटर  मार्क  की  बात  नहीं  कह  रहा  हू-

 Under  the  original  Port  Trust  Act,  the
 land  below  high  water  mark  also  be-

 Jongs  to  the  Port  Trust

 AUGUST  6,  974  (Amendment)  Bill  386

 जोरशोर  पूरा  पोर्ट  ट्रस्ट  का  है  ।  ह. ल  पोर्ट  ट्रस्ट
 की  सीमा  को  लीजिये,  मैं  972  का  भ्रार्डर

 लाया  हूं  ।  यह  28  अक्तूबर,  972  का  है
 मैंने  प्र  00  साल  का  इतिहास  श्राप  के
 सामने  रखा  है।  पूरे  ग्राफ  शोर  की  एक  इस्टेट
 बनाई  गई  कौर  उस  को  बेस्ट  किया  गया  पोर्ट

 ट्रस्ट  मे  ।  यद्यपि  एक्ट  में  परिवर्तन  होता  रहा
 है,  लेकिन  पोर्ट  ट्रस्ट  वही  है  ।  बम्बई  पोर्ट
 की  जो  सीमा  निर्धारित  की  गई  शर  उसके  लिये
 जो  नोटिफिकेशन  28  अक्तूबर,  72  को  निकला-
 मैं  इस  को  पूरा  नही  पढता  हू,  केवल  “दु  दि  वेस्ट”
 हैडिन  को  पढ़ता  हू-

 “To  the  West:  The  eastern  shore
 of  the  Island  of  Bombay  from  the
 boundary  pillar  situated  on  the
 south  bank  of  the  Chandni  creek  to
 the  southern  extrimity  of  Colaba
 point  i

 यही  रिलेक्जेशन  का  इलाका  है  ।  मेने
 कप  के  सामने  ये  सारे  कानून  रखे  हैं।  उस

 दिन  भी  जब  इंट्रोडक्शन  के  समय  मैंने  यह  सवाल
 उठाया  था  तो  मुझे  यही  कहा  गया  कि  आप  की
 बात  ही  इस  में  की  जा  रही  है--इस तरह  मे
 प्राय  मुझे  आश्वस्त  करना  चाहते  हैं,  लेकिन  इसमें
 क्या  कहा  गया  है--आप  इस  के  खण्ड  20  और

 36  को  लीजिये--यदि  जोरशोर  मे  कोई
 'रिक्लेसेशन  का  काम  होता  है  या  दूसरे  काम

 होते  है  ता  उस  को  नियमित  शौर  नियमित

 करने  का  इस  के  तहत  प्रयास  किया  जायेगा

 इस  से  कुछ  जाडा  भी  गया  है  यदि  कोई  प्राइवेट
 पार्टी  ऐसा  काम  करना  चाहे  तो  उस  में  खण्ड

 20  के  तहत  रोक  लगाई  गई  है,  इसी  तरह  से

 खण्ड  37  के  तहत  भी  रोक  लगाई  गई  है  t  मेरा

 यह  कहना  है  कि  बम्बई  पोर्ट  ट्रस्ट  एक्ट  के

 अझन्तगेंत  ये  सारे  अधिकार  इन  को  मिले  हुए
 मे  कौर  वह  अभी  भी  चला  झा  रहा  है  ।

 बक्से  के  बारे  मे  सेक्शन  68  को  देखिये---

 “The  works  to  be  undertaken  by
 the  Board  under  this  Act  may  in-
 clude—

 (5)  reclaiming,  excavating,  en-
 closing  and  raising  any  part
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 of  the  foreshore  vested  in  the
 Board  when  such  reclama-
 tion,  excavation,  enclosure  or
 raising  may  be  necessary  for
 any  of  the  purposeg  of  this
 Act.”

 उपाध्यक्ष  महोदय,  ऐसी  हालत  मे  मरा  यह
 कहना  है  कि  यह  बिल  पास  होने  के  पहले  यानी
 आज  भी  फोर-शोर  की  मिल्कियत  बम्बई
 पोर्ट  ट्रस्ट  की  है,  जिस  पर  शब  बडी  तेजी  से
 आक्रमण  हो  रहा  है  ।

 इस  सदन  की  एस्टीमेट  कमेटी  ने  भी
 झपना  एक  रिपोर्ट  मे  इस  का  उल्लेख  किया  है  ।
 मैं  उस  रिपोर्ट  से,  जो  तीसरी  लोक  सभा  की
 96वी  रिपोर्ट  है,  पढ  कर  सुनाता  हू--

 The  Bombay  Port  Arust  possesses
 large  landed  estates  most  of  which
 have  been  created  by  the  extensive
 reclamations  carrieg  outf  rom  time  to
 time  in  connection  with  the  develop-
 ment  of  the  port  These  estates  total
 nearly  1,900  acres  inclusive  of  the
 Docks  and  Bunders  and  about  1,350
 acres  exclusive  of  the  Docks  and
 Bunders

 श्व  यह  जो  i900  एकड  का  क्षेत्र  है
 यह  सारा  बम्बई  पोर्ट  ट्रस्ट  का  है  ।  ग्राम  यह

 महाराष्ट्र  सरकार  का  होता  तो  आप  इस  के
 मालिक  कैसे  होते  ।  एक  साल  से  नहीं  00
 सालो  से  अपनी  जमीनों  को  रिप्लेस  करते  करते
 900  एकड  के  श्राप  मालिक  है  1  श्र

 जोरशोर  की  जमीन  श्राप  की  नहीं  है  तो  यह
 900  एकड  जमीन  किस  की  है।  इसलिए

 उपाध्यक्ष  महोदय,  मैं  आप  से  कहना  चहुता  हु
 कि  यह  जो  विधेयक  है,  यह  विधेयक  कुछ
 मामलों  में  अधिक  स्पष्टीकरण  करता  है  तो
 ठीक  ही  है,  लेकिन  मती  महोदय  को  मेरा

 कान्स्टीटयूशन  भ्रमेन्डमेम्ट  बिल  मानने  में
 क्या  तकलीफ  है  ?  उस  में  मैं  ने  सीधा  यह
 कहा  है--

 MR.  DEPUTY-SPEAKER:  You  are
 enlarging  the  scope.  You  are  talking

 AUGUST  6,  974  ह! ज  Meghalaya  (St)  r88-
 But

 about  Constitutional]  Amendment  and!
 some  other  Bills...

 SHRI  MADHU  LIMAYE  I  am
 speaking  to  Clauses  20  ang  36.

 में  प्राय-शोर  के  बारे  मे  ही  बोल  रहा  हूं।
 उस के  पेट  में  यह  सब  कराता  है।  मैं  जानना  चाहता!
 हैं  कि  बाप  सीधा  रोक  क्‍यों  नहीं  लगाते  है
 कि  मेजर  पोर्टल  का  जो  इलाका  है,  जो  समुद्री
 इलाका  है,  उस  में  कोई  भी  स्ट्रक्चर  सिवाय
 पोर्ट-इस्टालेशन्ज  के,  लाइट  हाउस  के,  दूसरा
 कोई  स्ट्रक्चर  खडा  करने  की  छूट  नहीं  देगे  ।
 क्या  हिन्दुस्तान  के  नागरिकों  को  या  जाने  वाली
 पीढ़ियों  को  समुद्र  के  किनारे  का  उपभोग
 करने  का  अधिकार  नहीं  देना  चाहते  है,
 बम्बई  शर  मद्रास  के  लोग  कहा  जायेगे  ?

 कम  से  कम  जाने  वाली  पोतिया  को  भी  समद्र
 के  किनारे  जरा  आराम  करने  का  मौका  दे  ।
 झगर  सभी  बड़े  और  अमीर  लागों  को  किनारे
 बैठा  दिया  जायगा  ता  यह  देश  चौपट  हो
 जायगा  ।

 श्री  कमलापति  त्रिपाठी  श्रीम  न  मझ
 बड़ी  प्रसन्नता  है  कि  श्रपिकतर  माननीय  सदस्यों
 ने  टस  बिल  का  स्वागत  कया  है  तथा  जु
 माननीय  सदस्यों  ने  ता  बहुत  ह:  र्झाव
 दिये  है,  जिनके  लिये  मै  उन्हें  प्रत्य वाद  इता

 हैं  7  बहुतसी  बाते  झहाएंशा  जह  गई  हैं
 जो  इस  बिल  के  स्क्रैप  के  बाहर  है  ।  उनके
 सब  प्रश्नों  का  उत्तर  बहुत  देर  तब  देत  रहने
 में  मैं  सम  ता  हुँ  कि  शायद  सदन  का  समय
 खराब  करना  होगा  |

 थ्री  डी०  एन०  तिवारी  (गोपालगज  )
 वे  बाते  तो  केवल  ऑ्रापके  'विचारार्थ  हैं  ।

 शी  कमलापति  जापानी  :  यह  जो  बिल
 लाया  गया  है,  यह  डेवलपमेंट  साफ  मेजर
 पोटास  के  लिये  नहीं  है,इस  बिल  का  बहुत
 ही  लिमिटेड  स्कोप  है,  बहुत  छोटी  सी  परिधि'

 में  है  कौर  इतना  ही  हैं  कि  मेजर  पोस्टेड-
 का.
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 MR,  DEPUTY-SPEAKER:  If  there
 has  been  an  encroachment  into  your
 land,  that  stands  in  the  way  of  your
 development.

 SHRI  KAMALAPATI  TRIPATHI:  I
 am  coming  to  that  point.  I  have  to
 reply  to  all  the  points  raised  by  the
 hon.  members.

 मैं  निवेदन  कर  रहा  था  कि  यहां  जितने

 प्वाइट्स  उठाये  गये  हैं,  सब  का  जवाब  देना

 नमकीन  नहीं  है,  इसलिये  कि  यह  बिल  एक

 छोटी  सी  परिधि  में  है  !  इसका  उद्देश्य  सिर्फ

 इतना  ही  है  कि  मेजर  पोर्ट  ट्रस्ट्र  एक्ट

 कलकत्ता,  बम्बई  और  मद्रास  में  भी  लागू
 कर  दिया  जाये  |  वैसे  तो  यह  कानून  963

 में  ही  इन  पोर्ट्स  पर  लागू  हो  गया  होता,
 लेकिन  लाख  नहीं  हो  सका,  उस  वक्‍त  यह  सोचा

 गया  कि  इतनी  जल्दी  में  इसको  लागू  करना

 ठीक  नहीं  है,  क्योंकि  वहां  पर  पहले  से  ही  पुराने

 एक्स  लाख  हैं  a  यह  भी  ठीक  है  कि  इसको

 लाने  में  थोड़ी  देर  हुई  है।  968  में  कमीशन

 ने  जो  सिफारिश  दीं,  उन  को  भी  6  साल  हो

 गये,  इसलिये  यह  बहुत  पहले  आ  जाना  चाहिये

 था।  बहरहाल  देर-प्रायद-दुरुस्त-आयद  ।

 अब  यह  बिल  आपके  सामने  आ  गया  है  और

 उद्देश्य  यही  है  कि  दोनों  मेजर  पोर्ट्स  पर

 यह  लागू  कर  दिया  जाय  ।

 इसमें  बहुत  से  सवाल  उठाये  गये  हैं--
 जैसे  कलकत्ता  के  डेवलपमेंट  की  बात  उठाई

 गई,  उस  का  ज्यादा  जवाब  देना  इस  समय

 संभव  नहीं  होगा  |  मैं  इतना  ही  कह  सकता  हूं
 कि  कलकत्ता  पोर्ट  के  डेवलपमेंट  की  बात

 बहुत  गम्भीर  रता  से  सोची  जा  रही  है।  हल्दिया
 का  जो  पोर्ट  बन  रहा  है  वह  इसी  अभिप्राय  से

 बन  रहा  है  कि  कलकत्ता  पोर्ट  को  कुछ  मदद  मिल

 जाय  और  बड़े  जहाज़  हल्दिया  तक  आ  सकें

 तथा  छोटे  जहाज़  कलकत्ता  तक  ओप्रा  सकें  ।

 यह  ठीक  है  कि  हुगली  में  पानी  नहीं  है
 फरक्का  का  मामला  आप  सबको  मालूम  है  ।

 उसके  सम्बन्ध  में  बंगला  देश  से  बातचीत  ग्राम

 हो  रही  है,  उसका  कुछ  फैसला  नहीं  हुआ  है  ।
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 ब  गला  देश  अपना  मित्र  देश  है,  उन  से  बातचीत

 करके  उसका  फैसला  होना  है,  उस  विषय  में

 इस  समय  मैं  कुछ  ज्यादा  नहीं  कह  सकता,  सिवाय

 इसके  कि  वह  मामला  इस  समय  अवसर  नेगी-

 सियेशन  है।  लेकिन  यह  बात  सही  है  कि  जब

 फरक्का  में  पानी  मिलेगा  तभी  हुगली  में  बड़े

 जहाजों  का  आना  मुमकिन हो  सकेगा  ।  हल्दिया
 के  बन  जाने  से  उसको  लाभ  हो  जायेगा  ।

 पोर्ट्स  के  डेवलपमेंट  के  बारे  में  इतना  ही

 कह  सकता  हूं  कि  प्लानिंग  कमीशन ने  पांचवीं

 योजना  में  बड़ा  रुपया  रखा  है  ।  पोर्ट स  के

 डेवलपमेंट  का  सवाल  हमारे  सामने  है  |

 हमारी  ट्रेड  बढ़  रही  है--एक्सपोर्ट  भी  और

 इम्पोर्ट  भी  -  इसलिए  इस  वात  की  जरूरत

 समझ  में  आती  है  कि  हमारे  पार्ट्स  का  डेव

 सिमंस  किया  जाए  ।  चाहे  बाम्बे  का  पोर्ट

 हो,  कलकत्ता  का  पोर्ट  हो  या  मद्रास  का  पोर्ट

 हो,  सभी  में  बहुत  कन्जेस्चन  हो  रहा  है  ।

 कलकत्ता  में  बहुत  है  और  बम्बई  में  भी  बहुत  है

 तो  वहां  कनन्‍्जेश्चन  को  दूर  करने  की  कोशिश

 की  जाये  चाहे  नये  पोटास  बना  कर  चाहे

 राउटर  हायर  बना  कर।  जैसे  भी  हो  उसकी

 कोशिश  की  जाये  ।  करीब  3  सौ  करोड़

 के  ऊपर  पांचवीं  योजना  में  पोर्ट  स  के  डेवलप-

 कमेन्ट  के  लिये  पैसा  रखा  गया  है।  जो  बातें  और

 सुझाव  आये  हैं  उन  पर  अवश्य  ध्यान  दिया

 जायेगा  ।

 नायक  जी  ने  कहा  कि  कर्नाटक  में  कोई

 मेजर  पोर्ट  नहीं  है  तो  बहुत  अच्छी  बात

 हो  गई  है  कि  म  गलौर  में  मेजर  पोर्ट  हो  गया  है  !

 पावंती  किशनजी  ने  कहा  तमिलनाडु  के  लिये

 तो  तूतीकोरिन  में  वहां  भी  हो  गया  है  यह

 दोनो  मेजर  पोर्ट  स डिक्लेयर  किये  जा  चुके  हैं
 963  के  ऐक्ट  के  मुताबिक  एक  नोटिफिकेशन

 गजट  में  करके  इसको  हम  एप्लाई  कर  सकते  हैं  ny

 तो  यह  जो  दोनों  मेजर  पोर्टल  डिक्लेयर  हो

 गए  हैं  उन  पर  एप्लाई  हो  जायेगा  |  वहां  पर

 मेजर  पोर्ट  स  के  डिक्लेरेशन  का  नोटिफिकेशन

 तो  हो  गया  है  और  यह  एक्ट  बन  जाने  के  बाद

 गजट  में  नोटिफिकेशन  करके  इसक

 ICQ»



 Or  Magor  Port
 Trust

 बहा  एप्लाई  कर  देंगे  ।  (व्यवधान  )  अभी  तो
 नही  हुआ  है।  री सेन्ट ली  ही  एलाउन्स  किया  है
 और  प्रभी  तो  बहा  पोर्ट  ट्रस्ट  वगैरह  नही
 बना  है  लेकिन  बनाने  की  कोशिश हो  रही  है--
 यह  न्यू  मगलौर  पोर्ट  कौर  न्यू  तूतीकोरिन  पोर्ट  ।
 पाती  क्ृष्णनजी  ने  यह  ठीक  कहा  कि  जब
 बाप  बना  लेगे  तो  अभी  जो  वहा  पर  काम
 फर  रहे  हैं  उनका  क्या  होगा  ।  पुराने  मगलौर
 चोट  मे  या  तूतीकोरिन  के  छोटे  पोर्ट  मे  जो  काम

 हो  रहा  है  उसका  क्‍या  होगा  ?  तो  जितने
 काम  के  लायक  आदमी  होगे,  जितनी  काम  के
 लायक  चीजे  रहेगी  उतने  आदमी  भर्ती
 करेगे  पौर  इरादा  यह  नहीं  है  कि  जो  लोग
 काम  कर  रहे  हैँ  उनको  हम  बेकार  कर  दें  ।
 यथासम्भव  उनको  भर्ती  किया  जायेगा  t
 ता  इसमें  घबराने  की  कोई  बात  नही  है  1
 मंगलौर  शौर  तूृतीकोरिन--दोनो  पोर्ट  स  पर
 मेजर  पोर्टल  ट्रस्ट्र  एक्ट  लागू  हो  जायेगा  *

 शी  tito  बो०  सायक  (किनारा)
 उपाध्यक्ष  महोदय,  यदि  आप  मुझे  अ्रनुमति  दे

 सो  963  के  ऐक्ट  के  सेक्शन  (i)  में  लिखा
 गया  है

 “It  applies  in  the  first  instance
 such  of  the  provisiong  with  effect
 from  such  date  ag  may  be  specified
 in  the  Notification  my

 मैं  आपके  माध्यम  से  पत्नी  जी  से  पूछना
 चाहता  हु  कि  मंगलौर  और  तूतीकोरिन  के
 बारे  में  भ्र भी  नोटिफिकेशन  हा  है  या

 नही  ?

 श्री  कमलापति  त्रिपाठी  नोटिफिकेशन
 इस  बात  का  हो  गया  है  कि  वह  मेजर  पोर्ट
 डिक्लेयर  हो  गया  |  कब  जब  यह
 नोटिफिकेशन  होगा  तो  वहा  ऐक्ट  लागू  हो
 जायेगा  ।  यह  होने  वाला  है  ।  जीभी  गजट
 नोटिफिकेशन  इसलिए  नहीं  सभा  कि  वहां
 चोद  ट्रस्ट  बना  नहीं  है  ।  उसको  बनाने  में

 कुछ  देर  लगेगी  ।  वहू  बन  जायेगा  तो  यह  भी

 हो  जायेगा  ।
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 चटर्जी  साहब  ने  कहा  कि  स्युनिश्िपल
 असेस्मेंट  की  बात  इससे  क्‍यों  रखी  गई  है  ।  ये
 कह  रहे  ये  मेजर  पार्ट्स  कमीशन  की  सिफारिशों

 को  तुमने  नहीं  माना  लेकिन  एक  सिफारिश
 मान  लेते  हो  कि  मेजर  पोटास  ऐक्ट  जो  है
 बह  लागू  कर  दिया  जाये  ।  एक  सिफारिश
 मानी  उसकी  शिकायत  कर  रहे  हैं  कौर

 बहुत  सी  सिफारिशें  मानी  लेकिन  उन
 सिफारिशों  को  मानने  के  लिये  यह  जरूरी
 नहीं  है  कि  लेजिस्लेशन  लाया  जाये  ।

 बहुत  सी  सिफारिशें  स्वीकार  कर  चुके  हैं
 श्लोक  बराबर  स्वीकार  करते  जा  रहे  हैं  ।
 उसके  लिए  कानून  बनाने  की  ज़रूरत  नही  है
 इसके  लिए  कानून  बनाने  की  जरूरत  थी
 क्योकि  कमीशन  की  सिफारिश  थी  कि  यह
 जरूरी  है  कि  यह  ऐक्ट  तीनो  बडी  बडी  जगहों
 पर  जिनके  डिफरेंट  अलंग-प्रलय  ऐक्स  हैं,
 वहा  लागू  कर  दिया  जाये  ।  इसलिए  यह  बिल
 झापके  सामने  लाया  गया  है  1  ह: 6  पारादीप
 की,  कलकत्ते  की  यह  बात  ठीक  हैं  लेकिन
 उसके  बारे  में  यहां  पर  ज्यादा  कहने  की  जरूरत
 नही  है।  पारादीप  के  लिए  हम  काफी  कोशिश
 कर  रहे  हैं  कि  जल्दी  से  हो  ।  एक  जनरल
 किरनो  बर्थ  वहा  पर  बन  कर  तयार  हो  रहा  है  ।
 सायरन  ओर  वहा  पर  नहीं  श्र  पाता  यह  बात

 सही  है  ।  एम  ०  एम  नदी  ०सी  ०  की  जह  मे,  रनवे
 की  वजह  से,  स्ट्राइक  को  वजह  से  कुछ
 दिक्कत  हो  गई  थी  लेकिन  वहा
 जाने  लगेगा  ऐसी  उम्मीद  है  कौर  बहुत
 जल्दी  उस  पार्ट  को  डेवलप  करने  के  लिए
 काफी  रुपया  रखा  गया  है  |  उस  पोर्ट  को  हम
 डेवलप  करेंगे  ।

 शिपयार्ड  का  मामला  इससे  कवर  नहीं
 होता  ।  शिपयार्ड  की  बात  कही  गई  हैँ
 लेकिन  वह  दूसरा  मसला  है  और  कभी  बहू
 कंसलटेट्स  के  कन्सेशन  में  है  ।  कभी
 उसके  बारे  में  कुछ  कहना  मुश्किल  है  ।

 हमारे  भाई  मधु  लिमये  जो  ने  बड़ी
 लम्बी  बातचीत  की  ।  भापका  कहता  ठोक  है
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 लेकिन  सारे  कांस्टीट्यूशनल  प्वाइंट  मेरी
 शोध  में  डाल  देंगे  तो  मेरे  सुलझाये  बह  सुलझे
 याला  नहीं  है  ।  उसकी  एक  नोटिस  दी  जा

 औआुकी  है  1  शायद  पीलू  मोदी  साहब  ने  भी

 नोटिस  दे  रखी  है।  इस  सम्बन्ध  में  मैं  इतना

 ही  कह  सकता  हूं  कि  जहाँ  तक  मेरी  रिपोर्ट  है
 बह  यही  है  कि  कोई  'रिक्केम्ड  लैड  बाम्बे  पोर्ट

 ट्रस्ट  की  नहीं  है  लेकिन  श्राप  जो  बता  रहे  हैं

 हू  नोट  कर  लिया  गया  है  कौर  उसकी  जांच

 कर  लेंगे  !  भ्र भी  जो  हमारी  रिपोर्ट  है,  मैं

 अभी  बम्बई  गया  भी  या  क्योकि  इंट्रोडक्शन
 के  समय  छापने  यह  सवाल  उठाया  था  इसलिए
 मैंने  बहा  पर  पूछा  तो  उन्होंने  कहा  कि  ऐसा
 कोई  रिकार्ड  हमारे  यहा  नही  है  कि  हमारे
 पोर्ट  की  लैंड  जो  सी-बेड  मे  हो  लोवर  वाटर
 मार्क  के  नीचे,  उसको  रिप्लेस  किया  हो  जैसा
 कि  श्राप  बता  7है  हैं।  उसको  हम  जरूर
 देखेंगे  लेकिन  ऐसी  कोई  लैड  हमारे  पास  नहीं
 है  ।  एक  बात  ग्राहकों  याद  रखना  चाहिये
 कि  यह  कानून  हमारा  बना  हु प्रा है  879  का

 और  यह  प्राविशियल  कानून  था  ।  935  में
 जब  गवर्नमेट  आफ  इडिया  नयी  बनी,  ऐक्ट

 आया  तब  यह  सेंट्रल  गव्नसेट  ने  ले  लिया--

 उसके  पहले  झगर  कुछ  हो  गया  हो  तो  उसको
 जाच-पड़ताल  की  जाये  लेकिन  उसकी

 जिम्मेदारी  आप  मेरे  सिर  पर  नहीं  डाल

 सकते  ।  यह  मैं  मानता  हु  कि  हाई  वाटर

 मार्क  और  लो  वाटर  मारके  के  नोचे  जो  शोर  है,

 ह  लैड  बिलाग  करती  है,  स्टेट  गवर्नमेट  को,

 मालिकाना  उनका  है  लेकित  उस  पर  वे  कोई

 कंस्ट्रक्शन  नहीं  कर  सकते  हैं  बिना  हमसे

 पूछे  हुए  शौर  बिना  हमारी  इजाजत  के  ।

 बोर्ड  एरिया  में  जितनी  जमीन  है,  पोर्ट  को

 लिमिट  के  भीतर  उसकी  सारी  जिम्मेदारी

 हमारे  ऊपर  है  लेगी  सार।  बम्बई  की

 ज  जमन  है  ह- ह 18  लस्‍्म्मेदारा

 हमारी  नहीं  है  कहां  कहा  गवर्नमेंट  साफ

 इंडिया  की  1. अ  है,  स्टेट  यवर्यमेंट  कब  वहा

 कब्जा  कर  रही  है,  कब  छह  रही  है,  रुपया

 इंकटूठा  कर  रही  हैं,  बून  to  के  चुनाव  में

 दे  रही  te  इसकी  खबर  मधु  लिमये जी
 को
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 होगी  कि  कितना  रुपया qo  पी०  की  सरकार  को
 दिया,  कहां  से  रिया  लिया  लेकिन  हमें  उसकी

 कोई  जानकारी  नहीं  है।  (व्यवधान)  मैं

 यह  भि वे दत  कर  रहा  था  किनारे  बम्बई  को
 लेड  तो  हमारी  है  नहीं,  पोर्ट  लिमिट,  चोद

 एरिया  कौर  पोर्ट  की  एप्रोच्ेज़,  उसमें  सी-
 लेबिल  में  जो  लैंड  है  वह  हमारे  जिम्मे  है
 शौर  उसमें  कोई  हस्त कप  नहीं  कर  सकता  है
 हाई  वाटर  मार्क  शौर  लो  वाटर  मार्क  से
 बीच  मे  जो  शोर  है  वह  सम्पत्ति  है  स्टेट  गवर्नमेंट

 की,  लेकिन  कानून  के  मुताबिक  स्टेंट  मबर्नमेंट
 कभी  उस  पर  कोई  काम  नहीं  कर  सकता  है,
 कोई  एलेक्शन  नहीं  कर  सकती  है  जब  तक  कि

 सेन्ट्रल  गवर्नमेंट  की  इजाजत  नवेले
 अभी  तक  रिकक्‍्लेमेशन  का  शब्द  नही  था  लेकिन

 हम  जो  नया  कानून  बनाने  जा  रहे  हैं  उसमें
 'रिक्लेमेशन  भी  जोड  दिया  है।  हर  वह
 'रिक्लेमेशन  भी  नहीं  कर  सकते  हैं  ।  यह
 प्रोटेक्शन  उसमे  दे  रहे  हैं  ।  इसके  पहले  कुछ
 हो  गया  हो  तो  बात  शौर  है|  छापने  बहुत
 ऊची  बात  उठाई  है,  ग्रुप  बहुत  बड़े  ग्रामीण  हैं
 इसलिए  बाप  बड़े  लोगो  से  उस  मामले  को
 तय  कीजियेगा  ।  हमारा  पोर्ट  का  मामला
 छोटा  सा  मामला  है  और  उसमे  यह  सवाल
 जाता  नहीं  है।  उस  रोज़  आपके  कहने  से  हो
 हमने  उसमे  “रिप्लेस”  भी  जुड़वाया

 sit  rey  लिये  :  धन्यवाद  |

 थ्रो  कमलापति  जीरो  एक  बात  यह्‌
 कही  गई  कि  चेयरमैन  को  पावस  बहुत  दी

 जा  रही  है  तो  कोई  विशेष  पावर्स  नहीं  दी

 गई  है  सिवाय  इसके  कि  कमीशन  ने  जो  सीमा-

 शशि  की  थी  कि  कुछ  फेलक्सबिल  होगा
 चाहिए  फाइनेंशियल  ौर  एडमिनिस्ट्रेशन
 का  मामला  तो  उसके  लिए  पावर  दी  गई

 है  ।  एक  बात यह  है  कि  अभी  तक
 बोर्ड  के  माध्यम  से  जो  एप्वाइस्टमेम्ट्स होते
 थे  वह  ब  'न्ट्रल  गवर्नमेंट करेगी  i  चेयर-

 मैन,  डिप्टी  चेयरमैन,  जनरल  मैनेजर,  देस
 अाफ  डिपार्टमेंट  कौर  2  हजार  से  ऊपर
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 जिनकी  तमंध्याह  हो  उसके  रे  एप् शा इस्ट-
 कीट्स  सेंट्रल  मरने  मेड  करेगी  हम  कंसल्टेशन
 मिल  ि  चेयरमैन  ।  ग्रह  बल्कि  चेयरमैन
 के  हाथ  से  क्र धि कार  से  लिया  हैं  ।
 नीचे  की  जो  छोटी  छोडी  नियुक्तियां  हैं  जो
 बोर्ड  किया  करता  था  उस  में  पॉलिटिक्स
 चाला  करती  थी  ।  भ्रम  यह  नियुक्तियां
 सेधरभैत्त  कर  दिया  करेगा  ।  मेजर  पोर्ट
 कमीशन  की  सिफारिशों  से  यह  लिखा  था  कि

 जहां  तक  ऐडमिनिस्ट्रेटिव  का  काम  है  वह
 चेयरमैन  के  हाथ  मे  होता  चाहिये  शौर  बोर्ड
 का  काम  पॉलिसी  और  डेवलपमेंट  का  होना
 चाहिये।  इसीलिये  यह  किया  गया  है.  7  यह
 ठोक  बात  है  कि  यहा  झाई०  सी०  एस,
 झाई०  ए  एस०  भ्रादमी  रखे  जाते  है  1

 तो  इसने  कोई  थकावट  ता  हें  नहीं।

 (व्यवधान  )

 As  regards  the  query  raised  by
 Shrimat:  Paivathi  Krishnan,  there  Ss
 nO  provision  as  such  that  only  IAS
 can  be  appointed  Anybody  can  be
 appointed.  It  is  the  discretion  of  the
 Government  to  appoint  anybody  it
 likes—he  may  be  IAS  or  he  may  not
 be,  or  he  may  be  anybody  else

 माननीय  पाणि गृही  जो  ने  कहा  कि

 एम०  एल०  एक  और  एम०  पोज०  को

 भी  रख  दे  n  1963  में  यह  सवाल  उठा

 था  लेकिन  वह  मुनासिब  नहीं  समझा  गया

 क्यो  कि  बह  लागू  हो  जाएगा  अाफिस  ग्राफ

 ब्रौफिट  शौर  यहां  से  ही  हाथ  धोना  पडेगा  ।

 एक  बात  माननीय  लिमये  जी  ने  कही  कि

 इस  में  भ्युविसिपैलिदी  के  लोग  रहें।  जहां  तक

 "मुझे  याद  है  कलकत्ता  पोर्ट  में  कल कला  कोप-

 रेशन  के  लोग  है।  इस  में  लोकल  अ्रयोरिदीज

 लिखा  हुआ  है  ।  उस  में  झगर  जाते  हैं  तो

 शायद  बह  ले  लिये  जायें

 aft  मधु  बंडव्ते:  पहले  क्या  कोपी  रोशन
 का  रि्रजेम्टेशन  था

 (A
 imendanont)
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 भी  क्यू  लिनेन :  चह  शायद  “अंदर
 इंटरेस्ट”  मैं भाता  होगा  ।  उस  को  साफ
 करना  बांहिपे  ।

 थनी  कमलापति  जिया ठो  :  यह  रखना
 चाहिये  ।  यह  बात  मैं  मानता  हू  कि  ठोक
 है

 SHRIMATI  PARVATHI  KRISHNAN:
 Sir,  I  want  to  seek  some  clarification
 from  tne  hon.  Minister.  The  point
 that  I  raised  was  this  As  regards
 clauses  0  and  wy,  the  Minister,  while
 speaking  at  the  beginning,  said  that
 these  were  only  with  a  view  to  see
 that  the  ports  of  Calcutta,  Madras  and
 Bombay  are  brought  within  the  pur-
 view  of  the  Act  ang  a  uniformity  s
 brought  about  in  the  major  ports.  But,
 m  su  doing,  you  have  slipped  into
 clauses  40  and  4]  whereby  you  res-
 trict  the  powers  of  the  Board  and  you
 Nave  given  extta  powers  to  the  Chair~
 man  That  wag  my  request  to  you
 You  withdraw  those  clauses  because
 they  arc  restricting  the  democratic
 functioning  of  the  Board  by  giving
 such  blanket  powers  to  the  Chairman

 MR  DEPUTY-SPEAKER:  Do  you
 give  extra  powers  to  the  Chairman?
 That  is  her  question

 SHRI  TRIPATHI:
 No,  Sir

 SHRIMATI  PARVATHI  KRISHNAN:
 They  have  given  powers  to  the  Chair-
 man  They  are  there  How  38  that  he
 ig  misleading  the  House?

 KAMLAPATI

 PROP  MADHU  DANDAVATE
 (Rajapur):  They  are  there  in  the  Bil.

 SHRIMATI  PARVATHI  KRISHNAN:
 He  jis  misleading  the  House.  (Interrup-
 tions).

 MR.  DEPUTY-SPEAKER:  It  is  a
 question  of  opinion  whether  these
 clauses  have  given  extra  powers  to  the
 Chairman  or  not.  We  are  pot  going
 into  that.  It  ig  a  question  of  opinion

 and  it  is  for  the  House  to  dbcide.
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 SHRIMATI  PARVATHI  KRISHNAN:
 Sir,  with  your  permission,  may  I  say
 a  word?  May  I  have  your  permission
 to  read  it  out?

 MR.  DEPUTY-SPEARER:  It  is  a
 question  of  opinion  Mr.  Shiv  Nath
 Singh,  do  you  also  join  this  fray?

 उपाध्यक्ष  जी,  जो  प्रोमिला  रखा  गया

 है  इलाज  (4)  में  जिस  में,  मंत्री  जो  ने
 प्रारम्भ  में  ठीक  कहा  था  विधेयक  वस्तुत
 करते  समय,  कि  दो  से  भ्र धिक  भी  मजदूरों
 के  प्रतिनिधियों  को  लिया  जा  सकता  है  t

 aft  शिवनाथ  सिंह  अभ्र भी  तक  एक
 सवाल  उठाया  था  कि  जो  हिन्दी  लैड  से
 स्टेट्स  हैं  उन  को  भी  बोर्ड  में  रिप्रजेन्टेशन
 दें  इस  में  आप  की  क्‍या  प्राप़्ति  है.  ?

 थी  कमलापति  त्रिपाठी  दिक्कत  कोई
 नहीं  जाती  है,  देने  का  डिस्क्रिप्शन  है  सरकार  को।
 इसीलिये  जो  भ्रम,  घबराये  खी गई  है  वह  यह
 है प  पर्व  ट्रस्ट में।  का भग  ।।  समझे
 होना  चाहिये,  कर  सकती  है।  आप  के  क्राउली
 के  लिये  कहा  उस  का  ध्यान  रखा  जायगा  ।

 MR  DEPUTY-SPEAKER  Ine  ques-
 tion  is

 ‘That  the  Bull  to  smend  the  Major
 Trust,  Act  ‘1903,  be  taken  into  con-
 sideration  !

 The  motion  was  adopted

 MR  DEPUTY-SPEAKER  Now  we
 take  up  clause  by-clause  considera-
 tion  Clauses  2  and  3  there  are  no
 dmendments

 The  question  i5
 “That  clauses  2  and  3  stand  part

 of  the  Bill’

 The  motion  was  adopted

 Clauses  2  and  3  were  added  to  the
 Bill

 Clause  4—  (Amendment  of  section  3)

 MR.  DEPUTY-SPEAKER:  There  are
 amendments  by  Shri  Ramavatar
 Shastri.  Are  you  moving  them?

 SHRI  RAMAVATAR  SHASTRI
 (Patna):  I  beg  to  move,

 “Page  2,  hne  29,--

 ह...  “two”  substitute  “four”.  (8)

 लेकिन  उन्होंने  जो  यहां  लिखा  है  “नोट
 लैस  दैन  दू”  मह  बात  ठीक  है  कि  लिया  जा
 सकता  है,  लेकिन  व्यवहार  में  क्या  होता  है
 व्यवहार  मे  जो  लिख  दिया  जाता  है  सरकार
 भी  उसी  पर  अमल  फरती  है  कौर  नौकरशाही
 तो  कभी  इस  से  मस  नही  होती  है  ot
 इसीलिये  मेरा  निवेदन  है  कि  आज  की
 स्थिति  खासतौर  से  इन  दिनो  श्राप  जानते
 है  कि  हमारे  देश  मे  4या  5  केन्द्रीय  मजदूर
 संगठन  है  और  करीब-करीब  तमाम  केन्द्रीय

 मजदूर  संगठनों  से  संबंधित  मजदूर  सगठन
 पोर्टो  के  अन्दर  बड़े  हुए  रहते  हैं।  आप  केवल
 दा  कहते  है  इस  में  झंझट  होंगी  और  आप
 तमाम  मजदूर रा  का  सहयोग  हासिल  नहीं  कर
 सकेंगे  ।  इसलिये  तमाम  बातों  का  ध्यान
 रखते  हुए  पूरे  के  पूरे  मजदूरों  का  सहयोग
 बोई  के  कार्य  और  संचालन  में  मिले  इस  के
 लिये  जरूरी  है  कि  केन्द्रीय  मजदूर  संगठनों
 की  सख्या  को  देखते  हुए  सब  के  प्रतिनिधि
 इस  बोर्ड  वक्फ  ट्रस्टी  मे  रहे  तो  अच्छा  है  जिस  से
 बढ़  अपने  सुझाव  से  बोर्ड  के  सालन  मे  सहायता
 करे।  इसी  दृष्टिकोण  मे  मैंने  दो की  जगह
 पर  4  करने  का  निवेदन  किया  है  ।  अगर
 स्त्री  जी  सही  समझते  हो  तो  मैं  चाहूंगा  कि
 शाप  दो  की  जगह  चार  कर  दीजिये  ।  बाप
 का  लाभ  ही  होगा,  कोई  नुकसान  नहीं  होगा  t
 area  मे  लाने  के  लिये  2  की  जगह  4  करना

 चाहिये  ।

 थी  कमलापति  त्रिपाठी  मुझे  मान्यवर,
 खेद  है  कि  शास्त्री  जी  का  यह  संशोधन  स्वीकार

 नहीं  कर  सकता  ।  जो  प्रोविजन  है  उस  में

 मिलियन  है  दो  ।  कौर  सारा  परमिट  अर
 कम्पोज़िशन  बदला,  लेकिन  लेबर  का  बना

 रहने  दिया  कि  किसी  तरह  हटाया  न  जाये  ।

 सरकार  को  अधिकार  है  कि  29  आदमीं  जी
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 wat करने  हैं  उन  में  किसी  भी  इंटरेश्ट को
 कुछ  भी  रिप्रेजेस्टेशन  ये  सकती  है,  कोई  नम्बर
 फील्ड बप  नहीं  है.  1  इसोखिये  सीनियर
 रखा  गया  है  ।  ऐसी  हालत  में  दो  तो  कम
 से  कम  रहेंगे हो।  सरकार को  भ्र धि कार  है  कि
 कहीं  मुना सिंध समझे  2  की  जगह&  कर  दें  वा

 6  कर  दे  ।  यह  व्यवस्था  ज्यादा  फायदे  की
 है  लेबर  के  सिये  ।

 MR.  DEPUTY-SPEAKER:  I  shall
 now  put  amendment  No.  8  to  the  vote
 of  the  Heuse.

 Amendment  No,  9  was  put  and
 negatived

 MR.  DEPUTY-SPEAKER;  The  ques-
 tion  is:

 “That  Clause  4  stand  part  of  the
 Bil”

 The  motion  was  adopted,
 Clause  4  was  added  to  the  Bill.

 Clauses  5  to  9  were  added  to  the  Bill.

 Clause  6—
 {Amendment  of  section  24).
 Amendment  made:

 Page  3,—

 for  lines  42  to  45,  subststute—

 “(i)  for  clause  (a),  the  following
 clause  shall  be  substituted,  namely  :—

 “(a)  in  the  case  of  a  post—
 (i)  the  incumbent  of  which  is  to

 be  regarded  as  the  Head  of  a
 department;  or

 ii)  to  which  such  incumbent  is  to
 be  appointed;  or

 ii)  the  maximum  of  the  pay  scale
 of  which  (exclusive  of  allow-
 ancés)  exceeds  two  thousand
 rupees,

 ‘tbe  exercisable  by  the  Central  Gov-
 ernment  after  consultation  with  the
 Chairman;”;  WM.

 (Shri  Kamalopati  Tripathi)

 MR,  DEPUTY-SPEAKER:
 question  is:

 The

 (Amendment)
 Bu

 “That  Clause  i0,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  «adopted.
 Clause  10,  हर  amended,  was  added  to

 the  Bill.

 Clause  .} os
 (Amendment  of  section  25)
 Amendments  made:

 Page  4  before  line  5,  insert...

 “qQ)  in  the  opening  portion,  the
 word  “promoting”  shall  be  omitted;’
 (2).

 Page  4,  line  5,  for  “(i)",  substitute
 2)",  (3).

 Page  4  line  12,  for  “(2)”,  substitute
 (3)  oo  (4)  की

 Page  4,  omit  hnes  73  and  14,  (5).

 Page  4,  line  La  omit  “(b)”.  (6).

 (Shri  Kamlapati  Tripathi)
 MR  DEPUTY-SPEAKER:  The  ques-

 tion  is:

 “That  clause  l,  as  amended,
 stand  part  of  the  Bill.”
 The  motion  was  adopted,

 Clause  i,  as  amended,  was  added  to
 the  Bull

 Clauses  i2  to  2l  were  added  to  the
 Bill.

 Clause  22—
 (Amendment  of  section  61).

 SHRI  RAMAVATAR  SHASTRI:  I
 beg  to  move:
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 Page  6,  lines  27  and  28,  omit
 “private  agreements”,  (18).

 मेरे  दो  संशोधन  24  वी  धारा  में  हैं।  एक  में

 तो  मैंने  यह  कहा  है  कि  चार  महीने  डैमेज  की
 भ्र वधि  जो  आपने  रखी  है  वह  लम्बी  है  कौर

 इसको  कप  थोड़ा  कर:  करें  झौर  में  इस  अवधि
 को  दो  महीने  कहना  चाहता  हूं  t

 दूसरे  जो  सरकुलर  मिलता  है  धौर  जो

 इम्वौर्टेर झादि को देना है प्राणी  को  देना  है  उसको  देने  की  अवधि

 एक  साथ  रखी  हूँ,  टंकी  एक  लम्बी  शरवनी



 40%  Major  Port  Trust

 है  मैं चाहता  हूं  कि इसको  छः  महीने  कर  दिया
 जाए।  उसको  बाप  इतने  लम्बे  बसें  तक  क्यों

 चाटे  में  रखना  चाहते  हैं।  फ्र गर  प्रापको  कुछ
 देना  है  तो  छ'  महीने  में  दे  दें  ।  बैसे छ'  महीने भी
 अधिक  है  लेकिन  इस  भ्र वधि  में  झगर  भाप  दे  दे
 उसको  यह  पैसा  तो  उस  पैसे  का  कुछ  वह
 सदुपयोग  कर  सकता  है।  शाप  भी  कह  सकते

 है  कि  हम  भी  सदुपयोग  करेंगे  ।  लेकिन  वह
 पैसा  उसका  है।  इस  वास्ते  इस  एक  साल  की
 भ्र वधि  को  ड्राप  छ  महीने  कर  दें  1

 भी  कमलापति  त्रिपाठी  :  चार  महीने
 की  जगह  जहा  शास्त्री  जी  ने  दो  महीने  करने  का
 संशोधन  दिया  है  उसको  शायद  समझा  नही
 है।  इसका  मतलब  यह  है  कि  चार  महीने  का
 डेम रेज  पोर्ट  लेगा  श्र  र  इसको  श्राप  दो  महीने
 में  कर  देगे  तो  इसका  मतलब  यह  होगा  कि  पोर्ट
 केवल  दो  महीने  का  डैमेज  लें  सकेगा।  इससे
 पोर्ट  को  नुकसान  हू  गा।  इस  वास्ते  श्राप  चार
 ही  रहने  दीजिए  नही  ता  पोर्ट  को  नुकसान  होगा  ।
 जहा  तक  एक  साल  की  जगह  छ  महीने  का
 सवाल  है,  मै  समझता  हु  कि  यह  मुनासिब  है
 जौर  इसको  मैं  मजूर  कर  लेता  हू  t

 MR  DEPUTY-SPEAKER  I
 now  put  amendment  No
 vote  of  the  House.

 shall
 i0  to  the

 Amendment  No,  30  was  put  and
 negatived

 MR  DEPUTY-SPEAKER:
 question  is.

 The

 “That  clause  22  stand  part  of  the
 Bill.”

 The  mofron  was  adopted,

 Clause  22  was  added  to  the  Bul.

 Clause  23—-
 (Amendment  of  section  62).

 SHRI  RAMAVATAR  SHASTRI:  I

 beg  to  move:

 Page  6,  bne  88,  omit  »  private
 agreement”  (i2).

 Page  6,  lines  42  and  438,  omit
 “private  agreement”.  (12).
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 MR.  DEPUTY-SPEAKER:  I  shail
 now  put  these  amendments  to  the
 vote  of  the  House.

 Amendments  Nos,  ]  and  2  were  put
 and  negatived.

 MR,  DEPUTY-SPEAKER:
 question  is:

 The

 “That  clause  23  stand  part  of  the
 Bill”.

 The  motion  wag  a“->ted.

 Clause  23  was  added  to  the  Bill.
 Clause  24—
 (Amendment  of  section  63)

 SHRI  RAMAVATAR  SHASTRI:  7
 beg  to  move:

 Page  7,  hne  5,  for  “four”  subststute
 “two”  (13)

 Page  7,  line  1%,  for  “one  year”
 substitute  “six  months”  (14).

 SHRI  KAMLAPATI  TRIPATHI:  3
 beg  to  move:

 Page  7,  line  20,  for  “held  by  the
 Board  upon  trust”  subst:tute  “applied
 by  the  Board”  (7).

 श्री  रामावतार  शास्त्री  आपने  22बी
 धारा  मैं  कहा  है  कि  सेल  बाई  टेडर  |  इसके
 बाद  झापने  यह  भी  लिखा  है  कि  प्राइवेट  एग्री-
 मेट  से  बैच  सकते  7  समझ  में  नहीं  झा

 गह  हैं  मि  प्राईवेट  एग्रीमेंट.  कह
 कर  आप  अफसरों  को  मन  भाना  और
 छिप  कर  कुर्सी  करने  की  इजाजत  क्यो  दे

 कहे  है।  आप  कोई  और  तरीका  अपना  सकते

 है।  लेकिन  प्राइवेट  एग्रीमेट  की  बात  जो  छापने

 कही  है  इसको  मैं  चाहता  हू  कि  मेहरबानी  करने

 श्राप  निकाल  दें  और  कोई  ऐसा  लूपहोल  न  रहने
 दे  कि  कोई  जो  उसके  मन  मे  जाए  उसको  वह
 कर  बेड ।  इस  तरह  की  इजाज़त  न  बोर्ड  को

 होनी  चाहिए  शौर  न  किसी  और  को  ।  तमाम

 बाते  खुली  रखनी  चाहिऐ'  |  छिपी  बात  कुछ
 नही  होनी  चाहिए  i  प्राइवेट  एग्रीमेंट  को  मैं

 छिपी हुई  बात  समझता  हू  ।  छिप  कर  बाप

 उनको  कुकर्म  करने  की  इजाजत  देते  हैं।  इसी
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 wit  में  विरोध  कर  रहा  हूं।  इस  चोट  जाप
 मास  लें।

 थी  कमला  पति  जिपाठो  :  शास्त्री  जी  के

 मन  में  जो  सन्देह  पैदा  हुआ  हैं  वह  स्वाभाविक  है।
 आज  तक  पब्लिक  आकलन  से.  डिस्पोजल

 होता  रहा  7.--उसमें  पवनपुत्र  यह

 हुआ  है  कि  जो  शीर्ष  सिर्फ  वहां  होते  हैं
 आपस  में

 मि
 जाते  हैं  शार  दायों  को  बढ़त

 नहीं  देते  हैं  7  कहां  लोग  भावी  शन  में  सामने  कराते

 हैं  भोर  बड़ी  बड़ी  कोमल  को  चीज़  बहुत  थोड़ा
 सी  कीमत  में  चली  ज्शतो  है  ।  इस  वास्ते  यह
 समझा  गया  है  कि  टेंडर  भी  है ९: ह  दिया  जाए.  ओर
 साथ  ही  साथ  प्राइवेट  एग्रीमेंट  था  प्राइवेट
 नैगोशियेशन  भी  रख  दिया  जाए  शौर  जो
 इस  तरह  से  नेगोशिएटर  करके  बेचना

 चाहेगा  उसको  लिखा  होगा  कि
 किस  कारण  से  निगोशिएशन  हुआ,  क्यों

 बहू  किया  जा  रहा  है  1  जो  आप  कहते  हैं  उसका
 खतरा  हो  सकता  है  लेकिन  अभी  कुछ  दिन  इसको
 चलने  दीजिए  शर  शायद  कुछ  हम  को  खोज
 को  कीमत  अच्छी  मिल  जाए।

 SHRI  KAMLAPATI  TRIPATHI:  I
 am  not  accepting  amendmen;  No,  13.
 I  am  accepting  amendment  No.  14,

 MR.  DEPUTY-SPEAKER;:  The
 question  is:

 “Page  7,  line  20,—for  “held  by
 the  Board  upon  trust”  substitute

 “applied  by  the  Board”,  (7).

 The  motion  was  adopted,

 SHRI  RAMAVATAR  SHASTRI:  7
 seek  leave  of  the  House  to  withdraw
 my  amendmend  No.  13.

 Amendment  No,  3  was,
 withdrawn.

 MR.  DEPUTY-SPEAKER:
 ‘question  is:

 “Page  7,  line  I7,—-for  “one  year”
 substitute  “six  months”.  14)

 The  motion  was  adopted,

 by  leave,

 The
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 MR.  DEPUTY~SPEAKER:  ‘he
 question  is:

 "That  clause’  24  as.  amended
 stand  part  of  the  Bill’.

 The  motion  was  adapted
 Clause  24,  as  amended,  was  added  to
 the  Bill.

 Clauses  25  and  37  was  added  to  the
 Bill,

 Clause  38
 (Amenment  of  section  33)

 MR.  DEPUTY-SPEAKER:  Amend-
 ment  by  Shri  Kamlapati  Tripathi,  No.
 8,  He  is  moving  it.  The  other  amend-
 ment  No.  22  is  the  same  and  need  not
 be  moved.

 Amendment  made:

 “Page  0,—after  line  27,  insert—

 “(2E)  Upon  the  cesser  of  opera~
 tion  of  the  provisions  of  the  Acts
 referred  in  sub-sections  (2A),  (2B)
 and  (2C),  the  provisions  of  section

 6  of  the  General  Clauses  Act,  3897,
 ren  of  897)  shail  apply  ag  if  the  pro-
 visions  first-mentioned  were  provi-
 sions  contained  in  a  Central  Act  and
 such  cessor  of  operation  were  qa  re-
 peal,  ang  the  mention  of  particular
 matters  in  sub-section  (2D)  shall  not
 be  held  to  prejudice  or  affect  the
 general  application  of  the  said  sec-
 tion  6  with  regard  to  the  effect  of
 repeals.”.  (8).

 (Shri  Kamlapati  Tripathi).

 MR,  DEPUTY-SPEAKER:  THE
 question  is;

 ‘That  clause  38,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  38,  as  amended,  was  added  to
 the  Bill.

 Clause  39,  40  and  i,  the  Enacting
 ‘Sormula  and  the  Title  were  added  to
 the  Bill.  .



 University  of 205

 शमला  KAMLAPATI  TRIPATHI:  I
 beg  to  move: +

 t
 the  Bill,  es  amended,  be

 MR.  DEPUTY-SPEAKER:  The
 question  is;

 “That  the  Bill,  as  amended,  be
 passed.”

 The  motion  was  adopted.

 4657  hrs,

 UNIVERSITY  OF  ILYDERABAD  BILL

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  8,  NURUL  HASAN):  I  beg

 ‘to  move.

 “That  the  Bull  to  e-tablish  and
 incorporate  a  teaching  University
 in  the  State  of  Andhra  Pradesh  and
 to  provide  for  matters  connected
 therewitn  or  incidental  thereto,  be
 taken  into  consideration.”

 The  House  would  recall  that  as  part
 of  the  six  pant  forn:  la  for  Andhra
 Pradesh  it  was  envisaged  that  a  Cen-
 tral  Universty  wou'd  he  established
 at  Hyuerabud  to  augment  the  existing
 educational  facihties  im  the  State  of
 Andhra  Pradesh  Subsequently
 Farhament  had  passed  the  Con-titu-
 tion  (32nd)  Amendment  Bill  which
 tnte,  alka  provided  fur  a  new  article,
 37{E  empowermg  Parliament  to
 make  law  to  establish  a  university
 in  Andhra  Pradesh  After  ratifica-
 tion  by  the  required  number  of  State
 legislatures,  \t  was  given  assent  by
 the  President  and  the  Act  has  been
 brought  into  force  with  effect  from
 July  L  4974  In  exercise  of  the
 powers  conferred  by  the  Act  the
 President  has  also  issued  the  Andhra
 Pradesh  Educational  _  Institutions
 Regulation  of  appointments  order,
 i974  on  July  4,  974  defining  “local
 area”,  “local  candidates”,  ete,  provid-
 ing  for  reservation  in  State  and  non-
 State  universities  and  educational  in-
 stitutions,  This  notification  has  been
 cothmunicated  to  the  Government  of
 Andhra  Pradesh  and  consequently  it
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 is  nevessgry  that  we  should  néw  go
 aheed  with  the  establishment  of  a

 &  =
 in  Hyderabad.  Hence,

 Ss  5

 Since  thig  decision  was  taken.  I
 had  appointed  a  working  group  under
 the  chauwmanship  of  Dr.  George
 Jacob,  Chairman  of  the  University
 Grants  Commission  to  make  recom-
 mendations  regarding  the  main  fea-
 tures  of  the  Bill  The  Committee
 visited  Hyderabad  and  held  discus~
 sions  with  various  experts  and  made
 some  recommendations.  The  more
 important  of  these  recommendations
 are  that  the  University  should  be  a
 unitary  one  and  that  its  jurisdiction
 should  extend  to  its  own  campus.
 Although  in  all  the  other  respects,  the
 Government  had  accepted  the  recom-
 mendations  of  the  Committee,  I  ven-
 ture  to  -ubmit  that  we  have  made  a
 sight  modification  we  have  em-
 powereg  the  University  to  establish
 other  campuscs  if  it  so  desires.  in
 other  parts  of  Andhra  Pradesh.  It

 7  hrs

 dors  not  mean  that  today  we  would
 be  in  4  position  to  establish  other
 campuses,  but  we  thought  ४  might
 be  desuable  to  five  this  power
 to  the  university  Simuliancousty,  it
 would  have  the  power  to  establish
 and  maintain  special  centres  and
 specialised  laboratomes  for  research
 in  places  outside  the  jurisdiction.  This
 recommendation  has  been  accepted.
 The  other  powers  and  objectives  are
 more  or  less  the  .ame  as  in  the  case
 of  the  North  Eastern  Hill  University.
 The  university  should  offer  three
 years  honours  courses  and  2  years
 master  courses  1  year  Ms,  Phil.  and
 other  research  courses.  We  have
 accepted  this  in  principle  but  it
 ‘would  be  for  the  university  to  work
 out  the  details  The  basic  structure
 of  the  university  of  having  schools
 providing  for  intra-disciplinary  stad-
 jes  is  being  provided  for  in  the  Bill.
 In  addition,  we  are  visualising  that
 this  university  should  be  able  to
 collaborate  with  other  research  ingti-
 tutions  which  hava  been  established
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 in  Hyderabad.  particularly  the  re-
 search  institutions  which  are  baing
 financed  from  various  Central  Gov-
 ernment  sources.  I  am  glad  my  col.
 Jeague,  the  Minister  of  Science  and
 Technology  is  here.  The  laboratories
 for  which  he  is  responaible  to  this
 House  have  offered  to  give  their  full
 cooperation  to  this  university  for
 organising  its  academic  end  research
 activities.

 The  Jacob  Committee  also  visua-
 lises  that  the  semester  system  and
 new  techniques  of  evaluation  should
 be  accepted  by  this  university.  I
 hope  that  all  this  will  be  accepted,
 although  we  cannot  possibly  provide
 for  these  details  in  the  Bill  itself.  But
 we  have  accepted  the  basic  principle
 which  the  committee  has  recommend-
 ed  that  admissions  to  the  university
 should  be  on  an  all.India  basis  and
 admission  tests  may  be  prescribed  for
 admission  to  different  courses  if  the
 university  considers  so  fit.  There  can
 be  no  reservation  for  candidates  be-
 longing  to  a  particular  region  or
 State,  but  we  have  ensured  that  it
 would  be  legal  for  the  university—
 I  hope  the  university  will  exercise
 that  power—to  provide  reservation
 for  scheduled  castes  and  scheduled
 tribes,  We  think  it  is  essential  that
 all  universities  and  institutions  of
 higher  learning,  particularly  those
 supported  by  the  Central  Government
 should  not  only  provide  reservations
 but  also  take  suitable  measures  to  see
 that  the  seats  reserved  for  scheduled
 eastes  and  scheduled  tribes  are
 actually  filled.  For  that  purpose,  we
 ‘will  be  giving  full  support  to  the  uni-
 versity  to  take  such  steps  as  they

 may  deem  necessary.

 We  also  requested  the  working
 group  under  Dr.  Jacob  to  provide  the
 wutline  of  the  Bill.  The  job  of  the
 Government  has  been  greatly  facili-
 tated  and  the  outline  they  gave  has
 been  more  or  less  accepted  by  us  and
 ig  now  for  the  consideration  of  the
 House.

 In  the  objects  and  powers,  the
 House  may  notice  that  integrated
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 courses  In  Humsnities  and  Sciences:
 can  be  provided  and  educational  pro-
 grammes  will  necessarily  have  inter-
 disciplinary  facilities.  J  have  men-
 tioned  the  cooperation  with  other  in-
 stitutions  ang  the  power  of  the  uni-
 versity  to  establish  specialised  centres
 and  research  laboratories.

 The  President  of  India  shall  be  the
 Visitor  of  this  university,  as  he  is  the
 Visitor  of  all  Central  Universities.  In
 the  case  of  two  Central  Universities.
 in  Uttar  Pradesh,  namely,  the  Aligarh
 Muslim  University  and  the  Banaras.
 Hindu  University,  the  Governor  of
 Uttar  Pradesh  is  the  Chief  Rector.
 In  the  same  way,  we  have  provided
 that  the  Governor  of  the  State  of
 Andhra  Pradesh  shall  be  the  Chief
 Rector  of  this  University,

 The  usual  offices  have  been  pro-
 vided  for,  namely,  the  Chancellor,
 the  Vice-Chancellor,  the  Pro-Vice
 Chancellor,  Deans  of  the  Schools,  Re-
 gistrar,  Finance  Officer  etc.

 Here  I  would  offer  an  apology  to
 this  hon.  House  about  the  Hindi  ver-
 sion.  It  was  pointed  out  to  me  by
 an  hon  Member  that  in  the  Hindi
 version  we  have  given  the  equival-
 ent  of  Vice-Chancellor  as  Upa  Kula-
 pati,  which  was  the  traditional  form.
 of  translating  the  term  Vice-Chancel-
 lor.  But,  recently,  the  Commission
 for  which  I  am  responsible  to  this
 House,  has  taken  a  decision  that  the
 Vice-Chancellor  should  not  be  ad-
 dressed  as  Upa  Kulapati,  but  should
 be  addressed  as  Kulapati.  That  deci-
 sion  has  been  taken  and  now  we  are
 thinking  of  designating  Vice-Chan-
 cellors  as  Kulapatis.

 थी  रामावतार  शास्त्री  (पटना)  :
 चासलर  को  ब्या  कहेंगे  ?

 रोग  एस०  मुरल  दूसस  :  कुलाधिपति  |

 The  new  terminology  which  is
 Now  being  accepted  in  Hindi  in
 most  academic  circles  ig  that
 the  Chancellor  should  be  Kautle-
 dhipati  and  the  Vice-Chancellor
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 should  be  Xulapati,  and  not  Upa  Kula-
 poti,  as  was  formerly  the  case.  There-
 fore,  Sir,  {  would  crave  your  indul-
 gence  and,  through  you,  that  of  the
 hon.  House,  that  the  necessary  cor-
 rection  be  made  in  the  Hindi  version
 of  this  Bill.

 The  initial  appointments  of  the
 officers  will  be  made  by  the  Visitor,
 as  was  the  case  in  the  North-Eastern
 Hill  University.  Again,  for  the  ini-
 tial  period  of  the  first  three  years
 when  the  University  is  being  estab-
 lished  the  main  bodies  will  be  nomi-
 nated  by  the  Visitor.  As  we  have
 done  in  the  case  of  the  North-Eastern
 Hill  University,  there  will  be  a  Plan-
 ning  Board.

 In  regard  to  statutes,  some  statutes
 are  already  here,  which  have  been
 annexed  to  the  Bill,  which  are  for
 the  consideration  of  the  hon.  House.
 As  in  the  case  of  the  North-Eastern
 Hill  University,  we  nave  provided
 that  during  the  first  three  years  the
 Visitor  can  make  amendments  to  this
 ag  and  when  necessary  and,  when,
 the  University  is  established,  before
 the  end  of  three  years  the  detailed
 statutes  framed  will  be  placed  on  the
 table  of  the  two  Houses  of  Parha-
 ment  and  they  will  be  before’  the
 hon.  Members.

 All  the  other  main  features  which
 are  being  provided  in  the  North  East-
 ern  Hill  University  Act  are  also  be-
 ing  provided  in  this  Bill.

 So  far  as  expenditure  is  concerned,
 we  hope  that  the  non-recurring  ex-
 penditure  for  the  establishment  of  the
 University,  the  foundation  grant,  will
 be  about  Rs.  3.60  crores  We  have
 been  told  that  not  only  the  land  will
 be  given  by  the  Government  of
 Andhra  Pradesh  but  even  the  deve-
 lopment  cost  of  the  land  will  be  met
 by  the  Government  of  Andhra  Pra-
 desh,  The  recurring  expenditure  dur-
 ing  the  Fifth  Plan  period  will  roughly
 be  just  over  Rs.  3  crores.

 We  are  extremely  keen  that  the
 University  should  start  functionong  as
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 quickly  as  possible  in  order  that  the
 difficulties  which  are  being  felt  by
 the  people  of  Andhra  Pradesh  in  yene-
 ral,  and  of  Hyderabad  in  particular,
 can  be  removed,

 For  this  purpose,  the  Government
 have  taken  a  decision  to  appoint  a
 very  distinguished  scientist  trom  the
 Banaras  Hindu  University,  Prof.  Gur-
 buksh  Singh,  as  the  Officer  on  Speciak
 Duty  so  that  he  may  straightway  start
 organising—now  that  I  have  made  the
 announcement  here—and  I  hope,  he
 will  be  taking  over  his  respon:  :bilities
 very  soon.  We  are  also  appointing
 straightway  a  Planning  Committee  so
 that  the  Officer  on  Special  Duty  may-
 be  assisted  in  making  plans  for  the
 functioning  of  the  University.  I  hope,
 as  soon  as  the  Bull  is  passed  by  both
 the  Houses,  there  will  not  be  much  of

 a  delay  in  issuing  the  notification  and
 the  University  starting  its  work.

 With  these  words,  I  commend  the
 Bill  for  the  consideration  of  the  House.

 MR.  DEPUTY-SPEAKER:  Motion
 ‘moved:

 “That  the  Bill  to  establish  and
 incorporate  a  teaching  University  in
 the  State  of  Andhra  Pradesh  and  to
 provide  for  matters  connected  there-
 with  or  incidental  thereto,  be  taken
 into  consideration.”

 eft  रामावतार  शास्त्रों  :  हम  समझते  थे
 कि  यह  बिल  कल  आएगा  ।  कारण  यह  है  कि
 घायल  इंडस्ट्री  डिवेलपमेंट  विधेयक  पर  बहस
 होने  वाली  थी  ny  यह  नहीं  हुई  ।  भ्रम:  निवेदन
 यह  है  कि  जिन  लोगों  ने  राज  एमेंडट्स  दिए
 है,  उनको  श्राप  स्वीकार  करा  दीजिये  और  वे

 सकरुलेट  हो  जाए  ।

 MR.  DEPUTY-SPEAKER:  Those
 who  want  to  give  amendments  can
 send  them  now.  The  debate  will  con-
 tinue  tomorrow.  We  will  have  time
 to  circulate  them.  They  can  send  their
 amendments  now  but  not  beyond  this
 evening.

 Now,  there  is  one  amendment  to  the
 Motion  for  consideration  in  the  name
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 of  Shri  M.  C.  Daga.  That  has  to  be
 formally  moved  by  Shri  M.  C.  Daga.
 But  he  is  not  here.  So,  that  is  not
 moved.

 Shri  Bade.

 aft  आर०  बो०  बड़े  (खरगोन)

 बधाई  देता!  हूं  कि शासन  इस  बिल  को  लाया  है।

 इससे  हैदराबाद  और  ऑ्रान्घ्र  के  लोगों  को

 तसल्ली  होगी  ।  जब  तेलें पलना  और  आंध्र

 का  झगड़ा  चल  रहा  था  तो  उप  झाड़े  में

 सैंटर  की  तरफ  से  इस  विल  के  लाने  को  बात

 जो  भाई  इससे  सभो  को  तसल्‍ली  हो  जाएगी

 कि  यह  एक  सैंट्रल  वूनिवर्सिटों  होगो  वैसे  हो
 जपे  बनारस  और  अलीगढ़  यूनिवर्सिटीज  हैं
 इस  पर  ज्यादा  बोलने  की  जरूरत  नहीं  है  t

 मंत्री  जी  ने  कहा  है  कि  यह  यूनिटरी  फार्म  को

 यूनिवर्सिटी  होगी  लेकिन  मैं  समझता  हूं
 कि  यह  फन  फार्म  की  होगी  क्योंकि  इस  में

 लिखा  हुमा  है  :

 “to  establish  such  campuses,  specta.
 cenires,  specialised  laboratories  or
 other  units  for  research  and  instrue-
 tio,  as  are,  in  the  opinion  of  the
 University,  necessary  for  the  fur~
 therance  of  its  objects;”

 कैमूपसिस  अलग  अलग  करके  उसको  यूनिटी
 फार्स  का  कहना,  सही  नहीं  होगा  ।  यह  वात

 मेरी  समझ  में  नहीं  आती  ।  मंत्री  महो पथ  एक्प्तय्ट
 हैं

 ।  यह  हमें  इसको  समझाएं  ।

 जहां  तक  माध्यम  का  सवाल  है  यह  नहीं
 कि  मीडियम  बिल  को  हिन्दी  एंड  इंग्लिश

 मैं  चाहता  हूं  कि  मंत्री  जी  इस  में  यह  रखें  कि

 मीडियम  विल  भरी  हिन्दी  एंड  इंग्लिश  प्लस

 आंध्र  की  जो  भाषा  है  तेलेगू,  दैट  शुभ  बी  दो

 मीडियम  |  इतना  ही  मुझे  कहना  है  a  वालो  तो

 जो  और  यूनिवर्सिटीज  में  है  वहाँ  इस  में  लिखा

 हुआ  है  ।  मैं  फिर  आपको  बधाई  देता  हूं  कि

 इस  बिल  को  लाकर  11:68  प्रदेश  के  लोगों

 को  आपने  तलो  दे  दी  t
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 श्री  सुधाकर  पाण्डेय  (चंदौली)  :  उपाध्यक्ष

 महोदय,  इस  विधेयक  का  मैं  स्वागत  करता  हूँ
 आंध्र  में  विश्वविद्यालय  बहुत  पहले  खोला  जाना

 चाहिये  था  और  स्वर्गीय  नेहरू  जी  भी  इस
 बात  के  लिये  प्रयत्नों  थे  कि  हैदराबाद  में

 एक  विश्वविद्यालय  खुले  ।  आचार्य  नरेन्द्र  देव

 जी  के  पास  उन्होंने  संदेश  भिजवाया  था  कि

 यदि  राय  वहां  का  कुलपति  होता  स्वीकार

 करें  तो  वहां  विश्वविद्यालय  खेलने  की  वात

 की  जाय,  क्योंकि  यह  एक  ऐसे  विश्वविद्यालय
 को  कल्पना  थी  जिसके  द्वारा  उत्तर-दक्षिण

 पूर्व  और  पश्चिम  को  जोड़ने  का  कार्य

 क्रिया  जा  सकता  था  ।  किन्तु  अपनी  स्थिति
 के  कारण  आँच  ये  नरेन्द्र  देव  जो  ने  क.शी

 हिन्दू  विश्वविद्यालय  में  जाना  पसन्द  किग्रा

 र  इस  विश्वविद्यालय  को  योजना  स्थगित

 रही

 अभी  6  सूत्री  क्रायेक्रम  के  अन्तर्गत  इस
 विश्वविद्यालय  को  स्वाय ना  की  जा  रही  है  और

 जुलाई  में  यह  TT  नया  |  इसका  प्रारूप

 पूर्वोत्तर  पर्वतीय  वश्वविद्यालय  के  आधार  पर
 रखा  एप  है,  इंडिया  इस  पर  अधिक  जिव/र

 करने  को  अर  बाय  रता  जड़ों  है,  सभो  क्षेत्रों  में

 इसका  सब  ये  होगा  ।

 ग्रभी  शिक्षा  मंत्रो  महोदय  ने  बाल  थ्या  कि

 हैरान-द  में  बहुत  से  केन्द्र  थे  शोध  संस्थान

 हैं,  उसमें  से  वहुत  से  अतिउत्तम  क  म  कर  रहे

 हैं।  उन  के  सहयोग  से  और  उन  के  योग  से  इस
 विश्वविद्यालय  का  कार्य  इस  माह  आरम्भ  हो
 जाना  चाहिये  मैं  मो  महोदय  से  यह  निवेदन
 करना  चाहूंगा  कि  इस  विश्वविद्यालय  की  कोई  न

 कोई  परीक्षा  डसी  वर्ग  होनी  चाहिये  ताकि

 वहां  के  लोगों  को  इस  बात  का  संतोष  हो  कि

 उनकी  युगों  से  जो  मांग  थो,  आज  उस  को  पूति

 मेरे  माननीय  मित्र  श्रो  बड़े  जो  ने  कहा
 कि  शिक्षा  का  माध्यम  भो  हमें  तय  कर  लेना

 चाहिये  ।  अगर  हिन्दी  हो,  तो  मुझे  से  अधिक
 प्रसन्न  होने  वाला  कोई  व्यक्ति  नहीं  हो  सकता,
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 किन्तु,  बड़े  जी,  मैं  तो  विश्व  विद्यालयों  को

 स्वायत्तता  का  पक्षपाती  रह  हुं  ।  जिस  क्षेत्र

 में  विश्वविद्यालय  बन  रहा  है  और  जो

 वहां  के  कर्ता-धर्ता  और  विधाता  होगे,  जो  उस

 के  संचालकमंण  होंगे  उनके  ऊपर  यह  विषय

 छोड़  देना  अधिक  उपयुक्त  ह  गा।  मैं  तो  चाहूं  गा

 कि  दक्षिण  की  चारों  भाषाओं  पर  वहां  पर

 ऐसा  शोध-संस्थान  स्थापित  हो  कि  उन  का

 जो  सुन्दरतम  और  मंगलमय  पक्ष  है  उस  को

 उत्तर  के  साथ  संयुक्त  करें  और  उमर  के  द्वारा

 हिन्दी  की  अभिवृद्धि  करें  तो  अच्छा  होगा

 श्री  कार  बी०  बड़े  :  हिन्दू  विश्वविद्यालय

 और  अलीगढ़  विश्व  विद्यालय  के  एक्ट  में

 माध्यम  का  उल्लेख  है  ।

 श्री  सुधाकर  पाण्डेय  :  जहां  तक  मुझे

 मालूम  है  काशी  हिन्दू  विश्वविद्यालय  के  एक्ट
 में  नहीं  दिया  गया  है,  क्योंकि  इस  के  लिये

 मुझे  प्रस्ताव  रखना  पड़ा  था  कि  यहां  दिलों

 माध्यम  ते  पढ़ाई  हो  ।  मैं  यह  भी  समझता  हूं
 कि  अलीगढ़  विश्वविद्यालय  के  कानून  a  भो

 माध्यम  की  वाद  नहीं  है,  ae  माध्यम  की  व्रत

 उठाई  जायगी  तो  जो  भाषाई  समस्याओं  वहां

 समस्याओं  को  कोई  भी  राष्ट्रीय  उदात्त,

 या  मेरे  जैसा  आदमी  उभारता  नहीं  चाहेगा  t

 कोई  भी  नहा  रहेगा  कि  पिछने  प्ले  =

 आन्ध्र  जि  दौर  से  जर  है  उत्तरी  फिर

 पुनरावृत्ति  हो  |

 विश्वविद्यालय  खोलना  एक  बात  है
 विश्वविद्यालय  किसी  काम  का  हों-यह  एक
 बात  है  ।  बहुत  से  केन्द्रीय  विश्वविद्यालय  हैं
 और  खुल  भी  रहे  हैं  ।  किन्तु  क्या  वे  जोवन

 का  नेतृत्व  कर  रहे  हैं  या  नहीं  कर  रहे  हैं  ?

 केवल  कार्य-कुशल  लोग  हों  या  ज्ञानी  लोग  हों
 या  केवल  ज्ञानदान  देना  ही  विश्वविद्यालय  का

 कार्य  इस  देश  में  रह  गया  है  ?  मैं  चाहता  हूं
 कि  ये  हमारे  सांस्कृतिक  ऑ्रान्दोलनों  के

 सुत्रधार  बनें  ।  हमारी  शिक्षा  की  व्यवस्था  में

 जो  क्रान्ति  की  बात  करते  हैं,  उन  को  यह  मानना
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 चाहिए  कि  ये  विश्वविद्यालय  केवल  ज्ञानदान
 का  माध्यम  ने  बनें,  बल्कि  चरित्रवान  का  माध्यम
 भी  बनें  और  संसार  से  आज  ज,  हमारा  सम्बन्ध

 है,  राज्यों  से  जो  हमारा  सम्बन्ध  है,  देश  से
 जो  हमारा  सम्बन्ध  है,  उन  सम्बन्धों  का  समावेश

 चरित्र  के  भोर  हो,  जोव्स  के  भीतर  हो,
 क्योंकि  इस  समय  इस  देश  में  चीन  का  बड़ा
 अकाल  है  |  बड़े  बड़े  इन् जो नियर,  बड़े  बड़े  लोग

 यह  नहीं  जानते  कि  इस  देश  का  संविधान  क्‍या

 है  ।  एम०  एस०  सो०  हो  जाते  हैं,  डाक्टर  बन
 जाते  हैं,  लेकिन  वे  नहों  जानते  कि  समाजवाद
 कपा  है,  वे  नहों  जानते  कि  हम  फि  ओर  जा

 रहे  हैं  और  पग्राधथुनिक  विश्व  के  प्रति  हमारा
 उत्तरदायित्व  क्या  है  ?

 इस  शिक्षा  की  व्यवस्था  हायर  सैकिण्ड
 स्टेज  पर  होनी  चाहिये,  किन्तु  दुर्भाग्य  से  हावर
 सैकण्डरी  स्कूल  पार्लियामेन्ट  के  अधिकार  क्षेत्र
 में  लड़ों  हैं  और  वहां  इस  पद्य  इस  प्रकार  को
 कोई  शिक्षा  व्यवस्था  नहों  है  in  यदि  यह  शिक्षा

 व्यवस्था  यहां  डी  जातों  तो  हायर  सेकेण्ड  स्कूलों
 से  हो  देश  मचा  हो  सकता  था,  कन्नु  हायर

 सैकण्डरी  स्कूल  ऐसा  नहों  कर  रहे  हैं!  मेरा  सुझाव
 है  कि  भारत  के  तमाम  केंद्रीय  इव्वावयालपा
 में  इ५  प्रकार  को  व्यवस्था  की  जानी  चाहिये

 हमारे  दिमागों  की  चन्द  खिलाफ  को  खोल
 सके  ओर  अप  ज्ञान  छा  सम्बन्ध  जोवन  से

 जोड़  सके  ।  राज  का  ज्ञात  किताब  में  वाद

 है,  खपो  प्रकार  से  व्यक्ति  का  जीवन  भो  बन्द

 पड़ा  है,  उन  का  व्यक्ति  के  भीतर  से  सम्पर्क

 नहीं  रह  गया  है,  उस  का  जीवन  से  सम्बंध

 नहीं  रह  गया  है  जिस  के  परिगापस्वष्ठय

 हमारी  सारी  प्रगति  रुक  गई  है,  हमारे  जीवन
 का  जो  विकास  है,  वह  रुक  गया  है,  वह  गंगा
 को  धारा  के  रूप  में  प्रवाहित  नहों  हो  रहा  है,
 बल्कि  गढ़ी  के  रूप  में  प्रवाहित  हा  रहा  है,
 जिस  का  परिणाम  हम  सब  लोग  भोग  रहे  हैं

 श्री  मूल बन्द  डागा  :

 है  1
 यह  तो  हो  हो  रहा
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 af  सुनकर  पाण्डेय  :  गड़े  से  पड़ा  हुआ
 सड़  रहा  है  t  इस  प्रवाह  को  सचालित  करते
 के  लिये  आज  लोग  काम  करे  शौर  उन  को  भी
 करना  चाहिये  ।  काशी  हिन्दू  विश्वविद्यालय
 की  स्थापना  पूज्य  मालवीय  जी  ने  इस  लिये  की
 थी  कि  बहू  सारे  संसार  को  प्रकाश  देगा  शोर

 देश  की  राष्ट्रीयता  की  वाणी  उस  के  द्वारा  मुखरित
 होगी  और  मालवीय  जी  के  जीवनकाल  में

 ऐसा  हुमा  भी  था,  किन्तु  ब  वह  विश्व-
 विधालय  बनारस  मे  हैं,  लेकिन  बनारस  से
 उसका  कोई  सम्बन्ध  नहीं  है,  लोग  समझते

 हैं  कि  एक  नक्काशी  बना  कर  जमीन  पर  रख
 दी  गई  है  |  इस  प्रकार  का  यह  विश्वविद्यालय
 न  हो  a  भ्र भी  आरम्भ  हो  रहा  है  इसलिये  इस
 में  कुछ  ऐसा  किया  जा  सकता  है  कि  जिस
 से  यह  जीवन  के  साथ  जुडे  -  आप  ने  सत

 गुरबक्स  सिह  को  बनाया  है,  मै  उन  को  जानता

 हू,  भ्रच्छे  आदमी  हैं,  उन्होंने  काशी  विश्व-
 विद्यालय  में  अच्छा  काम  किया  है  पहली
 बार  नेहरु  जी  श्राचायें  नरेन्द्र  देव  जी  को  लाना

 चाहते  थे,  अब  छापने  सत  गुरुबक्श  सिह  जी
 को  लिया  यह  अच्छा  कदम  है,  वे  हर  मामले  में

 राष्ट्रीय  हैं।  किन्तु  जिस  प्रकार  श्राप  ने  उन  की

 नियुक्ति  की,  उसी  तरह  प्लानिंग  बोर्ड  की

 नियुक्त  से  कोई  कानून  बाधक  नहीं  था,  आप
 को  प्लानिंग  बो  की  नियुक्ति  भी  इसी  समय
 कर  देनी  चाहिये  थी  1  उन  में  ऐसे  लोग  होने
 चाहिये  जो  केवल  शिक्षा  शास्त्री  ही  न  हो,  जिन
 का  जीवन  से  भी  किसी  प्रकार  का  सम्पर्क

 हो  शौर  जो  भ्यान्ध  की  कला,  संस्कृति  श्र

 साहित्य  को  जानते  हो  जो  वहा  की  कला  और
 संस्कृति  का  देश  को  दान  कर  सकते  हो,  जो
 जीवन मय  हो,  मंगलमय  हो,  जो  देश  की  मूलधारा
 से  ज्ञान  के  माध्यम  से  उसे  जोड़ने  की  क्षमता
 रखते  हो  ।  बसर  ऐसा  होता  है  कि  कमेटिया
 बने  जाती  है,  शिक्षा  शास्त्री  रख  दिये  जाते

 हैं  और  ऐसे  सके  शिक्षा  शास्त्री  रख  देते  है-
 मी  महोदय  जाते  हैं  कौर  चले  जाते  है,  किन्तु
 वें  शिक्षा  शास्त्री  बने  रहते  हैं धौर  उन  के

 कुकर्मों  के  लिये  स्त्री  महोदय  जवाब  देते  थक
 जाते  है,  उस  के  लिये  उत्तरदायी  होना  पड़ता
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 है  |  इसलिये  जब  शिक्षा-शास्त्ियो ंको  &.. 3

 जाय  तो  इस  बात  का  भी  ध्यान  रक्षा  आप  कि

 उन  के  बाल  पके  हुए  मे  हों,  75  वर्ष  से  ऊपर
 की  वायु  के  न  हों,  चलते  सें  उन  को  कष्ट  से

 होता  हो  या  ऐसे  न  हो  जो  50  1 ह  पहले  अंग्रेजों

 के  जमाने मे  पड़े  हुए  हो  शौर  उन्ही  को  शान
 का  अवतार  मानते  हो  सै  समझता  हु  कल  जब
 मनी  महोदय  डिबेट  का  जवाब  देंगे  तो  प्लानिंग
 बोर्ड को  भी  घोषणा  कर  देगे  ।

 शाप  आन्ध्र  को  भूमि  में  यह  भ्रान्ति
 भारतीय  विश्वविद्यालय  बना  रहे  हैं-  यह
 अच्छी  बात  है  प्राय  ऐसा  होता  है  कि  शिक्षा
 सस्थाओ्रो  में  क्षेत्रीयता  के  प्रवाह  में  राष्ट्रीयता
 मर  जाती  है  1  किसी  भी  क्षेत्र  म ेकोई  भी  शिक्षा
 संस्था  हो,  चाहे  वह  राज्य  की  हा  या  केन्द्र
 की  हो,  यदि  वह  राष्ट्रीय  नहीं  है  तो  उस  की
 स्थिति  विनाशमूलक  हो  जायगी  ।  मैं  समझता

 हू  कि  इस  विश्वविद्यालय  की  स्थिति  ऐसी  नहीं
 है,  क्योंकि  कानून  में  आपने  कहा  है  कि  सारे
 भारतवर्ष  के  लिये  खुला  रहेगा  ।  मैं  इस  बात
 का  भी  स्वागत  करता  हू  कि  आपने  जो  दुर्बल
 बर्ग  है,  अनुसूचित  जाति  के  लोग  है,  अनुसूचित
 आदिम  जाति  के  लोग  हैं,  उन  को  एक  सीमा
 तक  संरक्षण  दिया  है  और  में  चाह ग्रा  कि  उन्हें
 केवल  संरक्षण  हो  न  दिया  जाव  उन  के  जीवन
 में  जा  सहिष्णुता  है,  हजारो  वर्षों  को  जिस

 सहिष्णुता  ने  उन्हे  राज  भी  जीवित  रखा  है,
 जैसे  शेषनाग  पर  पृथ्वी  का  भार  है,  जिस  तरह
 से  वह  भारत  को  सम्भाल  हुए  हैं,  ऐसे  लोगो  की

 सहिष्णुता  के  ज्ञान  का  अध्ययन  भी  बहा  पर  किया
 जाय  ।  उन  की  सुकृति  के  लिये  भी  बहा  पर
 विशेष  विभाग  खोला  जाय  और  डस  का
 अध्ययन  उन  के  ही  माध्यम  से  हो  ।

 जैसा  मैं  पहले  भी  कह  चुका  हु-यह  विश्व
 विद्यालय  एक  सेतु  बने-उत्तर  और  दक्षिण
 का  भ्र ौर  दोनों  को  जोड़ने  का  काम  करे,  तोड़ने
 का  काम  ने  करे,  क्योंकि  इन  शिक्षा  संस्थानों
 ने  जितना  देश  को  तोडा  है,  शायद  राजनीतिक
 दलो  ने  उतना  देश  को  नही  तोड़ा  है।  इसलिये
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 Jag  &  माध्यम  से  संस्कृति  का  काम  होता
 ह कस  के  'ऑव मेें  से जीवन की  जय  को
 आरोधना  का  काम  होगा  चाहिये,  जोबन
 के  कम  की  भा शा धाना  का  काम  नहीं  होता
 आाहिये  ।  ने  शब्दों  के  साथ  मैं  इस  विधेयक
 का  स्वागत  करता  हूं,  सभी  लोग  इसका  स्वागत
 करेंगे  कौर  मू  विश्वास  है  कि  यह  विश्व-
 विद्यालय जो  हमारी  शिक्षा  की  धारा  है  उसको
 नई  दिशा  और  नया  जीवन  प्रदान  करेगा  ।

 *SHRI  JAGADISH  BHATTA-
 CHARYYA  (Ghatal):  Mr.  Deputy-
 Speaker,  Sir,  a  new  Central  Univer-
 sity  is  going  to  be  set  up  in  Andhra
 Pradesh  and  I  must  congratulate  my
 friends  in  the  Congress  benches  that
 they  have  finally  succeeded  in  com-
 pelling  the  Central  Government  in
 initiating  measures  for  the  setting  up
 of  this  University.  I  would  have  been
 really  glad  if  this  University  had  been
 created  in  the  normal  circumstances
 rather  than  the  agitations  which  had
 preceded  it  for  its  formation.  What-
 ever  it  may  be,  I  welcome  the  new
 Bill  and  I  welcome  the  new  Univer-
 sity  which  goes  to  the  people  of
 Andhra  Pradesh.

 In  this  connection  I  must  say  a  few
 words  to  the  hon.  Minister  for  his
 serious  consideration.  New  Central
 Universities  are  being  createq  and
 there  can  perhaps  be  no  grievance
 from  any  corner  in  this  regard.  Why
 we  feel  sad  about  the  whole  episode
 is  that  while  the  Centre  shows  ade-
 quate  and  enough  consideration  for
 these  Universities  they  do  not  seem  to
 attach  the  same  sense  of  seriousness
 for  the  Universities  which  are  not  the
 Central  Universities  and  which  have
 been  serving  the  cause  of  education
 jn  the  different  parts  of  the  country
 since  long.  There  are  many  Univer-
 Sities  with  great  heritage  of  the  past
 contributions.  These  Universities  to-
 day  are  almost  dying  because  of  the
 lack  of  financial  resources.  The  con-
 sequence  has  been  that  they  have  been
 compelied  to  resort  to  many  methods
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 to  raise  funds  to  avert  their  decay
 and  death,  It  is  a  well  known  fact
 Sir,  and  the  hon.  Members  are  aware
 that  the  rate  of  admission  to  the  Uni-
 versities  hag  fallen  steeply  over  the
 past  few  years  which  has  effected  the
 financig]  position  of  the  Universities
 very  adversely,  When  such  is  the  situa-
 tion  with  the  other  Universities  we
 should  naturally  hope  and  expect  that
 the  Central  Government  should  adopt
 a  similar  attitude  of  sympathy  and
 give  suitable  assistance  to  them  as
 they  are  doing  in  the  case  of  the  Cen-
 tral  Universities.  I  can  say  about  the
 Calcutta  University  in  particular  in
 thig  connection.  I  am  sure  the  hon.
 Minister  must  have  received  g  memo-
 randum,  the  copies  of  which  have
 already  reached  the  memberg  of  this
 House,  urging  upon  the  Central  Gov-
 ernment  to  take  over  the  Calcutta
 University  because  that  University  is
 in  a  financia]  chaos  ang  is  hardly  able
 to  maintain  its  own  existence.  A  few
 days  ago  the  Vice-Chancellor  of  the
 Hrmachal  Pradesh  University  while
 addressing  the  newsmen  had  stated
 that  due  to  the  paucity  of  funds  the
 University  functioning  hag  almost
 come  to  a  stand  still.  Let  there  be
 Central  Universities  and  as  I  have
 alreadv  said,  we  have  no  objection  to
 have  them  but  is  it  not  equally  im-
 portant  and  necessary  that  on  the  one
 hand  we  should  be  set  up  new  Uni-
 versities  and  on  the  other  hand  we
 should  do  nothing  to  help  other
 Universities  which  are  dying  and
 decaying.  If  you  ure  really  interested
 in  the  democratic  functioning  our
 country  the  time  hag  come  when  we
 must  eliminate  the  distinction  that  is
 being  maintained  between  the  Central
 and  the  non-Central  Universities.  This
 distinction  must  end.  and  it  must  end
 sooner  than  later.

 The  hon.  Minister  in  his  opening
 speech  has  said  many  things  about  the
 New  proposed  University  but  there  is
 nothing  new  about  it.  It  ig  just  as
 usual.  Tt  is  just  the  same  as  it  is  in
 other  Central  Universities.  We  can-
 not  expect  much  out  of  this  Bilt

 *fhe  Original  speech  was  deliveredin  Bengali,
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 Therefore,  I’  would  once  again  urge
 that  the  Central  Government  ‘must
 ctop  taking  step-motheriy  attitude  to-
 wards  other  Universities  anqd  they
 should  try  to  help  them  as  they  are
 trying  to  help  other  Central  Univer-
 sities,

 Now,  coming  to  the  provisions  of
 the  Bill,  I  find  Sir,  that  the  present
 Bill  is  a  carbon  copy  of  the  Bills  that
 were  introduced  for  the  setting  up  of
 Shillong  University  and  other  Central
 Universities  recently.  The  present  Bill
 has  the  same  deficiences  as  the  earlier
 Bills  and  no  attempt  has  been’  to
 improve  this  present  legislation  and  to
 remove  the’  shortcoming  that  were
 there  in  the  earlier  Bills.  While  parti-
 cipating  in  the  discussion  gn  the  earlier
 Bills  I  had  stated  that  the  Bill  needed
 much  improvement  and  the  Govern-
 ment  themselves  would  be  compelled
 to  come  before  this  House  before  long
 to  make  amendments  thereto  them.
 Already  ‘murmurg  are  being  heard
 about  the  shortcomings  of  the  earlier
 Bill  and  I  do  not  know  when  _  the
 Government  will  come  forward  with
 their  amendments  to  make  them  effes-
 tive  which  it  is  not  at  present,

 I  would  now  like  to  point  out  some
 shortcomings  of  the  present  Bill.  While
 venturing  to  do  so  I  would  take  up
 the  question  of  appointment  of  the
 Dean  of  Faculty  in  the  University.  I
 had  stated  on  the  floor  of  the  House
 earlier  Sir  that  lot  of  difficulties  inthe
 University  administration  arises  out  of
 the  manner  of  appointment  of  thése
 posts.  I¢  would  be  relevant  and  perti-
 nent  to  quote  the  recommendations  of
 Gajendragadkar  Report  which  had
 gone  into  the  matter.  The  Committee
 Mm  its  report  had  stateg  and  I  quote:

 “The  Dean  of  the  Faculty  should  be
 -appointed  from  amongst  the  University
 avnointed  professors  by  rotation
 according  to  seniority  fer  a  period  of
 two  voars.””  The  present  Bill  has

 ‘stateq  that  the  Dean  of  Faculty  will
 hold  a  post  for  a  veriod  of  three  years
 but  the  wholesome  principles  of  rota-
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 uo.  and  seniority  as  suggested  by  the
 Wajendragatikar  Committee  hag  not
 been  toisowed.  ‘The  advaucage  of  tne
 Committee’g  recommendation  is  that
 senior  professors  will  get  opportunity
 to  act  ag  the  Dean  and  would  be  able
 to  lend  their  experience  to  improve
 the  working  of  the  University.  I  feel
 that  this  principle  of  rotation  and
 seniority  should  have  been  accepted
 by  the  Government  and  should  have
 been  incorporated  in  the  Bill,

 With  regard  to  the  appointment  of
 the  Pro-Vice  Chancellor  the  Bill  pro-
 vides  that  the  pro-Vice  Chancellor
 will  be  nominated  by  the  Vice
 Chancellor  and  he  will  be  appointed
 by  the  Executive  Council.  In  case  the
 Executive  Council  fails  to  appoint  the
 nominated  person  the  ‘matter  will  be
 refered  to  the  Visitor  who  will  either
 appoint  the  same  person  or  suggest
 another  name.  In  short  the  pro-Vice
 Chancellor  will  be  the  Vice-Chancel-
 lor’s  own  man.  In  favour  of  this
 method  two  arguments  are  usually  put
 forward.  Firsily  it  is  saiq  that  the
 pro-Vice  Chancellor  has  to  carry  out
 the  functions  which  is  entrusted  to
 him  by  the  Vice-Chancellor  and  hence
 a  close  rapport  is  necessary  and
 seondly  if  a  new  person  is  appointed
 who  is  not  a  nominee  of  the  Vice
 Chancellor  it  is  quite  likely  that  the
 cooperation  between  the  two  which  is
 necessary  May  not  be  forthcoming.  But
 it  cannot  be  forgotten  that  every  issue
 has  two  sides  ang  while  the  first  two
 arguments  represent  one  side  of  the
 matter  it  is  equally  nece‘Sary  to  con-
 sider  the  other  side  also.  It  is  a
 common  experience  that  there  are
 more  than  one  pro-Vice  Chancellor  in
 a  University.  It  has  been  found  that
 because  of  being  Vice-Chancellor’s
 own  men  thev  have  no  avtion  but  to
 ditto  directions  of  the  Vice  Chancellor
 and  cradually  q  cotery  rule  develovs
 which  more  often  than  not  creates
 manwv  difficulties  in  the  day  todav
 administration.  Tt  is  also  not  or  losi-
 eal  ta  think  that  >  nerson  who  in  not  ते
 nominee  of  the  Vire  Chancellor  when
 avnointed  as  a  nro-Vice  Chancellor
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 i  alway)  crenata  obattuctions  and  be
 ६१

 ४
 a  hha  with  the  Vice  Chancel-

 as  loggers  itig  tb  tRe  comtponition  of  the

 Urilwetsity
 ‘Court,  as  far  as  I  remem-

 ber,  the  Statute  doés  not  mention  any-
 thing  gbout  it.  May  be  at  a  subse-
 quent  date  this  Statute  wal]  be  framed.
 It  is  very  interesting  and  surprising
 to  note  Sir,  that  the  Executive  Coun-
 ci]  has  been  given  the  authority  to
 make  amend  or  create  new  Statutes.
 In  fact,  the  Executive  Council  has
 been  given  the  powers  of  Parliament
 and  this  38  not  fair.  The  University
 Court  is  g  very  important  organ  of  a
 University  and  the  details  of  its  for-
 mation  ghould  not  be  allowed  to  be
 determined  by  an  Executive  Council.
 The  Bill  should  have  incorporated  this
 specific  provision  ad  specific  sanction
 of  the  Parliament  should  have  been
 obtained.  I  hepe  the  hon.  Minister
 will  look  into  the  matter  and  try  to  do
 something  even  at  this  stage.  I  feel
 Sir,  that  the  students  and  cmployees
 should  find  representation  in  the  Court
 The  students’  representatives  should
 not  be  taken  on  the  basis  of  their
 affiliation  to  the  different  students’
 unions  They  should  on  the  contrary
 be  chosen  from  the  different  depart-
 ments  of  the  University.  Sir,  J  would
 now  hke  to  draw  the  Minister's  atten-
 tion  to  Clause  30  of  the  Bill.  Section
 2  of  clause  30  provides  that:  “Any
 dispute  afising  out  of  a  contract  bet-
 ween  the  university  and  any  employee
 shall,  at  the  request  of  the  employee,
 be  referred  to  a  Tribuna)  for  arbitra-
 tion  consisting  of  one  Member  aPpoint-
 ed  by  the  Executive  Council,  one
 nominated  by  the  employees  concerned
 and  an  umpire  appointeg  by  the
 Visitor.  The  decision  of  the  Tribunal
 shall  be  final  and  no  suit  shall  lie  in
 any  Civil  Court  in  respect  of  the
 matters  decideg  by  the  Tribunal.”
 Under  this  Section  a  tribunal  has  been
 created  whose  decision  shal]  be  final
 and  an  employee  cannot  go  to  any
 Court.  This  ig  really  unjust  because
 ‘we  eannot  yjsualise  a  situation  where  a
 tribunal  decision  shall  he  impartial
 and  correct  and  fo  deny  a  peraon  his
 right  to  seek  justice  in  a  Court  of  law
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 woulg  therefore  be  highly  illogical.
 After  all  evety  citizen  has  been  given
 sone  rights  which  are  fundamental
 ang  this  cannot  be  abridged  and  the
 right  to  seek  justice  is  one  of  them.  I
 would  now  like  to  qtote  from  the
 Gajendragadkar  report  which  says;

 “We  appreciate  the  spirit  under-
 lying  this  complaint,  but  we  must
 emphasize  the  fact  that  in  our
 country,  the  doctrine  of  the  rule  of
 law  is  paramount.  Every  citizen  in
 a  democratic  country—teacherg  and
 studgntg  are  obviously  included
 amongst  the  citizens  of  the  country—
 Js  entitled  to  seek  justice  in  courts
 in  regard  to  the  disputes  which
 under  the  law  of  the  land  are  justi-
 ciable.  We  must  alSo  recognise  that
 the  power  of  the  High  Courts  under
 Articles  226  and  227,  and  the  power
 of  the  Supreme  Court  under  Article
 32  of  the  Constitution,  to  issue
 appropriate  writs,  constitute  the
 cornerstone  of  the  democratic  way
 of  life,  which  we  have  adopted
 These  powers  are  intended  to  safe-
 guard  the  fundamental  rights  of  the
 citizens  and  to  prevent  capricious,
 unfair  improper  or  irregular  exer-
 cise  of  power.  The  university  system
 would  not,  therefore,  be  justified  in
 having  a  gtievance,  if  any  citizen
 such  as  a  teacher  or  student  or  a
 member  of  the  administrative  staff,
 aporoaches  appropriate  courts  for
 relief  in  resnect  of  an  alleged  injus-
 tice  que  to  him”

 I  therefore  feel  Sir,  that  it  ig  highly
 improper  to  have  provision  like  the  in
 clause  90  If  the  employee  feels  un-
 happy  about  the  decision  of  the  tri-
 buna]  he  has  as  a  norma]  citizen  of
 this  countrv,  a  right  to  go  to  the  court
 to  seek  redressal  of  his  grievances  but
 here  we  find  that  this  right  which  he
 hac  ac  q  Citizen  is  beine  curtailed
 through  the  provision  of  a  tribunal
 whose  decizion  in  the  matter  shall  be
 final,  (Interruntions’

 TRE  MINISTER  OF  EDUCATION.
 SOCTAL  WELFARE  AND  CULTURE
 (PROT  S.  NURUL  HASAN):  I  may
 just  clarify  for  the  information  of  the
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 hon,  Member.  The  Jurisdiction
 of  esther  the  High  Gout  os  the  Supre-
 Me  Court  is  not  at  all  affected.  That
 48  e  constitutional  right  ang  we  cannot in  thig  Parliament  abridge  or  abrogate their  right  in  any  form  unless  we
 choose  to  change  the  Constitution,  So,
 Gajendragadkar  Committee  is
 a  reference  to  Kothari  Commission's
 recommendation  which  had  saiq  that
 because  there  ig  too  much  litigation Supreme  Court  may  be  requested  to
 fing  out  how  it  can  abridge  its  own
 powers.  That  view  could  not  be
 accepted  by  the  Government  and, therefore,  in  any  of  the  legislations that  have  been  brought  before  this hon.  House,  there  ig  no  question  of
 abridging,  reducing  or  taking  away
 from  the  powers  of  the  Supreme  Court
 or  the  High  Court  to  issue  writs  or
 take  such  other  suitable  steps  as  are
 necessary.  All  that  has  been  done  js
 barring  the  jurisdiction  of  the  local
 courts  visualised  in  the  Indian  Arbi-
 tration  Act  hag  been  pfévided.

 “SHRI  JAGADISH  BHATTA-
 CHARYYA:  Suir,  my  submission  m  this
 cOnnection  ig  that  it  is  not  always
 posuible  for  the  employees  to  go  to  a
 High  Court  or  the  Supreme  Court  to
 seek  justice  because  it  is  very  expen-
 Sive  and  it  takes  a  very  long  time.  J
 am  associated  with  ‘many  teachers’
 Organisations  in  the  country  and  from
 My  experience  I  can  tell  the  hon.
 Manister  that  whenever  there  is  a
 dispute  between  the  employees  and
 the  management,  the  employees  have
 the  opportunity  of  getting  quick  justice
 by  approaching  the  local  courts  and
 this  is  also  less  expensive.  Therefore
 it  is  my  demang  that  not  only  high

 ~Court  and  Supreme  Court  should  be
 available  to  an  aggrieved  employee
 but  he  should  also  have  an  easy  access
 to  the  local  courts  also.  The  present Provision  shou'd  be  amendeg  accord-
 ingly

 +SHRI  K.  SURYANARAYANA
 (Eluru);  Mr.  Deputy-Speaker,  I  would
 like  to  congratulate  the  Central  Gov-
 ernment  for  having  fulfilled  the

 cy
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 always  cooperated  with  the
 Government  in  evary  sphete,  It  iy  a
 fact  that  there  had  been  two  violent
 agitations  in  Andhra  Pradesh.  First
 in  Telengang  and  later  on  in  Andhra.
 These  agitetiong  have  only  refiected
 the  feelings  of  the  people  of  both  the
 regions.  We  the  Members  of  Parlia-
 ment  from  Andhra  Pradesh  and
 Ministers  have  been  elected  through
 thig  popular  will  of  the  people.  We
 have  expressed  the  views  of  the  people
 of  Andhra  Pradesh.  It  is  indeed  a
 good  thing  that  two  agitations  in
 Andhrg  Pradesh  have  united  the
 people  of  Andhra  Pradesh  into  one
 State  and  one  language.  We  are
 very  happy  that  in  the  end  Andhra
 Pradesh  has  been  emotionally  and
 physically  integrated  as  ane  compact
 State  This  will  go  a  long  accelerat-
 ing  the  proOgresg  of  this  State.  I
 woulg  like  to  congratulate  the  Central
 Government  for  bringing  about  the
 unity  of  Andhra  Pradesh  on  behalf  of
 the  people  of  that  State.  It  is  a  well
 known  fact  that  Andhra  Pradesh  as  a
 whole  is  a  educationally  backward
 State.  Except  for  Hyderabad  al]  the
 regions  of  Andhra  Pradesh  both
 Andhra  and  Telengana  are  educa-
 tionally  backward

 You  all  know  that  even  during  the
 time  of  Lord  Buddha  the  Nagajyuna-
 sagar  University  was  an  international-
 ly  place  It  ig  only  in  Nagarjunasagar
 that  Goverrrment  of  Andhra  Pradesh
 have  constructed  a  grand  project,  the
 Nagarjunasagar  project.  This  Nagar-
 junasagar  project  is  now  a  very  useful
 project  and  the  foodgraing  accrued  as
 a  result  of  this  project  is  distributed
 not  only  in  Andhra  Pradesh  but  to
 the  whole  of  India.  In  the  same  way
 T  feel  that  the  new  University  that  is
 ‘proposed  to  be  set  up  at  this  place
 shoulg  be  useful  not  only  to  the
 people  of  Andhra  Pradesh  but  also  to
 all  the  people  of  India  irrespective  of
 the  State  to  which  they  belong.  Who-

 “The  original  speech  was  delivered  in  Bengull.
 +The  original  speech  was  delivered  in  Telugu.
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 aver  comes  to  Hyderabad  University
 whether  he  is  Indien  or  foreign  shail
 be  given  2  ter  treatment,  Io  am
 confident  that  this  new  Central  Uni-
 versity  at  Hyderabad  will  make  a
 great  name  for  itself  by  giving  fair
 treatment  and  full  opportunity  to  all
 the  people  who  care  to  come  to
 Hyderabad  for  study  at  this  Univer-
 aity.  We  are  very  glad  to  note  this
 important  criterion  in  this  Bill,

 Some  members  have  expressed  that
 Acharya  Narendra  Dev  had  suggested
 at  the  time  of  the  establishment  of
 Benaras  Hindu  University  that  a
 Central  University  should  be  estab-
 lished  at  Hyderabad.  It  was  also
 gard  that  Mr.  Jawaharlal  Nehru  had
 supported  this  point.  We  are  indeed
 very  happy  that  during  the  region  of
 his  daughter  a  Central  University  has
 been  established  at  Hyderabad.  I
 would  like  to  suggest  to  the  Central
 Government  to  rename  the  Central
 University  as  Nagarjuna  University.
 Nagarjunasagar  and  Nagarjuna  are
 very  famous  names  jike  Nalanda  etc.
 If  you  give  this  new  name  to  this
 then  it  will  also  enhance  the  reputa-
 tion  of  this  new  University.  I  am
 confident  that  Members  of  Parliament
 from  all  regions  will  support  this  pro-
 posal  to  rename  this  University  as
 Nagarjuna  University.

 This  will  revive  the  good  ancient
 memorieg  of  the  Nalanda  University
 and  great  scholar  Nagarjuna.  It  is  well
 known  that  great  writers  and  scholars
 existed  during  the  time  of  King  Nagar-
 juna.  I  am  confident  that  this  new
 University  at  Hyderabag  will  grow  as
 famous  as  the  olg  Nagarjuna  Univer-
 sity,  I  request  Dr.  Nurul  Hassan  to
 take  into  consideration  the  views
 expressed  by  Ug  and  if  necessary  refer
 the  matter  to  the  State  Government
 T  request  that  our  suggestions  should
 be  implemented  by  the  Central  Gov-
 ernment,

 There  have  been  many  doubts  ex-

 mentation  of  Nagarjunasagar  project
 If  a  target  date  ig  not  fixed  we  would
 be  subject  to  questioning  by  the
 people  of  Andhra  Pradesh  and  they
 will  get  agitated.  I  only  want  that
 these  difficulties  should  not  come  up
 and  the  Centra}  Government  should  do
 the  needful  in  this  matter.  T
 want  to  go  into  the  details  of  work-
 ing  of  the  various  bodies  in  thig  Will.
 We  had  already  given  an  amendment
 in  this  connection,

 There  are  at  present  three  Univer-
 sities  in  Andhra  Pradesh,
 Osmania  University,

 ed  by  the  student  for  admission  to  the
 University.  But  these  two  conditions
 are  not  in  the  other  two  Univeratties.
 Therefore,  if  a  student  wants  to  yo
 from  one  University  to  another  Uni-
 versity  it  becomes  very
 him.  I  want  that  this  new  Central
 University  at  Hydersbag
 impose  such  conditions  of 4,
 that  it  can  tealy  become  national
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 international  University.  I  want  that

 we  shoulg  be  prescribe  only  the  essen-
 tial  qualifications  necessary  for  admis-
 sion  to  this  University.  Whoever  ful-

 fills  the  essential  qualificationg  whe-
 ther  he  is  an  Andhra  or  not  should  be

 admitted  to  this  University.  No

 special  preferential  treatment  should
 be  given  to  anybody.  The  question  of
 residential  qualificationg  should  not
 arise.  I  request  the  Government  of

 India  to  look  into  the  matter  and
 instil  confidence  not  only  in  Andhra
 Pradesh  but  also  to  all  the  regions  of
 India.  Full  opportunities  should  be

 given  to  everybody.

 I  have  already  mentioned  about  the

 agitations  in  Andhra  Pradesh.  On

 April  7,  the  Prime  Minister  paid  a
 visit  40  Vijaywada.  She  wag  parti-
 culatly  very  happy  about  the  recep-
 tion  she  received  from  the  people.  It
 was  really  surprising  whether  the
 reception  is  by  the  same  people  who
 indulged  in  violent  agitation  only  a
 few  months  before.  I  would  like  to
 state  that  the  people  of  Andhra  Pra-
 desh  bore  no  enmity  or  animosity
 against  anybody.  They  are  only  angry
 when  they  are  emotional.  The  people
 of  Andhra  Pradesh  are  perfectly  dis-
 ciplined  people  and  they  always  co-
 operate  with  the  Government  and  they
 bore  no  grudge  against  any  person
 whether  it  is  Brahmanand  Reddy,
 Narsimhan  Rao  or  Vangal  Rao.  I
 would  like  to  assure  that  the  people
 of  Andhra  Pradesh  have  no  hatred  for
 anybody  and  they  wish  well  for  every-
 body.  They  are  prepared  to  work
 hard  for  the  progress  of  the  country.
 Therefore,  the  agitations  in  Andhra
 Pradesh  should  not  be  misunderstood
 by  anybody.

 We  are  happy  that  the  issue  has
 been  resolved  by  introduction  of  the
 &-point  formula  and  this  Bill  has  been
 introduced.  I  would  like  to  state  that
 the  Central  Government  should  not
 depend  on  the  Andhra  Pradesh  Gov-
 ernment.  in  matter  of  finance.  ‘You
 can  ask  the  Andhra  State  Government
 in  the  matter  of  allotment  of  land,
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 buildings  etc.  put  don’t  depend  upon
 the  State  Government  for  finance.  It
 is  the  duty  of  the  Central  Government
 to  allocate  finance  for  implementation
 of  the  various  proposals  laid  down  in
 this  Bill.

 To  conclude  I  would  once  again
 strongly  plead  for  the  renaming  of  this
 University  as  Nagarjuna  University.
 Both  the  people  of  Andhra  and  Telen-
 gana  are  united  on  this  point  Just  as  the
 Nandi  Konda  project  was  renamed  as
 Nagarjunasagar  project  I  also  request
 that  this  new  University  to  be  estab-
 lished  at  Hyderabad  should  be  renam-
 ed  aS  Nagarjuna  University.  This  will
 fulfil  the  aspirations  of  the  people  of
 Andhra  Pradesh.  I  am  thankful  for
 the  opportunity  given  to  me  to  express
 my  views,

 श्रो  एम०  राम  गोपाल  रेड्डी  (निजामाबाद)  :
 उपाध्यक्ष  महोदय,  मैं  प्रधान  मंत्री  और  शिक्षा
 मंत्री  दोनों  को  बधाई  देना  चाहता  हूं  कि  उन्होंने

 हैदराबाद  यूनिवर्सिटी  सम्बन्धी  बिल  जितनी

 जल्दी  हो  सकता  था,  उतनी  जल्दी  इस  सदन
 के  सामने  पेश  किया  है  |  यह  यूनिवर्सिटी  एक

 सैंट्रल  यूनिवर्सिटी  होगी  और  उस  में  पूरे  देश

 के  विद्याथियों  को  लेने  की  गुंजायश  रखी  गई

 है  ।  इस  लिहाज  से  हैदराबाद  सिटी  और  राय

 प्रदेश  को  एक  नई  चीज़  मिलने  वाली  है,  जिस

 से  हैदराबाद  सिटी  और  आन्ध्र  प्रदेश  की  शोभा

 बहुत  बढ़  जायेगी  ।

 यहां  पर  उस  यूनिवर्सिटी  क ेमीडियम  आफ़

 इंस्ट्रक्शन  की  चर्चा  की  गई  है  ।  मैं  चाहता

 हूं  कि  यूनिवर्सिटी  में  अंग्रेजी  और  हिन्दी
 दोनों  में  शिक्षा  की  व्यवस्था  होनी  चाहिए  t

 are  प्रदेश  के  लोग  हिन्दी  के  विरोधी  नहीं
 है  ।  वे  हिन्दी  को  दिल  से  चाहते  हैं  7  इस  लिए
 उस  यूनिवर्सिटी  में  मीडियम  श्राफ  इंस्ट्रक्शन

 हिन्दी  भी  होना  चाहिए  ।  मैं  मंत्री  महोदय
 से  प्रार्थना  करता  हूं  कि  जिस  दिन  वह यूनिवर्सिटी
 काम  करना  शुरू  करे,  उसी  दिन  से  हर  सेक्शन

 में  हिन्दी  की  तालीम  की  व्यवस्था  होना  जरूरी

 है
 द
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 जब  पूरे  भारतवर्ष  से  विद्यार्थी  वहां
 झा  रहे  हैं,  तो  विरोधियों  की  कमी  नहीं  होगी  1
 5  भ्रमित  तो  बहुत  करीब  है,  लेकिन  मगर

 कम  से  कम  महात्मा  गांधी  के  जन्म-दिन  से  यह

 यूनिवर्सिटी  काम  करना  शुरू  कर  दे,  तो

 बहुत  अच्छा  हो  |  हैदराबाद  में

 बहुत  सी  बिल्डिंग  है,  निज़ाम  की  बहुत
 बड़ी  कोठी  भी  है  I  फिलहाल  यूनिवर्सिटी
 को  उस  में  रखा  जा  सकता  है।  आन्ध्र  प्रदेश
 की  गवर्नमेंट  इस  बारे  में  बातचीत  कर  रही
 है

 जहा  तक  इस  बात  का  ताल्‍लुक  है  कि  इस

 यूनिवर्सिटी  का  नाम  हैदराबाद  यूनिवर्सिटी
 होना  चाहिए  या  नागार्जुन  यूनिवर्सिटी  होना
 चाहिए,  मैं  कहता  चाहता  ह  कि  वहा  एक
 नागार्जुन  इंजीनियरिंग  कालेज  पहले  से

 मौजूद  है,  जिस  को  नागार्जुन  इंजीनियरिंग

 यूनिवर्सिटी  बनाने  का  सवाल  किया  जा  रहा
 है  ।  ऐसी  हालत  मे  दो  नामो  में  तसादुम  होने
 का  इमकान  है  ।  इस  यूनिवर्सिटी  को  जो  नाम
 दिया  गया  है,  वह  बहुत  अच्छा  है  :  जिस
 नाम  की  चर्चा  पहले  से  की  जा  रही  है,  इस
 वक्‍त  उस  को  बदलने  से  लोगों  के  दिलों  में

 शुबहात  चंदा  होने  का  इमकान  हो  सकता  है  ।

 स्त्री  महोदय  ने  जो  विधेयक  पेश  किया  है,
 मै  उस  का  पूरा  पूरा  समर्थन  करता  हू,  और
 बाप  को  धन्यावाद  देता  हु  कि  प्राय  ने  मुझे
 समय  दिया  ।

 SHRI  P  5  MAVALANKAR  (Ahme-
 dabad):  Sir,  I  warmly  welcome  this
 Bill.  I  am  glad  it  has  come  in  response
 to  the  long-standing  detmands  and
 aspirations  of  our  brethren  from
 Andhra  Pradesh  Some  of  the  pre-
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 vious  speakers  have  already  mentioned
 about  the  agitation  that  took  place  in
 Andhra,  I  do  not  think  they  need  be
 apologetic  about  it.  After  all,  some-
 times  agitations  take  place  enly  be-
 cause  certain  legitimate  demands  are
 not  met  in  time  by  the  authorities  con-
 cerned.  Personally  speaking,  I  would
 have  liked  this  university  to  be  creat-
 ed  without  any  agitation,  but  perhaps
 we  can  say  that  one  of  the  important
 fringe  benefits  of  thig  agitation  has
 been  that  the  people  of  Andhra,  partl-
 cularly  Hyderabad,  have  got  a  Unt.
 versity.

 MR.  DEPUTY-SPEAKER:  A  very
 big  cost  to  pay  for  a  university.

 SHRI  P.  G.  MAVALANKAR;  I  ans
 happy  because  this  is  one  more  signi-
 ficant  instance  of  the  Centre’s  atten-
 tion  being  further  focussed  on  the
 people  living  in  the  southern  part  of
 this  great  country.  Although  we  have
 of  late  a  proliferation  of  universities
 in  this  country  and  there  is  the  danger
 of  a  number  of  sub-standard  institu-
 tions  coming  up,  nonetheless  in  view
 of  the  largeness  of  the  country  and  its
 variety,  you  will  agree,  ag  a  Professor,
 that  we  do  need  many  more  univer-
 sities  and  colleges.  I  do  hope,  how-
 ever,  that  this  new  university  will  not
 be  just  one  more  university,  but  that
 it  will  establish  new  traditions  and
 new  patterns  both  in  terms  of  research
 and  teaching  as  years  go  by.

 MR  DEPUTY-SPEAKER:  You  may
 continue  tomorrow

 8.00  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  clock  on  Wednesday,
 August  7  974'Sravana  16,  896  (S$).


